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RAJYA SABHA

Thursday, the Tth August, 2014/16th Sravana, 1936 (Saka)

The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.
RE. DEMAND FOR DISCUSSION ON FDI IN RAILWAYS
MR. CHAIRMAN: Question No. 421 ....(Interruptions)...

SHRI DEREK O’BRIEN (West Bengal): Sir, we have given a notice.

...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, FDI is being introduced in Railways.
....(Interruptions)...

MR. CHAIRMAN: Please allow the Question Hour. ....(Interruptions)... This is not
the time for it. ....(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, FDI cannot be allowed in Railways. It is a serious
issue, and it should be discussed. It is not in the national interest. ....(Interruptions)...

MR. CHAIRMAN: This is not the time for it. ....(Interruptions)... Please allow the
Question Hour to proceed. ....(Interruptions)...

SHRI DEREK O’BRIEN: Sir, last night, there was a Cabinet meeting.

...(Interruptions)...

MR. CHAIRMAN: Please allow the Question Hour. ... (Interruptions)... Please allow
the Question Hour. ... (Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, the hon. Prime Minister is also sitting here.
...(Interruptions)...

SHRI SITARAM YECHURY (West Bengal): Sir, this is a serious matter. You just
give a ruling that you will permit it in the Zero Hour. ...(Interruptions)...

MR. CHAIRMAN: You raise a discussion on it. But you can’t do it during the
Question Hour ... (Interruptions)...

SHRI SITARAM YECHURY: Sir, there is already a notice on it. ... (Interruptions)...
Sir, a notice is there. ...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, there is a notice. ... (Interruptions)...

SHRI SITARAM YECHURY: Sir, a notice is there. So, we want you to, at least, say
that you will allow this to be discussed at 12 o’clock.

MR. CHAIRMAN: If there is a notice for a discussion or a Calling Attention, it will
be examined ... (Interruptions)...
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SHRI SITARAM YECHURY: Sir, it is a notice for suspension of the Question Hour

and discussion ....(Interruptions) ...

SHRI TAPAN KUMAR SEN: Sir, will it be taken up in the Zero Hour?
...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, there is a notice ....(Interruptions)... No, Sir; there is

a notice. ...(Interruptions)...

MR. CHAIRMAN: I am afraid, suspension of Question Hour is not the way out, if

you wish a discussion. ... (Interruptions)...

SHRI SITARAM YECHURY: Sir, you can take it up in the Zero Hour as the first
item ... (Interruptions).... Sir , you take up it in the Zero hour.

SHRI DEREK O’BRIEN: Sir, the Parliament is in session. ... (Interruptions)...
MR. CHAIRMAN: If it is a Zero Hour notice, then, it will be taken up.

...(Interruptions)...

SHRI P. RAJEEVE (Kerala): Sir, the Parliament is in session and the Government
is making. ... (Interruptions)...

SHRI SITARAM YECHURY: You can decide, Sir. ...(Interruptions)...

Sir, you have the right to decide. ...(Interruptions)...

MR. CHAIRMAN: Mr. O’Brien, please. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, you have the right to decide. ...(Interruptions)...
37t 31t 3FaR R (98R): ¥R, I8 95 1R A B ...(aeM). .

MR. CHAIRMAN: Mr. Minister, do you want to say something? ... (Interruptions)...
Let us hear the Minister for Parliamentary Affairs. ...(Interruptions)... The Minister for
Parliamentary Affairs, please. One minute; one minute. ...(Interruptions)... Let us hear
the Minister.

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF
HOUSING AND URBAN POVERTY ALLEVIATION; AND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Hon. Chairman, Sir,
the entire House, and particularly the senior Members are all well aware of the rules. If
somebody is agitated on some issue, there is a way for it. They can give a notice to the
hon. Chairman, and if the hon. Chairman permits it, we can discuss it at an appropriate

time. This is number one.

The second thing is, nothing new is done. These things were there in the Budget
Speech of the Finance Minister. It was discussed in the House, and the House has passed
the Budget. And, if they still feel that there is something more to be discussed, let the hon.
Members give the notice, and let the Chair...
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SHRI DEREK O'BRIEN: Sir, the notice has been given.
31l Q. G ARTS: HTS @IS ... (aYT)..
it |quTafcr: g TG, G STl ..(aeT). .

SHRI M. VENKAIAH NAIDU: The notice has to be given; the notice has to be
studied by the Chairman, and the Chairman has to even ask the Government also whether
they are ready or not, and then the Chairman decides and we are ready to cooperate with
the Opposition. Sir, my suggestion is. ...(Interruptions)... Sitaramji, one minute, please.

SHRI SITARAM YECHURY: Sir, may I suggest one thing?
MR. CHAIRMAN: Let the Minister finish.

SHRI M. VENKAIAH NAIDU: One minute, please. I have to work in both the
Houses, that is why sometimes [ am not here. My appeal is, let the Members, whoever is
agitated on any issue, give an appropriate notice and take up the matter after the Question
Hour, so that we can have the Question Hour. We should not deprive the other Members also
of their right to ask questions, and the Ministers are making preparations. ... (Interruptions)...

If you don't want, don't waste the time of the Government. ... (Interruptions) ...
SHRI RAMDAS ATHAWALE (Mabharashtra): Sir, we want the Question Hour.

SHRI'Y.S. CHOWDARY (Andhra Pradesh): Sir, they should let the Question Hour

to run. ...(Interruptions)...
SHRI SITARAM YECHURY: Sir, may I make one point?
MR. CHAIRMAN: One at a time ....(Interruptions)...

SHRI SITARAM YECHURY: Sir, I have to make a point. What [ am suggesting is,
we heard the hon. Minister, and a notice has been given by my colleague for suspension
of the Question Hour. ...(Interruptions)...

SHRI Y.S. CHOWDARY: Every day they are disrupting the Question Hour.

...(Interruptions)...

SHRI SITARAM YECHURY: Now, it is under your jurisdiction and your domain and
you take a decision on that notice. If you are not going to permit suspension of the Question
Hour, then, what [ would suggest is, you please give a ruling that this will be the first issue
in the Zero Hour, and we can discuss this. ...(Interruptions)... We will discuss it after the
Question Hour. ... (Interruptions)... Sir, we value the Minister's appeal. The question Hour
should not be disturbed. So, please let the Question Hour go on, and immediately after the
Question Hour, take this up as the first issue .... (Interruptions)...

SHRI DEREK O’ BRIEN: One more thing only. There is a notice given for suspension
of Question Hour. Even for the UPSC issue it was said. Now it is said that there will be
an all- party meeting. So, this cannot be a pause, Parliament cannot be used as a pause
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button only. They have to be serious: Number two, we may differ on other issues with
Mr. Yechury, but we have also given a notice for Zero Hour. If you want Question Hour
to be run, then bring this up. Parliament ran up to 6.45. At 7 O’clock when Parliament is
running, media agencies are carrying reports and the parliamentarians are getting breaking

news. Why come to Parliament, Sir? ...(Interruptions)...

MR. CHAIRMAN: One minute. ... (Interruptions)... Letitbe replied. ... (Interruptions)...
No, it is not your time. ...(Interruptions)... Sit down. ...(Interruptions)... Sit down please.

THE LEADER OF THE HOUSE (SHRIARUN JAITLEY): Sir, the FDI in railways
was distinctively mentioned in the Rail Budget, FDI in Defence was mentioned in the
Union Budget. Both during the discussions on the Rail Budget and the Union Budget and
the Finance Bill, this House has discussed it. So, there is no occasion for anybody to say
that we heard it for the first time from the media. What this House has already approved
in the Budget, the formal decision had to be formalised by the Cabinet, which has been
done. ...(Interruptions)...

MR. CHAIRMAN: You have given a Zero Hour notice. ...(Interruptions)... It will

be considered there ....(Interruptions)...

SHRI DEREK O' BRIEN: Sir, when the House is running, the Bill is in the Lok Sabha,
...(Interruptions)... One minute .... (Interruptions)... We have given a notice for suspension
of Question Hour. On UPSC it was the same thing done. All we are saying is that at 12
o'clock during the Zero Hour ...(Interruptions)... This is a matter which concerns many
Members. ... (Interruptions)... One minute. There is an FDI in Insurance Bill hanging fire
here. That is the reality. ... (Interruptions)... So, why this backdoor? ... (Interruptions)... So,
let us discuss at 12 o'clock. ...(Interruptions)...

MR. CHAIRMAN: You have given a Zero Hour notice and you will get a
chance. That is settled. ...(Interruptions)... You will get your chance during Zero Hour.

...(Interruptions)...

SHRI TAPAN KUMAR SEN: After Zero Hour, it should be taken up.

...(Interruptions)...

SHRI M. VENKAIAH NAIDU: We had a four days discussion on this issue.

...(Interruptions)...

st IUafd: IR< i, 319 R 8 3B €, Id18VI ...(FIY™)... 96 sV, §3 SIsv|
IRE S, 3T TSV ...(FIEH)...

37t ¥RE I1ed ([NER): IIRHAT AR, H U q1d He1 A1edl gl Sl ATl SoTT 17
2, I 3T HE I T, 12 T & 91 39 TR I89 B GIR1Y, AfhT Ta iR 9gd Aecaqet
AT &1 JUGEH & 4] o Sl A7 off, IHb Haeg H Y s | Ailfed Wt 3 2

it w9Tafer: 98 A1 He fSTHd 8l gl 2
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il TRE ATEq: 1, [wh TE1 galll wiel urel &l IR H AR & 6 84 oifet uret
HIfET gATET I8 categorically &l & fh 24 TR BT QIS SR 81111 AR, CSAT H
el T language T HTHT &l 21| ST Civil Services Aptitute Test ...

it guTafy: 98 319 B8 b o

o} IRT Fed: W BT BT AHAT &1 IRBR $TH Sl BT dredl 21 AT ITdi-
PRIS 92 59 TSH I e 81 X8 ©, STy 9dT 3T 989 I 37elT 9d HRy|
..(FTHT)...

sft wmafar: S 21 g=are|

3l IRE AGE: ARPR DI AT &1 AT il =12 ..(FaeM)... AT 8 HifeT
gATSY ... (FAYM)... T ITH PIg dTHd MY ...(FALM)... AT & 9 W AT
TSI ... (AHT)..

SHRI SITARAM YECHURY: Sir, what I suggest is that you give a ruling that

after the Question Hour both these issues will be taken up.

MR. CHAIRMAN: How will both be taken up at the same time?
SHRI SITARAM YECHURY: One after the other.

MR. CHAIRMAN: Then what happens to the rest of the agreed agenda?

...(Interruptions)...

SHRI SITARAM YECHURY: Sir, the agenda will follow. We sat till 7 o’clock
yesterday. ...(Interruptions)... We sat till 7 o’clock yesterday.

i} orelt 3FaR SR ATl Al BT HaTed B ...(FAHM)... 39 TR JhaH 8l I &l

MR. CHAIRMAN : One minute. ...(Interruptions)... Sit down.

3t orcl IMaR SR YN I H IfQIdd B @ §, 91 W GHaH 8l W@ ol
..(CTTET)...

MR. CHAIRMAN : Please sit down.

i} STell IFER SRY: I UR SIS 81 R8T 81 ..(FALH)... I8 YR < BT Al
Bl ...(FAUM)... TAR S ¥gecd 2, I AST ofdl @1 W2 T A 9= Pl MSUTH a1,
JATSUTH T ..(FGUM)... T < H 39 W JhaH 8l I &, 99 U ArSrars] 8l Il 8
..(FAYT)... T8 ATE] gedi B f7e0 &7 Fard 2

sit wwmafe: 9 SEwl oy HAl St B gF AUl L(FaE).. 98 SISyl
..(FGHTH).... IR ST, 96 18Tl

SHRI M. VENKAIAH NAIDU: Sitaramyi and Sharadji both are very senior and
seasoned Members. My plea to them is that this issue was discussed in the House, a
statement was made, clarifications were sought and then again for the second time, it



6 Re. Demand for discussiion  [RAJTYA SABHA] on FDI in Railways

was raised and then it was discussed in the Chamber of the hon. Chairman also. The
Government has made a fervent appeal saying the examination is very close. It is
coming on 24th. Let us not disturb the minds of the students. Let us focus on the
examination. ...(Interruptions)... TiIST, 39 G| AT qIE H A 3-T I BT T
HRAT 2, T 18 H TIHT AT B TN bR SIfeTq| SHH 1 DTS MU 21 21 Please

try to cooperate. ...(Interruptions)...

MR. CHAIRMAN: Please continue.

SHRI M. VENKAIAH NAIDU: Sir, our view is there are both sides of arguments
we have seen in this House and I have seen in the other House also -- about the so-called
CSAT examination. The Government, in its corrective wisdom, after hearing the Members,
have taken some stand. That is to be approved by the Union Public Service Commission.
I also understand its implications. Some people have come with some new ideas saying
this exam should be held in the regional languages also like Tamil, Telugu, Kannada.

...(Interruptions)...

SHRI JESUDASU SEELAM (Andhra Predesh): These are not regional languages.
These are Indian languages. ...(Interruptions)... These are not regional languages.

...(Interruptions)...
MR. CHAIRMAN: Please sit down. ... (Interruptions)...
SHRI M. VENKAIAH NAIDU : You have been a Minister. ... (Interruptions)...
You have been a Minister. ... (Interruptions)...
SHRI JESUDASU SEELAM: Sir, [ am on a point of order. ...(Interruptions)...
MR. CHAIRMAN: There is no point of order.

SHRI M. VENKAIAH NAIDU: What is the point of order in the Question Hour,

Mr. Seelam?
SHRI JESUDASU SEELAM: No, no. The point of order is ...(Interruptions)...
MR. CHAIRMAN: There is no point of order ... (Interruptions)...

SHRI JESUDASU SEELAM: These are not regional languages; these are Indian

languages. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU : Please, please, you have been a Minister.
...(Interruptions)... 1 understand ‘Indian languages’ ‘¥R AT ..(Interruptions)...
You are not understanding the consequences. ...(Interruptions)... My point is ¥R

Y97 1R ...(FIL).... 3TST 1RV ... (e )...
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i} 3reft 3R AR 31UST BHeT 8T8 O X1 87 ...(FAYM)... YRIT F Jhe TR
PGS D AT BI ST I8! Bl ....(IHTH)...

it FuTafar: 319 S S8 ..(FaUT)...

i} 3reft 3FER IRY: IS BT TS ST JBI 87 ...(FALM)... Wi § Adhs TR
BT ECTH Bl A BT ST &l Bl ...(FTHH). ..

%ﬂwaﬁmmﬂg W,Wﬁﬂﬁgviewpointﬁﬁé?ﬁélﬁﬁﬁﬂ?ﬁﬂg%ﬁ?

SHRI JESUDASU SEELAM: The Government can't do that. ... (Interruptions)...
MR. CHAIRMAN: Please let the Minister speak. ... (Interruptions)...

SHRI SATYAVRAT CHATURVEDI (Madhya Predesh): Heaven will not fall, I assure

you. ...(Interruptions)...

SHRIM. VENKAIAH NAIDU: Okay. As the hon. Members are saying, even if English

is removed, Heaven is not going to fall. That is one argument. ... (Interruptions)...
AN HON. MEMBERS: No, no; we are not saying. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: He said it. ...(Interruptions)... He said it.
...(Interruptions)... T fareht o8 & o .. (g )...

i} 31el TR IRY: I8 ASTS U & §1d B T8l 8l ..(TIEH). .

SHRI M, VENAKAIAH NAIDU: ... this requires a deep study, a proper discussion
among political parties, and also the people connected with that. ... (Interruptions)... That
is why the Government has come out with a suggestion. ... (Interruptions)... Please, please.

...(Interruptions)... They don't want a solution. ... (Interruptions)...
sft wTafay: 3179 93 S8l ...(auT). .

SHRI M. VENKAIAH NAIDU: Sir, after the Session, the Government is willing
to discuss with all the Members concerned, who are interested, and try to evolve a

consensus ...(Interruptions)...
it Tafar: 3179 93 S8y ...(aET). .

SHRI M. VENKAIAH NAIDU: .....and try to evolve a common approach for the
future examinations. ... (Interruptions)... As far as this year is concerned, there is no scope
for postponing or cancellation of the examination at this stage. ... (Interruptions)... Let the

hon. Members understand this. ... (Interruptions)...

MR. CHAIRMAN: May I please request everybody to allow the Question Hour to

proceed? ...(Interruptions)...
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SHRI JESUDASU SEELAM: No, Sir. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, [ have only two short points
to submit. As the hon. Leader of the House has stated, it is true that both, the FDIs in
Railways and Defence, were discussed along with the Railway Budget and the General
Budget. But there was no structured discussion on FDI in Railways and FDI in Defence.
So, we would like to have an assurance from the Government that this would be discussed

immediately after the Question Hour, so that the Members can express their views.
MR. CHAIRMAN: How can it be discussed immediately after the Question Hour?

SHRI DEREK O’BRIEN: Sir, there is also a notice for that. Because this happened last

time. ...(Interruptions)... Just give us an assurance because this FDLI. ... (Interruptions)...

MR. CHAIRMAN: There is a difference between ...(Interruptions)... <2 S,
39 o cl*iQI .(TIHTA)...

it Wclter o= s (STR 9<2): R, hon. minister 7 34T H8T 3R &l IeHe I
faar o 9 ael # oifet wret M g 59 fog &9 9= 99mE <4 € f5 oo I'
RS o, <ifh BAIRI UIeT &1 3ady I8 Wl Redwe © b 59 HaaTelidl e &l e
g0, 19 TE ¥ oed Fsal 1) 93 g &, onfodt @l %3 €, o # §9 €, oy g9
JATUTET HfET BT fEel AT BRI 7 MY 9P IR H HIfEHT el T <AIiTg, uRET gaft
cNfTY1 S99 Ugel WY 95 gs & oid H IS VAT JeT gall, a1 aifer urct /ifeT 24 € 4
JolTs TS & IR 1077 §alT 51 AT TRBHR | Rt 3011 3 gR1Y & o S9! @ B & folg
3ATY 3T gTeT AT JRA gt SHiTTl 3T S8 fSef 7 HRY|

it FuTafay: 3y g 919 ... ). .

SHRI P. RAJEEVE: Mr. Chairman, Sir, ... (Interruptions)...
MR. CHAIRMAN: No, no; I am not having a debate on this.
3t &3, T (FeR): vl 7giey .. (@agm)...

it uTafer: T ST, 89 98 98T ...(GEH)... Tyagiji, please sit down. I want to
proceed with the Question Hour; Question 421.

SHRI SITARAM YECHURY: Sir, please give an assurance that after the Question
Hour, you will take up the matters that have been raised. One is the question of the FDI

and the other is the question of ... (Interruptions)...

MR. CHAIRMAN: We are taking up Zero Hour. His notice for Zero Hour on this
subject is there. So, what is the difficulty? ... (Interruptions)...
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SHRI SITARAM YECHURY: Sir, there is also a notice for suspension of Question

Hour ...(Interruptions)... You have to rule on that, Sir. ... (Interruptions)...

MR. CHAIRMAN: I am afraid, I cannot take a positive view on that. Question
Hour will not be suspended because that is our practice. ...(Interruptions)... Questions

are important ... (Interruptions)...

SHRI SITARAM YECHURY: Okay. Then you rule that you will allow this as the

first item in the Zero Hour.

MR. CHAIRMAN: I cannot change the order arbitrarily. ... (Interruptions)... There

is an agreed order of business. ... (Interruptions)...

SHRI SITARAM YECHURY: Sir, you have the authority as the Chairman, and to

make the House run in an amicable manner you can cut corners ... (Interruptions)...

MR. CHAIRMAN: What do I do with the agreed business as late as this morning at

10.30? ... (Interruptions) ... There was an agreement on it. ...(Interruptions)...

SHRI SITARAM YECHURY: That will continue. ...(Interruptions)... That will

continue. ...(Interruptions)... We sat till 7 o’clock yesterday, Sir, ... (Interruptions)...

1. I MIT ATEd (SR U2 : IR, H U (AT H I8 a1 arsdl g ...(Faem). .

it fIoTg e (JTSRYT): 980 Aecaqul U7 &...(Fag)... I AN 8% RSl 8184
P fSved B B Bl ...(TGEH). .

1. I I ATEa: 37T A 94 H3A1 S g8 WA F 90 gY © SR ol
TGP AT TSH| W &1 94T f TRE Sff 7 el & fb AR BT ddel gART YIR GH B
feram ST, <1 ST Al Bl SIQT I8i el S 3R §ISTT efTdoist & conflict BT
A T8l B ..(TIHTH)..

Y UTaf: I T Sft, Fel 39 fIv W) BTt 989 &1 gl Bl ..(FaEH). .

. M MITA IEd: 24 IRIG F SRIEH 81 6T Bl ...(FaYF)... T &1 R
Adcld 1 ...(FL ). .

it guTafa: <RIT. ...(aumM)...
s} forora Maet: g9 AT &1 FHRITY SO B .. (HTH). .

MR. CHAIRMAN: The house is adjourned for 15 minutes.

The House then adjourned at seventeen minutes past eleven of the clock.
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The House re-assembled at thirty one minutes past eleven of the clock,

MR. CHAIRMAN in the Chair.
ORAL ANSWERS TO QUESTIONS
Schemes for afforestation/tree plantation

*421. SHRI P. BHATTACHARYA: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state :

(a) the details of the schemes/ programmes implemented by the Government for
afforestation/tree plantation in the country;

(b) the details of annual target fixed by the Government for afforestation/tree
plantation and achievement made during each of the last three years and the current year,
State-wise;

(c) whether Government proposes to effectively utilize media to spread public
awareness regarding conservation of forests and environment in the country and if so, the

details thereof; and
(d) the other measures taken/proposed to be taken by the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (d) A Statement
has been laid on the Table of the House.

Statement

(a) The Ministry of Environment, Forests and Climate Change (MoEF and CC)
is implementing the National Afforestation Programme (NAP) scheme which is a 100%
centrally sponsored scheme for eco-restoration of degraded forests in the country through
people's participation. The scheme is implemented through a decentralized set up of State
Forest Development Agency (SFDA) at the state level, Forest Development Agency (FDA)
at the forest division level and the Joint Forest Management Committees (JEMCs) at the
village level. Since the inception of this programme in the year 2000, I 3399.85 crores
has been released for treating an area of 20.71 lakh hectares. The state wise details of the
funds released since inception of the scheme under NAP is given in the Statement-I (See

below) and the approved area for treatment is given in the Statement-II (See below).

MoEF and CC is also implementing the National Mission for a Green India that
aims to increase forest and tree cover on 5 million ha area, improve quality of forest
cover on another 5 million ha area, augment forest based livelihood of local communities

and also to improve ecosystem services such as carbon sequestration, biodiversity and
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hydrological services. The state wise details of the funds released under GIM are given in
the Statement-III (See below).

(b) Afforestation/Tree plantation targets in the country under Item No.51 (a) (Area
Covered under Public and Forest Lands) and 51 (b) (No. of Seedlings Planted) of Twenty
Point Programme is fixed by Ministry of Environment, Forests and Climate Change (MoEF
and CC) annually to States/UTs. The details of annual targets fixed of last three years and
current year is given in Statement-IV (See below) and achievement for last three years is

given in Statement-V (See below).

(c) and (d) This Ministry is implementing Environmental Education Training Scheme
under which awareness campaign using print and electronic media, besides other mass media
to enhance awareness about various environmental issues are taken up. The activities envisage

advertisement in print and electronic media, publicity through exhibitions, films, plays etc.

To spread public awareness regarding conservation of forests and environment
in the country, Information Education and Communication (IEC) activities through
modes of mass communication i.e print media, radio and T.V are taken up in National
Afforestation and Eco-development Board Scheme (NAEB). For meeting area and region
specific communication needs, assistance is also provided to FDAs, Regional Centres of
NAEB and other organization at the Central and State level for undertaking IEC activities

in decentralized manner.
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to Questions

State-wise funds released for preparatory activities under Green India Mission (GIM)
during year from 2011-12 to 2013-14

 in lakhs)

Sl.  State/ UT Amount Amount Amount Total Amount
No. Released Released Released Released during
2011-12 2012-13 2013-14 last three years
1.  Andhra Pradesh 89.53 0 89.53
2. Arunachal Pradesh 0 127.2 127.2
3. Assam 130 0 130
4. Bihar 0 224.85 224.85
5. Chhattisgarh 972 0 972
6. Gujarat 133.8 0 133.8
7. Haryana 357 0 357
8. Himachal Pradesh 126.5 0 126.5
9. Jammu and Kashmir 64 0 64
10.  Jharkhand 147 0 147
11. Karnataka 267.45 0 267.45
12. Kerala 194.6 0 194.6
11. Madhya Pradesh 823.5 Nil 0 823.5
14. Maharashtra 405.77 0 405.77
15. Manipur 40.5 0 40.5
16. Meghalaya 0 89.7 89.7
17. Mizoram 0 223.65 223.65
18. Nagaland 141.5 0 141.5
19. Odisha 107.5 0 107.5
20. Punjab 125.5 0 125.5
21. Rajasthan 275.25 0 275.25
22.  Sikkim 0 299.55 299.55
23.  Tamil Nadu 72.15 0 72.15
24. Tripura 350.5 0 350.5
25. Uttarakhand 51 0 51
26. Uttar Pradesh 119.5 0 119.5
27. West Bengal 0 300.75 300.75
TotaL 4994.55 0 1265.70 6260.25
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MR. CHAIRMAN: Question 421, please. Let the question be asked.

SHRI P. BHATTACHARYA: Sir, referring to Pune and Jharkhand ...

MR. CHAIRMAN: One minute; let the answer be given.

SHRI PRAKASH JAVADEKAR: Sir, a statement is laid on the Table of the House.
MR. CHAIRMAN: Yes; now your supplementaries, please.

SHRI P. BHATTACHARYA: Sir, referring to the Pune and Uttarakhand disasters,
environmentalist and CSE Chief said, "It has become far more important to protect forests
and mountains. Climate change will see more extreme weather events in future. We have

to adopt new technology to construct roads ...
MR. CHAIRMAN: Please ask your question.

SHRI P. BHATTACHARYA: ... and implement other unavoidable projects so that

slopes of the mountains are not affected.”
MR. CHAIRMAN: No, no. You can't read a statement. Ask a question.

SHRI P. BHATTACHARYA: Sir, I am coming to that. So, on the basis of that, my
question is whether the Centre is working on a proposal to exempt promoters of projects
like roads, pipelines and transmission lines in forest areas from seeking the consent of
Gram Sabhas as per the Forests Right Act (FRA), which has been introduced by the last
UPA Government.

SHRI PRAKASH JAVADEKAR: Sir, there is no such proposal where we are
dispensing with the public hearing where it is required. The issue is, ST T4 A €,
BRI I fAFRR dIoided 9N ed € A7 SaHIRe ag= 8, 91 39781 Uil o &,
R o0 &, 9 ThRE I $T Wil G 3R HEAC B Bl Sl heleg 8, 9
It WA 2

SHRI P. BHATTACHARYA : Sir, usually, the operational guidelines on NAP provide
for a multi-level monitoring and an evaluation mechanism through the State Forest
Development Agency and the Forest Development Agency, at the State and the District
levels, respectively. Is it functioning successfully ? If so, then what has been the result?

il YHIET SASHR: I8 Uh Fedls © b BIRIT Bl Sl (A0 2, 98 BRI Bl 984
AR T 1T ToldTST 3R Ao iudl RSt & 9o & o1mar &, oifed aifeRT 4 gar
T §RT BISMFSTI BIdT 81 FTel oraet, T8dlel ofdd 3R BT Td & olad Ix AT
STET SiTef %, STET Joint Forest Management Committees 'E?, I8l W Q?ﬁ afg=gi g fo
HY B QI AETHAT A FAN 8, clfeh1 I a1l BHR &A1 & b 8H T fialer iR dfecra
qICRIYS BT 98T 21 S9P -1 SaTgc BRIE A-oiic hACIS Sl dvg J BF
BN, FID] IERGTT BN, $HD (oY BAR N YA ©| $Hh (ol §H 7] ST UIcATe
ST B T N PR IB B
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#t yfiex fre: wwmfa o, & #5) Aeieg 4 Wi S aredr g & it
FATSHE T BT X&T &, erratic monsoon 81 X8I &, BT BRI & fSUSIH W fha=
gihde 87 H ST A18dl § b HATe 1 39 UR AT HIfET & b1 o1 ? Taliget aTfiT 3fiR
erratic monsoon TSI S TS V& B, ISP [T BIRIT HoTd I SITST TS T
BRIC, MY 3 BRI TR SR o7 & fory fgurddic 7 are MifeT w9 @t iR gqa!
e o1 Rrea w182

3} TSI S HY: TR, BRIT & ASH | IR 93 dofd] Xadl ol 37 BRI &
IR T T3 RIS 371 81 A1 F oM <=0 H 97 & B} &1 §AN & 37151 24 Hia! a1
2 3iR 31 G 8 f 98 9T 21 So, the green cover has increased, even in the last two
years also. I8 3R SITGT 9¢ 3R 33 BIEG! dP B4 Ugd, TART I8 JITH 2| $9F fofg a1
faumT, SaRic BRI A9oHe, I ORGR, G4 goilst iR St #=rer, S 399
I €, 99 Fed T A O 3ffaleld & ©U H 9gd SIRGR ORI | g1dR0T Bl 31 of
ST BT JISTT I918 T8 B ...(TAHM)... I8 99 el & b FAgHe ool BT Had Ydb BRI
21 39T g RV § W 29 19 vfeil 59 RciRed haed off €1 gfar &
JENfTd BT & 915 T8 Fhe SATGT IHR B ATH IMMAT 3R AR 7] IR gqd!
Igd T4 g8 1 B9 I8 I & & STt & g1 <91 3R g & fRa # 7, safow e s
IO AT -1 FATSHS Tl b B P ol AR &4, U1 31X Aifers dve Hoiie, I8
9 ST TRI% A T AEY| TS ATI-W1, 1t TR AT ST & SIged H 31607 St =1 i
goTe U9l fhaT B, SUH WRGR o Ugell T FellgHe ol & fo1g ¥ U e TaR fdhar gl
I+ eI 3! Rives & 91 &1 118 &1 I8 W sfean e 21 g9+ I8 99 g% o
2, T 731 o7l 2 o &9 e {4 ST %8 21 89 SfRISE I Hall R 9IRd Bl YHehT Bl
f S REFI @R E

it fefaer Rie: A [l w2, § AT a1 #3509 IRIY SR
EIESI %:’ 5 a9 faur &t 1 @Eﬁﬁ\_ﬂ g — Tdh T natural regeneration of forests 3R
QUNT afforestation programme through plantations. T Ya I JJHT Ig Xl TP
THINTC L U 3iR Wiiceid # 4R Wer@R 8idl &1 § A1 #2401 5t 9 g arsdl g
5 ST ) TN ol 2, T &9IRI dRIS $UT &1 W all §, IH oI e
B &, I9H RTae IRACT 3ift watgae faaer 87

7} TRTET STASHR: TR, IE I91 984 85 © AR 39U &1 IR ©| U8l SR IB © [
B ATl ! TOiATST el 3% 15 IRg gaeaR | a1 & AT el 81 89 S BT &x I8
&, ST TSI T IR T -3TT TR ¥ STeT- 3T ToiiTs g8 §1 &1 AIeTd 3fifse
M & &, T &9 31 ¥ Tl 3719 91 wiied Wit & w9 # Rl &l 9188 o &
fore faw i &, St R i € dax B1aT B, ifh a8 By # &1 fm1 S
21 39H 99 id1 B3, a9 fIWTT Sl Wiicd Qg oIl &, ST 60-70 URUT survival after
five years & ...(@AHM)... 3R Sl IS TS ©, ...(IALM)... S DI T, SHH T8 40 TRIC
P 198 ol Bl ...(FIHH)...

SHRI DIGVIJAYA SINGH: Is it based on study? ... (Interruptions)...
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MR. CHAIRMAN: We can have a discussion on that. ...(Interruptions)... Either
the statement is correct, or if it is not correct, there is a procedure for bringing that out.
...(Interruption)... There is a procedure for that. ... (Interruption)...

it Yupept @terdt: WX, ...(@@EM)... 8 WX, RfioR A1 7€ § {5 81 eART e
BI1 & & &4 Harel o, 1 SHqe! qa-9 Sfard M|

sft wumafer: 71ET, i) § SR Aeiie! Tal BT 2 ...(RGEM)... Renukaji,

you know the procedure, ...(Interruption)...
Sl YupHT TieR: 59 d 8199 H 31T €, A1 $O AR TP A Bl
MR. CHAIRMAN : This is not correct ... (Interruption)...

sft farora et FwTafy Sit, g eredt ad 18l § {6 WRaR 5 ffoa+ geeaR a3 §
T U4 IR0 H gfg PR e gl HAT Sl I fialer &1 1 HR I8 © 3iR I8 gk © (b
cenfasT, g ok gy wresdi & g9@T TaR 81 3T 21 84 fisel 5 9rell § 98 WaR
g =11 fam 21 3 w20 ST | S =me e € 6 39 a9 *tigTer & ofaid o &t & S
R E?

it yeTer SITaS®HR: I8 AfTad B & S9ar # s9% 9 # Ren & gry, 5w &
ST, AIeTe AT & gIRT 7T 317 FHT ATEH| BT ITATT B §U SIRRedval UaT Bl 1Y,
IR UST B SIYI A D1 o o6 SR B H 9T A1 421 U gl &, <l gRd 84 I8 IS
T ST 81 51 W 371 2TERi H U8 BRIHH dold Y <l 5 379 IR H HH U8 &1 el
P I8 HRIHH AR Tl BT 8, 1 I8 FEl & b I8 SRIHH 9d 998 Iol AR |9 AT
P ERITR g4, 3P [T ST 3R 30 TXIP I I G Bl AT 89+ 4TS 2l

Development of thorium based nuclear energy

*422. SHRI V.P. SINGH BADNORE: Will the PRIME MINISTER be pleased to state:

(a) whether development of thorium based nuclear energy would be the future of
clean energy/electricity and meet the total energy demand in the country; and

(b) whether it is a fact that R&D in the thorium based nuclear power plant have
to be totally indigenous with little support from the western countries, if so, the details
thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) and (b) A Statement is placed on the Table of the House.

Statement

(a) and (b) For the large growing population of our country, it is important to have
a vision of energy independence, implying the necessity for meeting the energy demands
using indigenous resources to the maximum extent. With this perspective, utilisation of very
large resources of Thorium available in the country has been envisioned as an important
element of the Indian nuclear power programme.
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On account of non-existence of any fissile isotope in naturally occurring Thorium
(unlike that existing in Uranium), commercial utilisation of Thorium, on a significant
scale, can begin only when abundant supply of either Uranium or Plutonium resources
are available. Upon the launch, followed by a significant growth of a thorium based
nuclear programme in this manner, it could be possible to maintain the achieved level
(without much further growth) of nuclear power programme with thorium alone, without
additional demands on uranium or plutonium resources. Therefore, considering the meager
domestic uranium resources in the country, it is feasible to start a significant commercial
level Thorium based reactor programme in our country only after an adequate inventory
of Plutonium becomes available from our Fast Breeder Reactors, comprising the second
stage of Indian nuclear power programme. Accordingly, the utilisation of Thorium, as a
practically inexhaustible energy source, has been contemplated during the third stage of
the Indian nuclear programme, which can be reached after a few decades.

On account of no emission of green house gases in the generation of electricity
using nuclear power, nuclear power is one of the cleanest forms of large scale electricity
generation. Thorium based power generation also would, therefore, qualify for treatment

as a clean source of energy.

At present, the interest of the western countries in Thorium based nuclear power
is generally limited to utilisation of Thorium for disposal of Plutonium obtained after
reprocessing of spent fuel from current generation nuclear power plants. From this
perspective, the Indian vision of speedily maximising the potential of plutonium received
from spent nuclear fuel through FBRs, followed by Thorium based energy systems, is
different with respect to some ongoing initiatives that are seen in some parts of the world.
Currently, India is one of the leading countries with well-advanced thorium utilisation
technologies, developed indigenously.

SHRI V.P. SINGH BADNORE: Sir, it is basic knowledge that India has the third
largest thorium reserves in the world and about twelve per cent of the reserves are in India.
The answer says that we do not have the inventory of the uranium or plutonium because it
is only in the second stage that we can infuse the thorium fuel. My question here is: in the
nuclear pact that we have had, is there not a possibility to get the plutonium or the uranium
so that our thorium programme can progress because everybody knows that the thorium

nuclear programme would be the best for clean energy for the country?

DR. JITENDRA SINGH: Mr. Chairman, Sir, the hon. Member has rightly pointed
out that thorium is God's gift to India. We have huge reserves of thorium and it is a costly
substance. It is extracted from a mineral called monazite, which is itself a part of the seven
associated minerals found in the sands of the coastal areas. But the point to be remembered
over here is that thorium is a fertile substance, and, in order to produce nuclear energy,
it has to be used in conjunction with a fissile substance, possibly, plutonium, as rightly
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suggested. But, for the plutonium, we need reactors, and we are having a 30 KW research
reactor called Kamini in Kalpakkam, Tamil Nadu. Another advanced reactor is possibly

in the making and would be available in a few decades.

As far as the second part of the question put by hon. Member regarding the foreign
collaboration is concerned, it is true that thorium is a source of clean energy and the
foreign countries also look forward to it. But, so far, whatever foreign offers have come to
us, they were lacking in two or three aspects. Firstly, as per our rulings, we need to have
a licensable party from whichever place an offer is made, and, secondly, for the smaller
reactors, mostly they use open cycle disposal of the fuel, and, that nuclear wastage is not

possible to be recycled as is being done in the closed cycle in the bigger reactors.
MR. CHAIRMAN: Second question, please.

SHRI V.P. SINGH BADNORE: Sir, let me also put forward that in 1973, the US
shut down the thorium nuclear research programme in the Oak Ridge National Laboratory
because they felt that whatever nuclear power that they get through thorium as a fuel,
they do not get the weapons from it. So, that is the best thing that can happen to the world
because if you have thorium as a fuel, the nuclear weapons is a side thing which comes

out, but, it will not come out.
Having said this, why don't we really in the Twelfth Plan, we are going to ...
MR. CHAIRMAN: Are you asking a question?

SHRI V.P. SINGH BADNORE: Yes, Sir. In the Twelfth Five Year Plan, we have said that
the BARC is going to put up a 300-MW thorium-based fuel reactor and turbine programme.
How long will be the gestation period? When can we expect it to be commissioned? Mr.
Chairman, Sir, to a large extent, the hon. Member has already answered the question. But
just to add to that, he has referred to the technological aspects of what I would understand
as the simplified thorium gas cooled nuclear reactors by the BARC. I would just like to add
that there are several issues related to the safety, sustainability and waste management in
this area and that is what is being looked into. As I said in response to the earlier question,
waste management is a major issue in open cycle and that is what actually is being looked
into. As far as the Advanced Water Reactor is concerned under the Twelfth Plan, it is likely

to be commissioned by the end of the next decade or possibly by 2027.

1. I T ATEa: 2HH7, Yl IR Reaed il 14l 891 I81 &, I T & 0y
# enriched XM 3IR WM IS 81 81 Enriched M 3R wief ™ &1 3ot a8
eTifom TRIT o foTq 81 A1 Geifie 9u=q < fofg 81, I8 891N i $H 21 AR I8 ARIH
FT QAT HSR &1 479, H S q1eq | AR H3A S A S Aredn g 6 R
R 3R fast breeder nuclear reactor%ﬁﬂ?ﬁ%,ww aawgﬁq%ﬁw
DI Bl A o DI TR 1 TS 3R YFAIR Siel STFT FHSAIT ST 3FRBT I AT 2T,
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IHP] V€ B H I I ST 817 BHAR IgT AR waied &, I A 9 $B 81 S
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fopairare &1 & 3R 1T g Rudex BT 3R AT I Fdhd B I8 8, g8 300 e
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MR. CHAIRMAN: Now, Dr. Subbarami Reddy.
DR. T. SUBBARAMI REDDY: Sir, | want to ...(Interruptions)...
SHRI SITARAM YECHURY: Sir, after his protest, you are giving him chance everyday.

MR. CHAIRMAN: No, I have not. He did not get it. ...(Interruptions)... He was
called, but he did not get it. ... (Interruptions)...

DR. T. SUBBARAMI REDDY: Please clarify to the House what is the role of

...(Interruptions)...
SHRI SITARAM YECHURY: You are making it a precedent that protesting is good.
MR. CHAIRMAN: Must that come from you?

DR. T. SUBBARAMI REDDY: Sir, what is the role of thorium and also of uranium?
With regard to the nuclear plants, so many things are there in the country. You are using
uranium. What is your plan in future with regard to thorium? You are having 12 per cent
reserves of thorium of the world in India. So, how are you going to plan; how are you

going to use it? What is your future plan?

DR. JITENDRA SINGH: Sir, the hon. Member has asked how we are going to use it
to the optimum extent. That is what [ understand. Sir, as I said right in the beginning, India
has the distinction of being one of the highest sources of thorium in the world. Obviously,
the world also looks forward to it. But, as I said, it is a fertile material. It has to be used
in conjunction with fissile to produce uranium. Therefore, the plutonium production is
what comes into question. That is what the reactors are required for. The point over here
is that we have certain distinctions as far as the reactors in India are concerned compared
to what is seen in the West. For example, there, you can also have it in the household
colonies. Here, we are yet to come to terms with that kind of possibility, with the kind of

the Atomic Energy Regulatory Board and Act that we have. But, in the years to come, we
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are certainly heading for a more viable and a more constructive availability of thorium
for the production of energy and possibly, we would be the largest producer of energy

through the source of thorium.

DR. K.P. RAMALINGAM: Sir, Tamil Nadu is home to more than thirty per cent of
the world's thorium deposits. Thorium is extracted from monazite through a separation
process. I want to know whether the Government has taken any steps to curb illegal mining
of monazite, which is a sand mineral, in Tamil Nadu; if yes, the details thereof. What is the
status of implementation of Fast Breeder Reactor ...(Interruptions)... You include Kerala
also in that. ... (Interruptions)... The Fast Breeder Reactor ...(Interruptions)...

MR. CHAIRMAN: What is this? ... (Interruptions)... Please sit down. ... (Interruptions)...
Let the question be asked. ... (Interruptions)...

DR. K.P. RAMALINGAM: Include Kerala also. ...(Interruptions)... At Kalpakkam
...(Interruptions)... What are the reasons for delay in its commissioning? ... (Interruptions)...
Sir, what is the status of implementation of Fast Breeder Reactor ... (Interruptions)... using

thorium?
MR. CHAIRMAN: One question please ...(Interruptions)... What is your question?

DR. K.P. RAMALINGAM: Sir, my question is pertaining to illegal mining of thorium
in Tamil Nadu.

MR. CHAIRMAN: All right. Thank you. You have asked the question.

DR. JITENDRA SINGH: Mr. Chairman, Sir, the question has multiple parts. It is
something which is of greater concern to all of us. As far as we in the Government are
concerned, the task of extracting monazite is given to the Indian Rare Earths Limited, which
is a PSU. So obviously, there is no official licence given to anybody else. We do not have

direct evidence of what is happening as such. ...(Interruptions)...
DR. K.P. RAMALINGAM: Sir, mining is going on.

DR. JITENDRA SINGH: If you give me just one minute, [ will complete more than
what you have asked. ...(Inferruptions)... Just give me one minute. We have also come
across some reports but we don't have any substantial evidence. As you said, there was a
case filed in Tamil Nadu. The point here is this. We have tried, with all sincerity, to find out
how best to approach it. We found that these operators were devising new methods to do it.
As I'said in the beginning, monazite is one of the seven associated minerals found in sand.
One of these minerals is incidentally garnet. One group managed to get a licence for garnet.
But in the garb of that, they were extracting monazite. We have already taken note of that.
What we are trying to do is this. Just give me half a minute to explain it. We have written
to the Excise and the Customs Departments to reinforce monitoring of radioactivity at the
ports. We have about 187 ports in the country. We have written to the Electronics Limited
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to improvise the mechanism to detect radioactive minerals and the machines. We have, in
the recent few weeks, approached the Department of Space to try to pick up space images
specifically of the spots where monazite can be detected. It is something which is similar to
what we do for weather forecasting and cloud imaging. If we are able to succeed in that, it
will be a breakthrough in this. We are doing something in collaboration with the Ministry
of Mines. There is the Mines and Minerals (Development and Regulation) Act. We have
also suggested to them that there could be some improvement to strengthen the Act.

Last but not ... (Interruptions)...

SHRI SITARAM YECHURY : Sir, with your permission, I would like to give one
suggestion. It is very good. You use the same technology, which is now available, for border
patrolling on coasts. A lot of smuggling that takes place does not happen at regular ports.
I would suggest that you take that into consideration.

DR. JITENDRA SINGH: The suggestion of the hon. Member is well taken.

DR. CHANDAN MITRA: Sir, the mining of sand ... (Interruptions)...

MR. CHAIRMAN: Q.No.423. Let the answer be given.

DR. JITENDRA SINGH: It is not licensed ... (Interruptions)...

MR. CHAIRMAN: That question is over.

e BT TV AfeTait 3 ST 5 Ry WY (s S
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CHSIUHRRATS & S IRy 3fR a1+ aRITSTIRi & feenfrden & oaR, 34
TRATSTATSI IR TRITSTT ST AT (TgEs) §RT (&1 23.11.2011 DI ATJT 37T
Jod # foar fHar a7 3R WY WRAR B TAOITHINRATS 6 I8 TNIE] & SHR
HagT & forq drere e (Tadisdi-guh) e Fafid sierd afiege duced &
ST 5 URITSTIRIT BT g6 B bl Grd fam 1T

Sangwari (Saheli) scheme for upliftment of poor domestic women workers

1*423. SHRI MOTILAL VORA : Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether Government has received Sangwari (Saheli) scheme from the State
Government of Chhattisgarh for social and economic upliftment of poor domestic women
workers through skill development in May, 2010;

(b) if so, the number of urban poor women whose upliftment is proposed;

(c) whether the State Government has asked for X 213.47 lakh for the implementation

of this Scheme; and

(d) by when the required amount would be released to the State Government for

the implementation of this Scheme, and the reasons for the delay?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI M. VENKAIAH NAIDU): (a) to (d) A Statement is laid on the Table of the
Sabha.

Statement

(a) to (d) Three project proposals of ‘Sangwari’ were received from the State of
Chbhattisgarh under Innovative and Special Project of Swarna Jayanti Shahari Rozgar Yojana
(SJSRY) for socio-economic upliftment of 2900 domestic women workers through Skill

up-gradation, with total project cost of ¥ 208.63 lakhs.

As per the guidelines of Special and Innovative Projects under SISRY, these
projects were considered by the Project Screening Committee (PSC) in its meeting held
on 23.11.2011 and the State Government was suggested to undertake these projects under
the regular skill training component of SJISRY namely Skill Training for Employment
Promotion amongst Urban Poor (STEP-UP).

Y aYcht Sfret ARt A T Sft, § A w3 St 98 S aredn §
RIS e WY 7 23.11.2011 @1 sHa! Aot &1 oY, R il 2,900 8]
AfEeall & folg BIeTe HfR1eTvr & HRIHH B Yo HRAT AT R A (1Y 208.63 ARG YT
1 IR T o1 BTG Bl WRBR A 39 GRIISTT Bl 3l I AF 21 a1 &, oid fb

+Original notice of the question was received in Hindi.
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WRBR 7 2011 H 5D HoR <1 &I HE1GY, H 31U Aegs | A9 F21 H8led F I8
ST =T8T § b JATRAR 15 TRBIR 1 311 A 50 TRASTT B! YH3N R 8] Bl 2,
7 2000 wfEeTail o1 Hreret Ufreror <=7 o7 ?

SHRI M. VENKAIAH NAIDU: Mr. Chairman, Sir, as I have already stated, as per
the guidelines of Special and Innovative Projects under SJSRY, the projects, which the

hon. Member has mentioned, were considered by the Project Screening Committee in its
meeting held on 23.11.2011 and the State Government was suggested to undertake these
projects under the regular skill training component of SISRY, namely, Skill Training
for Employment Promotion amongst Urban Poor. That was the decision of the Project
Screening Committee. So, that being the case, I can't find fault with the Government of
Chbhattisgarh on this account.

SHRI MOTILAL VORA: Sir, I would like to know from the hon. Minister whether
the suggestion made by the Committee has been implemented. The answer is not perfect. I
want to know from the hon. Minister: Has this project been started by the Government of
Chhattisgarh or not? ... (Interruptions)... That is not enough. Whether the suggestion has been
accepted by the Government of Chhattisgarh or not; I want to know that from him.

SHRI M. VENKAIAH NAIDU: Sir, I try to give perfect answer. It may not be to the
satisfaction of the hon. Member. But I can tell you that this matter pertains to 2011 and the
Central Screening Committee did not approve this project because it did not fit in the guidelines
of the scheme at that time. Subsequently, it was suggested to the Chhattisgarh Government
to bring it under Skill Development Upgradation Programme, and they sent a proposal. And
that proposal was under consideration. At that time, what happened was that this SJSRY was
merged into National Urban Renewal Mission. So, a new Mission has come. That has to be

taken up. In between, the revised project has not been submitted.

MR. CHAIRMAN: Thank you. Now, Mr. Tapan Kumar Sen. ...(Interruptions)...
AR S, 3AT9 ST FaATe YD b & ...(FFETH)...

SHRI TAPAN KUMAR SEN: Thank you, Mr. Chairman, Sir. ...(Interruptions)... The

time is passing out. ...(Interruptions)...

SHRIMOTILAL VORA: My question is: Will the Government take necessary action
for the implementation of the programme?

i wTafer: SRIY, 3179 <1 FaTd Y9 & §, ART S ..(GEH). .

SHRI M. VENKAIAH NAIDU: Sir, I will get in touch with him, find out the actual
background, and then, try to address that issue .

SHRI TAPAN KUMAR SEN: Sir, time is passing out. I think these are projects
for improving upon and increasing the work participation rate of the poorer sections,
particularly among the women. In view of the situation that women work participation
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rate in urban areas is taking a dip, I think there is an urgent need for a similar Central
Government sponsored scheme for implementation at the State level. A monitoring-
cum-collaborative approach is required to be taken to make timely use of the funds. The
Central Government is releasing funds for this scheme for the benefit of the poor people.
But for any reason, it becomes a blame game between the Centre and the States. My
question is: Will the hon. Minister seriously consider making full use of the initiative
taken by the Central Government in respect of these women welfare schemes? A proper
monitoring-cum-collaborative mechanism with the State Government needs to be put in

place to make use of the scheme. Will the hon. Minister consider that?

SHRI M. VENKAIAH NAIDU: Hon. Chairman, Sir, I appreciate the spirit behind
this question of the hon. Member. But I would like to tell the House that we are in a federal
system. The Central Government releases funds and the monitoring is done by the State
Governments. There is a monitoring committee which reviews the implementation of these
projects from time to time. What he is saying is that the funds released by the Central
Government are not utilised in a time bound manner and that there is a need for further
monitoring of the schemes. Sir, we will try to take further steps in this direction as per the
spirit of the hon. Member’s question.

it SToT WAH: TR, H TS AEH | WG A SN F Ig A1 A8l § (b o1

TRE A S/ BT 7, R I8 WhF FaIagel &1 Sl &, 1 &RI1 g9 g Iroai # o,
TILTell AERTE, H A1 B Dl Blg JIoT1 572

SHRI M. VENKAIAH NAIDU : Sir, it is a suggestion, I shall keep it in mind.
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MR. CHAIRMAN : Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS
Talks with PM of Pakistan

1*424. SHRI NARESH AGRAWAL: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the details of talks with the Pakistan Prime Minister after a day of oath by the

new Government;

(b) whether India raised the issue of terror camps running in Pakistan seriously, if
so, the response of Pakistan; and

(c) if not, the reasons therefor?

+Original notice of the question was received in Hindi.
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THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) to (¢) In his meeting with the Prime Minister of Pakistan on May 27, 2014, Prime
Minister Narendra Modi reiterated India's long standing policy of working to build a
peaceful, friendly and cooperative bilateral .relationship with Pakistan, and commitment
to resolve outstanding issues with Pakistan through a peaceful bilateral dialogue within
the framework of the Simla agreement. In this context Prime Minister underlined the
importance of maintaining an environment free from terrorism and violence, to ensure
peace and tranquillity along the international border and ensure the sanctity of the Line of
Control. Concern was also expressed at the glacial pace at which the Mumbeai terror attack

trials are proceeding in Pakistan.

The Prime Minister of Pakistan recalled the Lahore process, which reaffirms the
Simla Agreement and the commitment to abjure violence and resolve all outstanding issues
through peaceful bilateral dialogue, and conveyed his willingness to pick up the threads
from where it had been left off in October 1999.

India-USA agreement to develop monsoon forecast model

*425. SHRI BAISHNAB PARIDA: Will the Minister of EARTH SCIENCES be
pleased to state:

(a) whether India and USA propose to enter into an agreement to develop the

monsoon forecast model, if so, the details thereof;

(b) whether it is also proposed to improve weather systems in India under the above

agreement; and

(¢) whether the above cooperation would help Indian farmers to increase
productivity and enhance climate and crop forecasting to avoid losses, if so, the details
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES
(DR.JITENDRA SINGH): (a) No Sir. Recognizing the importance of scientific and technical
cooperation in Earth Observations and Sciences a MoU was signed on the Earth Sciences
and Observations by the Ministry of Earth Sciences (on behalf of Goverment of India), and
National Oceanic and Atmospheric Administration (on behalf of US Government) on 16th
April, 2008 to establish an enabling mechanism for undertaking joint activities between the
two countries to use the combined scientific and technical skills in enhancing the observations
of the Earth and use the information most effectively for the benefit of the society.

Under this MoU, various Implementation Agreements (IAs) were undertaken with
specific strategy involving Indian and US groups with well defined objectives, deliverables,
individual as well as joint roles and monitoring/evaluating mechanism. For overall
monitoring and integration of the various activities, a mechanism, is being put in place in

the form of Joint Committee (JC) having members from both the countries.
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(b) Yes Sir. One of the [As - Dynamical Seasonal Prediction of Indian Summer
Monsoon Rainfall (Establishment of Monsoon desk) was signed during the visit of President
Obama in November, 2010 under which Indian and US scientists are working jointly.
A "Monsoon Desk" along with a dedicated scientist has been established in this regard.
The Government of India has committed to provide $480,000 over a period of five
years (X 2.4 crores approximately) for activities associated with establishment and
maintenance of the "Monsoon Desk". So far an amount of X 1.53 crores (US $284668)
has been released to NCEP, USA for the purpose. Indo-US scientists are currently sharing
the knowledge and skills to improve the Climate Forecast System (CFS) for long-range
forecasts of the monsoon and a first variant of Indian Earth System Model has already been
developed as a part of overall joint efforts to improve the climate forecasting system.

(c) Yes Sir. The main objective of the agreement is to develop dynamical weather
prediction models with a full understanding of the Indian monsoon and associated rainfall
characteristics as India's dependence on monsoon rains for the major share of agricultural

production.
Allotment of land on concessional rates for public utility services

1*426. DR. VIJAYLAXMI SADHO: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether land on concessional rates is provided by Government to private
institutes/individuals which is meant for public utility services;

(b) if so, the purpose for which land is given in this manner and the details of the
terms and conditions thereof;

(¢) whether terms and conditions regarding allotment of land are followed strictly;
and

(d) ifnot, the action Government takes against those who violate these terms and

conditions?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) No, Sir.

(b) to (d) Questions do not arise in view of the reply at (a) above.
Census of birds and animals of endangered species

*427. SHRIMATI JAYA BACHCHAN: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state :

(a) whether the number of birds and animals of endangered species is decreasing
rapidly;

FOriginal notice of the question was received in Hindi.
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(b) whether Government has taken any initiative to do a census of birds and animals

of endangered species, if so, the details thereof; and

(c) whether Government has taken any initiative to monitor and protect the
endangered species of birds and animals, if so, the details thereof, and if not, the reasons
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) The census
of all the birds and animals is not undertaken in the country. However census of tiger is
undertaken at the national level once every four years and census of a few other major
flagship species is undertaken at the State-level by the respective State/Union Territory

Governments.

As per the information available including by way of census, there are no reports
indicating a rapid decline of birds and animals of endangered species. On the other hand,
the population of several species like tiger, elephant and rhinoceros is on the rise. However,
the Ministry has been receiving reports about decline in population of some other species
such as bustards etc.

(c) The Government has taken the following steps for protection of wild animals,

birds and their habitats across the country:

(1)  Protected Areas, viz., National Parks, Sanctuaries, Conservation Reserves and
Community Reserves covering important wildlife habitats have been created all
over the country under the provisions of the Wild Life (Protection) Act, 1972

to conserve wild animals and their habitats.

(i)  Financial and technical assistance is extended to the State/Union Territory
Governments under various Centrally Sponsored Schemes, viz, 'Integrated
Development of Wildlife Habitats', 'Project Tiger' and 'Project Elephant' for
providing better protection and conservation to wildlife including rare and

endangered birds.

(i)  The Centrally Sponsored Scheme of 'Integrated Development of Wildlife
Habitats' has been modified in 2008-09 by including a new component
"Recovery Programmes for Saving Critically Endangered Species and habitats"
and 17 species, including five bird species, viz., Bustards, Vultures, Edible Nest
Swiftlets, Nicobar megapods and Jerdon's Courser, have been identified for

undertaking such recovery programs.

(iv)  Legal protection has been provided to endangered wild animals and plants
against hunting and commercial exploitation under the provisions of the Wild
Life (Protection) Act, 1972.
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(v)  The State/Union Territory Governments have been requested to strengthen the
field formations and intensify patrolling in and around the Protected Areas.

(vi)  Hunting of wild animals is prohibited and trade thereof is regulated under strict

supervision.

(vii)  The Wildlife Crime Control Bureau has been set up to strengthen the enforcement

of law for control of poaching and illegal trade in wildlife and its products.

(viil)  Strict vigil is maintained by officials of State Departments of Forests and
Wildlife.

Indian citizens rescued from Iraq

*428. SHRI SHANTARAM NAIK: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) the number of Indian citizens trapped, abducted in Iraq in the last two

months;
(b) the efforts made by Government to facilitate their entry into India;
(c) the names of the countries which helped India in the operation; and

(d) the number of persons remained to be rescued; and those who do not propose

to leave Iraq?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) An estimated 22,000 Indian nationals were in Iraq at the beginning of the conflict.
This included 500 in Baghdad, 2,300 in Najaf, 1,000 in Karbala, 3,000 in Basra, 15,000
in Kurdistan and about 200 in other cities. Some Indians got trapped in the conflict areas
following sudden attacks and capturing of several cities in northern and central Iraq by
the Islamic State of Iraq and Sham (ISIS) beginning 8 June.

A group of 46 nurses working in a local hospital in the city of Tikrit got stuck due to
the conflict, but were safely brought back to India in a special Air India flight on 5 July.

Another group of 41 Indian nationals working in a construction company in Mosul
have been taken captive by an unidentified group.

(b) Our Embassy in Baghdad is in close and regular contact with the Iraqi
Government authorities and Iraqi Red Crescent Society for the safe return of our nationals

from Iraq.

On 19 June, the Government suspended emigration clearance to Iraq, until further
notification and advised Indian nationals to avoid all travel to Iraq. The Government issued
travel advisories on 15 June, 24 June and 28 June advising Indian nationals to leave Iraq

by commercial means. Our nationals living in areas affected by the ongoing armed conflict
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were advised to stay indoors as far as possible and to remain in contact with our Embassy
in Baghdad for necessary guidance and updated information on the evolving security
situation. Those Indian nationals, who did not have travel documents or needed other
consular services, were advised to seek assistance from our Embassy in Baghdad.

24-hour helplines established at our Mission in Baghdad and the Ministry of External
Affairs continue to remain operational to assist our nationals in Iraq and their family

members in India.

Special camp offices set up in Basra, Najaf and Karbala continue to remain operational
assisting Indian nationals in Iraq. Our Mission in Baghdad and the camp offices have
been strengthened through deployment of 25 officials. These field offices are proactively
contacting the remaining Indian nationals and companies where they work, offering their
services for the facilitation of our nationals to leave Iraq by providing air tickets as well
as assistance with travel documents, immigration and departure facilities. The details of

these helplines have been well publicized through the media.

Our Embassy has been providing all necessary assistance to Indian nationals, including

provision of travel documents, air tickets and arranging special flights.

The Government of India has been closely monitoring the security situation in Iraq.
The safety and security of Indian nationals in Iraq remains a matter of foremost concern

and major preoccupation for the Government.

(c) The Government has been in regular touch with the countries in the region to

assess and review the situation in Iraq.

(d) The group of 41 Indian nationals in Mosul taken captive by an unidentified
group still remains to be rescued. The Government is making every effort and taking all
steps to secure their release as well.

The Government is directly in touch with Iraqi Government through our Embassy
in Baghdad to facilitate safe return of our nationals from Iraq. As of 3 August, over 4,900
Indian nationals have been provided assistance for travelling back to India. This includes

air tickets to over 3,900 Indian nationals.
Street Vendors in NCT of Delhi

429. DR. T. SUBBARAMI REDDY: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether Government has made any survey to find out the number of street
vendors, both fixed and mobile vendors in the NCT of Delhi;

(b) if'so, the details thereof and if not, whether it would make a survey to address

their problems;
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(c) whether Government proposes to issue biometric identity cards to all street
vendors in NCT of Delhi, if so, the details thereof; and

(d) if not, whether it would conduct such a survey to regularize and rehabilitate
such vendors?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI M. VENKAIAH NAIDU): (a) to (d) Ministry of Housing and Urban Poverty
Alleviation has not made any survey of street vendors in the NCT of Delhi. The Government
of India has enacted a Central Act namely The Street Vendors (Protection of Livelihood
and Regulation of Street Vending) Act, 2014 which has come into force on 1st May, 2014.
As per Section 3(1) of the Act, the Town Vending Committee shall conduct a survey of all
existing street vendors within the area under its jurisdiction. The period and manner of the
survey and form and manner of issuing identity cards to street vendors will be specified in
the scheme framed by the State/UT Governments as per Section 38(1) of the Act.

Indians taken hostage in Sudan

1*430. DR. ANIL KUMAR SAHANI: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that dozens of youth from Bihar have been taken hostage
in Sudan, if so, the details thereof; and

(b) the steps being taken by Government to bring back those youth?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a)
and (b) It is not a fact that dozens of youth from Bihar have been taken hostage in Sudan.
No Indian is currently held hostage in Sudan. There was a labour unrest recently reported
from Sudan pertaining to workers from Bihar which involved issue of non-payment of
wages by their contracting firm. The Ministry, alongwith our Embassy in Khartoum, took
immediate action and matter of delayed payment of wages was sorted out. Thereafter,
more than 70 workers from Bihar who wished to go back home have returned to India, as

per their contractual norms.
Reservation to SC/ST Government related institutions

*431. SHRI RAMDAS ATHAWALE: Will the PRIME MINISTER be pleased to
state:

(a) whether Government proposes to ensure reservation to scheduled castes/
scheduled tribes in those Government and private companies which have any participation
of Government; if so, the details thereof; if not, the reasons therefor;

(b) the number of requests received from public representatives and other social

organisations in this regard by Government; and

+Original notice of the question was received in Hindi.
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(c) the action taken or proposed to be taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) to (c) The policy of
Government of India provides for reservation in Public Sector Undertakings. This policy
has been further extended in September 1974 to include voluntary organizations receiving
grants-in-aid of X 2 lakhs and above from the Consolidated Fund of India and recipient
body employing more than 20 persons on a regular basis where at least 50% of its recurring

expenditure is met from grants-in-aid from the Central Government.

Representations were received suggesting for statutory policy for reservation/
affirmative action in private sector. At present, there is no proposal to extend the benefit
of reservation for SC/ST/OBCs in private companies which have any participation of
Government. However, a high level Coordination Committee was constituted in October,
2006 to carry forward the dialogue with the Industry on Affirmative Action in the Private
Sector. In the context of reservation in private sector, the Industry representatives are of
the view that reservation is not a solution but are willing to partner with the Government
and appropriate agencies in enhancing and expanding current recruitment policy for the
marginalized sections, especially the SC and ST at all levels, as also to encourage skill
development and training. Accordingly, the industry associations viz. Confederation of
Indian Industries, Federation of Indian Chambers of Commerce and Industry and Associated
Chambers of Commerce and Industry have informed that they have prepared a Voluntary
Code of Conduct (VCC) for member companies wherein stress has been laid on equal
opportunities in employment for all sections of society, removing bias in employment
to disadvantaged sections of society, increasing employability of socially disadvantaged

sections through skill upgradation, continuous training and providing scholarships, etc.
Implementation of the Tribal Rights Act

*432. DR. EEIM. SUDARSANA NATCHIAPPAN: Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(a) whether Government monitors the implementation of the Tribal Rights Act

through State Governments and other agencies; and

(b) if so, the details of achievements made as per the provisions of the Act along
with the barrier created by developmental aspects?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL ORAM): (a) Yes, Sir.

(b) As perinformation received from the State/U'T Governments, as on 30.06.2014,
a total of 37,69,240 claims have reportedly been filed in various States/U'Ts. Of these,
a total of 14,78,759 titles (14,56,493 individual and 22,226 community titles) have been
distributed and 35,538 titles were ready for distribution. Any information regarding any

barrier created by development aspects has not come to the notice of this Ministry.
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Environment pollution by MNCs and major industrial houses

*433. SHRI DARSHAN SINGH YADAV: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether some Multi-National Companies (MNCs) and major industrial houses

are polluting the environment, if so, the reaction of Government thereto;

(b) whether Government has conducted any study on impact of noise pollution,
water pollution and chemical pollution by these MNCs, particularly in various parts of
Uttar Pradesh; and

(c) the steps being taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) The Central Pollution
Control Board, the State Pollution Control Boards (SPCBs) and the Pollution Control
Committees (PCCs) are inspecting and monitoring the status of environmental compliance
of industries including MNCs. The CPCB has inspected 712 industries during 2011-14
under Environment Surveillance Squad (ESS) programme, out of which 147 were found
non-compliant. Directions under Section 5 of the Environment (Protection) Act were
issued to 97 industries and in case of 50 non-complying units directions were issued to
the State Pollution Control Boards for directing the industries to ensure compliance with
the prescribed norms. The State-wise and category-wise details of inspections carried and

directions issued are given in Statement I and II respectively (See below).

(b) The Government has not conducted any study on impact of noise pollution,

water pollution and chemical pollution by the MNCs, particularly in Uttar Pradesh.
(c) The steps taken to prevent and control pollution inter-alia include:

(1)  Industrial pollution prevention and control is being regulated through the Water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control
of Pollution) Act, 1981 and the Environment (Protection) Act, 1986.

(i1)  Industry specific emission and effluent standards have been notified under the

Environmental (Protection) Rules, 1986 as amended from time to time.

(iii)  The State Pollution Control Boards (SPCBs)/Pollution Control Committees
(PCCs) issue consent to establish/consent to operate and authorization to the
industries in the States. Also, the SPCBs/PCCs monitor the compliance of
industrial emission/effluent discharges and other operational activities according

to the prescribed standards.
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(iv)

™)

(vi)

(vii)

Health impacts of industrial pollution are considered while fixing the emission

and effluent standards.

Industrial pollution sources have been identified and 17 categories of highly
polluting industries are strictly being monitored for compliance of the

standards,

Time targeted action points have been identified under 'Corporate Responsibility
for Environment Protection (CREP)', a voluntary scheme for 17 categories of
industries including adoption of clean technologies and are being implemented

in a phased manner,

The Government has formulated a scheme of financial assistance for developing
Common Treatment Storage Disposal Facilities for management of industrial
hazardous wastes and Common Effluent Treatment Plants for treatment of

industrial effluents.
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Identification of social castes in Jammu and Kashmir

*434. PROF. SAIF-UD-DIN SOZ: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether the Ministry would organize a survey to identify social castes that

suffer the same stigma as SCs/STs, in Jammu and Kashmir; and
(b) if so, the time-frame thereof, and if not, the reasons therefor?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI THAAWAR CHAND GEHLOT): (a) and (b) Processing of proposals for
modifications in the list of Scheduled Castes (SCs) and Scheduled Tribes (STs) is done as per
with the modalities approved by the Government in June, 1999 as modified in June, 2002.
As per the extant Modalities, it is the responsibility of the concerned State Government/
Union Territory Administration to make a proposal along with ethnographic report/survey
of a community for inclusion in and exclusion from the lists of SCs and STs of the State/

Union Territory. The Ministry does not get such studies/surveys done.
Models to predict energy security

*435. SHRI A.U. SINGH DEO: Will the Minister of PLANNING be pleased to

state:

(a) whether the Planning Commission has developed models to predict energy

security named as India Energy Security Scenarios (IESS) 2047;
(b) if so, the details of various scenarios and projections; and

(c) inwhat manner Government plans to use the projections, and the cost involved

in various scenarios?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (SHRI INDERJIT
SINGH RAO): (a) Yes, Sir.

(b) and (c) The Planning Commission has developed, the "India Energy Security
Scenarios 2047" (IESS-2047), an Excel based web tool which explores a range of potential
future energy scenarios for India, for several energy demand and supply sectors leading
up to 2047. This tool is available to the public through an interactive, web interface as
well as an Excel-based model with extensive sector-wise documentation. It is hosted on

the website of the Planning Commission.
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The IESS 2047 explores India's energy future across energy supply sectors such
as solar, wind, biofuels, oil, gas, coal, and nuclear, and energy demand sectors such as
transport, industry, agriculture, cooking, and lighting and appliances. The model allows
users to interactively make energy choices, and explore a range of possible outcomes for
the country - from carbon dioxide emissions and import dependence to land-use. The details

of various scenarios developed are given in statement (See below).

The projections of energy demand and supply under different scenarios up to the
year 2047 is expected to inform Government policy in attaining higher levels of energy
security. It will also help in communicating available energy choices to the general public
to obtain willing co-operation in adopting sustainable energy pathways. The IESS-2047 is
planning tool which will guide energy consuming and producing sectors of the economy

in making better energy choices.

The IESS-2047 calculator launched in February, 2014 by Planning Commission,

doesn't include the cost parameter in various scenarios.
Statement

Details of various scenarios developed under IESS-2047

Level 1, Least Effort Scenario: The ‘Least Effort’ scenario in the demand sector
(Level 1) offers projections assuming past trends continue. Similarly, in supply sectors,
the ‘Least Effort’ scenario (Level 1) is of poor domestic output of energy, and is likely to
follow the past trends, should there not be any major policy announcement, or any other

trigger in generating energy supply.

Level 2, the ‘Determined Effort’ scenario: Level 2, the ‘Determined Effort’ scenario
describes the level of effort which is deemed most achievable by the implementation of
current policies and programmes of the Government. This scenario indicates that existing

and committed policies maintain the same trend in future also.

Level 3, the ‘Aggressive Effort’ scenario: Level 3, the ‘Aggressive Effort’ scenario

describes the level of effort needing significant change which is hard but deliverable.

Level 4, the ‘Heroic Effort’ scenario: Level 4, the ‘Heroic Effort’ scenario describes
the level of effort equivalent to the “world’s best’ scenario which has been realised in some
countries. On the demand side, the ‘Heroic Effort’ scenario, (Level 4) indicates heightened
efficiency numbers, leading up to the physically best attainable in due course. On the other
hand, on the supply side, the 'Heroic Effort' scenario gives us the physical limits, which

would guide the growth of that particular energy supply up to the year 2047.
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Various estimates/projections under different scenarios

The range of options available to the user for these subsectors, on the demand side
and supply side can be captured by the following table:

Units in Tera Watt hours

Demand
Sector Baseline ‘Least Effort’ ‘Herioc Effort’
2012 Scenario (2047) Scenario (2047)

Domestic Lighting and 169.7 2,204.5 1,121.4
Appliances

Commercial Lighting and 69.8 970.6 761.6
Appliances

Lighting and Appliances 239.5 3,174.6 1,805.9
Industry 2,278.8 11,326.4 7,960.7
Road transport 787.1 5,691.6 2,790.6
Rail transport 40.5 128.8 125.8
Domestic aviation 20.3 264.9 118.6
Transport 847.9 6,085.3 3,035.0
Green Building Design and (0.0) (0.4) (77.1)
Envelope Savings

Agriculture 237.2 1,047.8 533.1
Telecom 82.7 237.0 101.0
Household Cooking 1,153.7 1,069.2 616.0
Commercial Cooking 64.8 739.0 680.4
Cooking 1,218.5 1,808.2 1,296.5
TotaL 4,905 23,679 14,732

Supply

Nuclear fission 94 168 990
Solar 2 107 1,663
Wind 19 161 1,462
Hydro 156 207 641
Bioenergy 959 993 3045
Coal reserves 2,704 2,878 7,306
Oil reserves 443 401 907

Gas reserves 449 769 2,115
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Amendment in the Protection of Women
against Domestic Violence Act, 2005

*436. SHRIMATI GUNDU SUDHARANI: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) whether it is a fact that the Supreme Court recently ruled that women in live-

in relationship are not eligible for protection under the law;
(b) if so, the details thereof; and

(c) whether Government would amend the Protection of Women against Domestic
Violence Act, 2005 so as to protect women in live-in relationship, if not, the reasons
therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) and (b) No, Sir.

(¢c) Section 2 (f) of the Protection of Women from Domestic Violence Act, 2005
has provisions to protect the rights of women in live-in relationships, provided that such
relationship is in the nature of marriage. Consequently, there is no proposal to amend the

Protection of Women from Domestic Violence Act, 2005.
Increase in per capita carbon emission

1*437. SHRI PRABHAT JHA: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that there has been an increase in the volume of per capita

carbon emission in the country, if so, the details thereof during the last five years;

(b) the extent of efficiency of policy and law implemented to reduce the increasing

volume of per capita carbon emission; and

(c) whether any target has been set by Government towards bringing the per capita

carbon emission to its lowest level, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) As per India's Greenhouse
Gas Emission Inventory, 2007 published in 2010, the per capita Greenhouse Gas (GHG)
emissions in 1994 including Land Use Land Use Change and Forestry (LULUCF) were 1.4 tons
CO, equivalent, 0.9 tons CO, or 0.24 tons Carbon and the per capita GHG emissions in 2007
including LULUCEF were 1.5 tons CO, equivalent, 1.3 tons CO, or 0.35 tons of Carbon.

(b) The Government is implementing the National Action Plan on Climate Change
(NAPCC) since 2008. Three of the eight National Missions under NAPCC i.e. National

+Original notice of the question was received in Hindi.
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Solar Mission, National Mission on Enhanced Energy Efficiency and National Mission
on Sustainable Habitat seek to reduce Green House Gas (GHG) emissions. National
Solar Mission aims at increasing the share of solar energy in the total energy mix through
development of new solar technologies and National Mission on Enhanced Energy Efficiency
through implementation of its initiatives namely, Perform, Achieve and Trade (PAT), Market
Transformation for Energy Efficiency (MTEE), Energy Efficiency Financing Platform (EEFP)
and Framework for Energy Efficient Economic Development (FEEED) which would result in
emission reduction of around 98.55 million tons of carbon dioxide annually. The PAT initiative
under this Mission focuses on enhancing energy efficiency in the most energy intensive
industrial units in 8 sectors (Aluminum, Cement, Chl or- Alkali, Fertilizer, Iron and Steel,
Paper and Pulp, Thermal Power, Textile) to reduce their specific energy consumption (SEC).
National Mission on Sustainable Habitat also aims to set minimum performance standards
for residential and commercial buildings through implementation of Energy Consumption

Building Code under Energy Conservation Act (2001).

(¢) India is a party to Kyoto Protocol and does not have legally binding emission
reduction commitments with regard to reduce Greenhouse Gases. However, the Government
has announced voluntarily to reduce emission intensity of Gross Domestic Product (GDP)
by 20-25% by 2020 from the 2005 level.

Women and child helplines

*438. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) whether Government has undertaken a study on the working of women and

child helplines in the country;
(b) ifso, the details thereof including the number of such helplines, State-wise; and

(c) if not, the action proposed to be taken by Government, given that several
helplines are found to be defunct or non-functional and therefore unable to provide timely

interventions?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) Ministry of Women and Child Development has not

undertaken any study on the working of women and child helplines.
(b) Does not arise.

(¢) Ministry of Women and Child Development will write to the concerned
Ministries and State Governments to undertake reviews and studies of helplines established

by them.
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Talks with Bangladesh

*439. SHRI BHUBANESWAR KALITA : Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the outcome of the meeting and discussions of the Minister held with
Government of Bangladesh during her recent visit to the neighbouring country;

(b) whether Visa-free entry for Bangladeshi nationals to India was also on the
agenda; and

(¢) whether the matter of repatriation of the illegal Bangladeshis has been taken up
for discussion with Government of Bangladesh, and if so, the outcome and future action
plan of Government of India?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a)
During her visit to Bangladesh from June 25-27, 2014, External Affairs Minister (EAM)
called on the President and Prime Minister of Bangladesh and held extensive discussions
with the Foreign Minister of Bangladesh. EAM also met the leader of the Opposition and
leaders of various political parties as well as representatives of Chambers of Commerce,
socio-cultural organizations and academic and media community. During the visit, the two
sides discussed bilateral, regional and multilateral issues of mutual interest and concern,
including cooperation in border management, trade and investment, security, connectivity,
power, infrastructure development etc. The visit helped further strengthen our close bonds
of friendship and bilateral cooperation with Bangladesh.

(b) Visa-free entry for Bangladeshi nationals to India was not on the agenda.

(c¢) The matter of illegal immigration, border management and related issues
were raised with the Government of Bangladesh, stressing the need for enhanced border
management and better cooperation between our border guarding forces. Both Governments
agreed that better border management would be helpful in bringing about peace and security

along the border.
Women Protection Centres

*440. SHRI PANKAJ BORA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government proposes to setup one-stop Women Protection Centres in
the country; and

(b) if so, whether the Centres would provide adequate protection to women, if so,
the details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI MANEKA
SANJAY GANDHI): (a) and (b) Yes, Sir. The Ministry of Women and Child Development
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(MWCD), has proposed to establish an adequately equipped Crisis and Response Centres to
assist and support women affected by violence at 660 locations in the country. The Centres are
expected to facilitate medical aid and police assistance, provide legal counseling/court case
management, psycho-social counseling and temporary shelter, if required.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Nuclear Power Plants
+3071. SHRI PARVEZ HASHMI: Will the PRIME MINISTER be pleased to state:

(a) the States wherein nuclear power plants are functional at present, and the
quantum of power generated through these plants, State-wise;

(b) the States where nuclear power plants are proposed to be set up and the power
generation capacity of proposed plants, the details thereof; and

(¢) keeping in view the rising demand for power in future, the specific projects
being contemplated by Government?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) At present, nuclear power plants are in operation in the
states of Gujarat, Karnataka, Maharashtra, Rajasthan, Tamil Nadu and Uttar Pradesh. The
details of their location and capacity are as follows:

Location and State Units Capacity Total Capacity
(MW) (MW)
Tarapur, Maharashtra TAPS-1 160
TAPS-2 160 1400
TAPS-3 540
TAPS-4 540
Rawatbhata, Rajasthan RAPS-1* 100%*
RAPS-2 200
RAPS-3 220 1180
RAPS-4 220
RAPS-5 220
RAPS-6 220
Kalpakkam, Tamil Nadu MAPS-1 220
MAPS-2 220 440
Narora, Uttar Pradesh NAPS-1 220 440
NAPS-2 220

+Original notice of the question was received in Hindi.
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Location and State Units Capacity Total Capacity
(MW) (MW)
Kakrapar, Gujarat KAPS-1 220 440
KAPS-2 220
Kaiga, Karnataka KGS-1 220 880
KGS -2 220
KGS-3 220
KGS -4 220

*under extended shutdown for techno-economic assessment for its continued operation.

In addition, Kudankulam Nuclear Power Plant (KKNPP) unit-1 (1000 MW) at
Kudankulam, Tamil Nadu has also been connected to the grid on October 22, 2013 and

has already reached full power on June 07, 2014.

(b) and (c¢) Kudankulam Nuclear Power Plant-2 (KKNPP) unit-2 (1000 MW) at
Kudankulam, Tamil Nadu is currently under commissioning and three nuclear power projects
under construction in the states of Gujarat, Rajasthan and Tamil Nadu. The details are:

Project Location and State Capacity (MW)
KAPP 3 and 4 Kakrapar, Gujarat 2 x 700
RAPP 7 and 8 Rawatbhata, Rajasthan 2 x 700
PFBR Kalpakkam, Tamil Nadu 500

In the Twelfth Five Year Plan, start of work is planned on new projects in the states
of Andhra Pradesh, Gujarat, Haryana, Karnataka, Madhya Pradesh, Maharashtra, Rajasthan

and Tamil Nadu. The details are:

Project Location Capacity (MW)
Indigenous Reactors

GHAVP 1&2 Gorakhpur, Haryana 2x 700
CMPAPP 1&2 Chutka, Madhya Pradesh 2x 700
Mahi Banswara, 1 &2 Mahi Banswara, Rajasthan 2x 700
Kaiga 5&6 Kaiga, Karnataka 2x 700
FBR 1&2 Kalpakkam, Tamil Nadu 2 x 500
AHWR Location to be decided 300
Reactors with Foreign Cooperation

KKNPP 3&4 Kudankulam, Tamil Nadu 2 x 1000
INPP 1&2 Jaitapur, Maharashtra 2 x 1650
Kovvada, 1 &2 Kovvada, Andhra Pradesh 2x 1500
Chhaya Mithi Virdi, 1 &2 Chhaya Mithi Virdi, Gujarat 2 x 1100
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Amendment to atomic energy act
3072. SHRI MOHD. ALI KHAN: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that amendment to Atomic Energy Act is a must of

disinvestment in Nuclear Power Corporation (NPC); and
(b) if so, the details thereof and the steps taken in this direction so far?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY (DR.
JITENDRA SINGH): (a) No, Sir. The Nuclear Power Corporation of India Limited (NPCIL)
is fully owned by the Government of India. 49% of NPCIL's equity can be disinvested

without any amendment to the Atomic Energy Act.
(b) There is no proposal to disinvest in NPCIL.
Installation of surveillance gadgets for safety
3073. DR. V. MAITREYAN : Will the PRIME MINISTER be pleased to state:

(a) whether the Nuclear Power Corporation of India Limited (NPCIL) or Union
Government have allocated any funds for the projects to install Perimeter Detection
Solutions and other electronic surveillance gadgets to ensure safety and security as well

24/7 surveillance of the sites;

(b) if'so, the details thereof and the amount allocated so far in the last three years;

and

(c) whether it is to be executed by the heads of the Nuclear/Atomic Power plants
or by any other independent agency of NPCIL or Atomic Energy Department, Government
of India, if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) and (b) Yes, Sir. Nuclear power plants under Nuclear
Power Corporation of India Limited (NPCIL) in the country have been provided with the
Perimeter Intrusion Detection System (PIDS) and other electronic surveillance systems

to ensure their safety and security.

Allocation of funds for installation and upgradation of various security equipment

systems at Nuclear power stations of NPCIL during last three (3) years is as under

(All figures are in X lakh)

Year 2011-12 2012-13 2013-14

Allocation of Funds 1475.25 1798.04 1945.82

(c) Systems for security surveillance are supplied by Electronics Corporation of
India Ltd. (ECIL) and are installed by NPCIL in technical collaboration with ECIL.
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Early completion of projects of atomic energy
3074. SHRI PRABHAT JHA: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that the atomic energy is not being generated in required
quantity in the country; if so, the details thereof including the reasons therefor;

(b) whether it is also a fact that many projects relating to atomic energy are not
being completed due to different setbacks; and

(c) if so, the details thereof and the special steps being taken by the Government
with a view to early completion of those projects?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY (DR.
JITENDRA SINGH): (a) No, Sir. There are 20 nuclear power reactors with an installed
generating capacity of 4780 MW. Out of these, Rajasthan Atomic Power Station (RAPS)
unit 1 (100 MW) at Rawatbhata, Rajasthan is under extended shutdown since 2004 for
techno-economic assessment. Nine operating reactors with a total capacity of 1840 MW
use imported fuel and are operating at their rated capacity. The other ten reactors with
a total capacity of 2840 MW use indigenous fuel, which is not available in the required
quantity to operate them at their rated capacity.

(b) and (¢) No, Sir. Only certain Nuclear Power Projects are experiencing some
unavoidable delays in the completion. Kudankulam Nuclear Power Project (KKNPP 1 and
2) faced a setback during its commissioning due to local protests during September, 2011
to March, 2012. Public Interest Litigation was filed by groups ideologically opposed to
nuclear power. Hon'ble Supreme Court gave directions in respect of verification of safety
and submission of reports by different agencies before operationalisation. Subsequently,
commissioning works were started.

The Government and the Nuclear Power Corporation of India Limited (NPCIL)
have enhanced public outreach manifold to allay the apprehensions and concerns of local
people about safety of the project. Steps have also been taken to expedite the balance
work at project sites. After successful completion of the activities and compliance of the
directives of the Hon. Supreme Court, the KKNPP Unit-1 reactor was made critical in July,
2013 and connected to the grid in October, 2013. The unit reached its full power level of
1000 MW in June, 2014 after completing the various tests and obtaining clearances from
the Atomic Energy Regulatory Board (AERB). The second Unit of Kudankulam Nuclear
Power Project (KKNPP)-2 (1000 MW) is presently under commissioning.

The 500 MWe Prototype Fast Breeder Reactor (PFBR) being constructed at Kalpakkam
is in advanced stage of construction and commissioning. The approved date for criticality
of PFBR is in September, 2014. However, being the first-of- its kind reactor being built
completely indigenously in our country, some delay on account of the requirement of rigorous
testing and qualification of all major equipment and sub-systems is anticipated.

+Original notice of the question was received in Hindi.
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Commissioning of fast breeder reactor
3075. DR. K.P. RAMALINGAM: Will the PRIME MINISTER be pleased to state:

(a) whether Government is considering to commission the 500 MWe Prototype
Fast Breeder Reactor before the end of this financial year at Kalpakkam, if so, the details

thereof; and

(b) whether most of the support systems are fully commissioned and operating

satisfactorily, if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) The 500 MWe Prototype Fast Breeder Reactor (PFBR)
being constructed at Kalpakkam, Tamil Nadu is at an advanced stage of construction and
commissioning. Erection of all major components of the reactor has been completed.
Commissioning of auxiliary systems such as water system, ventilation, electrical and
gas systems have been completed. The next stage in commissioning is preheating and
filling of sodiurn into secondary and primary systems. The project has achieved overall
physical progress of 97.6% as on 30.06.2014. The approved date for criticality of PFBR
was in September, 2014. However, being the first of its kind reactor being built completely
indigenously in our country, some delays on account of the requirement of rigorous testing

and qualification of all major equipment and sub-systems are anticipated.

(b) Yes, Sir. Most of the support systems are commissioned and under operation.

Following are some of the major supporting systems which are commissioned:

(1) Safety service water system and associated raw water system.

(2) Emergency service water system and associated raw water system.
(3) Demineraliser plant.

(4) Fire alarm system.

(5) Nitrogen generation system.

(6) 220 kV switchyard.

(7) 6.6 kV switch gear.

(8) Emergency Diesel Generator system.
Agreement for establishing Nuclear Power Stations
3076. SHRI P. RAJEEVE: Will the PRIME MINISTER be pleased to state:

(a) whether Government of India or Nuclear Power Corporation (NPC) entered into
agreement with any of the foreign companies for establishing nuclear power generating
stations in the country, if so, the details; and
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(b) whether Government has any plans to enter into agreement with any other
companies, if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY (DR.
JITENDRA SINGH): (a) Yes, Sir. A General Framework Agreement (GFA) was signed
between Nuclear Power Corporation of India Limited (NPCIL) and the Joint Stock Company
atomstroyexport of the Russian Federation in April 2014 for establishing Kudankulam
Nuclear Power Plant (KKNPP) units 3 and 4. An Early Works Agreement has also been
concluded by NPCIL with M/s Westinghouse Electric Company for obtaining technical
information about AP-1000 reactors.

(b) The NPCIL is engaged in techno-commercial discussions with M/s Areva,
France, General Electric Hitachi Nuclear Energy International (GEH) and Westinghouse
Electric Company (WEC) of the USA to arrive at project proposals for construction of
Nuclear Power Plants. Conclusion of agreements with these companies will be subject to
the techno-commercial proposals being satisfactory and viable.

Nuclear plants under 123

3077. SHRI RITABRATA BANERIJEE: Will the PRIME MINISTER be pleased
to state:

(a) the present status of nuclear power plants under provision of the 123 Act, the
details thereof;

(b) the expenditure data regarding the nuclear power plants; and

(¢) whether Government has any plan to set up more such plants, if so, the details
thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) The 123 agreement refers to the Inter Governmental
Agreement (IGA) on civil nuclear cooperation between India and the USA.

One of the aspects of the agreement was possibility of setting up large capacity
nuclear power reactors in cooperation with US companies. In this regard, the Government
had accorded in-principle approval for the sites at Chhaya Mithi Virdi in Gujarat and
Kovvada in Andhra Pradesh for setting up six reactors at each site in cooperation with the
USA. Presently, pre-project activities like land acquisition, site investigations for obtaining
statutory and regulatory clearances etc. are in progress at these sites. Discussions between
Nuclear Power Corporation of India Limited (NPCIL) and General Electric Hitachi Nuclear
Energy International (GEH) and Westinghouse Electric Company (WEC) of the USA are
in progress to arrive at project proposals for the Chhaya Mithi Virdi and Kovvada sites
respectively. A preliminary contract has also been signed in September, 2013 between
NPCIL and WEC for technical feasibility studies.
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(b) The expenditure at these two sites has largely been incurred by NPCIL on the
technology independent activities like site investigation, preparations for environment and
regulatory clearances, public awareness etc. The cumulative expenditure (as of June 2014)
has been ¥ 31.81 crore in Chhaya Mithi Virdi and X 14.78 crore in Kovvada projects.

(c) Atpresent, setting up of nuclear power reactors with US cooperation at Chhaya
Mithi Virdi in Gujarat and Kovvada in Andhra Pradesh, only are planned.

Nuclear reactors under IAEA safeguards

3078. SHRIMATI GUNDU SUDHARANTI: Will the PRIME MINISTER be pleased
to state:

(a) the details of each of the nuclear reactor under IAEA safeguards;

(b) towhat extent the above units are able to get imported fuel from other countries
of the world;

(c) whether the units have achieved their optimum capacity of production;
(d) if so, the details of capacity and production, reactor-wise; and

(e) whether all the reactors are now under IAEA safeguard, if so, the details thereon
and if not, the reasons thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY (DR.
JITENDRA SINGH): (a) At present, there are 20 nuclear power reactors in the country
with an installed generating capacity of 4780 MW. In addition, Kudankulam Nuclear
Power Plant (KKNPP) unit-1 (1000 MW) at Kudankulam, Tamil Nadu was connected
to the grid on October 22, 2013 and is generating infirm power. Kudankulam Nuclear
Power Plant (KKNPP) unit-2 (1000 MW) is under commissioning. Out of 22 reactors, the
following 12 reactors are currently under International Atomic Energy Agency (IAEA)
safeguards. The details are:

Unit Location Capacity (MW)
TAPS 1&2 Tarapur, Maharashtra 2x 160
RAPS 1* 100
RAPS 2 Rawatbhata, Rajasthan 200
RAPS 3&4 2x220
RAPS 5&6 2x220
KAPS 1&2 Kakrapar, Gujarat 2x220
KKNPP 1&2 Kudankulam, Tamil Nadu 2 x 1000

* Under extended shutdown since October, 2004.

(b) The above twelve nuclear power reactors are fuelled by imported fuel. There
is adequate imported fuel to operate these reactors at their full capacity.
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(¢) The units under IAEA safeguards, except KKNPP which is presently under
commissioning, are being operated at their optimum capacity.

(d) In addition to the 12 reactors under safeguards, there are 10 reactors with a
total capacity of 2840 MW, which are not under IAEA safeguards, and are fuelled by
indigenous fuel. Indigenous fuel is not available in the required quantity for operation
of these reactors at full capacity. These reactors are accordingly being operated at lower
power levels matching the fuel availability.

The details of capacity and production, reactor-wise are given below:

Location and State Units Capacity Generation in
MW) 2013-14 MU)@
Tarapur, Maharashtra TAPS-1 160 1322
TAPS-2 160 806
TAPS-3 540 3739
TAPS-4 540 4017
Rawatbhata, Rajasthan RAPS-1* 100%*
RAPS-2 200 1688
RAPS-3 220 1946
RAPS-4 220 1771
RAPS-5 220 2041
RAPS-6 220 1787
Kalpakkam, Tamil Nadu MAPS-1 220 1354
MAPS-2 220 761
Narora, Uttar Pradesh NAPS-1 220 1490
NAPS-2 220 1214
Kakrapar, Gujarat KAPS-1 220 1862
KAPS-2 220 1891
Kaiga, Karnataka KGS-1 220 1587
KGS -2 220 1740
KGS -3 220 1758
KGS -4 220 1454
Kudankulam, Tamil Nadu KKNPP-1 1000 1106#

* Under extended shutdown since October, 2004 .
(@ Generation figures are rounded off to nearest digit.

# Connected to grid on October 22, 2013.

(e) Allreactors are notunder IAEA safeguards. The details of reactors placed under
IAEA safeguards are given in (a) above.
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Enforcement of radiation protection rules
3079. DR. CHANDAN MITRA: Will the PRIME MINISTER be pleased to state:

(a) whether thousands of X-ray machines at diagnostic centres and nursing homes
are operating illegally across the country especially in Madhya Pradesh; If so, the details
thereof along with the reasons therefor;

(b) the names of the States/Union Territories which have not set up Directorate of
Radiation Safety (DRS) for regulation of these centres under the Atomic Energy (Radiation
Protection) Rules; and

(c) the corrective steps taken by Government in the matter for strict enforcement
of radiation protection rules?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY (DR.
JITENDRA SINGH): (a) It is true that a large number of X-ray facilities have not obtained
the necessary regulatory authorisation including those in Madhya Pradesh, in spite of
periodical advertisements and display on the website of Atomic Energy Regulatory Board
(AERB) about the regulatory requirements of obtaining authorisation from AERB. There
are a large number of diagnostic X-ray units/facilities spread across the country and there
is an accelerated growth in their numbers. However, the radiation risk/hazard involved in
such facilities is generally very low.

(b) AERB has signed MoUs with 11 States (Kerala, Mizoram, Madhya Pradesh,
Tamil Nadu, Punjab, Chhattisgarh, Himachal Pradesh, Gujarat, Maharashtra, Odisha and
Arunachal Pradesh) of which Directorate of Radiation Safety (DRS) in Kerala and in
Mizoram are already functioning .

(c) AERB has taken a series of measures to bring such units under radiation safety
certification of AERB, which are detailed below:

(i) AERB has enhanced regulatory control on manufacturer/supplier by issuance
of Licence/Authorisation. It is also mandatory for these stakeholders to guide
their customers to obtain AERB license to operate their X-ray equipment. AERB
safety code provides the regulations for users in X-ray diagnostic practice.

(il)) AERB has launched an electronic web-based e-governance system (e-Licensing
of radiation applications, e-LORA) to enable easy filing of applications and
faster receipt of AERB Licence/ Registration for operation. As on June 30th
2014, the number of X-ray equipment for which Licensing has been initiated
is 7630.

(iii) Periodic advertisements are put out in the print media, as well as on AERB
website, for users to buy AERB design approved (type approved) equipment
and to obtain the requisite Licence/Registration for operation, from AERB.

(iv) For establishing a more effective regulatory set-up for X-ray units, AERB has
been pursuing with State Governments for formation of state level Directorates
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of Radiation Safety (DRS) under the Health and Family Welfare Department
of the respective State Governments.

(v) AERB has established Regional Regulatory Centers (RRC) at different locations
in the country for decentralisation of regulatory functions.

(vi) AERB regularly routinely promotes/participates in conferences/public awareness
programmes organised by associations such as Indian Radiological Imaging
Association (IRIA), Society of Indian Radiographers (SIR), Association of
Medical Physicists of India (AMPI) etc., which helps in dissemination of
radiation safety and regulatory information.

Shortage of Nuclear fuel
3080. SHRI AVINASH PANDE: Will the PRIME MINISTER be pleased to state:

(a) whether the operational nuclear power plants of the country are facing a shortage
of nuclear fuel, if so, the details thereof; and

(b) whether Government has entered into any agreement with any countries for the
supply of Uranium and/or Thorium and the quantity of nuclear fuel imported into India
each year?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) Yes, Sir. The country has 20 nuclear power reactors under
operation with an installed generating capacity of 4780 MWe. Under separation plan,
ten reactors are currently placed under IAEA safeguards and are eligible for imported
fuel. These reactors are RAPS 1 to 6 located at Rawatbhata, Rajasthan; KAPS 1 and 2 at
Kakrapar, Gujarat and TAPS 1 and 2 at Tarapur, Maharashtra. These reactors normally
operate at their full capacity. RAPS-1 is under extended shutdown for techno-economic
assessment. In addition, two more reactors, Kudankulam (KKNPP) Unit 1 and 2, set up
with the international cooperation with Russian Federation, at Kudankulam, in Tamil Nadu
are also under IAEA safeguard.

Ten nuclear power reactors viz., KGS 1 to 4 located at Kaiga, Karnataka; NAPS 1
and 2 at Narora, Uttar Pradesh; MAPS 1 and 2 at Kalpakkam, Tamil Nadu; and TAPS 3
and 4 at Tarapur, Maharashtra continue to use uranium sourced within the country. Due to
a mismatch between demand and supply of domestic Uranium, the total power generated
by these reactors is generally lower than their gross installed capacity of 2,840 MWe. So
far, 2,11,473 tonne of U,O, equivalent to 1,79,329 tonne of Uranium has been established
by Atomic Minerals Directorate for Exploration and Research (AMD) in various States of
India. Following extensive work for exploration of Uranium in the country, the identified
in-situ reserves of uranium in the country have been progressing.

(b) Yes, Sir. Consequent upon India signing the Civil Nuclear Cooperation
Agreement with United States of America on 10.10.2008, the Department of Atomic Energy
(DAE) has been importing Uranium ore to supply fuel for Nuclear Reactors under JAEA
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safeguards in the country as per the separation plan. As a part of this activity, Contractual
Agreements were entered into with M/s. AREVA, France (during 2008), M/s. JSC TVEL
Corporation, Russia (during 2009), M/s. NAC Kazatomprom, Kazakhstan (during 2009) and
M/s NMMC, Uzbekistan (during 2013). As a result of import of Uranium, IAEA safeguarded
nuclear reactors are running at optimum level. Entering into long term Agreements with
foreign suppliers for supply of Uranium and building a stockpile has been planned to ensure
uninterrupted supply. India does not need to import Thorium.

The year-wise details of the nuclear fuel imported from various firms/countries are
furnished below:

(in metric tonnes)

Firm/Country Quantity of Uranium imported as on July 25, 2014

Total 2008- 2009- 2010- 2011- 2012- 2013- 2014-
Qty. 2009 2010 2011 2012 2013 2014 2015
Ordered

M/s. AREVA, 300*  60.49 239.38  Nil Nil Nil Nil Nil

France
M/s. TVEL 2000**  Nil 150.33 179.79 296.08 295.64 296.31 118.57

Corporation, S58@ Nil 58.29 Nil Nil Nil Nil Nil

Russia

M/s. NAC 2100* Nil Nil 600 350 402.5 460 Nil
Kazatomprom,

Kazakhstan

TotaL 4458  60.49 448  779.79 646.08 698.14 756.31 118.57

* In the form of Natural Uranium Ore Concentrate.
** In the form of Natural Uranium Di-oxide Pellets.
@ In the form of Enriched Uranium Di-oxide Pellets.

Victims of atomic and nuclear accidents
3081. SHRI VIVEK GUPTA: Will the PRIME MINISTER be pleased to state:

(a) whether Government has or proposes to have any specific scheme in place to
secure, insure and provide special aid for the victims of accidents at nuclear/atomic power

plants in India and their families;

(b) if'so, the number of beneficiaries of the same over the past five years, State-wise

and scheme-wise thereof;

(c) the details of the number of accidents in nuclear and atomic power plants in

India during the afore-mentioned period; and
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(d) the preventive measures undertaken by the current Government to keep a check
on accidents in such power plants in the future?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY (DR.
JITENDRA SINGH): (a) Civil Liability for Nuclear Damage (CLND) Act 2010 and the
rules framed thereunder provide for prompt compensation and other claims to victims of
a nuclear accident.

(b) and (¢) Does not arise; there have been no nuclear accidents in the country.

(d) A defense in depth philosophy is followed in the design and operation of
all Nuclear Power Plants (NPPs) in India. Inherently safe and highly reliable designs
are supplemented with control and protection features to detect any deviation in plant
safety parameter and restore the same to normal plant state. Though the failures in plants'
systems are highly improbable because of the above design philosophy, still failures are
postulated, and successive engineered safety systems are provided to prevent and/or
mitigate degradation of plant state and mitigate radiological consequence. The clearances
for design, construction and operation of NPPs are issued only after satisfactory review by
Atomic Energy Regulatory Board (AERB). Further, the regulatory oversight of the Indian
NPP is performed by AERB involving periodic inspections, special regulatory inspections
and review of submissions made by the NPPs.

Contract with AREVA

3082. SHRI B.K. HARIPRASAD: Will the PRIME MINISTER be pleased to
state:

(a) whether India had entered into a contract with French vendor AREVA for the
supply and installation of nuclear reactors at Jaitapur in Maharashtra;

(b)  whether after the Fukushima accident in 2011, India had investigated the safety
aspects of French reactors (EPRs) and if so, whether the safety issues of the French reactors
were settled;

(c) whether there is agitation by the local residents and activist organisations in
Jaitapur against the setting up of the nuclear power plants; and

(d) whether the Nuclear Power Corporation of India Ltd. and AREVA of France
have since gone ahead with signing the formal contracts?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) No, Sir. Techno-commercial discussions are in progress
on the matter between the Nuclear Power Corporation of India Limited (NPCIL) and
AREVA of France.

(b) As per our policy, safety of nuclear power reactors to be set up with technical
cooperation with foreign vendors has to be certified by the statutory regulatory authorities in
the vendor country as well as by the Atomic Energy Regulatory Board (AERB) in India.
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After Fukushima incident, the French regulatory authority ASN completed
Supplementary Safety Assessment of the French nuclear power plants including
Evolutionary Pressurised Water Reactors (EPRs) that are planned to be installed at Jaitapur,
and gave its report in January 2012. The report has been extensively discussed between
NPCIL and AREVA to appropriately ensure the safety of the reactor, if installed.

(¢) In the past there have been sporadic agitations against setting up the nuclear
power plant at Jaitapur. More than 70% of the project affected persons have accepted the
compensation for the land acquired for the project.

(d) No, Sir.
Amount of funds allocated during Eleventh Plan for NE Region

3083. DR. BHALCHANDRA MUNGEKAR: Will the Minister of DEVELOPMENT
OF NORTH EASTERN REGION be pleased to state :

(a) the amount of funds that were allocated for the development of North-Eastern
Region during the Eleventh Five Year Plan, the amount of funds that were actually
utilized;

(b) the main heads of expenditure that together account for 75 per cent of the total

expenditure; and
(c) the reasons if the funds were not fully spent?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF NORTH
EASTERN REGION [GENERAL (RETD.) V. K. SINGH]: (a) During the Eleventh Five
Year Plan (i.e. 2007-08 to 2011-12) Ministry of Development of North Eastern Region was
allocated a sum of X 7771.00 crore for development of North Eastern Region and the amount
of funds actually utilized were I 7424.67 crore which is 95.54% of the allocation.

(b) Two Plan heads/schemes under the Ministry of Development of North Eastern
Region viz, NLCPR ( Non Lapsable Central Pool of Resources ) and NEC (North Eastern
Council) together account for more than 75 per cent of the total expenditure.

(c) Funds could not be 100% utilized due to non receipt of viable proposals in time

and non receipt of utilization and other necessary certificates.
Responsibility of North-Eastern Council

3084. PROF. MRINAL MIRI: Will the Minister of DEVELOPMENT OF NORTH
EASTERN REGION be pleased to state :

(a) whether the North- Eastern Council is allocated with the responsibility of, among
other things, formulating plans and projects relating to flood control in the north-eastern

region;
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(b) if'so, the number of such projects that have been formulated and funded by the
Central and State Governments; and

(¢) whether the completed projects led to any substantial measure of mitigation of
disasters caused by annual floods?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION [GENERAL (RETD.) V. K. SINGH] : (a) and (b) No, Sir.
However, as recommended under the Twelfth Five Year Plan, schemes for implementation
of anti-erosion, flood control and river management are taken up with NEC funding in the
North Eastern States including Sikkim. State-wise, project-wise details of the 32 projects
sanctioned by North Eastern Council are given in Statement-I (See below). Further, the
Government of India, through Ministry of Water Resources had implemented "Flood
Management Programme (FMP)", a State Sector scheme under Central Plan, to provide
Central assistance to States for taking up flood control, river management, drainage
development, flood proofing and anti-sea erosion works in critical reaches during Eleventh
Five Year Plan (2007-12). Under this Scheme, 195 numbers of schemes of North Eastern
States were funded under FMP and an amount of ¥ 1024.83 crore was released to the State
Governments during Eleventh Plan period. Further, an amount of ¥ 55.13 crore has been
released during the Twelfth Plan period for the ongoing works of schemes sanctioned
during the Eleventh Plan. This Scheme (FMP) has been continued during Twelfth Five
Year Plan (2012-17) with estimated outlay of I 10000 crore. A total of 61 Schemes of
North Eastern States have been included for funding under FMP during Twelfth Plan till
date. The State- wise details of the central assistance released to the North Eastern States
during the Eleventh Plan and schemes included for central assistance during Twelfth Plan
under “Flood Management Programme” (EMP) is given in Statement-II (See below). In
addition to this, Brahmaputra Board formulated the following schemes funded by the
Central Government :

(i) Harang Drainage Development Scheme
(i)  East of Barpeta Drainage Development Scheme
(i)  Barbhag Drainage Development Scheme
(iv)  Protection of Majuli Island from Flood and Erosion
(v)  Avulsion of Brahmaputra at Dhola-Hatighuli
(vi)  Amjur Drainage Development Scheme
(vii)  Jakaichuk Ora inage Development Scheme
(viii)  Construction of Raised Platforms

(ix)  Protection of Nagrijuli, Rangia Town, Mukalmua and Barbhag area from floods
and erosion of river Puthimari.

(x)  Anti-Erosion measures to protect Kushiabil and Durgajan village at Dimapur
of river Dhansiri (S) in Nagaland.
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(¢) Yes, Sir. Flood Management schemes do contribute in the mitigation of the

flood damages, after their successful implementation.

Statement-I

Anti-erosion projects taken up with NEC funding in the North Eastern States

(X in lakh)
S1. No. Name of Project Works Date of  Approved
Approval Cost

Arunachal Pradesh

1. Anti-Erosion work on Tara Tamak river to 27.2.2006 426.32
protect Gadum and its adjoining villages of
Arunachal Pradesh and Assam and Agricultural
land areas

2. Anti-Erosion work at Right Bank of Sissiri river 07.03.2006  449.12
Silluck area to protect Ngopok and its adjoining
village areas, Agricultural land areas and Mebo-
Dola road

3. Anti-Erosion Scheme on Tazangsiya and Sikhe 05.8.2009 480.00
river (lower Subansiri Dist.)

4. Construction of Flood Protection work at 24.7.2009 496.96
Karsingsa on Right Bank of Dikrong river and
its adjoining Tributaries

5. C/o Anti-Erosion and protection wall at Raks and 28.1.2010 238.00
Hiya village at Nyapin Circle of Kurung Kumey Dist.

6. Flood protection work at Dirang township 03.2.2010 497.00

7. Land protection work at Govt. Primary school 03.2.2010 400.00
upper Holongi Papum Pare Dist.

8. C/o Anti-erosion work to protect Brokentang 22.9.2010 488.27
village and the adjoining areas in Tawang Dist.

9. Constn. of Flood protection wall at Upper 03.1.2011 392.67
Dhoksoso agricultural field at Ganga village
under Itanagar Divn. of Papum Pare District.

10.  A/E work on Pare river at Midpu area under 01.2.2011 483.19

Papum Pare District.
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Sl. No. Name of Project Works Date of  Approved
Approval Cost

11.  Anti-Erosion Work to protect Parang, Pullung, 26.12.2011 440.06
Tatpu, Yaya, Nguriangbung and Totpo village at

Papum Pare District

12. Anti-Erosion Work on Right and Left Bank of 26.11.2012  495.00
Kolma river at Nirjuli to protect Kolmajuli

village in Arunachal Pradesh

13.  Anti-Erosion Work at Mahadevpur Circle, 25.03.2013 489.45
Arunachal Pradesh
14.  Anti-Erosion Work on Siang river to protect 28.02.2014  400.00

Loki Partung agricultural land and nearby
villages at Pashighat, East Siang District,

Arunachal Pradesh

15.  Flood Control Works at Namsai in Arunachal 28.02.2014 494.40
Pradesh.

Assam

L. Controlling of Jiadhal river in Dhemaji district in 27.2.2006 1493.57

Assam, Phase-I

2. Protection of Raimona village and its adjoining 01.2.2011 374.00
area from the erosion of river Janali Kokrajhar

Dist. Assam

3. Anti-Erosion Measures to protect Ranipur and its 23.03.2012 343.39

adjoining area from the erosion of river Pekua

4. Anti-Erosion Measures at Different reaches on 04.06.2014 227.94

Both Bank of river Pomra

Manipur
1. A/E and flood control scheme on Thoubal river 18.12.2009 250.00
ph. VL.

2. A/E scheme of Koite stream/U/s of Tiddim road 01.02.2011 204.00

crossing Churachandpur Dist.
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Sl. No. Name of Project Works Date of  Approved
Approval Cost
3. Development of Naga Nallah Drainage System 23.12.2011 417.72
in Manipur
4. Waisel Drainage Scheme, Imphal West, Manipur 26.11.2012 487.50
S. A/E Scheme on Sippi river Saitu-Gamphazol 472.00
Sub-Division, Senapati District, Manipur
6. A/E Scheme Langdandkong Stream at Ukhrul, 495.00
Langdang and Siroy of Ukhrul District, Manipur
Mizoram
L. Constn. of Check Dam/retaining wall and 1.2.2011 258.00
drainage network to prevent major landslide at
the cemetery in DawrpuiVengthar in Aizawl
Nagaland
1. Anti -Erosion works on Chathe river for 23.12.2011 495.00
protection of Christian Institute of Health
Sciences and Research (CIHSR) complex at 4th
Mile, Dimapur
Sikkim
L. Storm Water Drainage System for Gangtok, 31.8.2004 468.23
Sikkim
2. River training works along Rani Khola below 16.10.2009  205.78
Adampool Rumtek
3. River training works along SipchuJhora and 18.12.2009  481.26
River Teesta at SinotarTemi constituency Phase-1
4. Construction of Storm water disposal for 29.12.2009  498.00
Jorethang Bazar
5. Jhora Training and Anti-Erosion Work outside 28.02.2012 367.75
the defined boundary of Namchi, South Sikkim
GraND ToTAL 14209.58
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Statement-I1

State-wise funds released under “Flood Management Programme”
during Eleventh and Twelfth Plans (up to 31.03.2014)

(X in crore)

Sl. No. State No. of Funds Funds Released During XII Plan Total

Schemes Released Funds
) 2012-13  2013-14 Total
during XI Plan Released
(XII Plan)

1. Arunachal 21 78.77 16.83 16.83 95.60
Pradesh

2. Assam 100 744.90 2.51 2.51 747.41

3. Manipur 22 65.03 0.95 16.96 17.91 82.94

4. Mizoram 2 3.40 0.00 3.40

5. Nagaland 11 28.96 15.45 15.45 44 .41

6. Sikkim 28 82.86 2.43 2.43 85.29

7. Tripura 11 20.91 0.00 20.91

8.  Meghalaya 0 0 0 0 0 0

TOTAL 195 1024.83 18.91 36.22 55.13 1079.36

State-wise details of schemes considered by Inter-Ministerial Committee (IMC)
of Ministry of Water Resources (MOWR) for Central Assistance under "Flood
Management Programme" during Twelfth Plan till 30.06.2014

SI. No. State No. of scheme Cost

(R in crore)

1. Assam 41 1386.972
2. Nagaland 3 37.3824
3. Sikkim 17 261.397

ToraL 61 1685.7514
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Initiatives taken by NEC

3085. PROF. MRINAL MIRI : Will the Minister of DEVELOPMENT OF NORTH
EASTERN REGION be pleased to state :

(a) whether the North-Eastern Council (NEC) is allocated the responsibility of
making recommendations to the Central Government on any matter of common interest to
several States of the region or to the region as a whole in the field of economic and social

planning; and

(b) if so, the major initiatives so far taken by the NEC in this regard, and whether
these initiatives led to any significant result?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF NORTH
EASTERN REGION [GENERAL (RETD.) V.K. SINGH]: (a) North Eastern Council
(NEC) is mandated to function as a Regional Planning Body for the north-eastern areas.
While formulating the regional plans for north-eastern areas, the Council accords priority
to schemes and projects which would benefit two or more States. In so far as Sikkim is
concerned, the Council formulates specific projects and schemes for the State and conducts

review of implementation of such projects and schemes.

(b) The major initiatives taken by the NEC as a Regional Planning Body and results
thereof are given in Statement.

Statement

The Major Initiatives taken by NEC as a Regional
Planning Body and Results thereof

The North-Eastern Council (NEC) is the nodal agency for the economic and social
development of the North Eastern Region. It has been instrumental in setting in motion a
new economic endeavour aimed at removing the basic handicaps that stood in the way of
development of the region. It has taken several initiatives for the balanced development
of the region, that inter-alia include the following:

1. North Eastern Region Vision 2020 document prepared by the NEC and
released by Prime Minister in July, 2008 continues to be template for
promoting development in North Eastern States. Assessment of requirement of
infrastructural projects in North Eastern States is continuously evolving process.
Planning and policy formulation exercise are envisaged in consultation and
participation of State Governments, Union Government and other stakeholders.
While taking up NEC projects utmost care has been taken to keep in view the
recommendations in the NER Vision 2020.

2. The NEC has also prepared an "Integrated Master Plan for Tourism in the
NER" and taken up a study on "Expansion of North East India's Trade and
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Investment with Bangladesh and Myanmar - An assessment of the opportunities

and constraints".

3. The NEC has provided VGF to Alliance Air for enhancing air connectivity in
NER since Tenth Plan period. The arrangement continued till December, 2011.
Thereafter, the airports at Shillong, Tezpur and Lilabari became unconnected,
as the services to these airports provided by Alliance Air with VGF from the
NEC were withdrawn. Recently, at the initiative of Ministry of DoNER and
the NEC, the arrangement has been restarted and flights to these airports have
been resumed w.e.f. 1st August, 2014.

The NEC also funded a Study on Air Connectivity in the Region and the report
on the same has since been submitted by Airports Authority of India.

4.  Alivelihood project called the North Eastern Community Resource Management
Project for Upland Areas (NERCORMP -I) is jointly funded by the NEC and
International Fund for Agriculture Development (IFAD) with a total allocation
of% 159.40 crore and covered 39,161 households in 860 villages in 6 districts,
has since been completed. NERCORMP-II - (2010-2016) would cover
additional 20,826 households in 466 villages in the same 6 districts namely
Karbi Anglong and North Cachar Hills in Assam, Ukhrul and Senapati in
Manipur and West Garo Hills and West Khasi Hills in Meghalaya. An amount
of % 200 crore has been earmarked for covering these additional households.
Due to the success of this livelihood project it has now been extended to another
4 districts in Arunachal Pradesh and Manipur namely Tirap and Changlang in
Arunachal Pradesh and Chandel and Churachandpur in Manipur to cover 58,850
households in 1,177 villages with project cost of X 540 crore.

5. The NEC in collaboration with the PGCIL (50:50) got a plan prepared through
PGCIL for strengthening of power transmission and distribution system in NER.
The PGCIL prepared the report and submitted the same to the CEA (Central
Electricity Authority). The total estimated cost for implementation of the scheme
is about X 11348.50 crore.

6.  Areas identified for Regional Planning:

(i) Establishment of Special Economic Zones at the border towns: Towards
implementation of LEP.

(i) Establishment of industrial estates/IT parks: Develop local capacities for
local consumption/export employment.

(iii)) Regional Plan for achieving self-sufficiency in selected produces:
Targeting eggs, fish and milk.
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(iv)

)

(vi)

(vii)

(viii)

(ix)

x)

(xi)

(xii)

Inter-State roads - development of last mile connectivity: Strengthening

inter-State connectivity.

Contain migration of students: Upgrade/ set up educational institutes,
provide incentives to faculty.

Regional Plan for skill/ vocational studies: Upgrade/ set up skill institutes
in NER.

Improving access to technical and professional courses: Popularise

mathematics and science.

Conduct study on the efficacy of at least 10% earmarking for NER by
Central Government: Re-looking at policies/ schemes and formulating
NE specific schemes attuned to local needs and conditions e.g. NE Textile
Policy.

Study Land Use Policy and practices in NER for replication: New Land

Use Policy of Mizoram.

Sports policy for NER: Aims at sportspersons having innate talents with
prospects for winning medals.

Drawing up of a long term Master Plan for Telecom/IT Development in
NER: Improve telecommunication network, broadband connectivity and

services.

Regional Plan for providing and improving secondary and tertiary health

care facilities in NER: Treatment within NER and medical tourism.

IMD forecast at block level

3086. SHRI C. M. RAMESH: Will the Minister of EARTH SCIENCES be pleased

to state:

(a) whether Indian Meteorological Department (IMD) is providing forecast and

advisory services at the Block Level across the country, if so, the details thereof; and

(b) if so, the details thereof, if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES (DR.
JITENDRA SINGH): (a) No, Sir.

(b) Research efforts are initiated by Earth System Science Organisation- India

Meteorological Department (ESSO -IMD) to explore possibility of generating sub district

scale Agrometeorological forecast with acceptable level of verification skill in a pilot

mode.
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Installation of Doppler Weather Radars

3087. SHRI BAISHNAB PARIDA: Will the Minister of EARTH SCIENCES be
pleased to state:

(a) whether it is proposed to install Doppler Weather Radars in the country for
accurate predictions of monsoons, cyclones and other weather-related phenomena, if so,
the details with status of the project;

(b) what is the length-capacity of a Doppler i.e. weather surveillance in the area;

(c) whether it provides round the clock updates of clouds mass and rain patches
with updates every 10 minutes; and

(d) how far will this prove a boon to the farming community in the country?

THE MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES
(DR.JITENDRA SINGH): (a) As on today, 2 Nos. of polarimetric Doppler Weather Radar
(DWR) systems at Delhi- Lodi Road and Jaipur, respectively, are functional along with 16
Nos. non-polarimetric DWR systems, respectively at Chennai, Sriharikota, Machilipatnam,
Visakhapatnam, Kolkata, Mumbai, Bhuj, Hyderabad, Nagpur, Patiala, Delhi Palam,
Lucknow, Patna, Mohanbari, Agartala and Bhopal, in other parts of the country. Installation
of 3 Nos. of non-polarimetric DWRs at Paradip, Goa and Karaikal is taken up now. Based
on scientific assessment of the needs for further augmentation of observing system network,
comprising Doppler Weather Radars, rain radars, Automatic Weather Stations (AWSs),
Automatic Rain Gauges (ARGs), Snow Gauges etc. has been formulated for western
Himalayan States of Jammu and Kashmir, Himachal Pradesh and Uttarakhand.

Data generated from all observing systems viz. surface and upper air observations,
satellite observations, aircraft observations, DWRs etc. are fully used by various forecast
models to generate most representative initial state 3-D structure of the atmosphere and high
resolution (9 km. grid scale) forecasts over India to predict heavy rainfall occurrences.

(b) Range of Doppler Weather Radar for surveillance is approximately 500 Kms.
However, for quantitative rain estimation it is restricted to around 100 Kms. and for velocity
it is around 200 Kms.

(¢) Yes Madam, only if operated in rapid scanning cycle.

(d) DWR network is primarily employed to improve the severe weather surveillance
capability including tropical cyclones and for operating now-casting (very short range up
to 6h in advance) service (operated for about 140 locations across India).

Discovery of Stanford University scientists on Tsunami

3088. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of EARTH
SCIENCES be pleased to state:

(a) whether it is a fact that Stanford University scientists have discovered ways to
find out the Tsunami before 20 minutes of its occurrence, if so, the details thereof; and
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(b) to what extent the above discovery helps in reducing the damage that is caused
due to Tsunami?

THE MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES (DR.
JITENDRA SINGH): (a) Yes, Sir. We understand that the scientists of the Stanford University
have conducted preliminary experiments to simulate propagation of sound waves in the ocean
due to the rupture on the sea floor during the 2011 Earthquake occurred off the coast of Japan.
The basic principle is that sound waves propagate through seawater about 7 - 9 times faster
than the Tsunami waves, the difference in travel time of sound wave and Tsunami wave
could be used for possible early warning by few minutes. In the present case, the earthquake
occurred at a depth of a shallow depth of 10 km. resulting to rupture and vertical movement
of oceanic plate, hence it was possible to simulate Tsunami wave propagation.

(b) The practical utility of this study for Tsunami early warning is yet to be
established as there are several constraints associated with this hypothesis, viz., geological
features, characteristics of sound waves, propagation, deciphering the sound signals from
other sources. However, further studies are required to test the repeatability of the above
results and to develop/customise ocean/land-based sensors that can be deployed to record
acoustic waves. Further, techniques need to be developed for real-time data analysis of
acoustic data so as to adopt this technique for operational Tsunami warning.

Policy for reclamation of land after mining activities

3089. SHRI AVINASH PANDE: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether Government has formulated or is planning to formulate any policy or
guidelines for the reclamation of land after mining activities are concluded in a particular
area; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) This Ministry
has not formulated any policy or guidelines for the reclamation of land after mining
activities are concluded in a particular area. The Ministry grants environmental clearance
to the mining projects as listed in schedule to the Environment Impact Assessment (EIA)
Notification, 2006, as amended, under "Mining of Minerals". A condition is stipulated
in the environmental clearance letter to the effect that final mine closure plan along with
details of Corpus Fund shall be submitted to the Ministry of Environment, Forests and
Climate Change five years in advance of final mine closure for approval.

In case a mining project involves forest land, prior approval of Central Government
under the Forest (Conservation) Act, 1980 for grant or renewal lease is also required to be
obtained. Central Government while according approval under the Forest (Conservation) Act,
1980 stipulates appropriate conditions to ensure phased reclamation of mined area.
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Steps taken to protect sea-cucumbers and horses from poaching

3090. DR. CHANDAN MITRA: Will the Minster of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether Government is aware that large scale poaching and illegal trade of
sea-cucumbers and horses has wiped out these species in most stretches of coastal waters
of the country;

(b) if'so, the number of such cases reported during the last three years, State-wise
and year-wise; and

(c) the preventive steps taken by Government for protection of these species from
poaching?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) There is no
specific report indicating wiping out of sea-cucumber and sea horses in most stretches of
coastal waters of the country. However, cases of poaching and illegal trade of sea-cucumber
and sea horses have been reported to this Ministry from time to time by different States /
Union Territories. The details of such offences are as below:

State No. of cases, year-wise
2011 2012 2013
Andaman and Nicobar Islands 1 0 4
Karnataka 1 1 0
Tamil Nadu 10 13 11
Uttar Pradesh 1 0 0
West Bengal 0 0 1
ToraL 13 16 16

(¢) The Ministry is taking following steps to prevent poaching and illegal trade of
wild animals including sea-cucumbers and sea horses:

(i) Coordination of inter-agency enforcement efforts in combating organised
wildlife crimes through Wildlife Crime Control Burecau (WCCB).

(i)  Conduct of capacity building programmes for wildlife enforcement officers in
detection and investigation of wildlife offences involving sea-cucumber and
sea horse.

(i)  Collection of intelligence through Wildlife Crime Control Bureau on organized
criminal networks and dissemination of the same to the enforcement agencies
for further necessary action.
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(iv)  Running awareness campaigns and sensitization programmes on wildlife and
wildlife crime to various stakeholders.

(v)  Joint operations are carried out with navy, coastguard and local enforcement
officials to apprehend criminals indulging in poaching and illegal trade of sea-
cucumber and sea horse.

(vi)  Sharing at international Forums the Trans-border linkages detected within the
country to sensitize the foreign authorities concerned.

(vii)  Issuance of Alerts and Advisories to enforcement agencies on latest modus
operandi, trade routes, concealment techniques etc.

(viii)  The Ministry through the Wildlife Crime Control Bureau has brought out the
following publications for the capacity building of the field officers:

(a) Handbook for wildlife crime investigation officers on wildlife crime
investigation.

(b) X-Ray Manual of wildlife products in illegal trade.
(c) Identification Manual on Wildlife Species in trade.
Extracting of metals from fly ash

3091. SHRIPALVAI GOVARDHAN REDDY: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether itis a fact that fly ash contains metals like lead, zinc, chromium, arsenic,
nickel and mercury ;

(b) if so, why cannot we extract these metals from fly ash; and

(¢) whether any efforts have been made to extract these metals from fly ash, if so,
the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (¢) Fly ash contains
trace metals like lead, zinc, chromium, arsenic, nickel and mercury. Extraction of metals
from fly ash is not techno-economically feasible. This Ministry has notified Fly Ash
Utilisation Notification, 1999, as amended, to promote more economical and environmental
friendly uses of fly ash viz. in construction of buildings, roads, manufacture of cement,
bricks, blocks, tiles, etc.

Prescribed safe limit of particulate matter

3092. SHRI DEREK O’BRIEN: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether any systems have been put in place to issue health advisories when
particulate matter in cities is higher than the prescribed safe limit; and
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(b) if so, the particulars of such systems, and if not, the reasons for the same?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) The National
Ambient Air Quality Standards (NAAQS) have been notified by the Government of India
with 12 pollutants including two parameter concerning particulate matter namely, PM
(particulate having size less than or equal to 10 micron) and PM, ; (particulate having size
less than or equal to 2.5 micron) in November, 2009. The limits/norms for PM,  and PM,
have been prescribed while taking into account WHO guidelines, best practices at global
level, health criteria, etc.

The Indian Institute of Tropical Metrology provides information on air quality
considering five/six pollutants for real time and its forecast for 24 hours through its webpage
and electronic display board at select locations in Delhi and Pune.

Chief Ministers views on the recommendations of HLWG

3093. DR. R. LAKSHMANAN: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state :

(a) whether Government had requested all the Chief Ministers of six States in the
Western Ghats region seeking their views on the recommendations of High Level Working
Group (HLWG) constituted to assess the kind of activities that could be permitted in the
Ecologically Sensitive Area of Western Ghats;

(b) if so, whether those State Governments have submitted their views; and
(c) ifso, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (¢) The Ministry had
written on 16th January, 2014 to the Chief Ministers of all six States in the Western Ghats
region seeking their views on the High Level Working Group (HLWG) recommendations,
especially on concerns which might not have been addressed in the OM of the Ministry
dated 20th December, 2013. The views of the State Government were sought within one
month. The Ministry had received comments/views from the State Governments of Kerala,
Tamil Nadu and Goa. The State Governments had inter-alia raised concerns about the
extent of the proposed Ecologically Sensitive Area (ESA) as identified by HLWG and
the proposed regulation/prohibition of certain activities therein. The State Government
of Kerala had also conducted demarcation of ESA by physical verification within their
jurisdiction post HLWG report.

Later, the Ministry issued a draft notification for declaring Ecologically Sensitive
Area under the provisions of the Environment (Protection) Act, 1986 in the Gazette of India
vide S.0. No. 733 (E) dated 10th March, 2014 inviting suggestions and objections from
stakeholders on the proposals contained in the draft notification. While responding to the
draft notification, some of the State Governments in the Western Ghats region conveyed
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that they would like to undertake the exercise of demarcating ESA by physical verification
as has been already done by the State of Kerala.

This Ministry has decided to give an opportunity to State Governments of Western
Ghats region for undertaking demarcation of ESA by physical verification within their
jurisdiction, if they so desire, except for Kerala State which has already undertaken such
an exercise, and submit their proposals to the Ministry by 9th August 2014.

Dilusion of green norms to help fast track infra projects

3094. SHRI KALPATARU DAS: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state :

(a) whether it is proposed to dilute green norms to help fast-track infra projects in
the tribal hot bed forests in the country;

(b) if so, the details thereof; and

(c) the details of road projects that are proposed to be executed in the regions that
are proposed to be executed under relaxed norms in Odisha region?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) Central
Government vide letter dated 4th July, 2014 accorded general approval under the Forest
(Conservation) Act, 1980 for diversion of forest land, not located within the protected areas,
for construction of two lane public roads by Government Departments in 117 Left Wing
Extremism (LWE) affected districts, irrespective of the area of forest land involved in
such projects.

(c) Asperthe information provided by the Nodal Officer, the Forest (Conservation)
Act, 1980 in the Government of Odisha, a proposal seeking prior approval of Central
Government under the Forest (Conservation) Act, 1980 for diversion of forest land required
for construction of a road from Jamkhar to Mahanpali village in the LWE affected district
of Bargarh has been forwarded to the Divisional Forest Officer, Bargarh Forest Division
by his office on 8th August, 2013 for processing. The said proposal will now be considered
by the Government of Odisha for approval as per the said general approval accorded by
the Central Government vide letter dated 4th July, 2014.

India's rank in UNs Environmental Performance Index

3095. SHRI A.W. RABI BERNARD: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state :

(a) whether the United Nations (UNs) Environmental Performance Index (EPI)
has ranked India at a low 155th position among 178 countries on how well they perform
on high priority environmental issues;
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(b) whether India is also behind neighboring countries China, Pakistan and Nepal
in that list; and

(c) if so, the details thereof and the steps taken by Government to improve the
performance?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (c) The United
Nations or any of its organizations has not brought out any report on Environmental
Performance Index (EPI) for ranking various countries. However, a report on EPI has been
recently produced jointly by a team of experts in Yale University and Columbia University
which ranks countries on the basis of their environment performance. The report has ranked
178 countries based on 20 indicators tracked across nine areas. The report has taken only
PM, ; as the pollutant for its analysis and not all the twelve pollutants covered under the
National Ambient Air Quality Standards (NAAQS), notified by the Government of India.
The report relies on Satellite data in place of actual monitored data. India's EPI rank is 155.
Rank of neighboring country is 118 for China, 139 for Nepal and 148 for Pakistan.

Various step taken to improve ambient air quality in the country inter-alia include,
supply of cleaner fuels as per auto fuel policy, use of gaseous fuel for public transport,
pollution under control (PUC) certificate for in use vehicles, stringent source specific
emission standards and strict compliance therein, use of beneficiated coal in thermal
power plants, strengthening public transport, implementation of revised emission norms
for gensets, implementation of city specific action plan in 16 cities, etc.

Trial of new varieties of GM crops like rice and wheat

3096. SHRI B.K. HARIPRASAD: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state :

(a) whether Government has approved field trials for 21 new varieties of GM crops
including staples like rice and wheat;

(b) whether Government feels that GM crops can help improve yields by re-
engineering the genetic code and stabilise food prices at a time when deficient rainfall is
likely to adversely affect the crop production; and

(c) whether the Supreme Court is still deliberating on the bio-safety of GM crops,
ever since a moratorium was clamped on the field trials of GM Brinjal ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) Yes, Sir. The Genetic
Engineering Appraisal Committee (GEAC) has approved 21 varieties of GM crops which
includes rice and wheat.

(b) Some research on GM crops is aimed at increasing the yield through genetic
engineering interventions.

(¢) The matter related to GM crops is subjudice in the Hon'ble Supreme Court of
India.
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Opening of forests for mining and its impact on wildlife

3097. SHRI D.P. TRIPATHI: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state :

(a) whether it is fact that Government is planning to open large portions of forests

for mining; and
(b) if so, the details thereof and what will be its impact on wildlife?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) Use of forest
land for non-forest purpose, including for mining, requires prior approval of Central
Government under the Forest (Conservation) Act, 1980. Approval under the Forest
(Conservation) Act, 1980 is accorded only after examining all feasible alternatives, it
is ascertained that the use of forest land for non-forest purpose, including the mining, is
unavoidable and bare-minimum. To mitigate impact of diversion of forest land for mining
project on flora and fauna, Central Government while according approvals under the
Forest (Conservation) Act, 1980 stipulates appropriate conditions. Important among them
are creation of compensatory afforestation and implementation of Wildlife Conservation
Plan from funds to be provided by the user agency and realisation from the user agency
Net Present Value (NPV) of the forest land diverted in his favour for execution of various

activities for conservation, protection and development of forest and wildlife resources.
Rise in carbon monoxide (Co) levels in Delhi

3098. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether the air quality in the city has worsened in the past few days owing to
a dramatic rise in carbon monoxide (Co) levels in some areas of Delhi which can lead to

shortness of breath, weakness and can impact oxygen delivery to organs;

(b) if so, whether Government has ever measured the air quality level of major

Indian cities, if so, the details thereof; and

(c) the steps taken by Government to improve the quality affairs in the different
cities?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) Ambient air
quality is regularly monitored at 573 locations in 240 cities, towns and industrial areas in
27 States and 5 UTs under National Air Monitoring Programme (NAMP) by the Central

Pollution Control Board (CPCB) in association with concerned State Pollution Control
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Boards/Pollution Control Committees in terms of Sulphur Dioxide, Nitrogen Dioxide and
PM,, (particulate matter having size equal to or less than 10 micron) across the country.
NAMP is coordinated by CPCB and the data so collected is collated, compiled, processed
and published on annual basis.

The CPCB is monitoring Carbon Monoxide at five locations in Delhi namely, Dilshad
Garden, Shadipur, Dwarka, Shahbad Daulatpur and Pragati Maidan, while Delhi Pollution
Control Committee (DPCC) at other locations. As per the data provided by CPCB and
DPCC, it could be inferred that alarming rise in levels of Carbon Monoxide is not observed

in Delhi and there is a fluctuating trend.

(c) Various steps taken by Government to improve air quality in different cities
inter-alia include, supply of cleaner fuels as per auto fuel policy, use of gaseous fuel for
public transport, pollution under control (PUC) certificate for in-use vehicles, stringent
source specific emission standards and strict compliance therein, use of beneficiated coal
in thermal power plants, strengthening public transport, providing metro trains in select
cities, implementation of revised emission norms for gensets, implementation of city

specific action plan in 16 cities, etc.
Approval of GEAC for field trials of GM crops

3099. DR. T. SUBBARAMI REDDY:
SHRI PALVAI GOVARDHAN REDDY:

Will the Minister of ENVIRONMENT, FORESTS AND CLIMATE CHANGE be

pleased to state:

(a) whether Genetic Engineering Approval Committee (GEAC) has recently cleared
approving field trials of Genetically Modified (GM) crops, if so, the details thereof;

(b) whether any opposition to the above came from various unions and farmers'

association, if so, the reaction of Government thereto;

(c) whether serious concerns expressed in field trials were considered before

clearing field trials; and

(d) whether it has adhered to the guidelines and views of SC-appointed Technical
Experts Committee and of Parliamentary Committee on Agriculture, if so, the details
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) Yes, Sir. The Genetic
Engineering Appraisal Committee (GEAC), has recently in its 120th meeting held on
12.5.2014 approved twelve applications for experimental field trials of GM Crops of

cotton, rice, maize.
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(b) No, Sir. The Ministry has not received any communication opposing the above

approvals.

(¢) The most serious concern pertaining to field trials of GM crop is likely
contamination due to gene flow. All field trials are accordingly subjected to stringent
norms such as maintaining (i) a crop specific isolation distance from the periphery of the
experimental site; (ii) biological barrier; (iii) submission of a validated event specification

test protocol; and (iv) Post harvest restrictions.

(d) The matter related to GM crop field trials is subjudice in the Hon'ble Supreme
Court of India.

Poor rain due to low forest cover

3100. SHRI'Y.S. CHOWDARY: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether land under forest is reducing across the country, if so, the details thereof

and the reasons therefor; and

(b) whether low forest cover is also a contributing factor for poor rains across the

country and if so, the reaction of Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) As per India State of
Forest Report (ISFR) 2013, there is a net increase of 5,871 square kilometers in the forest
cover of the country, as compared to previous assessment i.e. India State of Forest Report
(ISFR) 2011. The details of States/UTs showing increase/decrease in forest cover alongwith

reasons are given in Statement-I and II respectively (See below).

(b) No such report that low forest cover is also a contributing factor for poor rains

across the country has been received in the Ministry.
Statement-1

States/UTs showing gain in forest cover and reasons for gain

SI. State/UTs Change (in square Reasons for gain
No. kilometer)
I. West Bengal 3,810 Coppice growth and afforestation inside

Recorded Forest Areas (RFA); plantations

outside forests etc.
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SI. State/UTs Change (in square Reasons for gain

No. kilometer)

2. Odisha 1,444 Main reason for the change in forest cover
is due to conservation initiatives by State
Forest Department and through Van
Sanrakshan Samiti (VSS). Better vailability
of better quality satellite data.

3. Kerala 622 Afforestation and conservation activities,
inclusion of Trees Outside Forests (TOF)
area.

4, Jharkhand 496 Plantation, inclusion of Trees Outside Forests
areas

5. Bihar 446 Afforestation activities within and outside
forests, inclusion of Trees Outside Forests
(TOF).

6. Tamil Nadu 219 Main reason for increase in forest cover is
better protection and conservation of
forests leading to increase in Medium
density Forests (MDF) and Open Forests
areas, Inclusion of Trees Outside Forests
(TOF).

7. Gujarat 34 Change in forest cover is attributed to
conservation efforts and afforestation
within and outside recorded forest areas.

8. Meghalaya 13 Conservation leading to regeneration and
afforestation activities

9. Uttarakhand 12 Conservation and afforestation activities

10.  Uttar Pradesh 11 Plantation and conservation initiaties

11.  Others 21 Plantation and conservation activities

TotaL 7,128
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Statement-I11

States/UTs showing loss in forest cover and reasons for loss

SI. State/UTs Change (in square Reasons for gain
No. kilometer)

I. Nagaland -274 Main reason for decrease in forest cover
is biotic pressure, particularly the shortening
of shifting cultivation cycle.

2. Andhra Pradesh -273 Main reason for decrease in forest cover has
been the open cast coal mining, rotational
felling of fast growing species, and
encroachment on forest lands.

3. Madhya Pradesh -178 Submerge of area, mining, encroachments

4, Tripura -111 Shifting cultivation practices.

5. Manipur -100 Decrease in forest cover of the state is due to
Shifting cultivation practices and biotic
pressure in major parts of the state.

6. Arunachal Pradesh -89 Decrease in forest cover of the state is due to
shifting cultivation practices and biotic pressure
in many of the districts.

7. Mizoram -63 Shifting cultivation practices, soil erosion and
biotic pressure.

8. Karnataka -62 Rotational felling

9. Chbhattisgarh -53 Developmental activities, mining,
encroachments

10.  Haryana -22 Developmental activities, Rotational felling
in agro forestry area

11.  Maharashtra -14 Encroachments etc.

12. Andaman and -13 Loss of mangroves vegetation.

Nicobar Islands
13.  Others -5

TotaL -1,257




86 Written Answers to [RAJYA SABHA] Unstarred Questions

Power to the regional office to give permission

3101. SHRI LAL SINH VADODIA: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that in accordance of the provisions of Forest Conservation
Laws, the proposals of 5 to 40 hectares of land are sent to the Ministry by the regional
offices in consultation with SAG for concurrence of the Ministry ;

(b) ifso, the details of the procedure and whether the existing procedure takes a lot
of time for permission of the proposal resulting into delay in developmental work; and

(¢) whether Government proposes to give the powers to the regional offices to
permit the proposals upto 40 hectares, if so, by when and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRIPRAKASH JAVADEKAR): (a) to (¢c) Regional Offices
of the Ministry of Environment, Forests and Climate Change are competent to finally
dispose of all proposals involving diversion/de-reservation for forest land up to 5 hectare,
except in respect of proposals for regularization of encroachments and mining (including
renewal of mining leases).

In respect of proposals involving diversion of forest land above 5 hectares and up
to 40 hectares and all proposals for regularization of encroachments and mining up to 40
hectares, the proposals are examined by the Regional Addl. Principal Chief Conservator of
Forests/ Chief Conservator of Forests in consultation with an Advisory Group consisting
of representatives of the State Government from Revenue Department, Forest Department,
Planning and/or Finance Department and concerned Department whose proposal is being
examined. The views of the Advisory Group are recorded by the Regional Addl. Principal
Chief Conservator of Forests and along with the same, the proposals are sent to the Secretary,
Ministry of Environment, Forests and Climate Change for consideration and final decision.
The Central Government after considering the views of the Advisory Group and after such
further enquiry as it may consider necessary, grant approval to the proposal with or without
conditions or reject the same.

The Ministry of Environment, Forests and Climate Change has not taken any decision
to give the powers to the regional offices to permit the proposals upto 40 hectares.

Environmental clearance request from Maharashtra

13102. SHRI RAMDAS ATHAWALE: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether Government has received any request for environmental clearance
from Maharashtra Government regarding Inland Passenger Water Transport on West Coast,
Mumbiai, if so, the details thereof as on date; and

TOriginal notice of the question was received in Hindi.



Written Answers to [7 August, 2014] Unstarred Questions 87

(b) the current status of this proposal and by when this proposal is planned to be

finalised and the reasons of its delay?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRIPRAKASH JAVADEKAR): (a) and (b) CRZ clearance
was issued to Maharashtra State Road Development Corporation (MSRDC) for the
development of Passenger Water Transport Project along West Coast of Mumbai City on
6th December, 2005 and is 15th May, 2006. Since the validity of the above clearances
expired in the year 2011, MSRDC submitted a fresh proposal in August, 2012. Terms of
References for carrying out Environment Impact Assessment (EIA) study were granted
as required under the EIA Notification, 2006. MSRDC submitted final EIA, along with
Public Hearing Minutes, in December, 2012. The project was examined by the Expert
Appraisal Committee in its meeting held in January, 2013 and the EAC recommended the
project for grant of environment and CRZ clearance. Accordingly, the environment and

CRZ clearance to the project was granted on 8th March, 2013.
Foreign help to increase forest cover

13103. SHRINARAYAN LAL PANCHARIYA: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether the forest cover of the country is shrinking every year and if so, the
details thereof;

(b) whether the oxygen level is decreasing due to shrinking forest cover and if so,
the details thereof; and

(c) whether Government is taking any foreign help to increase forest cover and if
so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) As per India State of
Forest Report (ISFR) 2013, there is a net increase of 5,871 square kilometers in the forest
cover of the country, as compared to previous assessment i.e. India State of Forest Report
(ISFR) 2011.

(b) There is no report that oxygen level is decreasing due to shrinking forest

COVer.

(c) A number of forestry projects with external finance assistance are in operation
in various States as per the details given in Statement (See below). Afforestation is one of
the components under some of these projects. The various activities under these projects

help to improve/increase forest cover.

+Original notice of the question was received in Hindi.
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A list of ongoing Forestry Projects with external financial assistance

Sl.  Name of the Project Date of Implementing Loan Amount  Funding Agency
No. Loan  Agency/State  (in < crores)
Agreement

1 2 3 4 5 6

1. Assam Project on Forest Feb 22, Assam 329.40 French Development
and Bio-diversity 2012 Agency
Conservation

2. West Bengal Forestry March 29, West Bengal 344.37 Japan International
and Biodiversity 2012 Co-operation
Conservation Project Agency (JICA)

3. Rajasthan Forestry and  June 16, Rajasthan 884.77 Japan International
Biodiversity Project 2011 Co-operation
(Phase-II) Agency (JICA)

4. Tamil Nadu Biodiver- Feb. 17, Tamil Nadu 469.62 Japan International
sity Conservation and 2011 Co-operation
Greening Project Agency (JICA)

5. Sikkim Biodiversity March 31, Sikkim 280.41 Japan International
Conservation and 2010 Co-operation
Forest Management Agency (JICA)
Project

6.  Uttar Pradesh Partici- March 10, Uttar Pradesh 468.24 Japan International
patory Forest Manage- 2008 Co-operation
ment and Poverty Agency (JICA)
Alleviation Project

7. Gujarat Forestry March 30, Gujarat 695.27 Japan International
Development Project 2007 Co-operation
Phase 11 Agency (JICA)

8. Tripura Forest March 30, Tripura 306.54 Japan International
Environmental 2007 Co-operation
Improvement and Agency (JICA)
Poverty Alleviation
Project

9. Swan River Integrated =~ March 31, Himachal 140.28 Japan International
Watershed Manage- 2006 Pradesh Co-operation

ment Project

Agency (JICA)
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1 2 3 4 5 6
10.  Odisha Forestry Sector ~ March 31, Odisha 559.71 Japan International
Development Project 2006 Co-operation
Agency (JICA)
11.  Tamil Nadu Afforesta-  March 31, Tamil Nadu 409.08 Japan International
tion project phase-II 2005 Co-operation
Agency (JICA)
12.  Uttarakhand Forest April 11,  Uttarakhand 682.03 Japan International
Management Project 2014 Co-operation
Agency (JICA)
13.  Karnataka Forest March 31, Karnataka 633.70 Japan International
Management Biodiver- 2005 Co-operation
sity Conservation Agency (JICA)

Changes in National Forest Policy to reduce wood imports

3104. SHRI DEREK O’BRIEN: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether Government is considering changes to the National Forest Policy to
allow harvesting of degraded or open forests to reduce wood imports; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) There is no
proposal to change National Forest Policy, 1988 to allow harvesting of degraded or open
forests to reduce wood imports.

Forest cover as shown in Forest Report 2013

3105. SHRI DEREK O’BRIEN: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether the bulk of the increase in forest cover shown in the State of the Forest
Report 2013, about 3800 sq.km, was in just one State, and can be attributed to a correction
in previous survey data; and

(b) whether the area under moderately dense forest cover has shrunk in the last
two years?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) As per the India State
of forest Report (ISFR) 2013, there is an increase of 3810 square kilometers in the forest
cover of the State of West Bengal with respect to previous assessment i.e. India State
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of Forest Report (ISFR) 2011. The total increase in forest cover not only pertains to the
period of ISFR 2011 and ISFR 2013 but a major part of the increase has been attributed to
inclusion of Trees Outside Forests (TOF) areas specially in North 24 Pargana district and
Malda district which could not be captured in the earlier assessments.

(b) As per the India State of Forest Report (ISFR) 2013 there is a decline of 1991
square kilometers in the moderately dense forests category between the two assessments,
at country level.

Forest land given for various projects

3106. SHRI DEREK O’BRIEN: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) the amount of forest land given for power, mining and other development
projects in the last year; and

(b) whether any steps have been taken to address unauthorised renewal of leases,
illegal mining, continuance of mining leases despite adverse comments in monitoring
reports and arbitrariness in decisions of forestry clearance?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) The Ministry
of Eovironment, Forests and Climate Change, during the last year, has accorded approval
under the Forest (Conservation) Act, 1980 for diversion of 40,649 ha of forest land involving
10,181ha and 6,452 ha of forest land for mining and power projects, respectively.

In some of the proposals seeking prior approval of Central Government under
the Forest (Conservation) Act, 1980 for grant or renewal of mining lease, execution of
mining activities in forest land without obtaining requisite prior approval under the Forest
(Conservation) Act, 1980 or in violation of conditions stipulated in approvals accorded
under the Forest (Conservation) Act, 1980 for diversion of such forest land are reported
by the State Governments. Central Government while according prior approval under the
Forest (Conservation) Act, 1980 to such proposals stipulate appropriate penal measures.
These penal measures include realisation of penal Net Present Value (NPV) from the user
agency and funds for creation of penal compensatory afforestation, initiation of proceedings
in accordance with the provisions of the section 3 A and 3 B of the Forest (Conservation)
Act, 1980 and/or relevant sections of the Indian Forest Act, 1927 and/or the relevant sections
of the Local Forest Act, as the facts of each case may demand.

Projects covered under United Nations Mechanism for reducing emissions

3107. SHRI ANIL MADHAV DAVE: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) the details regarding number of projects in India covered under the United Nations
Mechanism for Reducing Emissions for Deforestation and Degradation (REED); and
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(b) the guidelines and eligibility criteria for REED projects in India?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) Formally, India
has not launched REDD++and there is no project from the country under the United Nations
Mechanism for Reducing Emissions for Deforestation and Degradation (REED). India is

in the process of finalizing the National REDD+Policy and Strategy.
Reasons for delay in providing clearances for various projects in Odisha

3108. SHRI A.U. SINGH DEO: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state :

(a) the number and details of the industrial, port, coal and mining projects in the

state of Odisha pending under the Ministry for environmental clearance; and

(b) the current status of each of the proposals; and the reasons for delay in providing

clearances for the aforesaid projects?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) 21 project
proposals related to industry, coal mining and non-coal mining (industry: 8, coal mining:
3 and non-coal mining: 10) from the State of Odisha, are pending with the Ministry for

grant of environment clearance.

The project proposals for environment clearance are considered as per the provisions
of the Environment Impact Assessment (EIA) Notification, 2006, as amended from time
to time, which inter-alia provides timelines for various stages of clearance process.
Sometimes, delays occur essentially on account of delay in receiving requisite information
from the project proponents and in conducting public hearing by the concerned district

level authorities.
Desertification and Land Degradation Atlas

3109. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state :

(a) whether it is a fact that Government had published the Desertification and Land
Degradation Atlas of India in 2007, if so, the details thereof; and

(b) whether Government plans to make the country free from land degradation by

2030 to meet the requirements of increasing population?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) Indian Space Research

Organization (ISRO) had carried out desertification and land degradation status mapping



92 Written Answers to [RAJYA SABHA] Unstarred Questions

at 1:500,000 scale using Indian Remote Sensing Satellite data of 2003-2005 time frame
following the classification systems of Thematic Programme Network-I (TPN-I) of United
Nations Convention to Combat Desertification (UNCCD) and puhlished "Desertification
and Land Degradation Atlas of India" in 2007. The copy of the Atlas is available at the
website (http://envfor.nic.in/division/desertification-atlas) of the Ministry of Environment,

Forests and Climate Change.

The mapping shows that the total land degradation area of the country is 105.48
million hectare out of which 81.45 million hectare area of the country (25 % of the country's
geographical area) is undergoing the process of desertification. The various processes
of desertification are warter erosion, vegetal degradation, wind erosion, frost shattering,
salinity/alkalinity, mass movement, water logging, rocky area barren and others (man-
made mining etc.)

(b) India's New National Action Programme to Combat Desertification is under
formulation with an aspirational goal of making the country land degradation neutral by
2030 and thereby maintaining and improving the condition of land resources to meet the

requirements of increasing population.
Degradation of forest cover due to forest fires

3110. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state :

(a) whether it is a fact that forest fires cause degradation of forest cover and soil
and endanger the flora and fauna and adjoining human habitations;

(b) if'so, whether any study has been conducted on the losses caused by the forest
fires in the country, if so, the details thereof; and

(c) the action being taken on the suggestions made in the studies?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) It is a fact that forest
fires cause degradation of forest cover and soil, endanger the flora and fauna and adjoining
human habitations. However, most of the forest fires in the country are ground fires due
to which dried fallen material on the forest floor gets burnt. The forest regenerates after
rainfall subsequently.

(b) and (c) No such study has been conducted on the losses caused by the forest
fires in the country. However, the forest survey of India has come out with a report on
vulnerability of India's forests to fires. Management and protection of forests is primarily
the responsibility of the respective State/Union Territory Governments. The information
pertaining to the extent of damage due to forest fires is not compiled in the Ministry of
Environment, Forests and Climate Change.
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Actual forest area in India

#3111. SHRI RAMCHANDRA PRASAD SINGH: Will the Minister of
ENVIRONMENT, FORESTS AND CLIMATE CHANGE be pleased to state :

(a) total actual forest area in India and whether the actual forest area has increased
or decreased during the last decade;

(b) whether private gardens and coffee plantation areas are also taken into account
while calculating the actual forest area; and

(c) the long term and other schemes formulated by Government for increasing
forest area?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRIPRAKASH JAVADEKAR): (a) As per the India State of
Forest Report (ISFR) 2013 the total forest cover of the country is 697,898 square kilometers
i.e. 21.23% of the geographical area of the country. As per the State of Forest Report 2003
the total forest cover of the country was 677, 816 square kilometers. Therefore, there is a
net increase of 20,082 square kilometers in forest cover during the period.

(b) The forest cover as defined in India State of Forest Report (ISFR) 2013 includes
all land, one hectare or more in area, with a tree canopy density of 10% or more irrespective
of ownership and legal status. Such lands may not necessarily be a recorded forest area. It
also includes orchards, bamboo and palm if the land satisfies the above definition of forest
cover.

(c) Afforestation in the country is taken up under various Centrally Sponsored
Schemes such as National Afforestation Programme (NAP), Mahatma Gandhi National
Rural Employment Guarantee Scheme (MGNREGS), Integrated Watershed Management
Programme (IWMP), National Bamboo Mission (NBM) and under Compensatory
Afforestation Fund Management and Planning Authority (CAMPA), 13th Finance
Commission Grant, different State Plan/ Non-Plan Schemes including externally aided
projects. National Afforestation Programme (NAP) of the Ministry of Environment and
Forests is a 100% Centrally Sponsored Scheme for Afforestation and tree plantation and
eco-restoration of degraded forests and adjoining areas in the country. The Scheme is
being implemented through a decentralized mechanism of State Forest Development
Agency (SFDA) at State level, Forest Development Agency (FDA) at Forest Division
level and Joint Forest Management Committees (JEMCs) at Village levels. An amount of
% 2500 crores has been approved for NAP in the 12th Five Year Plan. As on 31.03.2014,
800 FDA projects have been approved in 28 States in the country to treat an area of 20.24
lakh hectare under the NAP scheme since inspection of the scheme in 2002.

Violations of E-waste Management Rules

3112. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether Government is aware that most reputed electronics and electrical
equipment companies—both Indian and multinational have failed grossly in fulfilling

+Original notice of the question was received in Hindi.



94 Written Answers to [RAJYA SABHA] Unstarred Questions

their responsibilities under Extended Producer Responsibility (EPR) as defined under
the E-Waste Management Rules 2011, according to a report released by Toxics Link, an
environmental NGO recently;

(b) if so, the details of violations of E-Waste Management Rules notices by
Government and action taken thereon; and

(c) thenumber of these States are preparing inventories of e-waste and action taken
on non-compliance?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) Toxics Link has
published a report entitled "E-Waste Management" on the basis of study of 50 Producers
of electrical and electronic equipment with reference to the implementation of Extended
Producers Responsibility (EPR) as defined under e-waste (Management and Handling)
Rules, 2011. As per the report, seventeen Producers fall under red category indicating
unsatisfactory performance with respect to fulfilling their responsibilities under EPR.

(b) and (c) As per Rule 14 and Schedule III of e-waste (Management and Handling)
Rules, 2011 monitoring of compliance of authorization and registration conditions and
inventorization of e-waste falls under the purview of State Pollution Control Boards
(SPCBs)/ Pollution Control Committee(PCCs). Notices have been issued by some of the
SPCBs to Producers of electrical and electronic equipment for non-compliance under
the rules. As per the information made available by the Central Pollution Control Board
(CPCB), the states of Goa, Himachal Pradesh and Jammu and Kashmir have completed
the inventory of e-waste.

Review of National Action Plan on Climate Change

3113. PROF. M.V. RAJEEV GOWDA: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state :

(a) whether Government has carried out any monitoring or review of the
implementation of the National Action Plan on Climate Change (NAPCC) that was released
in 2008 by the Prime Minister, if so, the details thereof;

(b) if not, the reasons therefor; and

(c) the status of implementation of the NAPCC's recommendation in the States for
targeting a Renewable Energy Procurement Obligation (RPO) of 15 per cent by 2020?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) Government
has set up the 'Executive Committee on Climate Change' to monitor the implementation of
the eight National Missions under the National Action Plan on Climate Change (NAPCC).
The Executive Committee on Climate Change has reviewed the progress of eight National
Missions under NAPCC. Summary of the progress made under National Missions is given
in Statement-I (See below).
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(c) All the State Commissions except Sikkim, have notified the regulations
specifying the Solar Renwable Purchase Obligation (RPO) for the obligated entities in
their State, as given in Statement-II (See below). 9 States have set Solar RPO target lower
than 0.25% for 2012-13, Tamil Nadu and Uttarakhand had set solar RPO target as low as
0.05%, while Gujarat, Uttar Pradesh and Jharkhand had set solar RPO as high as 1% for
2012-13.

Statement-I

Details of the Progress made under National Missions

S1. No. Mission Objective Progress (2013-14)
l. National Solar Mission 20,000 MW of solar Most of the targets on
power by 2020 track, Lagging in grid

connected solar power
project.

2. National Mission for 10,000 MW of EE savings  PAT Scheme launched,

Enhanced Energy by 2020 others in progress
Efficiency

3. National Mission on EE in residential and Work in progress
Sustainable Habitat commercial buildings,

public transport, Solid
waste management

4. National Water Mission Water conservation, river ~ Recently approved by
basin management EFC
5. National Mission for Conservation and adaptation Work in progress
Sustaining the practices, glacial monitoring

Himalayan Ecosystem

6. National Mission for a Increased forest/tree cover  Preparatory Phase has
Green India on 5m ha of forest/non- been initiated
forest lands and improved
quality of forest cover on
another 5m ha (Total 10mha
during mission period)

7. National Mission for Drought proofing, risk Work in progress
Sustainable Agriculture management, agricultural
research for adaptation

8. National Mission on Vulnerability assessment, ~ Work in progress
Strategic Knowledge  Research and observation,
for Climate Change data management
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Asaram's Ashram has grabbed land in Ridge in Delhi

3114. SHRI GULAM RASOOL BALYAWI: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state :

(a) whether it is a fact that Asaram's Ashram has grabbed land in Ridge in Delhi,
if so, the details thereof; and

(b) the action taken and being taken in the matter?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) As per the
report received form Government of National Capital Territory of Delhi, the Hon 'ble
Supreme Court of India permitted the area to the extent suggested by a Committee to be
with the Asaram Ashram Turst (AAT) in the Central ridge, Delhi totalling 4312 sq. yards
along with approach path 6 feet wide and about 350 ft long in all. The Hon'ble National
Green Tribunal, Principal Bench, New Delhi in the matter of Original Application no. 306
of 2013 constituted a Committee to:

1. Whether there is any excess area than what was permitted by Hon'ble Supreme
Court of India vide its order dated 08.11.1996, occupied by the respondent
no. 10 i.e. Asaram Ashram Trust ?

2. Thetotal area is indicated as 4312 sq. yard along with the approach path of 350
ft. approximately in all. Whether any construction made recently or in excess
of the one that existed at the time of passing of the order by the Hon'ble Apex
Court?

The committee has submitted its report to Hon'ble National Green Tribunal.

The committee found certain violations.
Modernisation of PSKs

3115. DR. K.V. P. RAMACHANDRA RAO: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Passport Seva Kendras (PSKs) are fully modernised in the
country;,

(b) if so, the present status thereof; and
(c) the steps that are being taken to modernize the passport offices/PSKs? .

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) to (c) As part of the Passport Seva Project (PSP),
a Mission Mode Project, implemented by the Government with a view to comprehensively
overhaul passport issuance system, 77 Passport Seva Kendras (PSKs) have been set up and

operationalised as extended arms of the existing 37 Passport Offices across the country.
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The Passport Portal, www.passportindia.gov.in, is web-based and can be accessed
by anyone, anytime and anywhere. The citizens are free to apply online and obtain
appointments themselves or seek the assistance of anyone else to obtain appointments.
The applicants are required to log on to the Passport Portal; create their user ID and assign
a password; fill and submit the application form online or download the e-form, fill and
upload the same at the portal (applicants may scan and upload supporting documents, if
they so desire); schedule an appointment after making payment of passport fee online
through debit/credit card or State Bank of India (SBI) net-banking or SBI Challan; and
along with a print-out of Appointment Slip/Challan, original documents and photocopies,

visit the concerned PSK for submission of application.

With a view to address the challenge of digital divide in the country, especially in the
rural hinterland, the Government in association with M/s. CSC e-Governance Services India
Limited {which is promoted by the Department of Electronics and Information Technology
(DeitY)}, has facilitated online filing of passport applications, through the vast network of
over one lakh Common Service Centres (CSCs). The CSCs which are the delivery points for
Government, Private and Social Sector services in the area, facilitate filling and uploading
of Passport application form, payment of applicable fee and scheduling of appointment for
visit to the PSK, at nominal charge not exceeding X 100/-. As per the appointment schedule,
the applicants visit the PSK for completion of application submission process. The services

through CSCs are available throughout the week, including during the weekend.

The online appointment system has been introduced to minimize waiting time for
applicants. Appointments are allotted according to handling capacity of PSKs and are based
on electronic queue management system. The number of public dealing counters has been
increased from the erstwhile 350 to 1610 in the new system and public dealing hours have

gone up from 4 hours to 7 hours a day.

The entire process is online and streamlined including interface with the Indian
police for verification of personal particulars of applicants and with India Post for tracking
delivery of passports. Status of applications can be tracked through the passport website
or through mPassport Seva. An e-mail based helpdesk facility and a 24x7 National Call
Centre has been set up to provide requisite information to citizens in 17 languages. An
SMS message is sent to the citizen as soon as the passport is dispatched. For assistance,
one can call toll-free helpline 1800-258-1800.

Applicants' presence in person at the PSK enables the Passport Issuing Authority to
capture their photograph and fingerprints to prevent the incidence of impersonation. The
applicants also get full opportunity to see and affirm their personal particulars to be entered

in the passport to avoid unnecessary correspondence later.
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Walk-in facility has also been allowed to citizens having Application Registration
Number (ARN) to enable them to apply for Tatkaal service, issue of Police Clearance
Certificate (PCC), deletion of Emigration Clearance Required (ECR) status, inclusion of
name of spouse in the passport and issue of new booklets where pages have been exhausted.
Senior citizens above 60 years, minors below 15 years whose parents -hold -valid passports,
differently-abled persons, Central/State Government employees and their spouse/dependent

minor children having ARN have also been permitted walk-in facility.

Amenities in every PSK include photocopying, food and beverage, public phone
booth, baby care room, newspapers and television in a comfortable air-conditioned

environment while the applicants obtain passport services.

The Project is supported by state-of-the-art technology infrastructure which enables
end-to-end passport services to be delivered with enhanced security. A complex algorithm
has been built in to highlight cases of possible duplication and suppression of information
by the applicant.

The PSP system also has the potential of integration with other e-governance
initiatives of the Government.

Security has been given special attention in the Project. The accountability of the
employees as well as the Service Provider's personnel, in respect of any task performed in
the PSP system, is ensured through three-level authentication comprising Biometric log-in,
User ID/Password and Digital Signatures.

Passport Offices conduct Passport Melas at PSKs on weekends from time-to-time for
meeting high demand of passports. Passport Adalats, on need basis, are also conducted by

Passport Offices to redress passport service grievances by dealing with citizens directly.

As police verification of personal particulars and antecedents of applicants is
critical to Passport issuance, Passport Offices keep in touch with Police to expedite Police
Verification reports.

A Handbook of Standard Documents and Procedures for PSK officials has been
circulated to all the Passport Offices for speedy processing of passport applications.

A Productivity Linked Incentive Scheme has been implemented aimed at increasing
productivity of the Central Passport Organisation officials.

Issue of South China Sea

3116. SHRI MOHD. ALT KHAN: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether the Government has solved the issue of South China Sea, if so, the
details thereof; and
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(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) India is not a party to the dispute in the South
China Sea.

(b) Does not arise.
Building of bridges by ITEC

3117. SHRI B.K. HARIPRASAD: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the Indian Technical and Economic Cooperation (ITEC) Programme
has completed its eventful 50 years in building bridges with more than 160 developing
countries across the world;

(b)  whether this flagship programme launched in 1964 has so far provided training
and motivation to a large number of participants from third world countries in skill

development, entrepreneurship, IT and Food Security projects; and

(¢) whether Government would like to set up other centres like the Barefoot
College successfully running at Tilonia, Rajasthan as a mother training centre for rural

and community development volunteers from all over the third world?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) The Indian Technical and Economic Cooperation
(ITEC) Programme is completing its 50 years on 15 September, 20 I 4. ITEC has helped in
building close cooperation with developing partner countries across the world. Currently,

there are 161 countries participating under various capacity building programmes.

(b) Yes, a large number of participants from developing countries have attended
ITEC training programmes in India in diverse areas. ITEC has helped in capacity building,
skill development, transfer of technology and sharing of experiences with the partner

countries.
(¢) There is currently no such proposal under consideration.
Killing of Tamils in Sri Lanka

3118. DR. V. MAITREYAN: Will the Minister of EXTERNAL AFFAIRS be pleased

to state:

(a) whether the Union Government has taken any action for the killing of ethnic
Tamil civilians in Sri Lanka in accordance with the Resolution passed by the Tamil Nadu
State Assembly in 2011 ;

(b) if so, the measures taken by Government to respect the sentiments of people
of Tamil Nadu and the United Nations response in this issue;
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(c) the outcome of India's efforts in the last three years for the displaced Tamils
and the orphaned kith and kin of people killed in the ethnic genocide in Sri Lanka in 2009;
and

(d) the details of the economic and logistic support provided by India to Sri
Lanka?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) VK. SINGH]: (a) to (d) Government has consistently called upon Sri
Lanka during bilateral discussions and in the international fora to fulfill its commitments
made to the international community on effective and timely implementation of all
the constructive recommendations contained in its Lessons Learnt and Reconciliation
Commission (LLRC) Report including those pertaining to missing persons, detainees,
reduction of 'high security zones', return of private lands by the military and withdrawal
of security forces from the civilian domain in the Northern Province. Government remains
engaged with Government of Sri Lanka to take forward the process of reconciliation and,
in the spirit of partnership, encourage them to take forward the dialogue with the elected
representatives of the Sri Lankan Tamils. Issues regarding the on-going reconciliation
process in Sri Lanka were discussed during the recent bilateral meetings between PM
and President of Sri Lanka in New Delhi on 27 May, 2014 and EAM and External Affairs
Minister of Sri Lanka in New Delhi on 11 July, 2014.

Since the end of conflict in Sri Lanka, the focus of Government has been on the welfare
and well being of the Tamils citizens of Sri Lanka. Their resettlement and rehabilitation
have been of the highest and most immediate priority. Government has implemented and
continues to implement a wide range of projects covering assistance projects for Internally
Displaced Persons (IDPs) in the areas of housing, de-mining, education, connectivity,
livelihood restoration, economic revival, etc. Due to Government's engagement with the
Government of Sri Lanka on reconstruction and other issues, a modicum of normalcy is
returning to the Tamil areas in Sri Lanka.

Chinese project in neighbouring countries

3119. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government is aware that China is undertaking developmental projects
in our neighbouring countries and building roads, rails and huge infrastructure, if so, the
details thereof;

(b) whether Government proposes to counter the Chinese influence in our
neighbouring countries and ensure more presence of Indian companies to participate in
building infrastructure and required other needs; and

(¢) whether Government has assessed our security scenario vis-a-vis developmental
activities taken up by China in such countries?



Written Answers to [7 August, 2014] Unstarred Questions 103

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) Government is aware that China is involved in
the construction of or assistance to infrastructure projects in our neighbourhood.

(b) and (c) Government keeps a constant watch on all developments having a bearing
on India's security and takes all necessary measures to safeguard it. India is an active
development partner of its neighbours and is involved in various projects in these countries.
India's relations with other countries stand on their own footing and are independent of the
relations of those countries with third countries.

Bringing of new Haj Act
3120. SHRI VIJAY JAWAHARLAL DADRA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government plan to bring new Haj Act in place of existing Haj
legislations, if so, the details thereof;

(b) whether Haj Committee of India would also handle issues relating to travel
of pilgrims to Mecca for Umrah and would incorporate suitable amendments in the Act;
and

(c) whether Private Tour Operators would be covered under the new Act, and if
so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) No.

(b) No.
(c) Does not arise.
Signing of pact with China
3121. DR. K. P. RAMALINGAM: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether India and China has signed three pacts which include the setting up of
industrial parks and increase the sharing of flood water data from the Brahmaputra river,
if so, the details thereof; and

(b) whether the third agreement help the two countries establish a framework for
regular interactions between administrative officials to share experiences and learn from

each other's best practices, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) and (b) Yes. During the official visit of the Hon'ble
Vice President of India Shri M. Hamid Ansari to China from June 26 to 30, 2014 three
MoUs were signed. The details of the MoUs are as follows:
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1. The MoU on Cooperation on Industrial Parks in India was signed to further
expand the scope of bilateral trade and investment cooperation, and promote
cooperation between Chinese and Indian enterprises including the development
of industrial parks in India so as to provide a platform for cluster type
development of the enterprises of both countries.

2. The Implementation Plan for Provision of Hydrological Information of the
Yarlung Zangbu/Brahmaputra River in Flood Season by China to India was
signed. It states that Chinese side will provide hydrological information of
Yarlung Zangbu/Brahmaputra River in flood season to the Indian side, and
the Indian side will provide the Chinese side information regarding data
utilization in flood forecasting and mitigation and the information of the related
hydrological stations.

3. The MoU concerning communication and cooperation of training in the area
of Capacity Building of Public Officials was signed to enhance understanding
and friendship by promoting exchange and cooperation in the area of capacity
building of public officials.

PSKSs in Andhra Pradesh

3122. SHRI DEVENDER GOUD T.:
SHRI PALVAI GOVARDHAN REDDY:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the Ministry has received a proposal for additional Passport Seva
Kendra or Passport Seva Laghu Kendra in Warangal and Sangareddy of Medak district of
Andhra Pradesh, if so, when was such request received;

(b) the action that has so far been taken in this regard; and

(c¢) whether the National Institute for Smart Government (NISG) has studied
the feasibility of the above proposal, and if so, the recommendations made by NISG on
this?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) The proposals for setting up a Passport Seva

Kendra (PSK) each in Warangal and Sangareddy, Medak, were received on the following
dates:—

Warangal : 17th July, 2012 and 22nd July, 2014

Sangareddy : 10th September, 2012 and 14th August, 2013

(b) and (c) The proposals related to Warangal and Sangareddy along with similar
proposals for additional PSKs were referred to the National Institute for Smart Government

(NISG) to assess the feasibility. The study made by the NISG is being examined by the
Government.
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Cooperation with China in Information Technology

3123. SHRI S. THANGAVELU: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whetheritis a fact that India and China has agreed to cooperate on Information
Technology, if so, the details thereof; and

(b) whether it is also a fact that the Chinese have given an assurance that Chinese
state run companies would not block Indian IT companies and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) VK. SINGH] : (a) and (b) India and China have agreed to enhance
cooperation in Information Technology (IT) sector. A Memorandum of Understanding on
Cooperation in Information and Communications Technology was signed between the
Ministry of Communication and Information Technology of the Republic of India and the
Ministry of Industry and Information Technology of the People's Republic of China at the
3rd India-China Strategic Economic Dialogue held in Beijing on March 18, 2014 with
the objective to tap the strong complementarities between the two countries and create a
favourable environment for common development in the IT sector

Steps taken to enhance performance of PSEs

3124. SHRI C.M. RAMESH: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) whether it is a fact that due to lack of inter-se Public Sector Enterprise (PSE)
coordination, the performance of Public Sector Enterprises are declining; and

(b) if so, the details thereof and steps taken by Government to enhance the
performance of the Public Sector Enterprises?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI RADHAKRISHNAN P.): (a) No, Sir.

(b) Does notarise. However, the Government has taken a number of steps to enhance
the performance of CPSEs which include (i) Introduction of Maharatna, Navratna and
Miniratna schemes envisaging delegation of financial and operational powers to the Boards of
CPSEs, (ii) thrust on performance improvement through the Memorandum of Understanding
mechanism, (iii) professionalization of Boards of CPSEs, (iv) listing of CPSEs, etc.

New products manufactured by BHEL

+3125. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of HEAVY
INDUSTRIES AND PUBLIC ENTERPRISES be pleased to state:

(a) whether Bharat Heavy Electricals Limited (BHEL), which manufactures heavy
electrical equipments in the country, is stressing on the development of new technology
and products;

+Original notice of the question was received in Hindi.
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(b) whether in view of rising consumption of electricity in the country, BHEL
and other companies are developing new techniques to manufacture electricity saving

equipments; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI RADHAKRISHNAN P.): (a) Bharat Heavy Electricals
Limited (BHEL) has been continuously laying strong emphasis since 1970's on the
assimilation, innovation, design and developmental efforts of new and better technologies/
products/processes/systems that address the needs of its customers as also the market.

(b) and (c¢) BHEL has been actively developing and acquiring technologies with a
view to improve the performance and energy efiiciency of its product offerings. Towards
this, the Company has developed and introduced several products in the recent past in its

areas of operation, which inter-alia include:

° upgraded modules of sub-critical thermal sets of 150 MW, 270 MW, 300
MW, 525 MW and 600 MW, and also the super-critical thermal sets of 660
MW, 700 MW and 800 MW ratings with enhanced efficiency suiting the local

conditions
e  Advanced Class Gas Turbines with better efficiency
e  Higher rating sets for Nuclear and Hydro Power projects

e  cnergy efficient single cylinder non-reheat steam turbine for 100-140 MW
application to harness waste heat from process plants

° insulated-gate bipolar transistor (IGBT) based devices for traction (for Railways)
and industries which saves energy/electricity.

e  765kV and 1,200 kV transmission equipment (Transformers and Reactors) to
address bulk power transmission over long distances at higher voltages and

lower losses

e  FACTS devices (eg. STATCOM ) to improve power factor in high energy and
fluctuating loads thus helping in saving energy

e  Permanent Magnet Motors and Generators which are compact energy efficient
equipment
e  Solar photo-voltaic equipment and systems

In addition, BHEL in partnership with Indira Gandhi Centre for Atomic Research
(IGCAR) and NTPC Ltd. is developing Advanced Ultra Super Critical (Adv-USC)
technology under National Mission for Clean Coal (Carbon) Technologies. For this the
objective is to undertake R&D and other aspects of Adv-USC Technology for Thermal
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Power Plants in order to improve power plant efficiency, reduce carbon-dioxide emissions
and reduce coal consumption as well as establishing a demonstration power plant of 800
MW capacity based on the developed technology.

Also, Bureau of Energy Efficiency (BEE) under its Standards and Labelling Programme
has formulated efficiency norms to enhance energy efficiency of some categories of electrical
equipment like distribution transformers, induction motors, electric lamps, etc.

Proposal to hire PSU chiefs

3126. SHRI RAJKUMAR DHOOT: Will the PRIME MINISTER be pleased to
state:

(a) whether Government propose to hire PSU chiefs from the private sector, if so,
the details thereof; and

(b) the reasons behind taking such a decision?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) In accordance
with the Government of India's Resolution dated the 3rd March, 1987, PESB is responsible
for the selection and placement of personnel in the posts of Chairman, Managing Director
or Chairman-cum-Managing Director (Level-I), and Functional Director (Level-1I) in PSEs
as well as in posts at any other level as may be specified by the Government. Notification
dated the 4th April, 2008, allowed Private Sector applicant also to apply for Board level
post(s) in CPSE for a period of 5 years. Issue of extension of period is under examination
of the Government.

At present, applicants working in private sector are not eligible to apply to Board
level posts in any CPSE.

Demand for higher HP Tractors

3127. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of HEAVY
INDUSTRIES AND PUBLIC ENTERPRISES be pleased to state :

(a) whether it is a fact that there is a robust demand for higher HP Tractors in the
country, if so, the details thereof;

(b) the quantity of HP Tractors being produced in the country and actual demand,
and

(c) the steps being taken by Government to meet the demand for higher HP Tractors
in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI RADHAKRISHNAN P.): (a) The term Higher HP
tractors is ambiguous. In the Indian context, tractors above 50 HP are considered higher HP
tractors. In this segment, over the past 5 Financial years, the domestic sales has increased
from 29053 in 2008-09 to 67134 in 2011-12 before coming down to 31228 in 2013-14.
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The reduction in 2013-14 was attributed to the increase in tractor prices due to the new
emission norms introduced, which impacted engines above 50 HP. Tractors above 50 HP
as a percentage of total industry was around 10 % in the past years, and has come down
to around 5% in 2013-14.

(b) The data on production and sales in the past 5 years is given in Statement
(See below).

Tractor Industry has more than adequate capacity to meet all HP needs. Member
companies of Tractor Manufacturers Association (TMA) are also in the process of enhancing
their capacities for the future.

(c) Government of India has already facilitated Agriculture and Agriculture
mechanization. Indian tractor industry has technology and adequate competency and they
export to developed nations like USA and Europe.

Indian Tractor Industry is one of the largest tractor exporters in the world. We export
tractors up to 100 HP. These tractors are available for domestic market also, when needed.

Statement
The data on production and sales in the past five years

Tractor Industry

<31 HP Tractors

Sales
Year Production Domestic Exports Total
1 2 3 4 5
2008-09 51537 51214 1233 52447
2009-10 68648 68479 1309 69788
2010-11 74037 71612 3311 74923
2011-12 87636 82219 549 82768
2012-13 54531 54506 742 55248
2013-14 68503 70811 886 71697
31-40 HP Tractors

2008-09 152110 152941 4530 157471
2009-10 197682 194495 7639 202134
2010-11 231488 219787 6766 226553
20.11-12 270340 244431 6359 250790
2012-13 233697 233397 5558 238955

2013-14 232683 223302 4387 227689
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1 2 3 4 5
41 - 50 HP Tractors
2008-09 88065 71414 13496 84910
2009-10 105842 94193 11628 105821
2010-11 155558 131563 22470 154033
2011-12 175482 143102 25557 168659
2012-13 211126 199130 15734 214864
2013-14 324085 308810 13900 322710
50 + HP Tractors
2008-09 47798 29053 18939 47992
2009-10 61035 45441 17046 62487
2010-11 87314 59294 30325 89619
2011-12 106438 67134 38307 105441
2012-13 79336 40735 41113 81848
2013-14 71530 31228 43504 74732
AII HP - Industry
2008-09 339510 304622 38198 342820
2009-10 433207 402608 37622 440230
2010-11 548397 482256 62872 545128
2011-12 639896 536886 70772 607658
2012-13 578690 527768 63147 590915
2013-14 696801 634151 62677 696828

Time-line for action on revival recommendations of sick CPSEs

3128. DR. CHANDAN MITRA: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) the total number of revival proposals recommended by the Board of Industrial

and Financial Reconstruction (BIFR) and Board for Reconstruction of Public Sector

Enterprises (BRPSE) during the last five years vis-a-vis the number of such proposals

approved by the Government after their receipt from BIFR and BRPSE;

(b) the reasons for inordinate delay in giving the approval of Government on the

recommended proposals; and
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(c) the steps taken by Government to establish an appropriate time-line for taking

action on the revival recommendations of sick CPSEs?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI RADHAKRISHNAN P.): (a) and (b) Revival proposals in
respect of 11 Central Public Sector Enterprises (CPSEs) have been recommended by Board
for Reconstruction of Public Sector Enterprises (BRPSE) during the last five years (2009-10
to 2013-14). Out of them, the Government has approved revival proposals of 8 CPSEs.

(¢) The Administrative Ministries/ Departments have been advised to process the
recommendations of BRPSE for obtaining the approval of the competent authority with
in a time schedule of 8 weeks. In case the administrative Ministry/ Department fails to do
so within the upper time of 4 months, the concerned Ministry/ Department would have to
bring a Note citing reasons for delay for the information of the Cabinet/ CCEA, and seek
extension of time for submission of its proposal.

Housing shortage in country

13129. SHRI PRABHAT JHA:
SHRI VIJAY GOEL.:

Will the Minister of HOUSING AND URBAN POVERTY ALLEVIATION be

pleased to state:

(a) whether it is a fact that there is acute housing shortage in proportion to the

demand in the cities of the country, if so, the details thereof;

(b) whether financial investment on a large scale is required for provision of housing
commensurate with the demand in the cities; and

(c) if so, the details thereof along with the details of the measures being taken by
Government to ensure sufficient financial investment?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI M. VENKAIAH NAIDU): (a) Yes, Sir. As per the report of the Technical Group
constituted by this Ministry for estimating the housing shortage in India in the year 2012,
there is a shortage of 18.78 million dwelling units across the country in urban areas. State-

wise details are given in Statement (See below).
(b) Yes, Sir.

(c) The Government of India has undertaken a number of schemes like Jawaharlal
Nehru National Urban Renewal Mission (JNNURM) {with sub-components - Basic
Services to the Urban Poor (BSUP) and Integrated Housing and Slum Development

+Original notice of the question was received in Hindi.
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Programme (IHSDP)} , Rajiv Awas Yojana (RAY), Affordable Housing in Partnership
(AHP) and Interest Subsidy for Housing the Urban Poor (ISHUP)/Rajiv Rinn Yojana
(RRY) to ensure Government funding for targeted population.

To meet the objectives of the mandated programme 'Housing for All' by 2022, the
Ministry has started consultations with all stakeholders.

Apart from the above schematic interventions, Govemment of India has brought
a number of incentives like Foreign Direct Investment (FDI) and External Commercial
Borrowing (ECB) for housing, tax rebates under sections 35AD and 80IB (10) of Income
Tax Act, 1961, exemptions from Service Tax in certain projects sanctioned by the
Government, permission for issue of Tax-free bonds, constitution of a Credit Risk Guarantee

Fund etc., to ensure sufficient financial investment.
Statement

State-wise details of Housing shortage-2012 as estimated by Technical Group (TG)
2012 set up by Ministry of Housing and Urban Poverty Alleviation

Name of State/UTs State-wise Distribution of Housing shortage-2012

(in millions)

1 2
Andhra Pradesh 1.27
Arunachal Pradesh 0.03
Assam 0.28
Bihar 1.19
Chbhattisgarh 0.35
Delhi 0.49
Goa 0.06
Gujarat 0.99
Haryana 0.42
Himachal Pradesh 0.04
Jammu and Kashmir 0.13
Jharkhand 0.63
Karnataka 1.02
Kerala 0.54
Madhya Pradesh 1.10

Maharashtra 1.94
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1 2
Manipur 0.08
Meghalaya 0.03
Mizoram 0.02
Nagaland 0.21
Odisha 0.41
Puducherry 0.07
Punjab 0.39
Rajasthan 1.15
Sikkim 0.01
Tamil Nadu 1.25
Tripura 0.03
Uttar Pradesh 3.07
Uttarakhand 0.16
West Bengal 1.33
Andaman and Nicobar Islands 0.00
Chandigarh 0.02
Dadra and Nagar Haveli 0.05
Daman and Diu 0.01
Lakshadweep 0.01
INDIA 18.78

HUDCO assistance in West Bengal

3130. SHRI VIVEK GUPTA: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) inwhat capacity is Housing and Urban Development Corporation (HUDCO) is
helping the economically weaker sections in building their houses and slum rehabilitation

in West Bengal over the past three-years, city-wise;
(b) the details of the number of persons that benefited there-from, city-wise; and
(c) the details of units sanctioned and completed during the above period city-wise?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI M. VENKAIAH NAIDU): (a) to (c) During the last three years, neither the
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Government of West Bengal nor its Municipal Bodies/Housing Board/Urban Development
Authorities have availed any financial assistance from HUDCO for construction of houses
for Economically Weaker Sections (EWS).

Housing for poor in Madhya Pradesh

13131. DR. SATYANARAYAN JATIYA: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a) the number of persons for whom the housing scheme for the poor was
implemented under the Housing and Urban Poverty Alleviation Policy during the last three

years;

(b) the details of the allocation of funds and implementation of scheme in the

Madhya Pradesh, city-wise and year-wise;
(c) the number of households benefited therefrom; and

(d) the number of people benefited from the funds sanctioned and employment with
special reference to Madhya Pradesh through the urban poverty alleviation programme

during each year of the last three years?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRIM. VENKAIAH NAIDU): (a) Ministry of Housing and Urban Poverty Alleviation
has been implementing the schemes of Jawaharlal Nehru National Urban Renewal Mission
(JNNURM), Rajiv Awas Yojana (RAY) and Affordable Housing in Partnership (AHP) for

providing housing to the urban poor.

JNNURM was extended upto March, 2014 first and then upto March, 2015 only for
completion of projects sanctioned upto March, 2012. Under INNURM during the last three
years 2,16,121 Dwelling Units (DUs) have been completed.

Under RAY during the last three years, a total of 1154 DUs have been completed
out of sanctioned 1,12,512 DUs and under AHP a total of 3466 DUs have been completed
out of sanctioned 14,696 DUs.

(b) and (c) The details of the allocation of funds and implementation of scheme in

the Madhya Pradesh, city-wise and year-wise is given in Statement-I (See below).

(d) The number of people benefited from the funds sanctioned and employment with
special reference to Madhya Pradesh through the Urban Poverty Alleviation Programme

during each year of the last three years is given in Statement-II.

+Original notice of the question was received in Hindi.
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Statement-I11

Achievements under Swarna Jayanti Shahari Rozgar Yojna (SJSRY)/National Urban
Livelihoods Mission (NULM) in the State of Madhya Pradesh

during the last three years

Year No. of beneficiaries assisted for setting No. of beneficiaries
up Individual and Group micro enterprises provided skill training
2011-12 13580 27586
2012-13 17603 51269
2013-14 13147 59109

RAY in Andhra Pradesh and Telangana

3132. SHRI PALVAI GOVARDHAN REDDY :
SHRI DEVENDER GOUD T. :

Will the Minister of HOUSING AND URBAN POVERTY ALLEVIATION be

pleased to state:

(a) the details of the cities identified under Rajiv Awas Yojana (RAY) in Andhra

Pradesh and Telangana and the year in which they have been identified;

(b) the details of total project cost for each of the district, the progress of each of
the project, by when each project is likely to be completed; and

(¢) whether the projects are running as per schedule, if not, the reasons for

delay?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI M. VENKAIAH NAIDU): (a) 8 cities have been included under RAY in
Andhra Pradesh in 2009-10, viz, Visakhapatnam, Vijayawada, Guntur, Rajamundry,
Nellore, Kakinada, Kurnool and Tirupathi. 3 cities have been included under RAY
in Telangana, 2 cities viz, Hyderabad and Warangal in 2009-10 and 1 city viz.,
Ramagundam in 2011-12.

(b) and (c) The details are given in Statement (See below). As per detailed Project
Reports (DPRs) the project duration is 2 years. State of Telangana has reported some
delay in Greater Hyderabad Municipal Corporation (GHMC) project due to reluctance
of community and in the case of Warangal on account of Model Code of Conduct for

Election.
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Statement

Details of Project Cost for each of the district and progress of each of
the project under RAY in Andhra Pradesh and Telangana

(As on 18th July 2014)

S1. No. State City/District Physical Progress
Project No of No of
Cost DU's DUs in-

Approved  Approved Progress

1. Andhra Pradesh  Vijaywada/Krishna 20.13 304 304
2. Andhra Pradesh  Vijaywada/Krishna 76.18 1,413 1,413
SUB-TOTAL: Krishna 96.31 1,717 1,717
3. Andhra Pradesh  Kurnool/Kurnool 5.67 90 -
4. Andhra Pradesh  Nellore/Nellore 1591 275 -
5. Andhra Pradesh  Visakhapatnam/ 11.02 204 -
Visakhapatnam
ToTaAL: 128.91 2,286 1,717
1. Telangana Hyderabad/Hyderabad  58.75 1,198 334
2. Telangana Warangal/Warangal 31.19 576 -
3. Telangana Warangal (Gandhi 20.47 300 -
Nagar Slum)/ Warangal
4. Telangana Warangal (Meer Saheb ~ 19.12 300 -
slum)/Warangal
SUB-TOTAL: Warangal 70.78 1,176 -
TotaL 129.52 2,374 334

Advisory regarding misleading advertisements

3133. SHRI AMBETH RAJAN: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government regularly issues advisory regarding misleading
advertisements; and

(b) if so, the details of the advisories issued by the Ministry during last five years

and details of the companies against whom such advisories were issued?
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THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI PRAKASH JAVADEKAR): (a) and (b) In so far as Print Media
is concerned the Government does not interfere in functioning of the press in pursuance
of its policy to uphold the freedom of the press. However, Press Council of India(PCI), a
statutory autonomous body has been set up under the Press Council Act, 1978 to maintain
and improve the standards of newspapers and news agencies in India and also to inculcate
principles of self-regulation among the press.

Press Council of India does not issue advisories. The Council, in furtherance of its
objectives under Section 13(2) of the Act has formulated 'Norms of Journalistic Conduct'
for adherence by the Media.

These norms cover principles and ethics of journalism and also the guidelines for
news reporting on various specific issues.

As regards Electronic Media, all advertisements telecast by private satellite TV
channels are regulated as per the Cable Television Networks (Regulations) Act, 1995
and the rules framed thereunder. The Act does not provide for pre-censorship of such
advertisements. However, advertisements telecast on such TV Channels are required to
conform to the Advertising code prescribed under Rule 7 of Cable Television Network
Rules, 1994. Appropriate action is taken against the Channel, if violation of the Advertising
Code is established. Rule 7(5) of the Advertising Code specifically deals with misleading
advertisements which prescribes that no advertisement shall contain references which
are likely to lead the public to infer that the product advertised or any of its ingredients
has some special or miraculous or super-natural property or quality, which is difficult of

being proved.

The Ministry has issued 2 advisories on 13.5.2010 and 7.6.2013 to all TV Channels
as well as self-regulatory bodies i.e. News Broadcasters Association/India Broadcasting
foundation/ Advertising Standards Council of India advising them to strictly follow the
provisions of Rule 7(5) of Cable Television Network Rules 1994.

In case of specific products found to be showing misleading advertisements, this
Ministry has issued directions on 17.11.2011, 12.3.2012 and 26.6.2014 to News Broadcasters
Association and Indian Broadcasting Foundation to advise TV channels not to carry the
advertisements which are in violation of Rule 7(5) of the Advertising Code.

Movie ratings

3134. SHRI MOHD. ALI KHAN: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a)  whether Central Board of Film Certification (CBFC) is set to explain rating; and

(b) if so, the details worked out so far?
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THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI PRAKASH JAVADEKAR): (a) and (b) Section 5(A) of the
Cinematograph Act prescribes categories of Certification of Films and Central Board of Film
Certification(CBFC) issues certificates namely 'U', 'UA', 'A’" or 'S' as applicable. However
Ministry of Information and Broadcasting felt the need to review the Cinematograph Act
including categories of Certification in order to bring it uptodate and in tune with current
requirements. An Empowered Committee under the Chairmanship of Justice Mukul Mudgal
retired Chief Justice of High Court of Punjab and Haryana was constituted by the Ministry to
look into various aspects of Certification. The Committee inter-alia has also recommended
revision in classification, strong pictoral representation and color coding of the certificates
which easily and clearly communicates the nature of such certification.

CAS/DAS License to TAC TV

3135. DR. V. MAITREYAN: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government has received letter from the Chief Minister of Tamil for
the early accordance of CAS/DAS license to Tamil Nadu Arasu Cable TV Corporation
Ltd. (TACTV);

(b) if so, the details thereof and if not, the reasons for the time delay;

(c) whetheritis a fact that CAS/DAS license for Private players who have applied
after the TN Arasu Cable TV Corporation Ltd., were provided with CAS/DAS licenses;
and

(d) if so, the details of those Private players provided with CAS licenses in Tamil
Nadu and in other Southern States?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI PRAKASH JAVADEKAR): (a) and (b) This Ministry has
received a letter dated 3.6.2014 from the Chief Minister of Tamil Nadu for grant of Multi
System Operator (MSO) registration to M/s Tamil Nadu Arasu Cable TV Corporation Limited
for operating in the Digital Addressable System (DAS) notified areas of Tamil Nadu. The
application of M/s Tamil Nadu Arasu Cable TV Corporation Limited is being examined
in the light of the recommendations of the Telecom Regulatory Authority of India (TRAI)

regarding entry of Government entities in the broadcasting and distribution activities.

(¢) This Ministry has so far granted 106 permanent MSO registrations for operating
in DAS notified areas. The details are available on the Ministry's website at www.mib.nic.in.

(d) The Conditional Access System (CAS) was implemented in the notified areas
of Delhi, Mumbai and Kolkata on 31.12.2006 while CAS was implemented in Chennai
since 2003 vide notifications S.O. 39 (E) dated 14th January, 2003 and S.O. 1231 (E) dated
31st July, 2006. Since CAS was implemented only in Chennai, no CAS permission was
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granted to MSOs in other southern States. The list of MSOs who had been granted MSO
permission in CAS notified areas of Chennai is given in Statement (See below). The CAS
was replaced with Digital Addressable System (DAS) by amending the Cable Television
Networks (Regulation) Act, 1995 in 2011.

Statement

The list of MSO's granted MSO permission in CAS notified areas of Chennai

S1. No. Name of the MSO City of Date of Date of issue of
Operation Application License
(Notified Area)
1. M/s. Indusind Media and Delhi, Mumbai, 29.08.2006 No. 9/23/2006-BP&L
Communications Ltd. Kolkata and dated 30.9.2006
Mumbai Chennai

2. M/s. Hathway Cable and Delhi, Mumbai 29.08.2006 No0.9/51/2006-BP&L
Datacom Pvt. Ltd., and Chennai dated 30.9.2006
Mumbai- 400054

3. M/s. Kal Cables Pvt. Chennai 30.08.2006 No. 9/34/2006-BP&L
Ltd. Chennai dated 30.09.2006

4. Mr. Arasu Cable Chennai 26.11.2007 No0.9/32/2007-BP&L
Corporation Pvt. Ltd. dated 02.04.2008

5. M/s. JAK Chennai 20.02.2008 No. 9/03/2008-BP&L
Communications, dated 05.08.2008
Chennai.

Digitisation of TV cables

3136. DR. CHANDAN MITRA: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the total number of TV sets digitized so far across the country;

(b) whether Government proposes to get the remaining part of digitization of TV
cables completed through the domestically manufactured set top boxes (STB) rather than
depending on imported STBs, if so, the details thereof; and

(c) ifnot, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI PRAKASH JAVADEKAR): (a) In the first phase, four metro
cities of Delhi, Mumbai, Kolkata and Chennai were to be digitized by 31st October, 2012.
As per the data received from the multi-system operators, total number of STBs issued
for installation by them in the four metro cities of Delhi, Mumbai, Kolkata and Chennai
till 4.1.2013 were 84.89 lakhs.
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In the second phase, 38 cities were to be digitized by 31st March, 2013. As per the
data received from the multi-system operators, total number of STBs issued for installation
by them in the 38 cities under Phase-II till 30.10.2013 were 218.22 lakhs.

(b) and (c) Government has always encouraged the domestic manufacturing sector
to take advantage of the Cable TV Digitisation initiative. It is expected that the domestic
industry will get a fillip as Department of Telecommunication has now confirmed that Set
Top Boxes are a part of Telecommunications Network vide their letter No. 18-06/2014-1P
dated 30.6.2014.

Proposal to license FM channels

3137. SHRIRANGASAYEE RAMAKRISHNA: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether there is a proposal to license FM channels exclusively for promoting

classical Carnatic and Hindustani music; and

(b) if not, whether the mandatory allotment of time slots for the above purpose
could be considered for the existing FM channels?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI PRAKASH JAVADEKAR): (a) and (b) No Sir. However Prasar
Bharati has informed that All India Radio (AIR) Bengaluru has "Amrutvarshini", channel
on its DTH platform which is an exclusive classical music channel, that is also simulcast
on FM. Besides, time slots on FM Gold are earmarked for Classical music.

Plans to introduce censorship and regulate certain programmes

3138. DR. V. MAITREYAN: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government has any plans to introduce censorship and regulate certain
programmes telecasted and published in Television media and social media, if so, the details
thereof;

(b) the steps taken by Government to curb and stop the menace of uncensored TV
programmes and its effects on common public and society; and

(¢) whether Government has legal wherewithal to stop such malignant TV
programmes ill-videos that go viral on social media networks affecting the society, if so,
the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI PRAKASH JAVADEKAR): (a) to (c) All programmes telecast
on private satellite TV channels are regulated under the Cable Television Networks
(Regulation) Act, 1995 and Cable Television Network Rules, 1994 framed thereunder. The
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Act does not provide for pre-censorship of any programmes telecast on such TV channels.
However, all TV programmes telecast on TV channels through the Cable TV networks are
required to adhere to the Programme and Advertising Codes prescribed under the Cable
Television Networks (Regulation) Act, 1995 and Rules framed thereunder.

The Government has set up an Electronic Media Monitoring Center (EMMC) to
monitor the content of private TV channels with reference to the violation of Programme
and Advertising Codes.

The Ministry has also constituted an Inter Ministerial Committee (IMC) to look into
the violations of the Programme and Advertisement Codes. IMC has representatives from
Ministry of Home Affairs, Defence, External Affairs, Law, Women and Child Development,
Health and Family Welfare, Consumer Affairs and Advertising Standards Council of India
(ASCI). IMC meets regularly and recommends action against violations.

In so far as social media is concerned, Ministry of Communications and Information
Technology has informed that they do not have any plans to introduce censorship and
regulate programmes telecast and published in television media and social media. The
Section 69A of the Information Technology Act 2000 provides for blocking for public,
access of videos and information that go viral on social media networks affecting the
society in the interest of public order.

Digital addressable cable TV system

3139. SHRI AMBETH RAJAN: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government has fixed any data for complete switch over to Digital
Addressable Cable TV System (DAS) from existing Analog system to the entire parts of
the country; and

(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI PRAKASH JAVADEKAR): (a) and (b) As per the notification
S.0.2534 (E) dated 11.11.2011 issued by the Ministry, digitization of cable TV in India is
to be completed in four phases by 31st December 2014. Phase-I and Phase-II of digitisation
have already been completed. Phase-III is to be completed by 30th September 2014 whereas
Phase-1V is to be completed by December, 2014.

Rehabilitation of Indians returned from Iraq

3140. SHRI K.N. BALAGOPAL: Will the Minister of OVERSEAS INDIAN
AFFAIRS be pleased to state:

(a) whether Government has a special scheme to rehabilitate Iraq returned Indians
who faced lot of trauma because of recent internal disturbances; and
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(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF OVERSEAS INDIAN
AFFAIRS [GENERAL (RETD.) V. K. SINGH]: (a) and (b) Providing assistance for
rehabilitation of Iraq returned Indians is the responsibility of the State Governments.
Minister of Overseas Indian Affairs has personally written to the Chief Ministers of the
State Governments to do the needful.

Protection of women going abroad for work

3141. PROF. M.V. RAJEEV GOWDA: Will the Minister of OVERSEAS INDIAN
AFFAIRS be pleased to state:

(a) whether there has been an increase in the number of Indian women working in
Gulf countries over the last three years, if so, the details thereof; and

(b) the nature of jobs being offered to these women, and the measures taken by
Government to ensure their protection in their countries?

THE MINISTER OF STATE IN THE MINISTRY OF OVERSEAS INDIAN
AFFAIRS [GENERAL (RETD.) V. K. SINGH]: (a) Data of Indian women working in
Gulf Countries are not maintained by the Ministry of Overseas Indian Affairs. However,
the number of Emigration Clearance granted to the Indian women under Emigration
Check Required (ECR) category to Gulf countries during the last 3 years as under shows
a marginal increase:

April 2011 - March 2012 - 16848
April 2012 - March 2013 - 20137
April 2013 - March 2014 - 20786

(b) The jobs offered to women are as Domestic workers, Beauticians, Staff Nurses,
Teachers, Executives, Office Assistants/Secretaries, Doctors, Engineers, Accountants,
Receptionists, Sales Executive etc.

Besides other stipulations, the following are the measures taken by Government to
ensure the protection of women in Gulf countries who have to emigrate with emigration
clearance from the concerned Protector of Emigrants:

1. Application of the age restriction of not below 30 years to all women emigrating
on Emigration Check Required (ECR) passports.

2. Defining a minimum referral wage for emigrants.

3. Stipulation of a security deposit of US $ 2500 per worker from the foreign
employer to be deposited with the Indian Mission.

4. Compulsory attestation of employment documents for all women emigrants
with ECR Passports by the Indian Mission.
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5. Provision of women shelters for distressed emigrants.

6. Mobile phone facility for Housemaids has been mandated on Foreign
Employers.

7.  Diplomatic initiatives with host countries to extend the protection of local
labour laws to the workers in the informal sector.

Appointment of counsellors in gulf countries

3142. DR. KANWAR DEEP SINGH: Will the Minister of OVERSEAS INDIAN
AFFAIRS be pleased to state:

(a) whether the Ministry is considering appointments of Counsellors in various
gulf countries where large number of Indian migrants are present, if so, the details thereof,
if not the reasons therefor; and

(b) the current status of implementation of the e-Migrate project, and to what
extent it has been successful?

THE MINISTER OF STATE IN THE MINISTRY OF OVERSEAS INDIAN
AFFAIRS [GENERAL (RETD.) V. K. SINGH]: (a) No, Sir. The Ministry of Overseas
Indian Affairs has already appointed Counsellor at Abu Dhabi, United Arab Emirates
since 2009, therefore the appointment of Counsellors in other Gulf countries is not being
considered by the Ministry.

(b) The trial-run of e-Migrate project started at Protector of Emigrants (PoE) Delhi
Office on 26th May, 2014. From 14th July, 2014 the system has been operationalised on trial
basis in the office of POEs at Jaipur, Chandigarh, Rae Bareli and from 30th July, 2014 in the
office of POEs at Kochi, Thiruvananthapuram, Chennai and Hyderabad. Till 1st Aug.,2014,
a total of 5040 Emigration Clearances (ECs) have been granted through the system.

These operations, started on trial basis, show that e-Migrate project is successful in
achieving its objective of bringing 'e-Governance in Emigration'.

Job on compassionate ground

+3143. SHRI NARENDRA KUMAR KASHYAP: Will the PRIME MINISTER be
pleased to state:

(a) whether there is any provision in Government to provide employment on
compassionate ground to the dependents of the persons who die in harness, if so, the details
of the rules laid down in this regard;

(b) whether there is any provision for giving job to the dependents within stipulated
time limit, if not, the reason therefor; and

(c) thedetails of such pending cases Ministry-wise/Department-wise and by when
they are likely to be disposed off?

+Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) Compassionate
Appointments in Government are regulated as per instructions issued by Department of
Personnel and Training Office Memorandum No. 14014/6/94-Estt.(D) dated 09.10.1998
as amended from time to time. All these instructions have been consolidated vide Office
Memorandum No. 14014/02/2012-Estt.(D) dated 16.01.2013 and as per these instructions
5% of direct recruitment vacancies in a year in Group 'C' posts can be filled up by

compassionate appointment.

(b) No, Sir. The time-limit of three years for making compassionate appointment
has been withdrawn vide this Department's Office Memorandum No. 14014/3/2011-Estt.
(D) dated 26.07.2012.

(c) Department of Personnel and Training only lays down the policy of compassionate
appointment which is implemented by the Administrative Ministries/Departments while
considering the cases of compassionate appointment. The Administrative Ministries/
Departments are required to monitor the state of implementation of compassionate
appointment under their respective jurisdiction. DoP&T does not have information on
specific details on the number of applications under consideration of the Union Government

for appointment on compassionate grounds, Ministry-wise/Department-wise.
Amendment in Whistle Blowers Act

3144. DR. R. LAKSHMANAN :
SHRI ISHWARLAL SHANKARLAL JAIN :

Will the PRIME MINISTER be pleased to state:

(a) whether Government proposes to bring in comprehensive amendment in Whistle
Blowers Act; and

(b) if'so, the details of the amendment and the basis on which Government proposes
to bring in those amendments?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) The Whistle
Blowers Protection Bill, 2011 was passed by the Lok Sabha on the 27th of December,
2011 and was transmitted to the Rajya Sabha. Subsequently, it was noticed that some of the
provisions in the Bill needed a relook with a view to strengthening the safeguards against
disclosures which may prejudicially affect the sovereignty and integrity of the country,
security of the State, etc. Accordingly, notices for official amendments were given to Rajya
Sabha Secretariat from time to time. The Bill was finally taken up for consideration and
passing on 21st February, 2014. However, the official amendments which had been given
notice of, were not moved during consideration and passing of the Bill and, accordingly,
the Bill was passed by the Rajya Sabha without any amendments (i.e., in the same form
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as passed by the Lok Sabha) on 21st February, 2014. The Bill has received the assent of
the President on 9th May, 2014 and has become the Whistle Blowers Protection Act, 2011
(No. 17 of 2014). In view of this, the Whistle Blowers Protection Act, 2011 may require

some amendments. The matter is under examination.
Confirmation of Government employees

3145. SHRI ARVIND KUMAR SINGH: Will the PRIME MINISTER be pleased

to state:

(a) whether onus of confirmation lies with the Central Government employee or

the employer/organisation, the details of conditions/rules of confirmation may be given;

(b)  whether the post held could be treated as vacant even if the Central Government
employee has rendered more than 25 years of continuous service and got promotions on

the ground that he is not confirmed in service;
(c) ifnot, the options open for the employee to seek redressal for his grievances; and

(d) the minimum/maximum period during which an employee has to be confirmed

to a post in Central Government organisation?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) The onus of confirmation
lies with the Organisation concerned. As per the extant instructions on satisfactory
completion of the period of probation or extension thereof, the Government i.e the employer/
Organisation may confirm a temporary Government servant from the date of completion

of the period of probation or extension thereof.

(b)  As per extant instructions, the confirmation of a Government Servant is delinked
from the availability of permanent vacancy in the grade. In other words, an officer who has
successfully completed the probation, as prescribed under relevant rules, may be considered

for confirmation.

(¢) Under Rule 23 of Central Civil Services (Classification, Control and Appeal)
Rules, 1965, an employee has the right to appeal against any Order which denies or varies
to his disadvantage his pay, allowances, pension or other conditions of service as regulated

by rules or by the service agreement.

(d) As per extant instructions save for exceptional reasons, probation should not
be extended for more than a year and in no circumstance an employee should be kept on

probation for more than double the normal period.
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Lacuna in working of Information Commission

3146. SHRI BALWINDER SINGH BHUNDER: Will the PRIME MINISTER be
pleased to state:

(a) whether according to an independent report on the working of Information
Commission it has been observed that there are many lacuna in the functioning of these
Commissions particularly with reference to transparency therein, if so, the details and the

reaction of Government; and

(b) the efforts that have been made to improve the working of Information

Commission and transparency in these Commissions?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) Government
has not received such report. However, a study was conducted during the year
2008-2009 through an independent organization to assess the key issues and constraints in
implementation of the Right to Information Act, 2005. The study, inter-alia, recommended

measures for improving efficiency of the Information Commissions.

The Central Information Commission has been granted autonomy in recruitment of
staff. Recruitment Rules (RRs) have been notified for all the 14 categories of posts in the
Central Information Commission. The Commission is in the process of making appointment

to the various posts.

The Government has also taken several steps like issue of guidelines for the Central
Public Information Officers and First Appellate Authorities enabling them to supply
information/dispose of first appeal effectively resulting in less number of appeals to the

Commission.
Deployment of Information Commissioners

13147. SHRI BALWINDER SINGH BHUNDER:
SHRI VIJAY GOEL.:

Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that sufficient number of Information Commissioners
have been deployed in the Central Information Commission (CIC) and if so, the details

thereof;

(b) whether the number of pending cases are on the rise in the Central Information

Commission due to slow rate of disposal of cases; and

(c) if so, the details thereof and whether there is a proposal to take any special

policy measures to dispose of the pending cases expeditiously?

FOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) As per section 12(2)
of the Right to Information Act, 2005 the Central Information Commission (CIC) shall
consist of the Chief Information Commissioner and such number of Central Information
Commissioners, not exceeding ten, as may be deemed necessary. At present there are seven
Information Commissioners apart from one Chief Information Commissioner. The Information

Commissioners in the CIC are appointed according to the Act from time to time.

(b) and (c) The following table shows comparative analysis of the registration and

disposal of cases in the Commission during last three years:

Year No. of Registration No of Disposal
2011-12 33911 23112
2012-13 28801 24550
2013-14 20438 20147

Script languages allowed in UPSC exam

3148. SHRI GULAM RASOOL BALYAWI: Will the PRIME MINISTER be pleased

to state:

(a) the details of script languages being allowed in Union Public Service

Commission (UPSC) examination, the details of script languages not being include for
purpose;

(b) the details of script languages which have been deleted from the UPSC

examinations; and

(c) the action being taken to include/re-include all major script languages in the

examinations of UPSC?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) The details of the scripts
and the languages being allowed by the UPSC to write the main part of the examination

are given in Statement (See below).

(b) The literature of Arabic, Chinese, French, German, Pali, Persian and Russian
have been excluded from the list of subjects available to a candidate to choose as an optional

subject in the Civil Services (Main) Examination.

(c) No proposal to include languages referred to in part (b) of the answer is currently

under consideration of the Government.
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Statement
Details of the scripts and the languages allowed by UPSC in Main Exams

S1. No. Language Script Sl. No. Language Script
1. Assamese Assamese 13.  Punjabi Gurumukhi
2. Bengali Bengali 14.  Sanskrit  Devanagari
3. Gujarati  Gujarati 15.  Sindhi Devanagari or Arabic
4. Hindi Devanagari 16.  Tamil Tamil
5. Kannada  Kannada 17.  Telugu Telugu
6. Kashmiri  Persian 18.  Urdu Persian
7. Konkani  Devanagari 19.  Bodo Devanagari
8. Malayalam Malayalam 20 Dogri Devanagari
9. Manipuri  Bengali 21.  Maithilli ~ Devanagari
10. Marathi Devanagari 22.  Santhali  Devanagari or Olchiki
11. Nepali Devanagari 23.  English Roman

12. Oriya Oriya

Seeking of information under RTI

3149. SHRI RITABRATA BANERIJEE: Will the PRIME MINISTER be pleased to
state:

(a) whether Government has assessed and reviewed the accessibility and securing
of information by the citizens under the Right to Information (RTI) Act, 2005, if so, the
details thereof;

(b) the number of complaints received by the Central Information Commission
(CIC) and the details of number of cases disposed off, with the average time-span for
disposal of each case;

(¢) whether the CIC has adequate staff to dispose of with cases in a timely fashion,
if so, the details thereof, if not, the reasons therefor; and

(d) whether Government intends to rectify the situation?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) A study was conducted
during the year 2008-09 through an independent organization to assess the key issues and
constraints in implementation of the Right to Information Act, 2005. The study pointed out
that there was inadequate planning by the public authorities in regard to supply of information;
awareness about the Act in rural areas was much less than in urban areas; awareness amongst
women is much less than men; the gap in implementation of the Act is because of lack of clear
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accountability in respect of various functionaries etc. In this regard, the study recommended
measures for improving awareness on right to information; improving convenience in filing
information requests; improving efficiency of the Information Commissions, enhancing
accountability and clarity of various stakeholders, etc.

(b) The number of complaints (including second appeals) registered and disposed
of by the Commission during last three years are as under:

Year Registered Disposed
2011-12 33922 23112
2012-13 28801 24550
2013-14 20438 20147

Data regarding average time span for disposal of a case is not maintained.

(c) and (d) At the time of the constitution of the Central Information Commission 68
posts were created in 2005. In 2007, the posts were enhanced to 106 and later to 116 in 2008.
The Staff Inspection Unit of the Department of Expenditure in 2010 assessed the requirement
of posts as 154 and after detailed consultation with the Department of Expenditure, keeping
in view the recommendations of the SIU, 160 posts had been sanctioned in 2011.

Further, Central Information Commission has been granted autonomy in recruitment
of staff. Recruitment Rules (RRs) have been notified for all the 14 categories of posts
in the Central Information Commission. The Commission is in the process of making
appointment to the various posts.

The Government has also taken several steps like issue of guidelines for the Central
Public Information Officers and First Appellate Authorities enabling them to supply
information/dispose of first appeal effectively resulting in less number of appeals to the
Commission.

Less number of officers in Telangana State

3150. SHRIMATI GUNDU SUDHARANTI: Will the PRIME MINISTER be pleased
to state:

(a) whether there are very less number of IAS, IPS and IFS officers in Telangana
State resulting in crippling of administration; and

(b)  whether there have been demands to increase this number to match with Andhra
Pradesh, and if so, the action the Ministry has taken on this request?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) No, Sir. The state of
Telangana is at present operating with All India Service officers (i.e. IAS, IPS and IFS)
allocated to it provisionally by the Central Government in consultation with the Government
of undivided Andhra Pradesh and the concerned Cadre Controlling Authorities

(b) No such demand has been received from the State of Telangana to increase
their strength of officers.
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Introduction of QGRM

3151. SHRI RAJKUMAR DHOOT: Will the PRIME MINISTER be pleased to
state:

(a) whether Government has put in place Quick Grievance Redressal Mechanism
(QGRM) in the Ministries and Departments of Government, if so, the details thereof; and

(b) if not, the reasons therefor and by when QGRM would be in place in

Government?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) The Government
has established an internet based Centralised Public Grievance Redress and Monitoring
System (CPGRAMS) to facilitate citizens to lodge their grievances from anywhere, anytime
for redressal. The System enables Ministries/Departments to take appropriate action and
upload the action taken report on the System. The grievances received manually/by post
are digitized and uploaded on the System. The citizens can view online the status of action
taken on their grievances. The System has provisions for generating various reports for
monitoring of the grievances. CPGRAMS has feedback mechanism for rating of the
satisfaction level, by the complainant, after redressal.

Reservation for physically challenged people

3152. SHRI DEVENDER GOUD T.: Will the PRIME MINISTER be pleased to

state:

(a) whether recently Supreme Court directed the States and the Centre to reserve
three per cent reservation for physically challenged people, if so, the details of the

directive;
(b) the action the Ministry has taken on this directive; and

(c) the reservation percentage that are now being implemented in employment
for physically challenges at the State and Union level and implementation of the same in

Government and PSUs?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) The Hon'ble
Supreme Court in its judgment dated 08.10.2013 in the matter of Civil Appeal No. 9096

of 2013 gave directions on the following:—

(i) Reservation for persons with disabilities has to be computed in case of Group
A, B, C and D posts in an identical manner viz., "computing 3% reservation

on total number of vacancies in the cadre strength".
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(i)

(iii)

(iv)

Department of Personnel and Training to issue an appropriate order modifying
the Office Memorandum dated 29.12.2005 and the subsequent Office
Memorandums consistent with this Court's Order within three months from
the date of passing of this judgment.

The "appropriate Government" to compute the number of vacancies available in
all the establishments and further identify the posts for disabled persons within
a period of three months from 08.10.2013 and implement the same without
default.

The Department of Personnel and Training shall issue instructions to all the
departments/public sector undertakings/Government companies declaring that
the non observance of the scheme of reservation for persons with disabilities
should be considered as an act of non-obedience and Nodal Officer in
department/public sector undertakings/Government companies, responsible
for the proper strict implementation of reservation for person with disabilities,
be departmentally proceeded against for the default.

An Office Memorandum No.36012/24/2009-Estt (Res) dated the 3rd December,
2013 was issued conveying the directions of the Hon'ble Supreme Court together with
suitable amendment to the Office Memorandum No.36035/3/2004-Estt (Res) dated the
29th December, 2005.

©

As per existing instructions, reservation for persons with disabilities in posts and

services under the Government of India and Central Public Sector Undertakings is as under:

(@)

(i)

Three per cent of the vacancies in case of direct recruitment to Group A, B, C
and D posts shall be reserved for persons with disabilities of which one per cent
each shall be reserved for persons suffering from (i) blindness or low vision,
(i1) hearing impairment and (iii) locomotor disability or cerebral palsy in the

posts identified for each disability;

Three per cent of the vacancies in case of promotion to Group D and Group C
posts in which the element of direct recruitment, if any, does not exceed 75%,
shall be reserved for persons with disabilities of which one per cent each shall
be reserved for persons suffering from (i) blindness or low vision, (ii) hearing
impairment and (iii) locomotor disability or cerebral palsy in the posts identified

for each disability.

Department of Personnel and Training collects data about the representation of persons

with disabilities in services in Central Government Departments/Ministries. However, data on

implementation of reservation in public sector undertakings and States/Union Territories is not

maintained by this Department.



Written Answers to [7 August, 2014] Unstarred Questions 135

ISO certification to Government departments

3153. DR. PRADEEP KUMAR BALMUCHU: Will the PRIME MINISTER be
pleased to state:

(a) whether Government is advising various Government departments for obtaining
the ISO certification with a view to achieve benchmark-performance in international
standards, if so, the details thereof; and

(b) the steps being taken to ensure good standards through this ISO certification?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) An indicator has been
included in the Results-Framework Document (RFD) of all the Ministries/Departments
subject to RFD policy to implement ISO-9001 certification as per the approved action plan.
Departments are taking the prescribed steps required to obtain ISO 9001 certification.

(b) Certification agencies are to be engaged by the concerned Departments for
obtaining ISO:9001 certification. To ensure good standards of certification process,
Ministries/Departments have been advised to select a technically qualified certification
body for their certification.

Deployment of PS/APS in PMO

+3154. SHRI RAMCHANDRA PRASAD SINGH: Will the PRIME MINISTER be
pleased to state:

(a) the procedure and provision for deployment of the Principal Secretary and the
Additional Principal Secretary in the Prime Minister's Office (PMO);

(b) whether the posts of Principal Secretary and Additional Principal Secretary in
the PMO is in IAS cadre or Non-IAS cadre; and

(c) if so, whether the working officers of IAS cadre have not been found suitable
and competent for deployment on the above said posts?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) The appointment of
Principal Secretary and Additional Principal Secretary in the PMO is the prerogative of
the Prime Minister.

(b) No, Sir. The posts of Principal Secretary and Additional Principal Secretary
to Prime Minister are not cadre posts of Indian Administrative Service or any other
service.

(c) Inview ofthe (b) above, the question of appointing only the serving IAS officers
on such posts does not arise.

tOriginal notice of the question was received in Hindi.
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Highlights of Rangarajan Committee Report

3155. DR. T. SUBBARAMI REDDY: Will the Minister of PLANNING be pleased
to state:

(a) whether report of Rangarajan Committee on methodology for estimating poverty
has been submitted to Government;

(b) if so, the highlights thereof and the comments of Government with regard
thereto;

(c) the per capita consumption for urban areas and for rural areas which is treated
as poor as per the above report;

(d) whether Government would adopt the report and if so, by when; and

(e) if not, whether any alternative formula has been suggested, the details
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (SHRI INDERJIT
SINGH RAO): (a) The Expert Group under the Chairmanship of Dr. C. Rangarajan to
Review the Methodology for Measurement of Poverty in the country constituted by the
Planning Commission in June, 2012 has submitted its report on 30th June, 2014.

(b) to (e) As per the report, poverty line is estimated as Monthly Per Capita
Expenditure of ¥ 1407 in urban areas and X 972 in rural areas. The highlights of the report
are given at in Statement (See below).

A copy of the report has been placed on the website of the Planning Commission.
Further, soft copy of the report has also been forwarded to Secretaries of various Central
Ministries/Departments and Chief Secretary of the State Governments for information and
comments/feedback. The report of the Expert Group-Rangarajan will be examined in the
light of comments/feedback received from all stakeholders.

Statement

The findings of the report of Expert Group under the Chairmanship of Dr. C.
Rangarajan to Review the Methodology for Measurement of Poverty

1. The Expert Group under the Chairmanship of Dr. C. Rangarajan deliberated
on number of issues concerning measurement of poverty and has taken a stand on these
as mentioned below:

(i). The Expert Group (Tendulkar) had used the all-India urban poverty line basket as
the reference to derive state-level rural and urban poverty. This was a departure
from the earlier practice of using two separate poverty line baskets for rural and
urban areas. The Expert Group (Rangarajan) reverts to the practice of having
separate all-India rural and urban poverty basket lines and deriving state-level
rural and urban estimates from these.
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(i)

(iii)

(iv)

™)

(vi)

2.

The Expert Group (Tendulkar) had decided not to anchor the poverty line to the
then available official calorie norms used in all poverty estimations since 1979
as it found a poor correlation between food consumed and nutrition outcomes.
However, on a review of subsequent research, the Expert Group (Rangarajan)
took a considered view that deriving the food component of the Poverty Line
Basket by reference to the simultaneous satisfaction of all three nutrient -norms
would be appropriate when seen in conjunction with the emphasis on a full
range of policies and programmes for child-nutrition support and on public
provisioning of a range of public goods and services aimed at the amelioration
of the disease-environment facing the population.

Estimates of consumption expenditure seen in the National Accounts Statistics
and as inferred from the sample surveys of the National Sample Survey
Organisation show a large and growing variance. The Expert Group (Rangarajan)
prefers NSSO's estimates and decides not to use the NAS estimates. This is in
line with the approach taken by Expert Group (Lakdawala) and Expert Group
(Tendulkar ).

The capture of spatial and temporal variation in prices in estimating the
State-level and rural-urban poverty levels (given all-India rural and urban
estimates) has undergone substantial refinement since 1979. The Expert Group
(Rangarajan) agrees with the methodology adopted by the Expert Group
(Tendulkar) in this regard. This overcomes the limitations of using fixed base-
year weights by using a combination of unit values derived from successive
NSSO's Consumer Expenditure Surveys and price-relatives derived from the
Consumer Price Indices.

Public expenditure on social services has increased substantially in recent
years. These expenses are not captured, by design, in the NSSO's Consumer
Expenditure Surveys and the poverty line derived from these is thus lower than
the services actually consumed.

The Expert Group (Rangarajan) is of the considered view that the deployment
of criteria other than consumption expenditure in the measurement of poverty
raises several issues regarding measurement and aggregation and that these
render such exercises impractical. However, the Expert Group (Rangarajan)
has considered an alternate view in estimating the poverty line by reference to
the ability of households to save.

The Methodology recommended by the Expert Group (Rangarajan) for

estimation of poverty is as follows:

(@)

The poverty line should be based on certain normative levels of adequate
nourishment, clothing, house rent, conveyance and education, and a behaviorally
determined level of other non-food expenses.
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(i)

(1i1)

(iv)

V)

(vi)

(vii)

The Expert Group (Rangarajan) computed the average requirements of calories,
proteins and fats based on ICMR norms differentiated by age, gender and
activity for all-India rural and urban regions to derive the normative levels of
nourishment. Accordingly, the energy requirement works out to 2,155 kcal per
person per day in rural areas and 2,090 kcal per person per day in urban areas.
For reasons elaborated in the text, the Expert Group (Rangarajan) views the
Calorie norm not as a single number but as an average in a band of +/- 10 per
cent of these values and with intakes even at the lower end still being adequate
enough to not adversely affect health and work.

The protein and fat requirements have been estimated on the same lines as
for energy. These requirements are 48 gms and 28 gms per capita per day,
respectively, in rural areas; and 50 gms and 26 gms per capita per day in urban
areas.

A food basket that simultaneously meets all the normative requirements of the
three nutrients defines the food component of the poverty line basket proposed
by the Expert Group (Rangarajan). These nutrient norms are met for persons
located in the sixth fractile (25-30%) in rural areas and for those in the fourth
fractile (15-20%) in urban areas in 2011-12.

The average monthly per capita consumption expenditure on food in these
fractile classes is ¥ 554 in rural areas and ¥ 656 in urban areas (NSS 68th
Round).

The median fractile (45-50%) values of clothing expenses, rent, conveyance
and education expenses are treated as the normative requirements of the basic
non-food expenses of clothing, housing, mobility and education of a poverty
line basket. This works out to ¥ 141 per capita per month in rural areas and
%407 in urban areas. The observed expenses of all other non-food expenses
of the fractile classes that meet the nutrition requirements are considered as
part of the poverty line basket. This works out to ¥ 277 per capita per month
in rural areas and X 344 in urban areas.

The new poverty line thus work out to monthly per capita consumption
expenditure of ¥ 972 in rural areas and X 1,407 in urban areas in 2011-12. For
a family of five, this translates into a monthly consumption expenditure of
4,860 in rural areas and ¥ 7,035 in urban areas.

Estimations of the poverty line made for the Expert Group (Rangarajan) based
on an independent large survey of households by CMIE and using a different
methodology wherein a household is considered poor if it is unable to save,
yields results that are remarkably close to those derived using the NSSO data.
This provides additional evidence in support of the poverty line derived by the
Expert Group (Rangarajan).
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(viii)

(ix)

x)

(xi)

(xii)

Compared to the poverty lines based on the methodology of the Expert Group
(Tendulkar), the poverty lines estimated by the Expert Group (Rangarajan) are
19% and 41 % higher in rural and urban areas, respectively. The Expert Group
(Rangarajan) uses the Modified Mixed Recall Period consumption expenditure
data of the NSSO as these are considered to be more precise compared to the MRP,
which was used by the Expert Group (Tendulkar) and the URP, which was used
by earlier estimations. 67% of the increase in the rural poverty line and 28% of the
increase in the urban poverty line is because of the shift from MRP to MMRP.

The national rural and urban poverty lines computed as above were used to
derive the state-wise poverty lines by using the implicit price derived from
the quantity and value of consumption observed in the NSSO's 68th Round of
Consumer Expenditure Survey (2011-12) to estimate state relative to all-India
Fisher price indices. Using these and the state-specific distribution of persons
by expenditure groups (NSS), state-specific ratios of rural and urban poverty
were estimated. State-level poverty ratio was estimated as weighted average of
the rural and urban poverty ratios and the national poverty ratio was computed
again as the population-weighted average of state-wise poverty ratios.

The Expert Group (Rangarajan) therefore estimates that the 30.9% of the rural
population and 26.4% of the urban population was below the poverty line in
2011-12. The all-India ratio was 29.5%. In rural India, 260.5 million individuals
were below poverty and in urban India 102.5 million were under poverty. Totally,
363 million were below poverty in 2011-12.

The poverty ratio has declined from 39.6% in 2009-10 to 30.9% in 2011-12 in
rural India and from 35.1 % to 26.4% in urban India. The decline was thus a
uniform 8.7 percentage points over the two years. The all-India poverty ratio
fell from 38.2% to 29.5%. Totally, 91.6 million individuals were lifted out of
poverty during this period.

The Expert Group (Rangarajan) recommends the updation of the poverty line
in the future using the Fisher Index. The weighting diagram for this effort
can be drawn from the NSSO's Consumer Expenditure Survey. For the Food
-group, the Expert Group (Rangarajan) recommends that the current practice
of relying on the unit values derivable from the NSSO Consumer Expenditure
Surveys should continue till such time a new CPI of CSO with a weighting
diagram based on the 2011-12 pattern of consumption becomes available. In
respect of non- food- items, the price indices available in the exiting CSO
Consumer Price Indices can be used in the construction of requisite Fisher
indices. Once the new series of Consumer Price Index numbers (with 2011-12
as the base year) become available, it may be used if the extent of change in the
structure of consumption at that point in time relative to the 2011-12 structure
of consumption is not very different.
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Rural people migrating to cities

13156. SHRINARENDRA KUMAR KASHYAP: Will the Minister of PLANNING

be pleased to state:

(a) whether due to huge gap between rural and urban lives people are migrating

to cities from villages; and

(b) whether Government would come up with a scheme for bridging the rising gap

between rural and urban life style, if so, by when and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (SHRIINDERJIT
SINGH RAO): (a) As per Census 2011, when a person is enumerated in census at a place
other than his/her place of birth, he/she is considered a migrant. It has been experienced in
many other countries in the world that economic growth leads to a decline in contribution of
agriculture in national Gross Domestic Product in percent terms and share of manufacturing
and services sectors rise. This change in the composition of the GDP is often associated
with migration of workforce in search of better income opportunities. Hence perceived
opportunities in urban areas for better employment, education, etc. have been a pull factor
attracting migrants from rural to urban areas and from smaller towns and cities to larger urban

areas. Some migration also takes place from urban to rural areas due to various reasons.

(b) As stated above, while rural urban migration of relatively skilled persons
in search of better livelihood opportunities is often associated with economic growth
process, the Government has been taking measures to reduce distressed rural - urban
migration, caused on account of lack of income opportunities in the rural areas. For
this, the Government of India has launched the Bharat Nirman Programme (BNP), a
time bound Programme in 2005 to build rural infrastructure for the development of rural
areas of the country for bridging the gap between rural and urban life style. BNP has two
Phases. Phase-I of the programme was implemented in the period 2005-06 to 2008-09.
Phase- 1II is being implemented from 2009-10 onwards. The BNP has six components
of Rural infrastructure namely, Rural Drinking Water (National Rural Drinking Water
Programme), Housing (Indira Awaas Yojana), Irrigation (Accelerated Irrigation Benefit
Programme), Rural Roads (Pradhan Mantri Gram Sadak Yojana (PMGSY), Electrification
(Rajiv Gandhi Grameen Vidyutikaran Yojana) and Rural Telephony. Apart from the Bharat
Nirman, Government of India is also implementing Flagship schemes like National Rural
Health Mission- scheme to provide effective health care to rural population throughout
the country, Mahatma Gandhi National Rural Employment Guarantee Act- provision of
100 days of employment to rural population, Nirmal Bharat Abhiyan, Rashtriya Krishi
Vikas Yojana, National Rural Livelihood Mission, Rajiv Gandhi Panchayat Sashaktikaran
Yojana etc. for the development of rural areas of the Country.

+Original notice of the question was received in Hindi.
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Impact of global warming and climate change on rainfall patterns

3157. SHRIAVINASH PANDE: Will the Minister of EARTH SCIENCES be pleased
to state :

(a) whether Government has undertaken any study to analyse the impact of global
warming and climate change on rainfall pattern in India, if so, the details thereof; and

(b) whether there has been a decline average seasonal rainfall in India over the last
five decades, if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES
(DR. JITENDRA SINGH): (a) and (b) Yes, Sir. Ministry of Environmental and Forests
(MoEF), Government of India had undertaken the Indian second National Communication
to UNFCCC during 2009-2011(NATCOM-II). The communication had been a national
effort which involved many multi-disciplinary scientific groups. Ministry of Earth Sciences
carry out scientific studies on climate change and variability under Global and Regional
Climate Change (GRCC) programme. Under GRCC programme of the Ministry of Earth
Sciences, Earth System Science organisation (ESSO) has established a dedicated Centre
for Climate Change Research (CCCR) under the Indian Institute of Tropical Meteorology
(IITM), Pune.

Monsoon rainfall varies on different spatial and temporal scales. Extreme rainfall
events that occur at some isolated places (viz. heavy rainfall over Mumbai or in Rajasthan)
are highly localized and are part of the natural variability of the Indian monsoon system
itself. Although, some recent studies hint at an increasing frequency and intensity of
extremes in rainfall during the past 40-50 years, their attribution to global warming is
yet to be established. Moreover, the report of the Inter- governmental Panel on Climate
Change and our country's own assessment using regional climate models indicate that the
extremes rainfall events are likely to be more frequent in the later part of the 21st century
in the world including India. As regards other extreme weather phenomena, there are many
other reasons for their occurrence, which cannot always be related to climate change.

Although, the monsoon rainfall at all India level does not show any trend but on
regional scale, areas of increasing trend is discerned. It is not clear if this increasing trend
in the heavy rainfall events is attributable to global warming. Summary of the observed
long term changes so far include:

(i) Mean annual surface air temperatures show a significant warming of about 0.5
degree C/100 years during the last century.

(i)  No significant long-term trends are reported in the frequencies of large-scale
droughts or floods in the summer monsoon season.

(i)  The average seasonal rainfall over India has shown decline in the last five
decades, especially after 1970, that is not found to be statistically significant.
Further over core monsoon zone, the contribution from increasing heavy rain
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events is offset by decreasing moderate events and hence on the long term the
change is not appreciable. Many studies have discussed the possible reasons

for recent weakening monsoon.

(iv)  Studies were undertaken in four climate sensitive regions of the country, viz.
Himalayan Region, Western Ghats, North Eastern Region, Coastal Areas to
assess the possible impacts on the four sectors viz. agriculture, water, forests
and health. A Report entitled, Climate Change and India: A 4X4 Assessment - A
Sectoral and Regional Assessment of Impact of Climate Change in 2030s, has
been released by the Government during November, 2010 under the aegis of
the Indian Network of Climate Change Assessment (INCCA).

UN MDGs report on poors

3158. SHRI ARVIND KUMAR SINGH: Will the Minister of PLANNING be
pleased to state:

(a) whether as per the recent report of UN Millennium Development Goals (MDGs)
Report, 2014, one third of the world's extreme poor are living in India, if so, the details
thereof and the response of Government thereto; and

(b) the details of the number of poor in the country as per the estimate of Indian
Government and the number of poor as per the UN report in India?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (SHRI INDERJIT
SINGH RAO): (a) According to United Nations Millennium Development Goals (MDG)
report for 2014, in 2010, one third of the world's 1.2 billion extreme poor lived in India.
The report has used the World Bank data which defines poverty line at US § 1.25 a day
measured at 2005 international price and adjusted to local currency using PPP (Purchasing
Power Parity) conversion factor.

Planning Commission does not use the international poverty norms set by the World
Bank to estimate number of poor in the country primarily because international poverty
line does not distinguish between rural and urban areas or between different States of the
country. The Planning Commission estimates poverty at the national and State level with
reference to poverty line defined in terms of Monthly Per Capita Consumption Expenditure
(MPCE) as recommended by the experts from time to time. The official poverty line for
2011-12, based on Tendulkar Committee methodology, is marginally higher than US $1.25

per day at PPP conversion rates.

(b) As per Planning Commission the number of persons living below the poverty
line in the country is estimated as 270 million in 2011-12. Whereas, according to UN report,
in 2010, there were around 400 million persons living below US $ 1.25 a day in India.
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Set back suffered by Aadhaar

3159. SHRI A.W. RABI BERNARD: Will the Minister of PLANNING be pleased
to state:

(a) whether itis a fact that Aadhaar has suffered set back with the enrolment process
that involved capturing peoples' biometrics virtually coming to a grinding halt across the
country; and

(b) whether the agencies contracted to enroll people into the Aadhaar fold
have joined hands to protest against the heavy penalties levied on them by the Unique
Identification Authority of India (UIDAI), and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (SHRIINDERJIT
SINGH RAO): (a) Presently, on an average, over 4 lakh enrolments are carried out daily.

(b) Some enrolment agencies represented against various issues faced by them in
course of enrolments, including those relating to penalties levied on them for delays and
process violations, and submitted some suggestions in this regard.

The representations and suggestions received from the Enrolment Agencies were
duly considered by the UIDAI and suitable changes incorporated in the existing system.
Such fine tuning of procedures is an on-going activity.

Development of States

3160. SHRI BHUPINDER SINGH: Will the Minister of PLANNING be pleased
to state:

(a) the developed and under-developed States in the country;
(b) the highest developed State in the country; and

(c) the plan of Government to bring up undeveloped State and least developed
State at par with the developed State?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (SHRIINDERJIT
SINGH RAO): (a) to (c) Presently there is no official classification of developed and under-
developed States in the country. However, the ranking of different States on per-capita income
(Net State Domestic Product) and some key social indicators based on available data are
given in Statement-I (See below).

Overall development of States is primary responsibility of concerned State Government.
However, to supplement the efforts of the State Government in their developmental activities,
Central Government provides Central Assistance to the States. There are several schemes
such as Mahatma Gandhi National Rural Employment Gurantee Act (MGNREGA), National
Health Mission (NHM) , Pradhan Mantri Gramin Sadak Yojana (PMGSY), Indira Awas
Yojana (IAY), Sarva Siksha Abhiyan (SSA), Backward Region Grant Fund (BRGF) to
address development gaps between States and between the different regions in the States.
The details of total plan assistance from the Central Government released to States from all
Ministries during last three years are given in Statement-I1.
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Statement-11
State-wise release of plan assistance from the Centre

(R in crore)

S1. No. States/UTs 2011-12 2012-13 2013-14
Special Category States (SCS)
1. Arunachal Pradesh 3973.90 4514.34 4338.54
2. Assam 12590.61 12493.55 13564.67
3. Himachal Pradesh 5220.70 5662.6 5637.3
4. Jammu and Kashmir 12587.63 12679.53 12980.98
5. Manipur 3554.04 4223.52 .3803.78
6. Meghalaya 2841.58 2977.47 3437.6
7. Mizoram 2779.03 2963.88 2949.23
8. Nagaland 3545.46 3789.37 3602.8
9. Sikkim 1713.52 1677.73 1974.47
10. Tripura 4553.09 4629.14 5243.9
11. Uttarakhand 4838.75 4717.68 5418.69
Sus TotaL SCS 58198.31 60328.81 62951.96
General Category States (GCS)
12. Andhra Pradesh 18720.49 15682.38 18365.63
13. Bihar 18989.68 17992.71 19613.4
14. Chbhattisgarh 8044.00 7778.66 7128.53
15. Goa 390.10 441.3 455.06
16. Gujarat 7780.14 9372.19 9007.23
17. Haryana 3476.68 3339.34 3956.16
18. Jharkhand 7534.37 6143.22 5317.33
19. Karnataka 10579.38 11251.57 12536.16
20. Kerala 4976.43 5403.36 5354.03
21. Madhya Pradesh 17637.44 16898.3 17955.11
22. Mabharashtra 16953.75 17052.12 15768.49
23. Odisha 11879.64 9524.88 11117.77
24, Punjab 3213.40 3509.35 4070.26
25. Rajasthan 12214.49 12277.64 13728.45
26. Tamil Nadu 11382.51 13556.99 17005.99
27. Uttar Pradesh 25712.56 22851.4 28161.03
28. West Bengal 17664.59 17975.53 16145.06
SuB TotaL (GCS) 197149.65 191050.94 205685.69
TotaL States (SCS + GCS)  255347.96 251379.75 268637.65

Source: PFMS (CPSMS)
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Special Central assistance to Odisha

3161. SHRI BHUPINDER SINGH: Will the Minister of PLANNING be pleased
to state:

(a) whether itis a fact that the proposal of Odisha for Special Central Assistance of
%1397 crore for undertaking multifarious projects (covering new infrastructure development
projects for strengthening of existing services and amenities) before the next Nabakalebara

scheduled in the year 2015 is pending with the Planning Commission; and
(b) if so, whether it would be approved early?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (SHRI INDERJIT
SINGH RAO): (a) and (b) The State Government of Odisha has forwarded a proposal
seeking assistance of ¥ 1397 crore for 'Nabakalebara' ceremony to be held in 2015 over a
three month period in Puri, Odisha. The State Government has proposed a large number
of projects for new infrastructure development and strengthening of existing services and

amenities.

Planning Commission provides financial support to State-specific special projects
from the block grant called "ACA for other Projects" subject to availability of resources in
the Union budget. The quantum of support is decided at the time of Annual Plan discussions
with States. The sharing pattern between Centre and States for such projects submitted by

General Category States is 30:70.
Reduction in Central schemes

3162. SHRI PANKAJ BORA: Will the Minister of PLANNING be pleased to
State:

(a) whether Government proposes to reduce the number of Central assistance

schemes; and

(b) if so, the details of the present schemes and proposals therein, Ministry-

wise?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (SHRI INDERJIT
SINGH RAO): (a) In June 2013, Government has already carried out restructuring of
Centrally Sponsored Schemes (CSS) by re-organising the schemes into 66 umbrella
schemes. Details of 66 umbrella scheme is at Statement (See below). While review of
CSSs for improving their efficiency is a continuous process, at present, there is no such

proposal to further reduce its number from its current level of 66.

(b) As there is no proposal at present, the question does not arise.
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Statement

Restructured Centrally Sponsored Schemes for the Twelfth Five Year Plan

151

Sl. No. Department/Schemes/ Programmes

v

10.

11.
12.

13.
14.
15.
16.
17.

18.
19.

20.

Department of Agriculture and Cooperation

National Food Security Mission

National Horticulture Mission

National Mission on Sustainable Agriculture

National Oilseed and Oil Palm Mission

National Mission on Agriculture Extension and Technology
Rashtriya Krishi Vikas Yojana (RKVY) (ACA)

Department of Animal Husbandry, Dairying and Fisheries
National Livestock Management Programme

National Livestock Health and Disease Control Programme
National Plan for Dairy Development

Department of Commerce

Assistance to States for Infrastructure Development for Exports (ASIDE)
Ministry of Drinking Water Supply

National Rural Drinking Water Programme

Nirmal Bharat Abhiyan

Ministry of Environment and Forests

National River Conservation Programme (NRCP)

National Afforestation Programme (National Mission for a Green India)
Conservation of Natural Resources and Ecosystems
Integrated Development of Wild Life Habitats

Project Tiger

Department of Health and Family Welfare

National Health Mission including NRHM

Human Resource in Health and Medical Education
Department of AYUSH

National Mission on Ayush including Mission on Medicinal Plants
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S1. No. Department/Schemes/ Programmes

Department of AIDS Control (New Department)

21. National AIDS and STD Control Programme
Ministry of Home Affairs

22. National Scheme for Modernization of Police and other forces

23. Border Area Development Programme (BADP) (ACA) (MHA/M/o Finance)
Ministry of Housing and Urban Poverty Alleviation

24, National Urban Livelihood Mission

25. Rajiv Awas Yojana (including JNNURM part of MoHUPA)
Department of School Education and Literacy

26. Sarva Shiksha Abhiyan (SSA)

27. National Programme Nutritional Support to Primary Education (MDM)

28. Rashtriya Madhyamik Shiksha Abhiyan (RMSA)

29. Support for Educational Development including Teachers Training and Adult
Education

30. Scheme for setting up of 6000 Model Schools at Block level as Benchmark of
Excellence

31. Scheme for providing education to Madrasas, Minorities and Disabled
Department of Higher Education

32. Rashtriya Uchatar Shiksha Abhiyan
Ministry of Information Technology/Minisry of Finance

33. National E-Governance Action Plan (NeGAP) (ACA)
Ministry of Labour and Employment

34. Social Security for Unorganized Workers including Rashtriya Swasthaya Bima
Yojana

35. Skill Development Mission
Ministry of Law and Justice

36. Development of Infrastructure Facilities for Judiciary including Gram
Nyayalayas

Ministry of Minority Affairs

37. Multi Sectoral Development Programme for Minorities




Written Answers to [7 August, 2014] Unstarred Questions 153

S1. No. Department/Schemes/ Programmes

38.

39.

40.

41.
42.
43.
44.

45.
46.

47.
48.

49.
50.

51.

52.

53.
54.

55.

56.

Ministry of Panchayati Raj

Backward Regions Grant Fund (District Component) (ACA) (M/o PR/M/o
Finance

Rajiv Gandhi Panchayat Sashastrikaran Yojana
Department of Rural Development

Mahatma Gandhi National Rural Employment Guarantee Scheme
(MGNREGA)

Pradhan Mantri Gram Sadak Yojana (PMGSY)

Indira Awaas Yojana (IAY)

National Rural Livelihood Mission (NRLM)

National Social Assistance Programme (NSAP) [M/o RD/ M/o Finance]
Department of Land Resources

Integrated Watershed Management Programme (IWMP)

National Land Record Management Programme (NLRMP)

Ministry of Social Justice and Empowerment and Disability Affairs
Scheme for Development of Scheduled Castes

Scheme for Development of Other Backward Classes and denotified, nomadic
and semi-nomadic Tribes.

Scheme for development of Economically backward Classes (EBCs)
Pradhan Mantri Adarsh Gram Yojana (PMAGY)
Department of Disability Affairs

National Programme for Persons with Disabilities
Ministry of Statistics and Programme Implementation
Support for Statistical Strengthening

Ministry of Textiles

National Handloom Development Programme

Catalytic Development programme under Sericulture
Ministry of Tourism

Infrastructure Development for Destinations and Circuits
Ministry of Tribal Affairs

Umbrella scheme for Education of ST students.
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S. No. Department/Schemes/ Programmes

Ministry of Women and Child Development
57. Integrated Child Development Services (ICDS)

58. National Mission for Empowerment of Women including Indira Gandhi Mattritav

Sahyog Yojana

59. Integrated Child Protection Scheme (ICPS)

60. Rajiv Gandhi Scheme for Empowerment of Adolescent Girls (SABLA)
Ministry of Water Resources/Ministry of Finance

61. Accelerated Irrigation Benefit and Flood Management Programme (merging AIBP
and other programmes of water resources such as CAD, FMP etc.) (ACA)

Department of Sports

62. Panchayat Yuva Krida aur Khel Abhiyan (PYKKA)
Department of Food Processing Industries

63. National Mission on Food Processing
Ministry of Urban Development/Ministry of Finance

64. Jawaharlal Nehru National Urban Renewal Mission (JNNURM) (ACA)
Planning Commission/Ministry of Finance

65. Backward Regions Grant Fund (BRGF) (State Component) (ACA)
Ministry of Youth Affairs and Sports

66. National Service Scheme (NSS)

Human development index of India

13163. SHRI VIJAY GOEL:
SHRI BAISHNAB PARIDA:

Will the Minister of PLANNING be pleased to state:

(a) whether it is a fact that the ranking of India has moved down in the latest human
development index issued by the United Nations Development Programme (UNDP)), if so,
the details thereof; and

(b) whether the Central Government is working on any long term action plan to

bring India on top level in human development index, and if so, the details thereof?

+Original notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (SHRIINDERJIT
SINGH RAO): (a) No, Sir. As per the Human Development Report (HDR) 2014 of United
Nations Development Programme (UNDP) titled 'Sustaining Human Progress: Reducing
Vulnerabilities and Building Resilience', India's ranking in the Human Development Index
(HDI) remained unchanged at 135th position in 2013 as was in 2012. The HDR 2014
indicates that India's HDI value is 0.586 in 2013 as compared to 0.583 in 2012. It has been
clarified in the reports that International Data Agencies continuously improve their data
series. Therefore, year to year changes in the Human Development Index (HDI) values
and rankings across different editions of the HDR are not strictly comparable.

(b) The Government's strategy of achieving high growth rate by generating more
employment opportunities and strengthening social infrastructure such as public health and
education through implementation of flagship programmes like Mahatma Gandhi National
Rural Employment Guarantee Scheme (MGNREGS), National Rural Health Mission
(NRHM), Sarva Shiksha Abhiyaan (SSA), Integrated Child Development Scheme (ICDS),
Mid-Day Meal Scheme, and poverty alleviation by providing wage and self-employment,
safe drinking water, Total Sanitation Campaign, Targeted Public Distribution System
(TPDS) etc. have impacted the human well-being positively and are expected to further
improve India's social indicators thereby resulting in improvement in India's HDI value
and ranking in future.

Restructuring of Planning Commission

3164. DR. T. SUBBARAMI REDDY: Will the Minister of PLANNING be pleased

to state:

(a) whether there is any proposal to restructure the Planning Commission, if so,
the details thereof;

(b) if not, the reasons for the delay in constituting members of the Planning
Commission; and

(c) in what manner Government ensures that all works relating to Five-Year
Planning, mid-term review, projects etc., are evaluated/attended to without delay in the

absence of members of Planning Commission?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (SHRI INDERJIT
SINGH RAO): (a) No, Sir. There is, at present, no proposal under consideration of the

Government to restructure the Planning Commission.

(b) and (¢) The Twelfth Plan has already been formulated and after approval of the
same by the National Development Council, has been placed in the Parliament in August
2013. The recommendations of the Twelfth Plan are effective till the financial year 2016-
17 and continue to provide a broad framework for formulation of policies and allocation
of resources including formulation of the Union budget of the current year.
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The Prime Minister is the Chairman of the Planning Commission. Besides, in the
current Council of Ministers, the MoS (Planning) has been given Independent Charge. The
officials of Planning Commission are discharging their duties under the overall supervision
and guidance of the Secretary, Planning Commission. These arrangements ensure that the
works relating to Five Year Plan, Mid Term Review, evaluation and appraisal of projects
and proposals etc. are attended to without any delay.

Funds allocated for research and development

3165. DR. T. N. SEEMA: Will the Minister of SCIENCE AND TECHNOLOGY be
pleased to state:

(a) the details of the funds allocated for research and development during the last

two years and the current year and utilised so far, institution-wise;

(b) the details of the number of innovations recorded during the last three years,

year and field-wise;

(c) whether the research institutions in the country have failed to provide adequate
facilities and inspire the youth to undertake innovations in the field of science and

technology, if so, the details thereof and the reasons therefor; and

(d) the steps being taken/proposed to be taken by Government to promote
innovations in the field of science and technology in the country?

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND
TECHNOLOGY (DR. JITENDRA SINGH): (a) to (d) The information is being collected
and will be laid on the Table of the House.

Achievements of NInC and NIF

3166. DR. T. N. SEEMA: Will the Minister of SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether Government has felt the need of an integrated and coordinated approach
involving all Central Ministries and State Governments with the Ministry of Science and
Technology to promote innovative research in specific areas and to strengthen the science
education and research, if so, the details thereof;

(b) whether National Innovation Council (NInC) and National Innovation
Foundation-India (NIF) have not been able to meet their objectives, if so, the details thereof
and the reasons therefor; and

(c) ifnot, the details of the achievements of NInC and NIF for the last three years
and the current year?

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND
TECHNOLOGY (DR. JITENDRA SINGH): (a) Yes, Sir. Towards an integrated and
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coordinated approach to promote innovative research in specific areas and to strengthen the
science education and research, the Government has constituted Technology Information,
Forecasting and Assessment Council (TIFAC), an Autonomous Body under Department
of Science and Technology. The Governing Council of TIFAC receives representations
from various Ministries/ Departments, such as Department of Atomic Energy, Planning
Commission, Department of Bio-Technology, Department of Information Technology,
Ministry of Commerce and Industry, Ministry of Finance and Institutions such as CSIR,
DRDO, National Institute of Immunology, University of Delhi and others. Besides, the
Ministry has set up Inter-Sectoral Science and Technology Advisory Committee (ISSTAC)
with Ministries of Steel, Mines, Coal and Agriculture and Food Processing Industries,
which makes recommendations on matters concerning inter-disciplinary research through
Science and Technology Advisory Committee (STAC) groups set up in these ministries
having techno-commercial domains. Further, the Department of Science and Technology
has created a live portal (http://www.techport.gov.in) to interact between S&T Departments
and Agencies of Government of India (at the source end) and various State Governments (at
the user end) to provide technological connectivity for developmental processes. Through
this portal, the S&T Departments and Agencies (technology providers) can publish any new
technology contents, as and when desired/ready. The State Governments can also request
their specific problems and technology needs as a challenge to S&T Establishments to work
for specific technological solutions. CSIR has also partnered with the National Innovation
Council (NInC) to provide S&T interventions needed for enhancing the technological
base of Micro, Small and Medium Enterprises (MSME). CSIR has provided technological
solutions for three clusters for the purpose namely (i) Mango Cluster, Krishnagiri (ii) Brass
Cluster, Moradabad and (iii) Bamboo Cluster, Agartala.

(b) and (c) National Innovation Foundation-India (NIF) have been able to meet its

objectives. Its achievements during for last three years and current year are as under:

Major activities FY FY FY FY
2011-12  2012-13  2013-14  2014-15

1 2 3 4 5
Number of ideas/innovations/ 20000 22000 20470 2500
traditional knowledge scouted
Validation and value addition in 120 240 335 70
Grassroots innovations/outstanding
traditional knowledge
IPR protection related activities (filing 297 100 119 18

of direct patents), design registrations,

trademarks etc.
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1 2 3 4 5
Marketing rights/ Licensing undertaken 5 5 14 1
Successful and periodic publication of 137 167 142 47

articles, booklets, stories, Award books,

stories in electronic media etc.

National Presidential Awards for green Yes Yes -- Proposed
grassroots innovations and outstanding

traditional knowledge at Rashtrapati

Bhavan

Innovation Exhibition at Mughal Garden, Yes Yes Yes Proposed
Rashtrapati Bhavan

"IGNITE" National Awards for school Yes Yes Yes Proposed
students, given by Dr. A. P. J. Abdul Kalam

Setup Community workshops at 21 5 2 --

Innovator's place

NIF developed mobile irrigation system for providing irrigation at critical stage and
declared it an open source. The mobile irrigation system was successfully demonstrated
in the Vidarbha area of Maharashtra. First US patent (US Patent 8,445,033) was granted
to a grassroots traditional knowledge holder, Late Shri Shatrughan Prasad Vaidya, for his
unique herbal knowledge.

The information in respect of National Innovation Council (NInC) is being collected
and will be laid on the Table of the House.

Fixed percentage of budget for SC/OBC

13167. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether Government proposes to ensure that a fixed percentage of amount
from the Union Budget is spent on the Scheduled Castes and Other Backward Classes, if
so, the details thereof and the reasons therefor; and

(b) whether Government has constituted any working group in this regard, if so,
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI SUDARSHAN BHAGAT): (a) As informed by the Planning
Commission, it has issued guidelines on Scheduled Castes Sub Plan (SCSP) in the year
2006, to Central Ministries/Departments with the basic objective to channelize the flow of

FOriginal notice of the question was received in Hindi.
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outlays and benefits from the general sectors in the plan of Central Ministries/Departments
for the development of Scheduled Castes at least in proportion to their population both
in physical and financial terms. The objective of the SCSP is to bridge the gap between
Scheduled Castes and others through accelerating the development of Scheduled Castes.

No such proposal in respect of Other Backward Classes is under consideration of

the Government.

(b) The Planning Commission had set up a Task Force in June, 2010, to review
the operational difficulties in implementation of SCSP. The Task Force had, inter-alia,
recommended differential earmarking of funds under SCSP by Central Ministries/

Departments.

To give effect to the strategy for effective implementation of SCSP adopted in the
Twelfth Five Year Plan, an Inter-Ministerial Committee was constituted by the Planning
Commission during 2013, which inter-alia, has recommended certain modification in
the implementation of SCSP guidelines. Based on these recommendations, the Planning
Commission has issued revised guidelines to all the Central Ministries/Departments, and
States/Union Territories identified for earmarking outlays for SCSP, to inter-alia estimate
gaps, prioritise development needs of the SCs and orient the Schemes to bridge the gaps. The
Schemes designed under SCSP should yield direct and quantifiable benefits to SC individuals,
SC household and SC habitations. The funds so earmarked shall be non- divertible.

Empowerment of transgender community

3168. SHRI TIRUCHI SIVA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether Government has taken steps to enable the economic and social

empowerment of the transgender community;

(b) whether they have access to medical care and other facilities like separate public

toilets;

(c)  whether they have been granted quotas in education and jobs as directed by the

Supreme Court in its landmark judgement on April 15, 2014, if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI SUDARSHAN BHAGAT): (a) to (d) An Expert Committee
was constituted in the Ministry to make an in-depth study of the problems being faced by
the Transgender Community and suggest suitable measures to ameliorate their problems.

The Committee submitted its report on 27th January, 2014.
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On 15th April, 2014, the Hon'ble Supreme Court in a Writ Petition (Civil) No.
400/2012 filed by National Legal Services Authority (NLSA) has delivered its judgement
on the issues of Transgender Persons, directing the Central and State Governments to
take various steps for the welfare of the transgender community and also to examine the
recommendations of the Expert Committee based on the legal declaration made in the

above said judgment and implement them.

An Inter Ministerial Committee has been constituted to purse implementation of the

Expert Committee's recommendation in the light of Supreme Court's Judgement.
Welfare of elders in Uttarakhand

3169. SHRI TARUN VIJAY: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether the number of old and helpless men and women in the country has

increased during the last few years;
(b) if so, the details thereof, State-wise including Uttarakhand; and

(c) the number of Government and private institutions engaged for their care/

welfare?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI SUDARSHAN BHAGAT): (a) and (b) As per census 2011, the
population of Senior citizens in the country has increased from 7.7 crore (7.5%) in 2001
to 10.38 crore in 2011, which is 8.6 per cent of the total population. A statement showing
size of elderly population (aged 60+) by residence in States and Union Territories as per

census 2001 and 2011 is given in Statement-I (See below).

(¢) There is no data available/maintained with regard to the private institutions
engaged in the care/welfare of Senior Citizens. However, the Ministry of Social Justice
and Empowerment is implementing a Scheme namely, Integrated Programme for Older
Persons(IPOP) under which Grant-in-aid is given to implementing agencies i.e. Panchayati
Raj Institutions/Local bodies, Non-Governmental Voluntary Organizations, State Government
autonomous/subordinate bodies, Government Recognized Educational institutions, Youth
Organizations and in exceptional cases, State Governments/UT administrations for, inter-alia,
running of Old Age Homes, Day Care Centres, Mobile Medicare Units etc. The number of

NGOs and the projects assisted are given in Statement-II.
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Statement-1

State-wise Aged Population (60+) by sex and its percentage to
total population-2001 and 2011

(in lakhs)
Sl. No.  State/UT Total Population
In 2001 In 2011
1 2 3 4
I. Andhra Pradesh 57.88 82.78
2. Andaman and Nicobar Islands 0.17 0.25
3. Arunachal Pradesh 0.50 0.64
4. Assam 15.60 20.79
S. Bihar 55.01 77.07
6. Chandigarh 0.45 0.67
7. Chhattisgarh 15.04 20.04
8. Dadra and Nagar Haveli 0.09 0.14
9. Daman and Diu 0.08 0.11
10. NCT of Delhi 7.20 11.47
11. Goa 1.12 1.63
12. Gujarat 34.99 47.87
13. Haryana 15.84 21.94
14. Himachal Pradesh 5.48 7.03
15. Jammu and Kashmir 6.75 9.23
16. Jharkhand 15.79 23.57
17. Karnataka 40.62 57.91
18. Kerala 33.36 41.93
19. Lakshadweep 0.04 0.05
20. Madhya Pradesh 42.81 57.13
21. Mabharashtra 84.55 111.07
22. Manipur 1.45 1.88
23. Meghalaya 1.06 1.39
24. Mizoram 0.49 0.69
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1 2 3 4

25. Nagaland 0.90 1.03
26. Odisha 30.39 39.84
27. Puducherry 0.81 1.20
28. Punjab 21.92 28.66
29. Rajasthan 38.10 51.12
30. Sikkim 0.29 0.41
31. Tamil Nadu 55.07 75.10
32. Tripura 2.33 2.90
33. Uttar Pradesh 116.49 154.40
34. Uttarakhand 6.54 9.01
35. West Bengal 57.00 77.42

ToTAL 766.22 1038.37

Source: Census of India 2001 and 2011

Statement-I11

State-wise no. of proposals received and assisted under the Integrated
Programme of Older Persons (IPOP) Scheme during 2013-14

S1. No. States/UTs

Proposals received No. of NGO No. of projects

covered assisted
1 2 3 4 5
ROC
1. Andhra Pradesh 116 61 91
2. Bihar 2 2 2
3. Chhattisgarh 2 1 1
4. Goa 0 0 0
5. Gujarat 0 0 0
6. Haryana 18 14 18
7.  Himachal Pradesh 1 2 4
8. Jammu and Kashmir 0 0 0
9. Jharkhand 0 0 0
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1 2 3 4 5
10. Karnataka 45 17 22
11.  Kerala 2 2 4
12.  Madhya Pradesh 5 3 3
13.  Mabharashtra 26 30 40
14.  Odisha 105 44 98
15.  Punjab 7 5 6
16.  Rajasthan 2 3 6
17.  Tamil Nadu 35 8 11
18.  Uttar Pradesh 20 11 16
19.  Uttarakhand 5 4 6
20.  West Bengal 52 23 S5
UTs
21.  Andaman and Nicobar Islands 0 0 0
22.  Chandigarh 0 0 0
23. Dadra and Nagar Haveli 0 0 0
24. Daman and Diu 0 0 0
25.  Lakshadweep 0 0 0
26.  Delhi 5 4 3
27.  Puducherry 0 0 0
NE Region States
28.  Arunachal Pradesh 1 0 0
29.  Assam 25 7 10
30. Manipur 36 14 17
31.  Meghalaya 0 0 0
32.  Mizoram 1 0 0
33.  Nagaland 0 0 0
34.  Sikkim 1 0 0
35.  Tripura 4 0 0
TortaL 516 255 413
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Blacklisted NGOs

3170. SHRI AMBETH RAJAN: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether Government has any mechanism to monitor the functions of NGOs,
Foundations, Organisations etc., which are engaged in the welfare activities of SCs/STs,
if so, the details thereof; and

(b) details of NGOs, Foundations, Organisations etc., which have been blacklisted
due to unsatisfactory function, during the last 5 years?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI SUDARSHAN BHAGAT): (a) Monitoring of functioning
of the NGOs etc., receiving financial assistance from the Ministry of Social Justice and
Empowerment and Ministry of Tribal Affairs engaged in the welfare activities of Scheduled
Castes and Scheduled Tribes respectively, is ensured inter-alia through:—

(i) Mandatory annual inspection by District Authorities.

(i)  Scrutiny of proposals by Multidisciplinary State Level Committees for Voluntary
Efforts every year.

(i)  Mandatory submission of audited statements of accounts as well as Utilisation

Certificate pertaining to the releases.

(iv)  The schemes/programmes implemented through NGOs are also monitored by
respective State Govemment/UT Administrations.

(v)  Inspection of NGOs across all States/ UTs by officers of the Ministry.

(b) The Scheduled Caste, Scheduled Tribe Welfare and Development Society, New
Delhi was blacklisted in 2012. Later on, this project was again inspected and the NGO
was de-blacklisted in 2014. Recently, another complaint has been received against this

organisation through Central Vigilance Commission. The matter is under examination.
Special schemes for differentially abled children

3171. SHRI P. RAJEEVE: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state :

(a) whether the Ministry has any coordination with other Ministries to protect the
interest of the differentially abled children, if so, the details thereof; and

(b) whether the Ministry has any plans to take initiative to formulate special schemes
for children suffering from autism and cerebral palsy; and if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI SUDARSHAN BHAGAT): (a) Rehabilitation of Persons
with Disabilities requires multi-pronged and multi-sectoral approach. The Department of
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Disability Affairs has been in correspondence with other Ministries/Departments to protect
the interest of Persons with Disabilities especially in the matters of creating barrier free
physical environment, allocation of three per cent of budget available in poverty alleviation
programmes, implementation of reservation of three per cent of vacancies in Government
establishments etc. for the Persons with Disabilities.

(b) The National Trust for Welfare of Persons with Autism, Cerebral Palsy, Mental
Retardation and Multiple Disabilities has been implementing a number of schemes for
providing support to the Persons with Disabilities suffering from Autism, Cerebral Palsy,

Mental Retardation and Multiple Disabilities. Some the important schemes are:-

On-line Autism Information and Resource Centre Portal: The Autism Resource
Centre has been developed with a view to bring correct information to families and parents

about autism. The portal address is www.autismresourecenter.in.

Aspiration-Early Intervention Program (Day Care Centre): For school readiness
by early intervention for children up to 6 years of age with 'developmental disability'.

Samarth (Residential Care Scheme): Provides short term and long term stay
facilities for adults and destitute children.

Niramaya (Health Insurance Scheme): A health insurance scheme for persons with
Autism, Cerebral Palsy, Mental Retardation and Multiple Disabilities providing health
insurance coverage of I 1.0 lakh. Other features are no pre-insurance medical test and
treatment on reimbursement basis. The scheme is free for BPL beneficiaries. However,
premium of ¥ 250/- per annum for family income upto I 15000/- and ¥ 500 /- per annum
for others.

Gyan Prabha (Scholarship Scheme): Provides scholarship of ¥ 1000 /- per month
for pursuing vocational training/professional courses leading to skill development and
employment for persons with disabilities.

Sahyogi - Care Givers Training and Deployment Scheme: Care Givers Cell
(CGCs) have been set up in selected NGO Centers across the country to provide Care
Givers Training Program by trained professionals.

Uddyam Prabha (Incentive) Scheme: Persons with disabilities covered under the
National Trust Act, are given interest subsidy up to 5% in case of BPL and 3% in case
of others if they avail loan from banks or financial institutions for carrying out income
generating ventures. Loan can be availed individually or in a group of any size but the

incentive is limited to 5 years on loan up to X 1 lakh per person.

Badhte Kadam: A pan India Multimedia Awareness Raising Programme to raise
awareness among parents and persons with disabilities. This programme is conducted
across the country in coordination with the State Nodal Agency Centers (SNACs) and
Registered Organizations.
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De-addiction centres at tourist destinations

3172. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) whether Government proposes to launch drug awareness campaign at the
places of the country, which are recognized as foreign tourist destinations, if so, the details
thereof;

(b) whether Government also proposes to open up new de-addiction centres for

the local residents, at such places; and
(c) the details of the amount likely to be sanctioned for the purpose, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI SUDARSHAN BHAGAT): (a) The Ministry of Social Justice
and Empowerment provides financial assistance under the "Central Sector Scheme of
Assistance for Prevention of Alcoholism and Substance (Drugs) Abuse" to Non Governmental
Organizations, Panchayati Raj Institutions, Urban Local Bodies etc. for infer-alia running
and maintenance of Integrated Rehabilitation Centers for Addicts (IRCAs). Apart from
identification of addicts for motivational counselling and for detoxification and whole person
recovery at various places of the country, the IRCAs also undertake preventive education

and awareness generation programmes.

The Ministry undertakes the following steps to to prevent drug abuse in the

country:

1. International Day against drug abuse and illicit trafficking is observed on
26th June every year. As part of this programme, rallies, paintings, campaign,
workshops, seminars etc. are organized at the national as well as state level. On
this occasion, National Awards for outstanding services in the field of prevention
of alcoholism and substance (drug) abuse are conferred on institutions/

individuals to encourage them and recognize their efforts.

2. Information regarding ill-effects of drug abuse is also disseminated in regional
languages through the All India Radio programme "Sanwarti Jayen Jeevan ki
Rahen".

(b) Under the Scheme, assistance is provided to the eligible organizations for
running and maintenance of the de-addiction centres in the country on the basis of the
recommendations of the concerned State Governrnents/UT Administrations.

(¢) The Budget Estimate for the above Scheme for 2014-15 is ¥ 51 crore. A
Statement Showing state-wise details of allocation made for 2014-15 for release to existing
as well as new IRCAs is given in Statement.
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Statement
National allocation for the year 2014-15 under the central
sector scheme of assistance for prevention of alcoholism
and substance (drugs) abuse
(X in lakh)
SI. No. Name of the State/ Union Territory Notional Allocation proposed for
2014-15
1. Andhra Pradesh 325
2. Bihar 225
3. Chhattisgarh 40
4.  Goa 20
5. Gujarat 100
6.  Haryana 190
7. Himachal Pradesh 50
8. Jammu and Kashmir 40
9. Jharkhand 40
10.  Karnataka 350
11.  Kerala 300
12.  Madhya Pradesh 210
13.  Mabharashtra 470
14.  Odisha 400
15.  Punjab 415
16.  Rajasthan 190
17.  Tamil Nadu 300
18.  Uttar Pradesh 400
19.  Uttarakhand 50
20.  West Bengal 210
21.  Chandigarh 5
22.  Delhi 110
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SI. No. Name of the State/ Union Territory Notional Allocation proposed for
2014-15

23.  Puducherry 5
24.  Andaman and Nicobar Islands 5
25.  Lakshadweep 5
26.  Daman and Diu 5
27.  Dadra and Nagar Haveli 5
28.  Arunachal Pradesh 20
29.  Assam 200
30.  Manipur 205
31.  Meghalaya 30
32. Mizoram 110
33.  Nagaland 45
34,  Tripura 5
35. Sikkim 20

GraND ToTAL 5100

Implementation of SCP and SCSP

13173. DR. SATYANARAYAN JATIYA: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) the objectives and system for effective implementation of the earlier 'Special
Component Plan' and the present Scheduled Castes Sub Plan for the development and
upliftment of Scheduled Castes and the manner in which it helps the people of Scheduled
Castes in getting jobs directly and their upliftment; and

(b) the total number of Scheduled Castes who have directly benefited from the
said schemes during the last three years and the number of people benefited thereby in
reference to Madhya Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI SUDARSHAN BHAGAT): (a) As informed by Planning
Commission, the strategy of Scheduled Castes Sub Plan (SCSP) (earlier known as Special
Component Plan for Scheduled Castes) is in force since 1979-80, to ensure proportionate
flow of Plan recourses for the development of Scheduled Castes both in physical and
financial terms across Central Ministries/Departments and States/Union Territories (UT)

tOriginal notice of the question was received in Hindi.
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at least in proportion to the Scheduled Castes (SC) population. Guidelines on formulation,
implementation and monitoring of SCSP issued by the Planning Commission inter-alia,
require concerned Central Ministries/Departments and States/UTs to earmark funds under
SCSP from the Plan outlay, at least in proportion to the percentage of SC population in
the Country/State/UT.

The objective of the SCSP is to bridge the gap between Scheduled Castes and others
through accelerating the development of SCs by securing to them:-

(i)  Human resource development by enhancing their access to education and health
services;

(il))  Enhancing quality of life by providing basic amenities to SC individuals or SC
households;

(i)  Reduction in poverty and unemployment, creation of productive assets and
income generating opportunities.

(b) Scheduled Castes have been specified under Article 341 of the Constitution,
and are eligible to the benefits provided under various Schemes. 15.62% of the population
of Madhya Pradesh consists of Scheduled Castes. Database of the SC beneficiaries under
the State's SCSP is not maintained centrally by the Central Government.

Revision of OBC list

3174. SHRI DEVENDER GOUD T.: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether Section 11 of National Commission for Backward Classes (NCBC)
Act, 1993 mandates revision of list of OBCs once in every ten years;

(b) if so, is it a fact that the list has not been revised over the last more than 20
years, if so, the reasons therefor; and

(c) what efforts the Ministry would make to revise the Other Backward Classes
(OBC) list?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI SUDARSHAN BHAGAT): (a) Yes. As per Section 11(1) of the
National Commission for Backward Classes (NCBC) Act, 1993 the Central Government
may at any time, and shall, at the expiration of ten years from the coming into force of
this Act and every succeeding period of ten year thereafter, undertake revision of the lists
with a view to excluding from such lists those classes who have ceased to be backward
classes or for including in such lists new backward classes.

(b) Yes. The NCBC could not carry out decadal review in the absence of the
availability of the requisite data from the States/Union Territories.

(c) Itwasdecided that the exercise of undertaking decadal review may be commenced
after the results of the Below Poverty Line (BPL)-cum-Caste Census is available.
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Sending of first Indian to Moon

3175. DR. E.M. SUDARSANA NATCHIAPPAN: Will the PRIME MINISTER be
pleased to state:

(a) whether Government is having clear road map to make the CHANDRAYAN-II
successful; and

(b) if so, the milestones to send the first Indian to the Moon?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA
SINGH): (a) Indian Space Research Organisation (ISRO) and Russian Federal Space
Agency (ROSCOSMOS) have been pursuing Chandrayaan-2 as a joint mission under which,
ROSCOSMOS had the responsibility for the Lander and ISRO had the responsibility to
realize the Rover Module, Orbiter and the launch by GSLV.

Consequent to the failure of the Russian-led sample return mission to Phobos (one
of the moons of Mars), ROSCOSMOS communicated the shift in the approach for India-
Russia joint mission, in May 2012, which called for a major programmatic realignment

and lead to re-definition of Chandrayaan-2, with an Indian Lander.

Subsequently, based on the recommendations of an integrated programmatic review
conducted at ISRO, Chandrayaan-2 has been reconfigured with an Indian Orbiter, Lander
and Rover for in-situ investigation of the lunar surface. The revised Chandrayaan-2 project
with Indian Lander is currently under process in ISRO for approval by the Government.

Based on the assessment of the project is likely to be completed by 2016-2017.

(b) The Chandrayaan-2 is an unmanned mission to Moon. There is no immediate

plan for manned mission to Moon.
Request for launching of satellite
3176. SHRI D.P. TRIPATHI: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that requests from a number of countries for launching their
satellites in India has been received;

(b) if so, whether ISRO has only two satellite launch pads and which are affected
during the cyclone season; and

(c) the steps Government is taking for setting up of new launching sites?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA
SINGH): (a) Yes, Sir.

(b) Indian Space Research Organisation (ISRO) has two satellite launch pads at
Satish Dhawan Space Centre, Sriharikota, which is the main spaceport of the country.
These launch pads have been built with state-of-the-art technology and also are designed
and built to withstand cyclones.
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(¢) An expert committee constituted by the Government is carrying out detailed
analysis considering the launch requirements for next decade, azimuth corridor for flight.
path, impact points of spent stages, safety zones, and mission requirements. The report of
the committee is expected to be finalized by October, 2014

Launching of GSAT-SP

3177. SHRI BAISHNAB PARIDA: Will the PRIME MINISTER be pleased to

state:

(a) the status of launching the next generation communication Satellite
(GSAT-SP);

(b) towhat extent this would help spread and linkage in the telemedicine initiative,

which is gaining stream across the country; and

(c) the time-frame within which the above system would cover the entire medical

field at the grass root level in the country?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR.JITENDRA
SINGH): (a) A communication satellite designated as GSAT-5P carrying 24 C-band
and 12 Extended C-band transponders was launched on December 25, 2010 on-board
GSLV-F06, which could not accomplish the mission due to launch failure. There is no

Indian communication satellite designated as GSAT-5P, referred in the question.

(b) The transponder capacity on GSAT-5P was planned to augment the INSAT/
GSAT capacity for supporting ongoing satellite communication services including
telemedicinc. GSAT-12 satellite launched subsequently, on July 15, 2011 is providing
linkage for the telemedicine network to the extent of supporting 384 telemedicine centres

in the country.

(c) Telemedicine centres are established based on need and support from State
Govemments/NGOs. The expansion of Telemedicine centres is an ongoing process and
the same is carried out based on the proposals received from State Governments/NGOs,

technology and connectivity needs and fund availability.
Estimation of per-capita income and gross domestic product

3178. DR. T. N. SEEMA: Will the Minister of STATISTICS AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) whether Government has estimated per-capita income and gross domestic
product in the country during each of the last three years and the current year, if so, the

details thereof, State-wise;

(b) whether Government has prepared any list of poor States;
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(c) if'so, whether per-capita income in such States is lower than the national average

and if so, the details thereof and the reasons therefor; and

(d) the measures taken/proposed to be taken by Government to increase the per-

capita income and reduce the impact of inflation on income and poverty?

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION (SHRIINDERJIT SINGH RAO): (a) State estimates of
Per Capita income and Gross Domestic Product are compiled by concerned State Governments.
The estimates available for the last three years are given in Statement (See below).

(b) No, Sir.
(c) Does not arise.

(d) The Government has undertaken several steps to increase per-capita income in
the country. The steps include skill development in both rural and urban areas; proposals to
boost agriculture including technology driven second green revolution with focus on higher
productivity; development of industrial corridors with emphasis on Smart Cities linked
to transport connectivity to spur growth in manufacturing; incentives for the sectors like
power, food processing and packaging machinery; and rationalization of duties of specific
commodities-all of which are likely to result in high growth in production, improved
employment opportunities and hence, higher per capita income.

Similarly, to contain inflation, some of the measures taken by the Government
recently include recommending the delisting of fruits and vegetables from the purview
of Agricultural Produce Marketing Committee Acts of the States; reducing import duties
for wheat, onion, pulses and refined edible oils; banning export of certain edible oils and
pulses; imposing stock limits to prevent hoarding and black marketing in the case of select
essential commodities; suspending Futures trading in rice, urad and tur; inclusion of onions
and potatoes under the purview of stock holding limits under the Essential Commodities
Act, 1955. The Union Budget 2014-15 outlines the measures to bring down inflation on a
sustainable basis that infer-alia include: laying emphasis on bringing technology driven
second green revolution with focus on higher productivity and "Protein revolution";
establishing a Price Stabilization Fund to mitigate the risk of price volatility in the
agriculture produce; accelerating the setting up of a National Market and re-orientation
of State APMC Acts; encouraging farmers' markets in towns to enable the farmers to sell
their produce directly; restructuring FCI on priority basis and reducing transportation and
distribution losses and improving efficacy of the public distribution system.

Apart from the above administrative and fiscal measures taken by the Government,
the Reserve Bank of India (RBI) has taken necessary monetary measures to moderate
demand to levels consistent with the capacity of the economy, with a view to containing

inflation and anchoring inflation expectations.
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State-wise Per Capita Income and Gross Domestic Product at current prices:

SIl. No. State Per Capita Income (3) Gross Domestic Product
(R in crore)
2011-12  2012-13 2013-14 2011-12 2012-13 2013-14
1 2 3 4 5 6 7 8
1. Andhra Pradesh 69742 78958 88876 662592 754409 854822
(undivided)*
2. Arunachal 68667 76218 84869 10396 11817 13491
Pradesh
3. Assam 36415 40475 46354 125820 141621 162652
4. Bihar 22582 27202 31229 243269 296153 343054
5. Chhattisgarh 48366 52983 58297 144382 163461 185060
6. Goa 211570 200514 NA 43255 42407 NA
7. Gujarat 87175 96976 NA 594563 670016 NA
8. Haryana 106358 119158 132089 298786 339451 383911
9. Himachal 75185 83899 92300 64957 73710 82585
Pradesh
10. Jammu and 46734 52250 58593 68185 77558 87319
Kashmir
11. Jharkhand 36554 40238 46131 135618 151655 172773
12. Karnataka 68053 76578 84709 455212 519109 582754
13. Kerala 78387 88527 NA 307906 349338 NA
14. Madhya Pradesh 37979 44989 54030 311670 372171 450900
15. Maharashtra 93748 103991 114392 1175419 1323768 1476233
16. Manipur 34518 36937 NA 11083 12484 NA
17. Meghalaya 50316 52090 58522 17199 18296 21045
18. Mizoram 53624 63413 NA 6890 8363 NA
19.  Nagaland 63781 70274 77529 13859 15676 17749
20. Odisha 41876 49241 54241 214583 255459 288414
21. Punjab 76895 84526 92638 256374 285165 317054




174 Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4 5 6 7 8

22. Rajasthan 52735 59097 65098 403422 459215 513688
23. Sikkim 130127 151395 176491 8907 10473 12377
24. Tamil Nadu 89050 98628 112664 667202 744859 854238
25. Tripura 54077 60963 NA 20982 23855 NA

26. Uttar Pradesh 30071 33616 37630 685292 782285 890265
27. Uttarakhand 85372 92191 103349 97858 107868 122433
28. West Bengal 53383 61352 69413 528316 612701 700117

29. Andaman and 89642 97687 107418 4994 5633 6150
Nicobar Islands

30. Chandigarh 136883 141926 156951 22826 25046 29076
31. Delhi 166883 192587 219979 296957 348221 404576
32. Puducherry 103149 114034 148784 14661 16769 21061

ALL INDIA 61855 67839 74380 8391691 9388876 10472807

* Separate estimates for Telangana are not available:
NA: Not Available.

Proposal to enhance the amount under MPLADS

13179. SHRI LAL SINH VADODIA: Will the Minister of STATISTICS AND
PROGRAMME IMPLEMENTATION be pleased to state:

(a) whether Government has received any proposal with regard to enhancement of
the amount of rupees five crores given to every Member of Parliament of the country under
MPLADS for taking up works in his/her constituencys; if so, the details thereof; and

(b) whether Government proposes to enhance the said amount to the tune of seven
crores; if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING, MINISTRY
OF STATISTICS AND PROGRAMME IMPLEMENTATION (SHRI INDERJIT SINGH
RAO): (a) The Lok Sabha Committee on MPLADS in its sitting held on 02.07.2013 had
recommended that Ministry of Statistics and Programme Implementation should take
expeditious steps to increase the annual allocation per Member of Parliament from rupees

Sth crore to rupees 10 crore.

(b) The matter is under examination in consultation with the Ministry of

Finance.

TOriginal notice of the question was received in Hindi.
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ST status to Pahari and Argon of Jammu and Kashmir

3180. SHRI G. N. RATANPURI: Will the Minister of TRIBAL AFFAIRS be
pleased to state:

(a) whether the Ministry has received recommendations from Jammu and Kashmir
Government to declare Pahari and Argon population of Jammu and Kashmir as Scheduled
Tribes;

(b) if so, the status of these recommendations; and

(c) whether Government of India will include these two tribes in the Scheduled
Tribes of India?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MANSUKHBHAI DHANJIBHAI VASAVA): (a) Yes, Sir.

(b) and (c) The Government of India on 15-6-1999 (further amended on 25-6-2002),
has laid down the modalities for determining the claims for inclusion in, exclusion from
and other modifications in the Orders specifying lists for Scheduled Castes and Scheduled
Tribes. According to these modalities, only those proposals which have been recommended
and justified by the concerned State Government/Union Territory Administration and
concurred with by the Registrar General of India (RGI) and the National Commission for
Scheduled Tribes (NCST) are to be considered for amendment of legislation.

The proposal for inclusion of "Pahari" speaking people in the list of Scheduled Tribes
of Jammu and Kashmir State has been processed as per above modalities.

The proposal for inclusion of " Argon" community in the list of Scheduled Tribes of Jammu
and Kashmir was processed as per extent modalities and was not supported by RGIL.

Protection of Toto Tribal families

3181. SHRI SUKHENDU SEKHAR ROY: Will the Minister of TRIBAL AFFAIRS
be pleased to state:

(a) whether Government has any special programme for protection of rarest tribes
of India on the verge of extinction, if so, the details thereof, if not, the reasons therefor;
and

(b) if so, what special assistance is being extended to existing only 25 rarest Toto
Tribal families at Toto Para in Jalpaiguri district of West Bengal for protection of their
language, culture and human existence, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMANSUKHBHAI DHANJIBHAI VASAVA): (a) Among scheduled tribes, there are
certain tribal communities who have declining or stagnant population, low level of literacy,
pre-agricultural level of technology and are economically backward. 75 such groups in
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17 States and 1 Union Territory have been identified and categorized as Particularly
Vulnerable Tribal Groups (PVTGs). Besides other schemes being implemented by this
Ministry for the development of STs including PVTGs, this Ministry is exclusively
implementing a Central Sector Scheme namely "Development of Particularly Vulnerable
Tribal Groups" for overall development of Particularly Vulnerable Tribal Groups (PVTGs).
Under the Scheme, State Governments submits Conservation-cum-Development (CCD)
Plans on the basis of their requirement. The scheme is extremely flexible because it enables
every State to focus on areas that they consider to be relevant to their PVTGs and their
Socio-cultural environment including their identity and culture. 100% grants-in-aid are
made available to States as per the provisions of the scheme.

(b) State Government of West Bengal had submitted their CCD Plan for the Twelfth
Five Plan Period for the development of three PVTGs in West Bengal, namely Birhor,
Lodhas and Totos. As per the CCD plan, the Totos living in Totopara, an isolated village
of Madarihat Block in Jalpaiguri District, have a total of 314 families having a population
of 1387. Funds are released to States based on the availability of funds in a particular
financial year, proportionate to PVTG population of the State vis-a-vis PVTG population
of the country, receipt of requisite documents etc. No individual PVTG-wise funds are
released. During the year 2013-14 an amount of X 13.00 crore was released to Government
of West Bengal for development of 3 PVTGs including Totos in the Jalpaiguri district.

Spelling errors in SC/ST lists

+3182. DR. BHUSAN LAL JANGDE: Will the Minister of TRIBAL AFFAIRS be
pleased to state:

(a) whether there are several Scheduled Castes/Scheduled Tribes in Chhattisgarh
which have not been able to derive category benefits due to spelling/numerical errors; and

(b) whether the errors would be rectified to include Scheduled Tribes like Pathari,
Pardhi, Saunra, Sanwraa, Sadra, Sahra, Bhuiyan, Bhuyya, Bhinya, Abujhmadia, Pahari
Korwa, Bighiya, Rautiya, Sawariya, Kisan and Pardhan Paraghania and Scheduled Castes
like Chik, Gada, Cheek, Mahra, Maahra, Audhelia, Adholia, Adhoria, Adhoulia, Sut Sarathi
in the said list?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMANSUKHBHAI DHANJIBHAI VASAVA): (a) The Government of Chhattisgarh
has recommended for inclusion of tribes/Castes and modifications in the lists of Scheduled
Castes and Scheduled Tribes.

(b) The details are as under:—
In the List of Scheduled Tribes:—
(i) Pathari as synonym of Pardhan.

(i1) Pardhi (removal of area restriction).

+Original notice of the question was received in Hindi.
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(i)  Saunra as synonym of Sawar, Sawara.
(iv) Bhuiyan, Bhuyya as synonyms of Bharia Bhumia.

(v) Kisan as synonym of Nagesia, Nagasia.
(vi) Rautia
(vii) Parganiha, Pradhan as synonyms of Pardhan

In the List of Scheduled Castes:—

(1) Chik Ganda/Chik/Cheek as synonyms of Ganda, Gandi.

(i) Mahra, Mahara as synonyms of Mahar, Mehar, Mehra.
(iii) Audhelia, Adholia, Adhoria, Adhoulia as synonyms of Audhelia.

(iv) Soot Sarathi as synonyms of Ghasi, Ghasia.

These proposals have been processed accordance with modalities approved by the
Government of India on 15-6-1999 (further amended on 25-6-2002) for determining the claims for
inclusion in, exclusion from and other modifications in the Orders specifying lists for Scheduled
Castes and Scheduled Tribes. According to these modalities, only those proposals which have been
recommended and justified by the concerned State Government/Union Territory Administration
and concurred with by the Registrar General of India (RGI) and the National Commission for
Scheduled Tribes (NCST) are to be considered for amendment of legislation.

The 'Abhuj Maria' and 'Hill Korwa' communities have been included in entry no. 16
and 27 respectively in the list of Chhattisgarh State, through 'The Constitution (Scheduled
Tribes) Order (Amendment) Act, 2013 dated 18.09.2013.

Education level among tribals

13183. SHRI VIJAY GOEL:
SHRI PRABHAT JHA:

Will the Minister of TRIBAL AFFAIRS be pleased to state:

(a) whether it is a fact that despite constant assistance from Government the

education level among tribals in the country is still low;
(b) if so, the reasons therefor and the details thereof;

(¢) whether Government is contemplating to bring in comprehensive changes in

ongoing programmes for spreading education among the tribal people in the country; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMANSUKHBHAI DHANJIBHAI VASAVA): (a) to (d) As per information furnished
by the Ministry of Human Resource Development, the Sarva Shiksha Abhiyan (SSA),

FOriginal notice of the question was received in Hindi.
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which is the main vehicle for implementation of the provisions of the RTE Act, 2009,
provides for free and compulsory elementary education to all children in the age group
of 6 to 14 years, including the children of tribal areas. Under SSA Programme, 109 tribal
concentrated districts have been identified to focus programmatic interventions. 12% of
the total outlay for SSA is targeted to these 109 tribal concentrated districts in 2014-15.
To improve the infrastructural facilities of tribal areas, SSA provides for opening of new
schools, construction of school buildings, construction of additional classrooms, Kasturba
Gandhi Balika Vidyalayas (KGBV) and residential schools/hostels.

The Ministry of Tribal Affairs is re-engineering some of the existing schemes under
the Umbrella Scheme of Education for ST Children. The Ministry, with its mandate of
critical gap filling, is re-engineering the education schemes, wherein the existing schemes
are merged and subsumed under an Umbrella Scheme. The merger and reorganization
of the existing schemes is expected to expand the scope and flexibility of interventions
that are presently available under the individual stand-alone schemes. It would provide a
cafeteria mode of options for States and Union Territories to draw upon, according to their
specific needs and priorities in a bottom up approach. The objective of re-engineering is
to provide adequate educational infrastructure for STs and incentive for education for ST
children through scholarships. This is to be achieved through convergence of schemes
of line Ministries along with simplification of process for availing scholarships and also
through technological aids in improving learning activities. The Umbrella Scheme subsumes

following existing schemes of the Ministry of Tribal Affairs.
(i)  Establishment and strengthening of Ashram Schools.
(i)  Establishment and strengthening of Hostels.
(i) Vocational Training in Tribal areas.
(iv)  Pre Matric Scholarships.
(v)  Post Matric Scholarships and Upgradation of Merit.
Funds for minor forest produce in Maharashtra

13184. SHRI RAMDAS ATHAWALE: Will the Minister of TRIBAL AFFAIRS be

pleased to state:

(a) whether Central Government has received any proposal for sanction of funds

for Minor Forest Produce (MFP) from Government of Maharashtra;

(b) if so, the details thereof, as on date and the current status of this proposal,

and

+Original notice of the question was received in Hindi.
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(c) the time-frame fixed for finalising this proposal along with the reasons for the

delay in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMANSUKHBHAI DHANJIBHAI VASAVA): (a) No, Sir. The Government has not

received proposal from Government of Maharashtra this year.
(b) and (c) Do not arise in view of (a) above.
ST status to fishermen of Andhra Pradesh

3185. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(a) whether it is a fact that there have been demands from various States to grant

ST status to identified communities, if so, the details of such demands, State-wise;

(b) whether Andhra Pradesh Government has been requesting to grant fishermen

ST status, if so, what action has been taken on the same; and

(¢) whether it is also a fact that Government has decided to grant ST status to six
Assam communities now, if so, the details of the same and what decision has been taken

on the similar demands from other States, particularly Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MANSUKHBHAI DHANJIBHAI VASAVA): (a) A Statement indicating the State/UT-wise

number of proposals for granting ST status is given in Statement (See below).
(b) No, Sir.

(c) The Government of India on 15-6-1999 (further amended on 25-6-2002),
has laid down the modalities for determining the claims for inclusion in, exclusion
from and other modifications in the Orders specifying lists for Scheduled Castes
and Scheduled Tribes. According to these modalities, only those proposals which
have been recommended and justified by the concerned State Government/Union
Territory Administration and concurred with by the Registrar General of India (RGI)
and the National Commission for Scheduled Tribes (NCST) are to be considered for

amendment of legislation.

The proposals for inclusion of communities in list of STs of Assam State (i.e Koch
Rajbongshi, Tai-Ahom, Moran, Matak, Chutia, and Tea and Ex-Tea Garden) as well
as proposals of the States/UTs for inclusion of communities in list of STs have been

processed as per the modalities.
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The State-wise No. of Proposals for granting ST States

SI. No.  Name of the States/UTs Number of proposals
1. Andhra Pradesh 2
2. Arunachal Pradesh 1
3. Assam 44
4. Bihar 3
5. Chhattisgarh 34
6. Goa 2
7. Jammu and Kashmir 3
8. Jharkhand 17
9. Karnataka 49

10. Kerala 4
11. Madhya Pradesh 17
12. Odisha 102
13. Sikkim 11
14. Tamil Nadu 42
15. Tripura 1
16. Uttarakhand 1
17. Uttar Pradesh 8
18. West Bengal 12
19. Puducherry 7

state:

(@)

Rights of tribals and forest dwellers

in India, State-wise and district-wise;

3186. SHRI VIVEK GUPTA: Will the Minister of TRIBAL AFFAIRS bleased to

the total number of tribal and other traditional dwellers living in forest villages

(b) whether Government is aware of tribal and other traditional dwellers living in

forest villages that are denied the privileges under the Forest Land Area Act and the normal

rural development activities and are treated as encroachers of the land in which they have

been living for centuries, if so, the details in this regard; and

(c)

village as revenue villages and give their entitlements?

the measures taken or proposed to be taken by Government to recognize such
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THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MANSUKHBHAI DHANJIBHAI VASAVA): (a) Details in respect of tribal and
other traditional dwellers living in forest villages in the country are maintained by the
respective State/Union Territory Governments.

(b) It wasrecognized that the adverse living conditions of many tribal families living
in forests was on account of non-recognition and vesting of pre-existing rights. To address
this, a landmark legislation viz. Scheduled Tribes and Other Traditional Forest Dwellers
(Recognition of Forest Rights) Act, 2006, has been enacted to recognize and vest the forest
rights and occupation of forest land in forest dwelling Scheduled Tribes and other traditional
forest dwellers, who have been residing in such forests for generations, but whose rights
could not be recorded. This Act not only recognizes the rights to hold and live in the forest
land under the individual or common occupation for habitation or for self-cultivation for
livelihood, but also grants several other rights to ensure their control over forest resources
which, inter-alia, include right of ownership, access to collect, use and dispose of minor
forest produce, community rights such as nistar; habitat rights for primitive tribal groups
and pre-agricultural communities; right to protect, regenerate or conserve or manage any
community forest resource which they have been traditionally protecting and conserving for
sustainable use. The Act also provides for diversion of forest land for public utility facilities
managed by the Government, such as schools, dispensaries, fair price shops, electricity and
telecommunication lines, water tanks, etc. with the recommendation of Gram Sabhas. In
addition, several schemes have been implemented by the Ministry of Tribal Affairs for the
benefit of tribal people, including those in the forest areas such as "Mechanism for marketing
of Minor Forest Produce (MFP) through Minimum Support Price (MSP) and development
of Value Chain for MFP". Funds are released out of Special Central Assistance to Tribal
Sub Plan for infrastructure work relating to basic services and facilities viz. approach roads,
healthcare, primary education, minor irrigation, rainwater harvesting, drinking water,
sanitation, community halls, etc. for development of forest villages.

(¢) Under Section 3(1) (h) of the Scheduled Tribes and Other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006, the rights of settlement and conversion of
all forest villages, old habitations, un-surveyed villages and other villages in forest, whether
recorded, notified, or not, into revenue villages have been recognized as one of the forest
rights of forest dwelling Scheduled Tribes and other traditional forest dwellers on all forest
lands. As per the provisions of the Act and the rules framed thereunder, the forest right related
to conversion of forest villages into revenue villages is to be adjudicated by the Gram Sabha,
Sub-Divisional Level Committee and the District Level Committee as per the laid down
procedure, like any other forest right specified in the Act. The Ministry of Tribal Affairs has
issued guidelines on 8.11.2013, inter-alia, impressing upon all the State/ UT Governments
to convert all such erstwhile forest villages, un-recorded settlements and old habitations into
revenue villages with a sense of urgency in a time bound manner. The conversion would
include the actual land use of the village in its entirety, including land required for current
or future community uses, like, schools, health facilities, public spaces etc.
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Development of Warangal as Smart City

3187. SHRIMATI GUNDU SUDHARANI: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) the progress made in the scheme to convert some cities as smart cities;

(b) whether it is not a fact that there have been demands to make Warangal as smart
city; and

(c) if so, what action has been taken by the Ministry on the above request?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) The scheme of smart cities is under consideration.

(b) Yes, Sir. Ministry of Urban Development had received a request letter from
Shrimati Gundu Sudharani MP (Rajya Sabha) on 12th March, 2013.

(¢) The development of Warangal as Smart city was not an admissible component
of INNURM scheme in the year 2013 which ended on 31-03-2014. Hon'ble M.P. was
accordingly informed.

Central Transport Policy

3188. SHRIRITABRATA BANERJEE: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether Government intends to introduce a Central Transport Policy as several
Acts and Rules, which have important implications in dealing with urban transport issues,
are administered by the Central Government;

(b) how Government is promoting the use of public transport in view of the

increasing air pollution; and

(¢) whether Government intends to put a limit on the number of personal vehicles
owned by a household, and if not, the reasons therefor?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) The Central Government is already implementing Nation Urban Transport Policy
(NUTP) since 2006.

(b) To promote environmentally sustainable urban transport and to improve
environment-friendly transport, this Ministry has initiated Sustainable Urban Transport
Project (SUTP). The project aims to address the issue of mitigating climate change by
taking appropriate action with respect to the transport sector such as evolving integrated
land use and transportation plans, achieving a modal shift from private to public mode of
transportation, encouraging the use of non-motorised transport, improving fuel efficiency,
and encouraging use of alternate fuels, etc. This Ministry is also promoting use of public
transport by conducting various workshops, seminars and campaigns.
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(¢) No, Sir. There is no such proposal to put a limit on the number of personal
vehicles owned by a households. This Ministry is emphasizing on providing quick,
comfortable, reliable, safe, affordable and quality public transport as envisaged in the
National Urban Transport Policy, 2006 instead of regulating the number of personal
vehicles.

National Urban Sanitation Policy in Karnataka

3189.PROF. M.V.RAJEEV GOWDA: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether any schemes have been initiated recently in Karnataka in line with the
objectives of the National Urban Sanitation Policy, 2008;

(b) if'so, the details of schemes initiated, funds allotted and targets fixed/achieved
during the last three years and the current year for the State of Karnataka;

(¢) whether Government proposes to initiate a rating of Class-2, Class-3 and Class-4
cities on sanitation parameters, similar to the national rating exercise for Class-I cities; and

(d) if'so, the details thereof and the time by which such rating exercise is likely to
be conducted and the methodology that is likely to be applied for the same?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) and (b) Goverment of Karnataka has reported that as per the National Urban Sanitation
Policy, 2008, preparation of City Sanitation Plan (CSP) and its implementation is taken
up in the State of Karnataka in a phased manner. The CSPs for the 28 cities have already
been prepared by the State Government and the different components under the CSP
are taken up under different schemes/grants through different implementing agencies.
The State Government in the Budget of year 2014-15 has earmarked ¥ 775 lakh for
implementation of CSP in selected cities.

(¢) No, Sir.
(d) Does not arise in view of (c) above.
Regularisation of illegal colonies

+3190. SHRI K.C. TYAGI: Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether ownership rights have been given to those 895 illegal colonies
regularized in Delhi by Government;

(b) the number of illegal colonies in Narela zone which are proposed to be
regularized by Government, details thereof;

+Original notice of the question was received in Hindi.
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(¢) whether Tirthankar Nagar, Jain Colony also falls under Narela zone, if so,
whether Government proposes to regularize this colony; and

(d) if so, by when this colony will be regularized and if not, the reasons
therefor?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) Government of National Capital Territory of Delhi (GNCTD) has identified 895
unauthorized colonies for regularization. GNCTD has so far permitted the registration of
sale in transfer of property in respect of 312 unauthorized colonies on private lands.

(b) GNCTD is not administering the regularization of unauthorized colonies Zone
wise and the jurisdiction are Revenue District and Assembly Constituency-wise. GNCTD
has informed that out of 895 regularized unauthorized colonies there are 19 unauthorized

colonies falling in the Narela Assembly Constituency .

(c) and (d) The built up percentage of Tirthankar Nagar, Jain Colony as reported
by the Geospatial Delhi Ltd. (GSDL), was 26% and 30.81 % for the year 2002 and 2007
respectively, and as per provisions of the Regulations dated 24.03.2008 and its subsequent
amendments, this colony is not eligible for regularization.

JNNURM in big cities

3191. SHRI PRAVEEN RASHTRAPAL: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) the details of Jawaharlal Nehru National Urban Renewal Mission (JNNURM)
in big cities;

(b)  whether Municipal Corporations in the cities are allowed to purchase city buses
for urban population; and

(¢) whether Bus Rapid Transit System (BRTS) part and parcel of INNURM?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) There is no classification as big cities under Jawaharlal Nehru National Urban Renewal
Mission (JNNURM). Cities under INNURM are included on the basis of population as
per census 2001. 65 cities are covered under the Urban Infrastructure and Governance
(UIG) sub-mission of INNURM and all other towns/cities are covered under the Urban
Infrastructure Development Scheme for Small and Medium Towns (UIDSSMT). Details
of 65 Mission cities is given in Statement (See below).

(b) Municipal Corporations are vested with powers under State Acts. City buses
are, however, a permissible component under Public Transport for cities.

(c) Bus Rapid Transit System (BRTS) was a permissible component under
JNNURM.
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List of cities included under UIG/BSUP of JNNURM

S1. No. City/Urban Agglomeration

Name of the State

Population as per
2001 census

(in lakh)
1 2 3 4
(a) Mega Cities
1. Delhi Delhi 128.77
2. Greater Mumbai Mabharashtra 164.34
3. Ahmedabad Gujarat 45.25
4. Bangalore Karnataka 57.01
S. Chennai Tamil Nadu 65.60
6. Kolkata West Bengal 132.06
7. Hyderabad Andhra Pradesh 57.42
(b) Million-plus Cities
1. Patna Bihar 16.98
2. Faridabad Haryana 10.56
3. Bhopal Madhya Pradesh 14.58
4. Ludhiana Punjab 13.98
5. Jaipur Rajasthan 23.27
6. Lucknow Uttar Pradesh 22.46
7. Madurai Tamil Nadu 12.03
8. Nashik Mabharashtra 11.52
9. Pune Mabharashtra 37.60
10. Cochin Kerala 13.55
11. Varanasi Uttar Pradesh 12.04
12. Agra Uttar Pradesh 13.31
13. Amritsar Punjab 10.03
14. Visakhapatnam Andhra Pradesh 13.45
15. Vadodara Gujarat 14.91
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1 2 3 4

16. Surat Gujarat 28.11

17. Kanpur Uttar Pradesh 27.15

18. Nagpur Maharashtra 21.29

19. Coimbatore Tamil Nadu 14.61

20. Meerut Uttar Pradesh 11.61

21. Jabalpur Madhya Pradesh 10.98

22. Jamshedpur Jharkhand 11.04

23. Asansol West Bengal 10.67

24. Allahabad Uttar Pradesh 10.42

25. Vijayawada Andhra Pradesh 10.39

26. Rajkot Gujarat 10.03

27. Dhanbad Jharkhand 10.65

28. Indore Madhya Pradesh 16.40

(c) Identified cities/Urban Agglomerations (UAs) with less than one million

population

L. Guwabhati Assam 8.19
2. Itanagar Arunachal Pradesh 0.35
3. Jammu Jammu and Kashmir 6.12
4. Raipur Chbhattisgarh 7.00
5. Panaji Goa 0.99
6. Shimla Himachal Pradesh 1.45
7. Ranchi Jharkhand 8.63
8. Thiruvananthapuram Kerala 8.90
9. Imphal Manipur 2.50
10. Shillong Meghalaya 2.68
I1. Aizawal Mizoram 2.28
12. Kohima Nagaland 0.77
13. Bhubaneswar Odisha 6.58




Written Answers to

[7 August, 2014]

Unstarred Questions

187

1 2 3 4

14. Gangtok Sikkim 0.29
15. Agartala Tripura 1.90
16. Dehradun Uttaranchal 5.30
17. Bodh Gaya Bihar 3.94
18. Ujjain Madhya Pradesh 431
19. Puri Odisha 1.57
20. Ajmer-Pushkar Rajasthan 5.04
21. Nainital Uttaranchal 2.20
22. Mysore Karnataka 7.99
23. Pondicherry Pondicherry 5.05
24, Chandigarh Punjab and Haryana 8.08
25. Srinagar Jammu and Kashmir 9.88
26. Mathura Uttar Pradesh 3.23
27. Hardwar Uttaranchal 2.21
28. Nanded Mabharashtra 431
29. Porbander Gujarat 1.58
30. Tirupati Andhra Pradesh 2.28

Problems with DDA flats

3192. SHRTI PRAMOD TIWARI: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether it is a fact that residents of DDA flats Bindapur, Dwarka, New Delhi are
facing several problems viz. bad condition of roads, overflow of drains, lack of cleanliness

and non-maintenance of small gardens;
(b) whether it is also a fact that drinking water scarcity is prevalent in this area; and
(c) if so, the steps taken so far or proposed to be taken?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) The roads of Dwarka area, except some portion where action shall be taken after
the monsoon season, have been re-carpeted by DDA recently. South Delhi Municipal
Corporation (SDMC) has informed that the roads falling under their jurisdiction are

repaired immediately in case of any deterioration/damage to make it traffic worthy. The
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drains under the jurisdiction of SDMC are being desilted regularly to prevent the water
logging. 15 safai karamcharies have been deployed for cleanliness of DDA flats Bindapur,
Dwarka and proper sanitary condition are being maintained inside the colony. All parks in

the jurisdiction of DDA in Dwarka area being maintained by them.

(b) and (¢) DDA receives water from Delhi Jal Board (DJB) and further distributes
that to Bindapur and Dwarka area. The quantity of water received from DJB is less than the
requirement leading to water scarcity in the area. DDA is augmenting the water distribution

through water supply from tube wells to mitigate the problem.
Annual ranking of cities

3193. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether Government proposes to institute a procedure for annual ranking
of cities, against the metrics outlined in the stated objectives of the proposed urban

modernization programme, if so, the details thereof; and

(b) if not, the reasons therefor and the manner in which Government proposes to

address the gap between objectives and outcomes in its proposed programme?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) No, Sir.

(b) Does not arise.
Basic needs of big cities

3194. SHRI BASAWARAIJ PATIL: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) how Urban Development Ministry divides big cities in India, details thereof,

State-wise;
(b) in what manner Government helps big cities to meet their basic needs;
(¢) whether Government is aware about fast growing city population; and
(d) if so, the steps taken by Government to meet about growth challenges?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) Ministry of Urban Development does not define the concept of big cities. However,
under the Jawaharlal Nehru National Urban Renewal Mission (JNNURM), three categories

of cities were identified by the Ministry as per norms/criteria mentioned as under:—
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Category Cities/UAs Nos.

A Cities/UAs with 4 million plus population as per 2001 Census 07

B Cities/UAs with 1 million plus population but less 28

than 4 million as per 2001 Census

C Selected Cities/UAs (State capitals and other Cities/UAs of 30

religious/historic and touristic importance)

TotaL 65

(b) Urban Development is a State subject and the State Governments have to take
action for the infrastructure development of the cities. The Government of India, however,
supports States in their efforts for infrastructure development of cities through various
schemes.

(c¢) and (d) Yes, Sir. The Government is aware of the increase of population in the
cities and is in 'the process of introducing a new Mission for urban development.

Guidelines for National Urban Transport Policy

3195. SHRI MANSUKH L. MANDAVIYA: Will the Minister of URBAN
DEVELOPMENT be pleased to state the details of action taken by the Ministry as on date
in consultation with State Governments for formation of Special Guidelines for National
Urban Transport Policy, to tackle the traffic conjunction problem increasing very sharply day
by day resulting into unnecessary economical and environmental loss to the country?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
National Urban Transport Policy was formulated by Government of India in 2006, however,
Urban Development being a State subject, measures to ease/eradicate congestion in the cities
have to be taken by the States. Ministry of Urban Development has issued the following
two advisories to all States/UTs in order to take measures to control traffic congestion :-

(1) Anadvisory dated 15.1.2013 on introduction of Congestion Charging to issue
instructions to all concerned authorities for identifying the most congested arcas
in their cities, getting a proper study done on various aspects of congestion
charges as per city requirement and consider adopting congestion charging
system as a measure to decongest a particular area/CBD, increasing mode share
of cycling as well as public transport and increase the mobility of the people
besides controlling pollution.

(i) An advisory dated 11.7.2013 in which Ministry of Urban Development has
offered to provide 80% financial assistance to the States/UTs for carrying out
study on congestion charges. So far, no formal proposal in this regard has been
received from the States/UTs.
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Cleaning of Yamuna

3196. SHRI PARVEZ HASHMI: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the amount of grants allotted under Jawaharlal Nehru National Urban Renewal
Mission (JNNURM) of cleaning of the river Yamuna in Delhi;

(b) the type of the plan proposed for the river Yamuna under the said mission; and
(c) the details of the plans proposed before Government for clean Yamuna in future?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) to (c) A project on laying Interceptor Sewers along the 3 major drains viz. Najafgarh,
Supplementary and Shahdara for abatement of pollution in Yamuna River and improvement
in the quality of water has been sanctioned under Urban Infrastructure and Governance
(UIG) sub-mission of Jawaharlal Nehru National Urban Renewal Mission (JNNURM)
under Sewerage sector in Delhi with approved cost of ¥ 135771.00 lakh with Additional
Central Assistance (ACA) commitment of ¥ 47519.85 lakh. So far I 11880.00 lakh has
been released as ACA for the project. The Mission has ended on 31-03-2014.

Problems of water logging

13197. SHRI PARVEZ HASHMI: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the number of drains of Delhi cleaned by MCD/PWD and other agencies during
the year 2013-14, Department-wise details;

(b) the target fixed for them before Monsoon, details of work done by each of them
and the agencies which did not complete the work as per schedule; and

(c) the details of the future plan so that Delhi does not have to face the severe
problem of water logging in normal days as well as in Monsoon?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) As reported by the Municipal Corporations/Council and Department of Irrigation and
Flood Control, Govt. of NCT of Delhi, the number of drains de-silted / cleaned in Delhi
during 2013-14 is as under:

S1.No. Agencies No. of drains
l. North Delhi Municipal Corporation 169
2 South Delhi Municipal Corporation 259
3. East Delhi Municipal Corporation 214
4 New Delhi Municipal Council 14
5. Department of Irrigation and Flood Control, GNCTD 13

+Original notice of the question was received in Hindi.
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(b) As per the action plan of the above agencies, de-silting of drains has been
undertaken.

(c) The three corporations of Delhi and New Delhi Municipal Council have reported
that de-silting of drains is a continuous process and appropriate action is taken to prevent

the water logging during monsoon.
Shortage of quality retail space

3198. SHRI D. P. TRIPATHI: Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether it is a fact that international retailers are finding it difficult to get quality
retail spaces in top Indian cities, if so, the reasons therefor;

(b) whether it is also a fact that total available malls in the country have over 50
per cent vacancy, if so, the reason therefor; and

(c) the steps Government is taking so that global standards could be achieved?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) to (c) Land use planning being the State subject, the Ministry of Urban Development
does not maintain such data.

Application to DDA for construction of Barat Ghars/Community Centres

3199. SHRI PARVEZ HASHMI: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether DDA has received applications regarding construction of new Barat
Ghars/Community Centres or multi purpose halls in Noor Nagar, Madanpur Khadar Gaon
and J.J. rehabilitation colony, Madanpur Khadar areas falling under Okhla legislative
assembly;

(b) the reaction of Government upon the said applications so far, the details
thereof;

(c) the status of the allocation of funds for the abovesaid project, the details thereof;
and

(d) by when the said work is likely to be started, the details thercof?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) and (b) Yes, Sir. Delhi Development Authority (DDA) has informed that the piece of
land identified at Noor Nagar for the construction of Barat Ghar belongs to Jamia Millia
Islamia. Therefore, no Barat Ghar can be constructed by DDA on that land. Construction
of Barat Ghar at village Madanpur Khadar and J.J. Colony, Madanpur Khadar may be
taken up after the Screening Committee approves the scheme.

+Original notice of the question was received in Hindi.
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(¢) Funds sanctioned by South Delhi Municipal Corporation through Member of
Parliament Local Area Development (MPLAD) fund have not been withdrawn by DDA
so far due to non- availability of detailed drawings and clear title of land.

(d) Construction commences after approvals of Screening Committee and Delhi
Fire Service are received.

Special Urban Infrastructural Development Scheme

13200. SHRI PRABHAT JHA: Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether it is a fact that a special urban infrastructural development scheme is
being run by Central Government in view of infrastructural facilities in small and medium
cities of the country; if so, the details thereof; and

(b) thecities of Madhya Pradesh wherein the work of development of infrastructural
facilities is going on under this scheme and the details of the progress thereof?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) Yes, Sir. The Government launched Jawaharlal Nehru National Urban Renewal
Mission (JNNURM) on 03.12.2005 with a view to provide financial assistance to the State
Governments for creating urban infrastructure facilities for all cities in the Country with a
reform oriented agenda. INNURM had two components nemaly, Urban Infrastructure and
Governance (UIG) catering to 65 Mission cities and Urban Infrastructure Development
Scheme for Small and Medium Towns (UIDSSMT) which includes all other towns/cities
in the country excluding Mission cities. The Mission has ended on 31.03.2014.

(b) Details of the cities for which projects have been sanctioned under UIG sub-
mission of INNURM and under UIDSSMT in the State of Madhya Pradesh are given in
Statement-I and Statement-II respectively.

Statement-I

Details of Mission cities for which projects sanctioned under UIG sub-mission of JINNURM

(As on 30.06.2014 )
Name of the State  Name of Mission cities No. of Projects ~ No. of Projects
Approved Completed

Madhya Pradesh Bhopal 10 4

Indore 10 6

Jabalpur 4 1

Ujjain 3 0

TotAL 27 11

+Original notice of the question was received in Hindi.
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Statement-I11

Details of Towns/cities of Madhya Pradesh for which
projects sanctioned under UIDSSMT

(As on 30.06.2014)
Name of the Town/cities Sanctioned Completed Ongoing
Projects Projects Projects
Aagar 1 0 1
Aastha 1 0 1
Aastha 1 0 1
Aathner 1 0 1
Amarwara 3 0 3
Amla 1 0 1
Anuppur 1 0 1
Athner 1 0 1
Badi 1 0 1
Baihar 1 0 1
Baikunthpur 1 0 1
Balaghat 1 0 1
Baldeogarh 1 0 1
Barkuhi 2 0 2
Barwaha 1 0 1
Begamgani 1 0 1
Betul 1 0 1
Bhaisdehi 1 0 1
Bhedaghat 1 0 1
Biaora 1 1 0
Bina 1 0 1
Budni 3 1 2
Chachaura-Binagani | 0 1
Chandameta 2 0 2
Chanderi 1 0 1
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Name of the Town/cities Sanctioned Completed Ongoing
Projects Projects Projects
Chhatarpur 1 1 0
Chhindwara 3 0 3
Chicholi 1 0 1
Chindwara 2 0 2
Chitrakoot 1 0 1
Chourai 2 0 2
Churhat 1 0 1
Dabra 2 1 1
Dahi 1 0 1
Damoh 5 5 0
Damoh Phase-I1 1 0 1
Damua 3 0 3
Deori 1 0 1
Dewas 2 0 2
Dewas Phase - | 1 1 0
Dewas Phase - 11 1 0 1
Dongar Parasia 2 0 2
Dongar Parsia 1 0 1
Garhakota 2 1 1
Guna 1 0 1
Gwalior 1 0 1
Harda 1 1 0
Harrai 3 0 3
Hindoria 1 0 1
Hoshangabad 1 1 0
Isagarh 1 0 1
Itarsi 3 0 3
Jaora 1 1 0

Jiran 1 0 1
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Name of the Town/cities Sanctioned Completed Ongoing
Projects Projects Projects
Jnuuardeo/Jamai 1 0 1
Junardeo 1 0 1
Kareli 2 0 2
Katni 1 0 1
Khandwa 1 1 0
Khirkiya 1 0 1
Khurai 2 0 2
Kolar 1 0 1
Kolaras 1 0 1
Kotma 1 0 1
Ktni 1 0 1
Lakhandaon 1 0 1
Lanjhi 2 0 2
Lodhikeda 1 0 1
Lodhikhera 1 0 1
Mabhidpur 1 0 1
Malajkhand 2 2 0
Malanjkhand 1 0 1
Malhargarh 1 0 1
Manawar 2 0 2
Mandla 1 0 1
Mandleshwar 2 0 2
Mandsaur 2 1 1
Mohgaon 2 0 2
Multai 2 0 2
Mungaoli 2 0 2
Narsulalaganj 2 1 1

Neemuch 1 0 1
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Name of the Town/cities Sanctioned Completed Ongoing
Projects Projects Projects
Newton Chikli 1 0 1
Newtonchikli 2 2
Pandhurna 2 0 2
Pandurna 1 0 1
Panna 1 1 0
Patan 1 0 1
Pipalrawa 1 0 1
Pipariya 2 0 2
Piplanarayanwar 1 0 1
Piplanaraynwar 2 0 2
Piplarawa 1 0 1
Piplya Mandi 2 0 2
Porsa 2 0 2
Prithvipur 1 0 1
Rajgarh 1 0 1
Rajpur 1 0 1
Rampura 1 0 1
Ratlam 1 0 1
Rehli 1 1 0
Rehti 3 1 2
Rewa 1 1 0
Sabalgarh 2 0 2
Sagar 1 0 1
Sanawad 1 1 0
Satna 1 0 1
Satwas 1 0 1
Sausar 2 0 2

Sehore 1 1 0




Written Answers to [7 August, 2014] Unstarred Questions 197

Name of the Town/cities Sanctioned Completed Ongoing
Projects Projects Projects
Seoni 1 0 1
Shahganj 2 0 2
Shahpura 1 0 1
Shajapur 1 0 1
Shamgarh 1 0 1
Shamshahbad 1 0 1
Shivpuri 2 0 2
Shujalpur 2 0 2
Sidhi 1 0 1
Singoli 1 0 1
Singrauli 1 0 1
Sirmaur 1 0 1
Siron;j 1 1 0
Sonkutch 1 0 1
Suwasara 1 0 1
Tendukheda 1 0 1
Tikamgarh 1 1 0
Vidisha 3 2 1
Waraseoni 2 0 2
ToTtAL 180 29 151

Exploitation of ground water in Delhi

3201. SHRI GULAM RASOOL BALYAWT :
SHRI MOHAMMED ADEEB :

Will the Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether it is a fact that packaged drinking water manufacturers are exploiting
huge ground water in Delhi and elsewhere every day without requisite approval;

(b) if so, the names and details of such manufacturers during the last year and the
current year so far; and

(c) the action taken against each of them?
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THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) to (c¢) The Ministry of Water Resources, River Development and Ganga Rejuvenation
has reported that the Central Groundwater Authority has received 112 complaints against
packaged drinking water manufacturing companies, exploiting ground water without
requisite approval, during the last and current year. The names and details of such
manufacturers are given in Statement-I (See below). These complaints are referred to the
concerned designated State Authorities for necessary action. As per the information received
from the State Government of Delhi, action has been taken against 26 such manufacturers;
their Borewells/tubewells have been sealed, details are given in Statement-II.

Statement-I

Status of action taken against packaged drinking water companies in the year-2013

S1. No. Name of the firm Status of Action Taken

Delhi

1. RO Plants in Badarpur Ali Gaon, Jaitpur, Referred to District Collector, South
Delhi East District, Delhi, for taking
necessary action.

Uttar Pradesh
2. Hello Mineral Water (P) Ltd. National Green Tribunal (NGT) vide
D-18, Sector-3, Noida Order dated 28.02.2013 has issued

. instructions to stop operations.
3. M.K. Water Supply B-53, Sector-7, Noida P op

4. P.P. Beverages E- 18, Sector-7, Noida

5. Amrit Dhara (Vardhman Enterprises),
E-169, Sector-7, Noida

6. Advance Engineering, B-40, Sector-7, Noida
7. Spirit India A-31, Sector-8, Noida

8. Karma Water Solution (P) Ltd., C-41,
Sector-10, Noida

9. Prakash Industries C-383, Sector-10, Noida

10. Fista Beverages B-85, Sector-10, Noida

11. Bhomiagi Enterprises, F-44, Sector-11 , Noida
12. True Drop-Sri Rajeev Jain, Village-Atta, Noida

13. Noida Water Supply - Sri Om Veer Avana
Village-Atta, Noida
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S1. No. Name of the firm Status of Action Taken
14. Ausmit Pure Water (P)Ltd., D-4, Ground National Green Tribunal (NGT) vide
Floor, Sector-59, Noida Order dated 28.02.2013 has issued
15 Avishi Beverages (P) Ltd., E-125, instructions to stop operations.
Sector-63, Noida
16. Modern Electro Power (P) Ltd., G-1 42,
Sector-63, Noida
17. Asha Water Treatment(P) Ltd., F-347,
Ground Floor, Sector-63, Noida
18. Solutary Pure Aqua A-127, Sector-83,
Phase-II, Noida
19. AG Hydrotech (P) Ltd., Outer Park
Plot No.164, Street No.-7 Village,
Mamura, Sector-66, Noida
20. Tyagi Beverages, Sector -53, Gijhor,
Village-Gijhor, Noida
21. Pure Aqua (P) Ltd., Plot No. 233
Surfabad,Sector -73, Noida
22. Shri Shyam Enterprises, Village-Salarpur,
Near Shiv Mandir, Sector- 101, Noida
23. Deep Enterprises, Village-Gijhore,
Sector-53, Noida
24. Shiv Gange Mineral Water, Village Badauli,
Bangar, Post Kasna, Sector-154, Noida
25. Gomukhi Aqua Products (P) Ltd., B-2/38,
Site-B, Surajpur Ind. Area, Greater Noida
26. S.R. Breweries (New Name Jukaso Foods)
K-225, Site-5, Ind. Area, Kasna,
Greater Noida
217. Modipure Industries (P), Ltd., 90, Udyog
Kendra-I, Greater Noida
28. Mountain Blue Water Ltd., 1-117, Site-C
Surajpur, Greater Noida
29. A.R.R. Enterprises, 147, Udyog Kendra-2,

Greater Noida
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SI. No. Name of the firm Status of Action Taken
30. Khetan Beverages, F-5, Site-C, Surajpur,
Greater Noida
31. Nimbus Beverages, J-83, Site-5, Kasna,
Greater Noida
32. Bhandura Organics, M-17,Site-5, Kasna,
Greater Noida
33. Omsan Osmocare (I) (P) Ltd., A-2/2-8,
Surajpur, Site-B, Greater Noida
34, M.D. International, Khasra No. 189,
Main Dadri Road, Village- Kheri,
Greater Noida
35. A.S.T. Beverages (P) Ltd., A-2/62, Site-5
Kasna, Greater Noida
36. B-54, Sector-S, Noida Referred to concern Regional officer
UPPCB, Noida, District Gautam
37. 1 Plant Harola Village, (opp. Fire station Buddh Nagar, UP for taking
Sect-2, Noida necessary action.
38. B-46, Sector-6, Noida
39. D-69, Sector-6, Noida
40. E-18, Sector-7, Noida
41. E-117, Sector-7, Noida
42. B-53,Sector-7, Noida
43. Sahil Cold Water, (opp. B-7, Near
Durga Mandir), Sector-8, Noida
44, G-105, Sector-9, Noida
45, G-65, Sector-9, Noida
46. I-61, Sector-9, Noida
47. H-13, Sector-9, (opposite) Noida
48. C-331, Sector-10, Noida
49, B-9, Sector-10, Noida
50. A-72, Sector-1 0, Noida
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S1. No. Name of the firm Status of Action Taken
51. C-380, Sector-10, Noida Referred to concern Regional Officer
52.  (C-284, Sector-10 (opposite), Noida UPPCB, Noida, District Gautam

) Buddh Nagar, UP for taking
53. C-41, Sector-1 0, Noida .
necessary action
54. F-44, Sector-11, Noida
55. Near Shiv Mandir, Indra Market,
Sector-27, Noida
56. Atta Village (Opp. Sochalya),
Sector-27, Noida
57. Opp. Mandir Bhoja Market, Sector-27, Noida
58. Besides Wine Shop, Atta Village, Noida
59. Near Babu Ram Market, Car Noida
workshop, Sector-28, Noida
60. 4 Plants in Chora Village, Sector-22, Noida
61. 4 Plants in Raghunathpur Village,
Sector-22, Noida
62. Opp. Janta Flat, Brand Delhi No. 1 Mr Goyal,
Nithari Village, Noida
63. 1 Plant Near Masjid, Nithari Village, Noida
64. 3 Plant near Fish Market, Nithari Village,
Noida
65. 2 Plant near D- 5, Sector- 31, (Run by
Manoj and Ranjeet) Nithari Village, Noida
66. 1 Plant behind Bus Stand and Petrol Pump in
Gali, Mamura,Sector-35, Noida
67. 1 Plant Near Wine Shop Mamura Village,
Sector -35, Noida
68. 1 Plant Near Water Tank and Shiv Mandir,
Mamura Village, Sector -35, Noida
69. 1 Plant in Pradhan Market, Mamura Village,
Sector -35, Noida
70. 1 Plant Near Nala (Drainage main line),

Mamura Village, Sector -35, Noida
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SI. No. Name of the firm Status of Action Taken

71. 1 Plant, Near Gate No.1, Ambedkar
Gram, Sector-37, Noida

72. 1 Plant inside the village Ambedkar
Gram,Sector-37, Noida

73. Nirmal Ente. Near Varsha Daram Kata,
Sector-41, Main Dadri Road,
Ambedkar Gram, Noida

74. Plant near transformer, Chalera village,
Noida

75. 6 Plant inside the village Chalera village,
Noida

76. Near Aata Chakki run by Mr. Bhati, Salarpur
Village, Noida

77. 2 Plant in Village Salarpur, Noida

78. 1 plant Near New Durga Market, Village Referred to concern Regional Officer
Jijor, Noida UPPCB, Noida, District Gautam

Buddh Nagar, UP for taking

79. 1 Plant of Mr. Jain ice cube, Near Durga >
necessary action

Market, Gijor Village, Noida

80. Hari Om Water, Near Barat Ghar,
Jijor Village, Noida

81. Sampark Beverages, Gijor Viliage, Noida

82. Shri Krishna, Numberdar Market,
Hosiayarpur, Sector -51, Noida

83. Laxmi Water, B-32, Sector-53, Noida

84. Rinky Water Supply, Near Jal Nigam Plant,
Nawada, Sector-62, Noida

85. O. P. Singh, Near Indus Valley School,
Khora, Nawada Village, Sector -62, Noida

86. Value Market, Sect-62, Nawada Village,
Noida

87. F-347, Sector-63, Nawada Village, Noida

88. G-142, Sect-63, Nawada Village, Noida
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S1. No. Name of the firm Status of Action Taken
89.  Drishti Mineral Water, Manura Village,
Ahead Roshan City Mall, Noida
90. A G Hydro Tech, Gali no. 6, Mamura
Village, Sector -66, Noida
91.  Behind VashiPipal tree,Sector-70, Noida
92. 2 Plant near Phalawan Dairy, Sarfabad
Village, Sector-73, Noida
93.  Nature Pure Aqua, Plot No. 223, Sector-73,
Sarfabad, Noida
94.  AmanziSmugess, near Gagan Deep Public
School, Sarfabad, Noida
95. 1 Plant in Tyagi Market, Main Road, Geja
Village, Noida
96.  Jamnotri Water, Near Amity University,
Sector-125, Noida
97. 8 Plants in Barola Village, Noida
98. 3 Plants in the Bhangel Village, Noida
99. 1 Plant in Yakubpur Village, Sector-83,
Noida
100. 1 Plant inTushyana Village, Greater Noida
101. 1 Plant in Kheri Village, Greater Noida
102. 2 Plants in ElabasVillage,Sector -84,
Greater Noida
103. 1 Plant in Tugalpur Village, Greater Noida
Tamil Nadu
104.  AquavaPower, Tiruvallur District, Referred to District Collector,
Tamil Nadu Tiruvallur District for taking
tion.
105. MSR Aquava, Tiruvallur District, necessary achion
Tamil Nadu
106.  Karunya Enterprises, Tiruvallur District,
Tamil Nadu
107  Annais Aquava, Tiruvallur District,

Tamil Nadu
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Status of action taken against packaged drinking water companies in the year - 2014

SI. No. Name of the firm Status of Action Taken
1. M/s Hero Ice Cubes, 10/158 GF, Geeta Delhi Government is taking action
Colony, Delhi in this case.

2. Mr. Sanjay Chand Jain 512/11 Street No.2, Delhi Government has started

Vishwas Nagar, Delhi prosecution vide No. 8634 dated
03.06.2014.

3. Mr. Puneet Verma, S/o. Sh. Satish Verma, Delhi Government has started
C/o Choudhry Rati Ram Market, prosecution vide No. 8100 dated
Biharipur, Delhi 26.06.2014.

4. Sh. Narender Singh S/o D.K. Sharma Referred to District Collector, South
R-3/83, Nawada Housing Complex, West District, Delhi for taking
55 Foot Road, Dwarka, Delhi necessary action.

5. Sh. Mubashir, F-88, Abul Fazal Enclave, Referred to District Collector, South

near Johar Public School Okhla, Delhi District, Delhi for taking necessary

action.

Statement-I1

Names and addresses of manufacturers of packaged drinking water against
whom action has been taken by Government of NCT of Delhi

1. M/s Bisleri International Ltd., 60, Shivaji Marg, New Delhi - 3 Borewells.

2. Sh. Vijay Kumar Arora, M/s Pokh Raj Arora, 323, Khazur Road, Joshi Road,
Karol Bagh, New Delhi.

3. Sh. Ravi Goyal, M/s Super Himgiri Water Products, 34/1, Joshi Road, Karol Bagh,
New Delhi.

4.  Sh. Rakesh Narang, M/s Narang Prefect Sales, 846, Joshi Road, Karol Bagh,
New Delhi.

5. Ms. Jyoti, M/s Water Cooling Plant, 467, Joshi Road, Karol Bagh, New Delhi.

6.  Sh. Deepak Sethi, M/s Phoopst Water Cooling Plant, 809, Joshi Road, Karol Bagh,
New Delhi.

7. Sh. Raju Sethi, M/s Water Cooling Plant, 846, Bakside, Joshi Road, Karol Bagh,
New Delhi.

8. Sh.Goldi, M/s Supreme Marketing Cooling Plant, 894, Joshi Road, Karol Bagh,
New Delhi.

9.  Sh. Raju, M/s Rajesh, 8864, Shadipura, Karol Bagh, Delhi.
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10.

I1.

12.

13.

14.

15.
16.
17.

18.
19.

20.
21.
22.
23.

24.
25.
26.

Sh. Sudhir Batra, M/s Ashok Water Plant, 8807, East Park Road, Karol Bagh,
Delhi.

Sh. Rupes Gupta, Galaxy Public School, Meethapur Extn., Mata Wali Gali Sindhu
Farm Road, Delhi.

Sh. Amit (Behind Kripal House), Meethapur Extn., Sindhu Farm Road, Badarpur,
New Delhi.

Sh. Kapil, 87B, Meethapur Extn., Mata Wali Gali Sindhu Farm Road, Badarpur,
Delhi

Sh. Manish Aggarwal, Shop No.1, Harsh Vihar, Tanki Road, Jaitpur, Badarpur,
New Delhi.

Sh. Sonu Gupta, Amar Market, Saurabh Vihar, New Delhi.
Sh. Parveen. H.No. 540, Gali No. 19, Amar Market, SaurabhVihar, New Delhi.

Sh. Pawan Aggarwal, Old Fena Shop Building, Aali Village, Sarita Vihar,
New Delhi.

Sh. Ganga Saran and Sh. Amit, F-Block, 7-15, Aali Vihar, New Delhi.

Pawan Khatana, H.No. 3451-A, Gali No. 77, Near Barat Ghar, Molarbandh Extn.,
New Delhi.

Nonihal, H.No. 1991, Gali No. 56, Molarbandh Extn., New Delhi - 44.
Babu Soni, A-2/1408, JJ Colony, Madanpur Khadar, New Delhi -76.
Ashwani, C-7, Hari Nagar-11, Meethapur Chowk, New Delhi.

Jubaida W/o Ali Asgar, R/o H.No. 2345, Gali No. 63, Block -E, Molarband Extn.,
Badarpur, New Delhi.

Parveen Gupta, R/o 5, Matawali Gali, Meethapur Extn., Badarpur, Delhi.
Babul Hussain, R/o H.No. 472, Jaitpur Part-1, Delhi - 44.

Sh. Shahzada S/o Lt. Abdul Gaffar, P/o D-56, Gali No. 11, Zakir Nagar,
Jamia Nagar, Delhi.

Corporation of Kollam

3202. SHRI K.N. BALAGOPAL: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether Government has approved schemes for the Corporation of Kollam in

Kerala in the last five years, if so, the details thereof; and

(b) the progress of the schemes sanctioned by Government for Kollam Corporation

in the above period?



206  written Answers to [RAJYA SABHA] Unstarred Questions

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) No, Sir. The projects under Jawaharlal Nehru National Urban Renewal Mission
(JNNURM) are sanctioned to the towns/cities in the States which are implemented
through Urban Local Bodies (ULBs)/para-statals. No project has been sanctioned for the
Corporation of Kollam in Kerala under Urban Infrastructure Development Scheme for
Small and Medium Towns (UIDSSMT) of INNURM.

(b) Does not arise.
Poor maintenance of Government quarters

3203. DR. CHANDAN MITRA: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether a large number of Government quarters/residences/bungalows/flats

have been declared dangerous by Central Public Works Department across the country;

(b) if so, the details thereof State wise including Madhya Pradesh along with the
reasons for poor maintenance of these Government flats; and

(c) the steps taken by Government for redevelopment of these Government

accommodations in a phased manner?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) Yes, Sir.

(b) The details are as follows:

State No. of quarters
Delhi 1989
Tripura 12
Madhya Pradesh 110
Goa 40
West Bengal 58
Jharkhand 6
Mabharashtra 654
Gujarat 255

The quarters/residences/bungalows/flats with the passage of time have regular
wear and tear which causes corrosion in the reinforcement and consequent distress in the

structural members of the buildings.

(¢) Redevelopment of these Government accommodations is dependent upon
proposals received from client departments and budget allotted to CPWD.
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Mega City Development Mission in Kolkata

3204. SHRI VIVEK GUPTA: Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether Government has provided any financial support for the overall
development of Kolkata under Mega City Development Mission and if so, the details
thereof and the financial support extended so far, year-wise;

(b) whether Government is providing financial support to Government of West
Bengal for executing various infrastructure development projects under the Kolkata Mega
City Plan, if so, the details thereof; and

(c) the details of additional financial assistance provided by the International
Cooperations or Agencies for the Kolkata Mega City Development Mission and Integrated
Urban Development Mission?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) to (¢) Yes, Sir. The Centrally Sponsored Scheme for infrastructure development of mega
cities was launched in 1993-94. Five mega Cities viz. Mumbai, Kolkata, Chennai, Bangalore,
Hyderabad were covered under the Scheme. A total of 125 projects were sanctioned under the
Scheme for augmenting infrastructural development projects in the city of Kolkata such as water
supply, sewerage and drainage, sanitation, fly overs, Roads etc. The financial assistance released
to the State Government as Central share under the scheme, year-wise, is given below:—

(X in crore)

S1.No. Year Amount released

1. 1993-94 20.10

2. 1994-95 16.10

3. 1995-96 18.08

4, 1996-97 13.58

5. 1997-98 14.89

6. 1998-99 16.23

7. 1999-2000 16.78

8. 2000-01 19.09

9. 2001-02 25.70

10. 2002-03 26.23

11. 2003-04 41.30170
12. 2004-05 63.65120
13. 2005-06 15.69750
14. 2006-07 0

ToraL 307.43040
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The scheme subsumed in Jawaharlal Nehru National Urban Renewal Mission
launched in 2005 and formally closed w.e.f. 1.4.2007.

Incomplete projects under JNNURM

3205. SHRI AVINASH PANDE: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(a) thenumber of projects that were sanctioned by Government under the Jawaharlal
Nehru National Urban Renewal Mission (JNNURM) but remain incomplete as on date,
and the State-wise distribution thereof;

(b) whether the eligibility criteria for the development of 'smart cities' will be
drawn from the eligibility criteria under the INNURM to ensure the completion of projects
already sanctioned by the Government; and

(c) ifnot, how Government proposes to complete these projects?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) State-wise details of in-complete ongoing projects sanctioned under Urban Infrastructure
and Governance (UIG) sub-mission of Jawaharlal Nehru National Urban Renewal Mission
(JnNURM) and under Urban Infrastructure Development Scheme for Small and Medium
Towns (UIDSSMT) are given in Statement-I and Statement-11 (See below).

(b) and (¢) The contours of the proposal for the development of 'smart cities' including
the eligibility criteria has not been finalized. The projects under UIG and UIDSSMT
sanctioned during the Mission period i.e. up to 31.03.2012 and which were not completed
till the extended period i.e. up to 31.03.2014 would have to be completed by the States
from their own resources. The projects sanctioned during the Transition phase which
ended on 31-03-2014 shall be funded for a period of 3 years from the date of release of
the first instalment of Additional Central Assistance (ACA). The States have been asked to
expedite implementation of ongoing incomplete projects and for submission of completion
certificates thereon.

Statement-I

State-wise details of projects approved and completed under UIG

(As on 30.06.2014)
SI. No. State Name No. of Projects No. of Projects
Approved Completed
L. Andhra Pradesh 52 25
2. Arunachal Pradesh 3 2
3. Assam 2 -
4. Bihar 8 -
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SI. No. State Name No. of Projects No. of Projects
Approved Completed

5. Chandigarh 2 2
6. Chhattisgarh 1 1
7. Delhi 23 9
8. Goa 2 -
9. Gujarat 82 52
10. Haryana 4 3
11. Himachal Pradesh 3 -
12. Jammu and Kashmir 6 -
13. Jharkhand 6 -
14. Karnataka 54 26
15. Kerala 10 -
16. Madhya Pradesh 27 11
17. Maharashtra 90 42
18. Manipur 4 -
19. Meghalaya 2 -
20. Mizoram 4 -
21. Nagaland 4 1
22. Odisha 4 1
23. Puducherry 1 -
24. Punjab 7 2
25. Rajasthan 12 4
26. Sikkim 2 1
27. Tamil Nadu 65 23
28. Tripura 2 -
29. Uttar Pradesh 33 4
30. Uttarakhand 14 1
31. West Bengal 70 17

GranD ToTAL 599 227
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State-wise details of project approved/completed under UIDSSMT

(As on 30.06.2014)
Sl. No. State/UT Sanctioned Completed Ongoing
Projects Projects Projects
1. Andaman and Nicobar 1 0 1
Islands
2. Andhra Pradesh 84 70 14
3. Arunachal Pradesh 18 9 9
4. Assam 30 11 19
5. Bihar 11 3 8
6. Chhattisgarh 6 1 5
7. Dadra and Nagar Haveli 1 0 1
8. Daman and Diu 1 0 1
9: Goa 3 1 2
10. Gujarat 51 40 11
I1. Haryana 9 5 4
12. Himachal Pradesh 20 5 15
13. Jammu and Kashmir 51 15 36
14. Jharkhand 6 2 4
15. Karnataka 59 17 42
16. Kerala 24 4 20
17. Madhya Pradesh 180 29 151
18. Mabharashtra 110 37 73
19. Manipur 5 2 3
20. Meghalaya 2 0 2
21. Mizoram 2 2 0
22. Nagaland 3 0 3
23. Odisha 23 3 20
24. Puducherry 1 1 0
25. Punjab 16 7 9
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Sl. No. State/UT Sanctioned Completed Ongoing

Projects Projects Projects
26. Rajasthan 49 22 27
27. Sikkim 5 2 3
28. Tamil Nadu 135 102 33
29. Tripura 4 3 1
30. Uttar Pradesh 71 42 29
31. Uttarakhand 14 0 14
32. West Bengal 41 18 23
GRrAND ToTAL 1036 453 583

Treatment of dirty water in Madhya Pradesh

+3206. DR. SATYA NARAYAN JATIYA: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) the measures taken for treating dirty water of sewage of urban areas before it
merges in rivers and the provisions made for the said purpose during 2010-11, 2011-12,
2012-13 and current year, the amount sanctioned to Madhya Pradesh during each of the
last three years; and

(b) the measures taken to treat the sewage water in Ujjain, Devas, Indore cities and
checking the flowing of the same in Kshipra river in view of Simhastha Kumbh of 2016?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) Urban Sanitation including sewage treatment system is within the purview of the State
Govt. and the Ministry of Urban Development (MoUD) supplements the efforts of the
State Governments/Urban Local Bodies to address the problem of sewage treatment and
its disposal in urban areas. Under the Jawaharlal Nehru National Urban Renewal Mission,
the MoUD has sanctioned 10 sewerage projects and total of ¥ 307.30 crores released to
Madhya Pradesh till date.

(b) Asreported by the Indore Municipal Corporation, the following measures have
been initiated by them to treat the sewage of Indore city

(1) 245 mld sewage treatment plant is likely to be completed upto December, 2015

(il)) Trapping of all the sewage outfalls meeting in Khan, Saraswati rivers and all six
nallas of city and connecting it to Primary lines for treatment and disposal

(iii) Treatment of Sanwer road industrial area effluent passing through Narval Nalla
before meeting to Khan river and then ultimately to Kshipra river.

FOriginal notice of the question was received in Hindi.
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The information pertaining to Ujjain and Devas cities has not been received from
the State Government. It is submitted that such information is not maintained by Ministry
of Urban Development.

Subletting of Government accommodations

13207. SHRIMATI RAJANI PATIL: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether Government is aware that most of the Government accommodation

which were allotted to Government employees, have been given on rent;

(b) whether it is a fact that most of the flats of Gole Market have been given on

rent to business group;
(c) whether Government had received any complaints in this regard; and

(d) if so, the action taken against the errant employees, and if not, the reasons
therefor?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) No, Sir.
(b) No, Sir.

(¢) Yes, Directorate of Estates receives complaints of subletting of Government

accommodations located in different areas including Gole Market from time to time.

(d) From 1stApril, 2013 to 31st July, 2014, on the proved charges of subletting, in
the Gole Market, D.I.Z. Area (Delhi's Imperial Zone), allotment of 27 officials have been
cancelled, 15 have been debarred from future allotment, and 7 have been issued 'show

cause notices'.
Bhavans in Delhi

+3208. SHRILAL SINH VADODIA: Will the Minister of URBAN DEVELOPMENT
be pleased to state :

(a) the names of the States which have their Bhavans located in Delhi like Gujarat
Bhavan, Tamil Nadu Bhavan etc.,

(b) the names of the States which have more than one 'Bhawan';

(c¢) whether Government of Gujarat has sought for land for construction of another

'Bhavan'; and

(d) if so, whether Government will allot the land by when; and if not, the reasons
thereof?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) A list indicating the names of the States which have their Bhavans located in Delhi is
given in Statement-I (See below).

(b) Alist indicating the names of the States which have more than one Bhavan is

given in Statement-II (See below).

(c) and (d) In principle decision has been taken to allot a piece of land to the
State Government of Gujarat for another 'Bhavan'. Allotment is done following the due

process.
Statement-I
Name of the States which have their Bhavans located in Delhi:
S1. No. Name of State Government S1. No. Name of State Government
1. Andhra Pradesh 15. Manipur
2. Arunachal Pradesh 16. Meghalaya
3. Assam 17. Mizoram
4. Bihar 18. Nagaland
5. Chhattisgarh 19. Odisha
6. G
oa 20.  Punjab
7. Gujarat )
21. Rajasthan
8. Haryana
) 22. Sikkim
9. Himachal Pradesh
10. Jammu and Kashmir 23. Tamil Nadu
11. Jharkhand 24. Tripura
12, Karnataka 25.  Uttar Pradesh
13.  Madhya Pradesh 26.  Uttarakhand
14. Mabharashtra 27. West Bengal
Statement-11
Name of the States which have more than one Bhavan in Delhi:
Sl. No. Name of State Government Sl. No. Name of State Government
1. Arunachal Pradesh 8. Odisha
2. Assam 9. Sikkim
3. Bih,
Har 10. Tamil Nadu
4. Haryana
11. Tri
5. Karnataka ripura
6. Madhya Pradesh 12. Uttar Pradesh
7. Manipur 13. Uttarakhand
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UIDSSMT in Maharashtra

13209. SHRIRAMDAS ATHAWALE: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether Central Government has received any request from Maharashtra
Government regarding approval of proposals under Urban Infrastructure Development
Scheme for Small and Medium Town (UIDSSMT) program;

(b) if so, the details thereof as on date, the current status of the proposals; and
(c) by when this proposal is planned to be finalized and the reasons of its delay?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) to (c) Yes, Sir. 94 projects have been sanctioned to various towns/cities under Urban
Infrastructure Development Scheme for Small and Medium Towns (UIDSSMT) in the State
of Maharashtra during the Mission period, out of which 37 projects have been reported
physically complete and the remaining projects are at various stages of implementation.
The Government of Maharashtra had submitted 52 proposals for consideration under
UIDSSMT during the Transition phase of Jawaharlal Nehru National Urban Renewal
Mission (JNNURM) out of which funds has been released for 16 projects. All these projects

are at implementation stage.

The projects under JINNURM are considered/sanctioned subject to their technical
appraisal and in-conformity with the guidelines of the scheme. The Mission has ended on

31.03.2014 and as such has no mandate to consider/sanction projects now.
Metro connectivity in smaller cities

13210. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) the number of cities in the country in which metro projects are running and

Government of India's participation therein;

(b)  whether there is any scheme to provide metro connectivity to smaller cities in

the country, if so, the details thereof; and

(¢) whether Government has held talks with State Governments in this regard, if
so, the details thereof'?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) The details of operational and ongoing Metro Rail Projects and Government of India's
participation therein State-wise are given in the Statement (See below).

(b) Central Government supports the preparation of Detailed Project Report (DPR)
by the concerned State Government for Metro Rail Projects. However, since urban transport

TOriginal notice of the question was received in Hindi.
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is completely-intertwined with urban development, the project proposals for Metro Rail/
Monorail are proposed by the State Governments concerned. For this purpose the States
have to prepare the Comprehensive Mobility Plan (CMP) with alternative analysis for

promoting sustainable transport in their cities.

(c) The consultation with State Governments is a continuous process and all

advisories issued on the subject of Urban Transport are available online at moud.gov.in.
Statement

Details of the running and ongoing Metro Rail projects and

Government of India's participation therein State-wise

SI. State Name of the Metro Rail  Government of India Remarks
No. Projects participation
(X in crore)

1 2 3 4 5
1. Delhi and Delhi MRTS Equity - 4542.70 Completed
National Phase-1 and Phase-II and
Capital Subordinate Debt (SD) - commissioned.
Region 968.90
(NCR)
Grant - 237.59
Delhi Airport Express Line Civil Work Equity Completed
(Public Private Partnership  to Delhi Metro Rail and
[PPP]) Corporation - 995.42 commissioned
Delhi MRTS Phase 111 Ongoing.
Mukundpur- Yamuna Vihar  Equity - 4124.50
(Gokulpuri)

Janakpuri West - Kalindikunj SD - 2898.60

Central Secretariat-Kashmere Grant - 451.80
Gate

Jahangirpuri - Badli

Extension to Faridabad
(Haryana)

Extension of Mukundpur-

Yamuna Vihar Corridor to
Shiv Vihar
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1 2 3 4 5

Extension from Mundka to

Bahadurgarh

Connection to Najafgarh

From Dwarka to Najafgarh

2. Karna- Bangalore Metro Equity - 1634.91
taka Rail Project Phase-I SD - 1089.94 *
Bangalore Metro Rail Project Equity - 3868.35 Ongoing
Phase-II SD - 1412.65
3. West Kolkata East - West Metro ~ Transferred to Ministry Ongoing
Bengal of Railways.
4. Rajasthan Jaipur Metro Rail Equity - 472.50 Ongoing
Project Phase-I. SD - 157.50
5. Tamil Chennai Metro Rail Project  Equity - 2190.00 Ongoing
Nadu SD - 730.00
6. Kerala Kochi Metro Rail Project  Equity - 753.73 Ongoing
SD - 248.50

7. Mahara- Mumbai Metro Line-1 Viability Gap Funding Completed and
shtra on PPP (VGF) - 471.00 commissioned.
Versova-Andheri-Ghatkopar

Mumbai Metro Line-2
on PPP VGF - 1532.00 ok
Charkop-Bandra-Mankurd

Mumbai Metro Line-3 Equity - 2402.70 Ongoing
(Govt. of India and Govt. SD - 1024.50
of Maharashtra)

Colaba-Bandra-SEEPZ

8. Telangana Hyderabad Metro VGF- 1458.00 Ongoing
Rail Project (Not yet released).
(PPP)

* Eastern section of 6.7 km and the Northern section of 10.3 km have partially commenced commercial
operations on 20.10.2011 and 1.3.2014 respectively.

** The project has not yet started, because the Concessionaire, Mumbai Metro Transport Pvt. Ltd (MMTPL)
expressed inability to start the work due to critical conditions of Costal Regulation Zone (CRZ) clearance
laid down by Ministry of Environment and Forests (MoEF).
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Notification regarding land pooling policy

3211. SHRI BASHISTHA NARAIN SINGH:
SHRI P. BHATTACHARYA:

Will the Minister of URBAN DEVELOPMENT be pleased to refer to answer to
Unstarred Question No.1034 given in Rajya Sabha on 17 July, 2014 and state:

(a) whether the Ministry has issued notification regarding land pooling policy to be
applied in Zones J to L, N & P(I&II) for planned development of Delhi on 05.09.2013;

(b) whether all the zones notified vide above Notification are being considered for

land pooling policy including the unaquired land in Zone P-I;

(¢) whether Government would operationalise the land pooling policy in all the
zones simultaneously including Zone P-I to avoid any kind of disparity between zones, if

any; and

(d) whether regulations for the same would be finalized and notified soon to avoid
delay in commencement of planned residential projects in the capital and to discourage

unauthorized development?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) Yes, Sir.

(b) No, Sir. Land pooling policy will be applicable in all the urbanizable zones
except zone P-I.

(c) This issue will be considered at the time of finalization of detailed procedure
for the purpose of land pooling policy.

(d) The notification of the Regulations for operationalization of land pooling policy
under Section 57 of Delhi Development Act, 1957 shall be published in accordance with
laid down procedures.

Illegal construction in Shivalik Colony

3212. SHRI SALIM ANSARI: Will the Minister of URBAN DEVELOPMENT be

pleased to state:

(a) whether it is a fact that Delhi Development Authority (DDA) have received
complaints of carrying illegal construction activities in Shivalik Colony, New Delhi beyond
working hours violating ‘The Building and other Construction Workers (Regulation of

Employment and Condition of Service) Act, 1996, if so, the complete details thereof;

(b) whether illegal construction activity is being carried out in connivance with
the officers of DDA; and
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(c) if so, what action Government has taken against erring DDA officials for
allowing illegal construction activity in Shivalik Colony at odd hours violating the
provisions of the above Act?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) Delhi Development Authority (DDA) has received complaints regarding illegal
construction activities in respect of property no. C-51, Shivalik Colony, New Delhi. As
per site inspection done by DDA officers on 30.07.2014, certain violations/deviations from
the sanctioned plan were observed and, therefore, 'stop construction notice' as per Delhi
Development Act, 1957 was issued.

(b) No, Sir.
(c) Does not arise.
Urban transportation in India

3213. SHRI S. THANGAVELU: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether it is a fact that urban transportation in India is undergoing significant
transition; and

(b) whetheritisalso a fact that the massive need to provide sustainable mass transport
solutions to India's burgeoning urban population has been the driver for the implementation
of metro rail system across several tier 1 cities, if so, the details thereof ?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) and (b) Yes, Sir. The Central Government has taken various measures including
financing of metro rail projects in various cities under National Urban Transport Policy,
2006 (NUTP) through Equity participation, Grant or Viability Gap Funding (VGF). The
Central Government has sanctioned metro rail projects in Delhi and National Capital Region
(NCR), Kolkata, Bangalore, Jaipur, Kochi, Chennai, Hyderabad and Mumbai to provide
safe, affordable, quick, comfortable, reliable and sustainable access to transportation to
the rapidly growing urban population.

Water supply in urban areas

3214. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the average coverage of water supply in urban areas is
only about 50 per cent;

(b) whether any study has been made in this regard, if so, the details thereof; and
(c) the steps being taken in this regard?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU): (a)
to (c) As per the Census of India 2011, the number of urban Households having Tap Water
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Supply within, near and away from the premises is 70.63% of the total urban Households
whereas from tube wells and hand pumps is 20.76% and from other sources is 8.61%.

Ministry of Urban Development supplements the efforts of State Governments/Urban
Local Bodies in providing adequate water supply in urban areas under schemes such as
Jawaharlal Nehru National Urban Renewal Mission (JNNURM), 10% lumpsum provision
for North Eastern States, North Eastern Region Urban Development Programme (NERUDP)
and Urban Infrastructure Development Scheme for Satellite Towns (UIDSST).

Funds through pooled municipal debt obligation facility
3215. SHRI AVINASH PANDE: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) the various sources of private and Government funds being used, or have been
proposed to be used for the financing of urban infrastructure development projects and
their contribution to the total investment;

(b) the proportion of funds being raised through private capital investments;

(c) the proportion of funds being raised through the Pooled Municipal Debt
Obligation Facility; and

(d) whether Government has undertaken any study of methods of raising funds for
infrastructure projects and the risks associated with each, if so, details thereof?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) to (¢) Government has taken several steps to provide long term financing for urban
infrastructure projects, which include Public Private Partnerships, Pooled Finance
Development Fund, Tax free Bonds etc. So far, 52 Public Private Partnership projects have
been sanctioned under the Jawaharlal Nehru Urban Renewal Mission, covering a number
of service areas such as Solid Waste Management, Water Supply, Urban Transport etc. The
total value of these 52 projects is to the tune of I 26702 crores. Under the Pooled Finance
Development Scheme, a sum of X 10.15 crore has been released so far as Central Assistance
in connection with the issue of Tax Free Bonds worth ¥ 181.29 crores.

(d) No, Sir,
Exploitation of women due to poverty

13216. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of WOMEN
AND CHILD DEVELOPMENT be pleased to state:

(a) whether crores of women in our country face physical and mental harassment
even today due to poverty and helplessness, if so, the State-wise details thereof;

(b) the reasons for the continuation of such harassment of women folks despite

several laws; and

+Original notice of the question was received in Hindi.
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(¢) Government's action plan to put an end to such exploitation of women?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) to (¢c) The National Crime Records Bureau (NCRB)
maintains data on violence against women. The State/UT-wise details are given in
Statement (See below). Apart from poverty and helplessness crime against women occurs
due to number of factors like patriarchal mindset of the society, absence of stringent laws,
delays in completion of trials, low conviction rate etc. Government has been putting in
place a number of legislative and administrative measures to eliminate this problem like
amending the criminal law, enacting women specific legislations, reforms in police and
judicial procedures, wareness creation etc.

Safety of wome in the country is of utmost priority for the Government. The Ministry
is endeavouring to put in place effective mechanisms to provide safe environment for women
to work and live and fulfil their potential. Ministry recognize that incidence of crime against
women cannot be controlled unless mindsets of people, in general, are made to change.
Continuous awareness creation among men and women in the society through workshops,
seminars, street plays, Nari ki Chaupals, Beti Janmotshav at the district level. In collaboration
with Ministry of Panchayati Raj Special (Mahila) Gram Sabhas have also been conducted.
Further, advertisements in the press and electronic media educating peoples about issues of
domestic violence, Child Sex Ratio and Child Marriage etc. also being taken up. Platforms
such as the International Women's Day and the National Girl Child Day are used to create
awareness on issues related to women and to bring to the centre stage issues such as sex
selective abortions and child marriage. Through Sabla programme of this Ministry, adolescent
girls in the age group of 11 to 18 years are imparted about their rights.

On the legislation front, the Ministry of Women and Child Development have
enacted the Protection of Women from Domestic Violence Act, 2005; Dowry Prohibition
Act, 1961; Indecent Representation of Women (Prohibition) Act, 1986; and the Sexual
Harassment of Women at Workplace (Prevention, Prohibition and Redressal) Act, 2013
and Prohibition of Child Marriage Act, 2006 (PCMA). There are provisions under IPC
and CrPC which prescribe punishment for crime against women like rape, rnolestaiton.
eve-teasing etc. Recently the Government has amended the Law and made punishment
for sexual assault more stringent.

Statement

No. of cases of violence against women registered in the year 2011,2012 and 2013

SI. No. States/UTs 2011 2012 2013
1. Andhra Pradesh 28246 28171 32809
2. Arunachal Pradesh 171 201 288
3. Assam 11503 13544 17449
4. Bihar 10231 11229 13609
5. Chhattisgarh 4219 4228 7012
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SI. No. States/UTs 2011 2012 2013
6. Goa 127 200 440
7. Guiarat 8815 9561 12283
8. Haryana 5491 6002 9089
9. Himachal Pradesh 997 912 1478
10. Jammu and Kashmir 3146 3328 3509
11. Jharkhand 3132 4536 6506
12. Karnataka 9594 10366 12027
13. Kerala 11288 10930 11216
14. Madhya Pradesh 16599 16832 22061
15. Mabharashtra 15728 16353 24895
16. Manipur 247 304 285
17. Meghalaya 269 255 343
18. Mizoram 167 199 177
19. Nagaland 38 51 67
20. Odisha 9433 11988 14173
21. Punjab 2641 3238 4994
22. Rajasthan 19888 21106 27933
23. Sikkim 55 68 93
24. Tamil Nadu 6940 7192 7475
25. Tripura 1358 1559 1628
26. Uttar Pradesh 22639 23569 32546
27. Uttarakhand 996 1067 1719
28. West Bengal 29133 30942 29826
29. Andaman and Nicobar 51 49 106

Islands
30. Chandigarh 156 241 488
31. Dadra and Nagar Haveli 18 16 21
32. Daman and Diu 11 11 24
33. Delhi UT 5234 5959 12888
34, Lakshadweep 0 2 3
35. Puducherry 89 61 86

ToraL 228650 244270 309546
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Tackling maternal and child under nutrition

3217. SHRI C.M. RAMESH: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government has identified areas which have higher rates of maternal
and child under-nutrition in Andhra Pradesh, if so, the details thereof;

(b) the steps taken by Government or proposed to be taken by Government to tackle
the twin problems - maternal and child under nutrition; and

(¢c) the funds earmarked by Government for this purpose?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI MANEKA
SANJAY GANDHI): (a) Yes, two districts of Andhra Pradesh, namely Guntur and Srikakulam
have been identified as having high burden of malnutrition on the count of under nutrition and
anemia using DLHS-II data for the implementation of the restructured ICDS Mission.

(b) and (c) The Government has accorded high priority to the issue of malnutrition and
has taken several measures to encourage and ensure adequate availability of nutrition amongst
different ages especially children in the age group of 0-6 years, adolescent girls and pregnant
and lactating mothers. This Ministry is implementing following schemes/programmes as
direct targeted interventions to address the issues which are as given below:

Sl1. No. Scheme Fund earmarked 2014.15 (in )
1. ICDS 18,195 Cr.
2 SABLA 700 Cr.
3 IGMSY 787.21 Cr.
4 NNM 300 Cr.

Girls missing from Juvenile Homes

13218. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of WOMEN
AND CHILD DEVELOPMENT be pleased to state:

(a) whether Government has taken cognizance of the incidents of the girls going
missing from Juvenile homes, if so, the details thereof;

(b) whether several such incidents have occurred during the last three years; and
(c) if so, the State-wise number of the incidents and girls gone missing?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) to (¢) Yes, Sir. As reported by the National Commission
for Protection of Child Rights (NCPCR), they have registered 5 complaints regarding the
incidence of 14 girls going missing from the juvenile homes during last three years. The
State/UT- wise details given in Statement.

TOriginal notice of the question was received in Hindi.
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Statement

Year-wise and State/UT-wise number of complaints registered by National Commission
for Protection of Child Rights (NCPCR) regarding number of incidents and girls

missing from Juvenile Homes during the last three years

SI. Name of the 2011-12 2012-13 2013-14 Total
No State/UT

Incident Girls Incident Girls Incident Girls Incident Girls

Missing Missing Missing Missing
1. Himachal - - - - 1 2 1 2
Pradesh
2. Haryana - - 1 1 - - 1 1
3. Mabharashtra - - 1 3 - - 1 3
4. Punjab - - 1 2 - - 1 2
5. Uttar - - 1 6 - - 1 6
Pradesh
TotaL - - 4 12 1 2 5 14

Note- No complaint has been registered by NCPCR in the remaining States/UTs.
Multi-sectoral nutrition programme

3219. DR. R. LAKSHMANAN: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government proposes to implement 'Multi-Sectoral Nutrition
Programme' to address the Maternal and Child under nutrition problem in the country;
and

(b) if so, the steps taken by Government in this regard and modalities formulated
to implement this scheme in an effective manner?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATIMANEKA
SANJAY GANDHI): (a) and (b) Yes, budget amount of ¥ 38 crores was released in 2013-14
and concerned States/UTs have been advised to prepare State nutrition action plans.

Quality in child care service

3220. SHRI DEREK O’BRIEN: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether any community owned ICDS accredition systems have been introduced

to ensure quality standards in child care service delivery; and

(b) if so, details thereof?
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THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) and (b) The recently approved strengthened and
restructured Integrated Child Development Services (ICDS) Scheme provides for a
community owned accreditation system to be piloted and progressively expanded under the
ICDS Mission to ensure quality standards in child care service delivery at different levels.
This would imply the grading of service delivery points including Anganwadi Centres,
Health Sub Centres at village/cluster levels, mandals, blocks and districts based on health,
nutrition and development outcomes. It also provides community based recognition and
awards along the lines of the Nirmal Gram Puraskar (TSC) for high performing panchayats,
blocks, districts and States.

Treating juveniles as adults

3221. SHRIMATI WANSUK SYIEM: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government has taken note of mounting public opinion and demands
of social and women activists calling for treating juveniles accused of heinous crimes like

rape at par with adult offenders;

(b) whether crime records suggest that 50 per cent of all sexual crimes are committed
by 16 year olds who are aware of the provisions of the Juvenile Justice Act;

(c) whether a similar move earlier scuttled by various NGOs and the National
Commission of Protection of Child Rights; and

(d) if so, the details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) Yes, Sir.

(b) No Sir, the data collected by National Crime Records Bureau does not suggest
that 50 per cent of all sexual crimes are committed by 16 year olds and it also does not
suggest that 16 year old offenders of sexual crimes are aware of the provisions of the
Juvenile Justice Act. However, it may be noted that according to National Crime Records
Bureau, 66.3% of all offences committed by children are committed by children in the age
group of 16-18 year in 2013.

(c) and (d) No, Sir. Does not arise.
Concern of NCW over safety of women

3222. SHRI MOHD. ALI KHAN: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether National Commission for Women (NCW) expresses concern over safety
of women particularly on the gang-rape incidents on SC/ST women in Uttar Pradesh and
Delhi;
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(b) if'so, the details thereof and steps taken so far to avoid such incidents in future
with strict legislation; and

(c) theviews of women organizations in this regard to strengthen the laws in favour

of women?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) to (c¢) National Commission for Women (NCW) is
concerned about the safety of the women in the country. NCW takes up with concerned
authorities including State Governments on the alleged cases of rape/gang rape reported to
the Commission through different modes including media reports. NCW does not, however,

maintain details of such incidents on the basis of caste.

During the current year (as on 04.08.2014), 146 complaints from Uttar Pradesh and
6 complaints from Delhi have been registered with NCW in the sub category of gang-rape.
The Commission also takes suo-motu cognizance on the basis of various media reports in
incidents of heinous crimes including incidents of rape/gang-rape of women reported in
different States. During January to July, 2014, the Commission took suo-motu cognizance

of 10 cases of rape/gang rape each in the State of Uttar Pradesh and NCT of Delhi.

The NCW holds consultations with various stake holders including women
organisations from time to time and recommends amendments to existing legislations and
propose new legal provisions for safety and protection of women which result in formulation
of new legislations and introduction of new offences in the Penal Code.

NCW had proposed Sexual Assault Bill to amend some of the provisions in the Indian
Penal Code, 1860 particularly relating to rape (Sec375 and Sec 376) through the draft
Sexual Assault Bill. Incorporating major recommendations of NCW, Criminal Amendment
Act, 2013 was passed.

NCW has released "Guidelines for Service Providers in case of violence against
women especially in Rape/Sexual Assault". These guidelines provide guidance to the
police, medical practitioner, prosecution, courts, social workers/counsellors and the media

in handling matters of violation of women’s rights.
Indira Gandhi Matritva Sahyog Yojana

3223. DR. R. LAKSHMANAN: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government proposes to extend the Indira Gandhi Matritva Sahyog
Yojana (IGMSY) for pregnant and lactating mothers to the entire country;

(b) whether Government also proposes to increase the amount given under this
Scheme, which is ¥ 6000/- at present;

(c) ifso, the details thereof; and
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(d) if not, the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) to (d) As per provision of The National Food Security
Act, 2013, every pregnant woman and lactating mother shall be entitled to maternity
benefit of not less than rupees six thousand, subject to such schemes as may be framed by
the Central Government. Presently, Indira Gandhi Matritva Sahyog Yojana (IGMSY) is
operational in 53 districts on pilot mode across the country. In accordance with the National
Food Security Act, 2013, the Ministry has revised maternity benefit in existing 53 pilot
districts from ¥ 4000 to X 6000 per beneficiary. At present there is no such proposal for

increasing the cash incentive given under this Scheme.
Rajiv Gandhi National Creche Scheme in Telangana

3224. SHRIMATI GUNDU SUDHARANI: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) the aims and objectives of Rajiv Gandhi National Creche Scheme for children

of working mothers;

(b) the progress of implementation of the scheme in the Eleventh Plan in Andhra
Pradesh;

(c) what special emphasis has been given to the scheme in the Twelfth Plan; and

(d) whether it is extended to bidi workers in Telangana State, and if so, the details

thereof, district-wise?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) To provide day care facilities to children (age group
of 0-6 years) of working and other deserving women belonging to families whose monthly
income is not more than I 12,000/ including supplementary nutrition, health care inputs
like immunization, polio drops, basic health monitoring, pre-school education (03-06

years), emergency medicine and contingencies.

(b) During Eleventh Plan, 3.10 lakh children were covered in State of Andhra
Pradesh under the Rajiv Gandhi National Creche Scheme.

(¢) During Twelfth Plan period, the schematic norms of the scheme are under

revision.

(d) The scheme caters to women and children all over the country belonging to
poor family whose monthly income is not more than I 12,000/-. At present, there are 937

creches running in the State of Telangana.
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12.00 Noon
Self-defence training to women in Maharashtra

3225. SHRI RAJKUMAR DHOOT: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government proposes to provide self-defence training to women in
Maharashtra and rest of the country in the present environment of insecurity; and

(b) if so, the details thereof and if not the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) and (b) Ministry of Home Affairs have been consulted
and they have informed that self-defence skills are being encouraged and imparted in many
States / UTs to women and children more as a confidence building measure rather than
a substitute to State policy. Further as per Seventh Schedule to the Constitution of India
"Police" and "Public Order" are State subjects and, as such, the primary responsibility of
prevention, detection, registration, investigation and prosecution of crime, lies with the State
Governments/Union Territory Administrations. Government of India is deeply concerned
with the welfare of women and through various legislations, schemes and advisories
impacting women's safety to the State Governments/Union Territory Administrations,
augment the efforts of the States/UTs.

PAPERS LAID ON THE TABLE

Outcome Budget (2014-15) of the Ministry of Overseas Indian Affairs
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I. Notifications of the Ministry of Urban Development

II. Statement giving reasons for the delay in laying Report (2011-12) of NIUA, New
Delhi.

III. MoU between Government of India and NBCC

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF HOUSING
AND URBANPOVERTY ALLEVIATION; AND THE MINISTER OF PALIAMENTARY
AFFAIRS (SHRI M. VENKAIAH NAIDU): Sir, I lay on the Table:—

I.  Acopy each (in English and Hindi) of the following Notifications of the Ministry
of Urban Development, under Section 58 of the Delhi Development Authority Act, 1957,
along with delay statement:—

(1) S.0.356 (E), dated the 6th February, 2014, amending Notification No. S.0. 2622
(E), dated the 30th October, 2012, to substitute certain entries in the original
Notification. [Placed in Library. See No. L.T. 585/16/14]
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(2) S.0.376 (E), dated the 11th February, 2014, notifying the charger for availing
additional Floor Area Ratio (FAR) in respect of Plots in Low Density Residential
Area (LARA).

(3) S.O.381 (E), dated the 12th February, 2014, amending Notification No. S.O.
2622 (E), dated the 30th October, 2012, to substitute certain entries in the
original Notification. [Placed in Library. See No. L.T. 585/16/14]

II. A copy each (in English and Hindi) of the following papers:-

(1) Statement giving reasons for the delay in laying the Annual Report of the
National Institute of Urban Affairs (NIUA), New Delhi, for the year 2011-12,
within the stipulated time. [Placed in Library. See No. L.T. 584/16/14]

III. Memorandum of Understanding between the Government of India (Ministry
of Urban Development) and the National Buildings Construction Corporation Limited
(NBCC), for the year 2014-15. [Placed in Library. See No. L.T. 583/16/14]

(MR. DEPUTY CHAIRMAN in the Chair.)
Outcome Budget (2014-15) of the Ministry of Women and Child Development

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDH) : Sir, I lay on the Table, a copy (in English and Hindi) of
the Outcome Budget, for the year 2014 -15, in respect of the Ministry of Women and Child
Development. [Placed in Library. See No. L.T. 429/16/14]

Outcome Budget (2014-15) of the Ministry of Tribal Affairs

SIS Bl #30 (31t Ut I¥ia): HEISd, H 2014-15 % a¥ & AU SISIRITY B
HATAT & IROTHT ToTe B U i ([T a1 fodl ) F91 Ue el U= Il gl
[Placed in Library. See No. L.T. 433/16/14]

Outcome Budget-(2014-15) of the Ministry of Statistics and Programme
Implementation

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING; THE MINISTER
OF STATE OF THE MINISTRY OF STATISTICS AND PROGRAMME IMPLE-
MENTATION; AND THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(SHRI INDERJIT SINGH RAO): Sir, I lay on the Table, a copy (in English and Hindi)
of the Outcome Budget, for the year 2014-15, in respect of the Ministry of Statistics and
Programme Implementation. [Placed in Library. See No. L.T. 648/16/14]

I. Notifications of the Ministry of Environment, Forests and Climate Change
II. Report and Accounts (2012-13) of CPCB, Delhi and related papers
III. MoU between Government of India and BECIL, New Delhi

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION
AND BROADCASTING; THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT, FORESTS AND CLIMATE CHANGE; AND THE MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRAKASH
JAVADEKAR): Sir, I lay on the Table:—



Papers Laid on [7 August, 2014] the Table 229

L

A copy each (in English and Hindi) of the following Notifications of the Ministry

of Environment, Forests and Climate Change, under Section 26 of the Enviornment
(Protection) Act, 1986:—

)

2

3

“

S.0. 288 (E), dated the 30th January, 2014, amending Notification No. S.O.
93 (E), dated 29th January, 1998, to substitute certain entries in the original
Notification. [Placed in Library. See No. L.T. 612/16/14]

S.0. 561 (E), dated the 26th February, 2014, amending Notification No. S.O.
1174 (E), dated the 18th July, 2007, to substitute certain entries in the original
Notification. [Placed in Library. See No. L.T. 389/16/14]

G.S.R. 232 (E), dated the 31st March, 2014, publishing the Environment
(Protection) (Third Amendment) Rules, 2014.
[Placed in Library. See No. L.T. 388/16/14]

S.0. 1190 (E), dated the 2nd May, 2014, amending Notification No. S.O. 1174
(E), dated the 18th July, 2007, to substitute/insert certain entries in the original
Notification. [Placed in Library. See No. L.T. 389/16/14]

I.(1) A copy each (in English and Hindi) of the following papers, under sub - section

2

III.

(1) of Section 39 of the Water (Prevention and Control of Pollution) Act, 1974,
as amended by the Amendment Act, 1988:—

(a) Annual Report and Accounts of the Central Pollution Control Board
(CPCB), Delhi, for the year 2012-13, together with the Auditor's Report
on the Accounts.

(b) Review by Government on the working of the above Board.

Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above. [Placed in Library. See No. L.T. 611/16/14]

A copy (in English and Hindi) of the Memorandum of Understanding between

the Government of India (Ministry of Information and Broadcasting) and the Broadcast
Engineering Consultants India Limited (BECIL), New Delhi, for the year 2014 -15.

[Placed in Library. See No. L.T. 610/16/14]

I. Notifications of the Ministry of Personnal, Public Grievances and Pensions

II. MoUs between Government of India and various Council and Limited

Company

II. Outcome Budgets (2014-15) of various Departments
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II.
I11.

I.  Acopy (in English and Hindi) of the Ministry of Personnel, Public Grievances
and Pensions (Department of Personnel and Training) Notification. No. G.S.R. 175 (E),
dated the 10th March, 2014, publishing the All India Services (Death-Cum-Retirement
Benefits) Amendment Rules, 2014, under sub-section (2) of Section 3 of the All India
Services Act, 1951. [Placed in Library. See No. L.T. 622/16/14]

II. A copy each (in English and Hindi) of the following papers:-

H @
(b)
(i) (a)
(b)

Memorandum of Understanding between the Government of India
(Ministry of Science and Technology, Department of Biotechnology) and
the Biotechnology Industry Research Assistance Council (BIRAC), for
the year 2014-15.

Statement by Government accepting the above Memorandum of
Understanding. [Placed in Library. See No. L.T. 621/16/14]

Memorandum of Understanding between the Government of India
(Ministry of Science and Technology, Department of Biotechnology)
and the Bharat Immunologicals and Biologicals Corporation Limited
(BIBCOL), for the year 2014-15.

Statement by Government accepting the above Memorandum of
Understanding. [Placed in Library. See No. L.T. 620/16/14]

III. (i) Outcome Budget, for the year 2014 -15, in respect of the Department of Atomic
Energy. [Placed in Library. See No. L.T. 615/16/14]

(i) Outcome Budget, for the year 2014-15, in respect of the Department of Science
and Technology. [Placed in Library. See No. L.T. 616/16/14]

(ii1) Outcome Budget, for the year 2014 -15, in respect of the Department of Scientific
and Industrial Research. [Placed in Library. See No. L.T. 617/16/14]

(iv) Outcome Budget, for the year 2014 -15, in respect of the Department of Bio-
Technology. [Placed in Library. See No. L.T. 618/16/14]

Report and Accounts (2012-13) of TSL, Naini, Allahabad and related papers

MoUs between Government of India and various Limited Companies

Outcome Budgets (2014-15) of the Ministry of Heavy Industries and Public
Enterprises

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI RADHAKRISHNAN P.): Sir, I lay on the Table, a copy
each (in English and Hindi) of the following papers:—

L. (a)

Forty-seventh Annual Report and Accounts of the Triveni Structurals
Limited (TSL), Naini, Allahabad, for the year 2011-12, together with the
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Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon, under sub-section (1) (b) of Section
394 of the Companies Act, 2013.

(b) Statement giving reasons for the delay in laying the papers mentioned at
(i) (a) above. [Placed in Library. See No. L.T. 682/16/14]

II. (i) Memorandum of Understanding between the Government of India (Ministry

(i)

(iii)

(iv)

III.

of Heavy Industries and Public Enterprises, Department of Heavy Industry)
and the Hindustan Paper Corporation Limited and between Hindustan Paper
Corporation Limited (Holding Company) and Hindustan Newsprint Limited
(HNL) (Subsidiary Company), for the year 2014 -15.

[Placed in Library. See No. L.T. 518/16/14]

Memorandum of Understanding between the Government of India (Ministry
of Heavy Industries and Public Enterprises, Department of Heavy Industry)
and Bharat Pumps and Compressors Limited, for the year 2014 -15.

[Placed in Library. See No. L.T. 524/16/14]

Memorarldum of Understanding between the Government of India (Ministry of
Heavy Industries and Public Enterprises, Department of Heavy Industry) and
the Richardson and Cruddas (1972) Limited, for the year 2014-15. [Placed in
Library. See No. L.T. 525/16/14]

Memorandum of Understanding between the Government of India (Ministry of

Heavy Industries and Public Enterprises, Department of Heavy Industry) and

the M/s Bridge and Roof Company (India) Limited, for the year 2014-15.
[Placed in Library. See No. L.T. 526/16/14]

Outcome Budget, for the year 2014 -15, in respect of the Ministry of Heavy

Industries and Public Enterprises. [Placed in Library. See No. L.T. 530/16/14]

MESSAGE FROM LOK SABHA
The Securities Laws (Amendment) Bill, 2014

SECRETARY GENERAL.: Sir, I have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:—

"In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct

of Business in Lok Sabha, I am directed to enclose the Securities Laws (Amendment)
Bill, 2014, as passed by Lok Sabha at its sitting held on the 6th August, 2014."

Sir, I lay copy of the Bill on the Table.

...(Interruptions)...
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RE. SOME POINTS RAISED

MR. DEPUTY CHAIRMAN: Now, one of you. Mr. Yechury. ...(Interruptions)... 1
will call you. I will give you a chance.

SHRI SITARAM YECHURY (West Bengal): Mr. Tapan will speak

...(Interruptions)...

SHRI DEREK O’BRIEN (West Bengal): Sir, my notice is there on the FDI. It is the
same thing.

MR. DEPUTY CHAIRMAN: It is Zero Hour notice.
SHRI DEREK O'BRIEN: Yes, Sir. The Chairman has allowed me to raise the point.
MR. DEPUTY CHAIRMAN: I will call you. ...(Interruptions)...

SHRITAPAN KUMAR SEN (West Bengal) : Mr. Deputy Chairman, Sir, I will make
a very short intervention. It is a matter of serious alarming situation for the country to
introduce FDI ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will allow you. I am allowing Mr. Derek O 'Brien to
raise the Zero Hour. ...(Interruptions)... Yes, you can associate ...(Interruptions)... I will

allow you to associate.

SHRI TAPAN KUMAR SEN: FDI has to be discussed across ... (Interruptions)... We
are seriously opposing the FDI. This is almost selling ... (Interruptions)...*

MR. DEPUTY CHAIRMAN: I will allow you to associate. Don't raise it now
...(Interruptions)... Okay, that is all ... (Interruptions)... Mr. Tapan Kumar, please stop. It

is not going on record.
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T H B 3 AR | HY weT {5 Rifde afias tfeeyge o &1 o 9ds TR 8, 859
FITABTET DR S I FHRAT BT FHIETE 81 S| ..(FELTH)... 3T 6 3iTel gret HifeT
JATIE 87 ...(FAUM)... Il oIl I8 & T3S AT R 87 ...(FIeH)..

it ST IS Sf, 39 W =4l 81 S, H weey A R ) oifer urdt fiféw
Bl ST SR TeRE A B ()., STaSEHR ST, RIT AD] T el & IHdb IR H
Mr. Javadekar. are you going to say anything?

Y W™ AgRY: TR, it arch AT 24 I v BRft A1 918 H BRA?

*Not recorded
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MR. DEPUTY CHAIRMAN : Mr. Minister will respond.

G SR FARYT T & 57 H3Y; GITGR0], g9 3R STerarg aRac d3ed &
IS H3 FAT GHS - BRI FATHI F ST Gt (3 TBT91 AASHR): IR, B b TaT
I8 el fb 9 15 feA1 A 557 len & Ieciid BRAT 99 8l BT 7, oifh 39% AR
Rt 1= =@t & 1w v sifer-uret Mifew == 21 3@t fIfd & R H 89 STed garii|

MR. DEPUTY CHAIRMAN: Okay. That is all. Now Shri K.C. Tyagi.

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, we have been raising the issue
of huge corruption taken place in appointments through Vyapam in Madhya Pradesh. Sir,

the discussion has been pending for a long time. We need your indulgence.

MR. DEPUTY CHAIRMAN : That is a State matter. Shri K.C. Tyagi, 319 Y[ DX
SIS T ST, AT SR {TaR HeH Y6 DI ..(FEALH)... SR S, IS

37t 31eft 3FaR IR (fAER): TR, WRIT SigTe # IRl ded| IR JdhaH ol gU &
3R QX <%0 H Ig 3ffalel acl X812l H3il Sil 1 "'STeal" BT J1I1 91 87 91 5 Bl A
W] H AT ?

sﬁmmﬁ:ﬁsﬁvﬁﬁwwﬁmﬁmélwsﬁ, éﬁf{’l No, no. That is not

...(Interruption)... 1 have called Zero Hour. Let her give notice ...(Interruptions)... You

give notice. Mr. Yechury, the Minister has already said this.

SHRI SITARAM YECHURY: Let this go on record, Sir. I think the meeting should
be called before 24th of August. ...(Interruptions)... That is why we are telling you to call
it before 24th of August. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is the matter? ...(Interruptions)...
DR. VIJAYLAXMI SADHO (Madhya Predesh): Sir, I have given notice.

MR. DEPUTY CHAIRMAN: Okay. Let me finish with the Zero Hour. After that I
will call you. Please sit down ...(Interruption)... Have you given notice? Are you on the
same subject?

DR. VIJAYLAXMI SADHO: Sir, I have given notice.

MR. DEPUTY CHAIRMAN: On what subject?

31. faorarciestt wmeit: 9%, wienmwR 7 e wfs &1 ge fHar 2l
MR. DEPUTY CHAIRMAN: Have you given Zero Hour notice?
DR. VIJAYLAXMI SADHO: Yes, Sir.

MR. DEPUTY CHAIRMAN: It is not admitted today. You renew the notice for

tomorrow.

DR. VIJAYLAXMI SADHO: Sir, I have given the notice.
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it STFHTIRY: 3 B b fofg RY B SIRTY, T il
31, faoraeedt wme: w=, #97 Aifew fean 2

2} SgquTafn: § $8 8T § MY 39 bl & oy RIY H- QAT T will speak in
English. If you do not understand. What can I do?

it AN AT (STR U< : WX, Y Bl el Arenct 272
ot SuuTafar: g=uare| &N & .35, arf

MATTERS RAISED WITH PERMISSION

Conversion of religion and rape of a girl in a village in
Meerut in Uttar Pradesh

3t &30, AR (FER): ¥R, § A6 TS & WRWIGT & Ui (RId IR1a1 Md § U
TSP b A1 U AHEd TollchR R g -uRaci Heell WaRl Bl iR Al gRT <h
I & e DI YD AR IS & oY TST §AT §1 oS! &b IRARSIHI « WRIGT AT
RUE TS HR1E 81 39 H | A GIRH s ¢ 8, U BIR 8 3MR d8f & TH.3M1. Bl
FES PR a1 T B

TR, 3 HF DI IS H P ANE DI ABATRT 7 ST forar g1 H Sru=i a1d 27 A8 Bl
TeTY # S XU 3fR HEX DI el & A1 SiIShy I Aredl g b FraH o iRgeh *
T IR TATPR 31R BT BT AHAT 91, b AT H Tof g1 AT, MRTT UTg 7Q &1 Aieiars
I H DI ST PR T8 off, Ifp T Lie detector, Forensic Psycho Assessment, Forensic
Assessment S <91 SXC | U1 7 T {3 §1 <M1 IS ai 7 geATehR el o ol o
e agHEoT | & b B fohd & Rac o1 x| 39 & 1R dg AR & Tdh
A TG H SITHR T Bl Faifed SReR B TR B DI AR B 2 T U TRE b
IARBR B Y HA! el TS § THR SR TS Bl IRBR BT SR HR BT 9 ¢ X8 2
AR, RIS o7E 781 7, ST g8 el §, PIC § AW 7, olfdh U U1 &Y 38 2| g e 9
29 TS Bl BRI S IR B &1 AShAl GHI b T TARDR AR T P B THTR H
3MMQ &1 T8t W T19 thel 17 81 59 & d H HIZHIE RIS 3iR ol M & &I e dsdh
SAFAGTH 1Y 1Y B 3R Iaf IR W1 U H! HEBR 31T & (b IR ST Bl TRDR Pl TR
fopar SIy| wETew, #_1 Rith s+ e 8 f6 9 b WReR & #34 §, a1 1 99 1 |,
SR & & AT SR & &, BF I BH &9 AT TARIT DI 3R SAST BT B 7 B | T FHAT
IS 5 981 I el AT fb IR ATt T BT 9910 & 3R Tiad ATel ST bR &, oAfh
g 1 ygel a7 | ISR g 81 U1 § A § b S AfRgeh ©, Sl ol At
TIRY| TATHR P AT H BHR I 1ede] ST Udh foeT g0 fSaeslt &= U 9| S A
el WH PR MR, ST TAhR H QT U S0, H 56961 99 §, offdh o9 d6
ST 1 BT, STGTerd BT Hhaacdl 7 31V, 3TSTeAd & 3iEx AWl UfST 8, 3R Udh uaer &l
fratfad IRER B FRERT B & foI7 Tt | 7341, A1 ATHR diet, S T8l Bl

MR. DEPUTY CHAIRMAN: Your time is over. ...(Interruptions)... Yes, action has
to be taken against the culprits. Whoever they are, they have to be put behind bars. Now,

please sit down. ...(Interruptions)...

*Expunged as ordered by the Chair.
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2t &34 @t IR, )1 e € 6 59 ave b R qMd €, S g S g,
STURTIEIRIT 1 T | & ATl fiel, ifdh s ARBR & H3il 981 STdR g4 a8 4 a1 7
E

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, the names of victims
must be expunged from the record.

MR. DEPUTY CHAIRMAN: The names of victims are expunged. But whoever the
culprits are, action has to be taken against them.

2 ¥R< Ied (FER): 7eiey, § g9 g HRdl gl

i} TR AT (STR U<): HEIGd, H l S G bRl g

371 31elt 3aR IR (fA8R): 7eiey, § ) g9d 9wg Bl gl

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with it.

SHRI SITARAM YECHURY (West Bengal): Sir, I too associate myself with it.
ST ST Feed (SR U< e0): HRied, H Wl g9 AR Bl gl

P A TS FBIY, B9 1 39 g DA ¢

MR. DEPUTY CHAIRMAN: Now, Shrimati Ambika Soni. ...(Interruptions)...

it faorg Mad (ISR ¥R, g9 1 A1 f&n 7, Sl facetl § &el 81 7S gan
2199 UR 31T B qleT™ BT HidbT <31 AT &1 ?

7 STRHTafr: 3R foree | =4, 1 geITed, el A1 377y SR AIfeH < <l
SN faoTa MIe: IR, 899 9 9 Ugdl Aifesd fear ol ...(aaaem ).

St SuwumEtr: T, IR S/ AW 8, I ARG, el Al iR A § &l
.(TI).... LA H AEH Ul <1 81 ... &A1 8, ..(maem)... A <aRE |red
Helae B T B

2 fora et IR, I8 g HEAYPl AT 81 H TS b HUR AXSH TSR 53Tl
1SR PR dTel g H &I 91 81 .. (e )...

MR. DEPUTY CHAIRMAN: You please repeat your notice. Now, Shrimati Ambika

Soni.

Indian citizens held in Iraqi prisons for over two years

SHRIMATI AMBIKA SONI (Punjab): Sir, through you, I would like to bring a serious
matter to the notice of the House. A Starred Question was put in the House on 31st July’ 14
on how many Indians are in jails in foreign countries, and a very detailed reply was given
to that question. Sir, even though a very detailed country-wide account and reply was given
to the question, a glaring omission has either been made or has deliberately been kept out

of the reply. Seventy-three countries were mentioned where 5,936 Indians are languishing
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in jails. But, unfortunately, in these 73 countries, the name of Iraq was not mentioned. It
is during the course of the Calling Attention Motion in this House, permitted by you, that
the hon. External Affairs Minister replied and she said that even the 40 Indians, who have
been held captive, are all alive. But she did not mention that there are six Indians who are
languishing in jails of Iraq for the last two-and-a-half years. I have the names of all the six.
They are Paramjit Singh, Sukhjinder Singh, Kamal Massih, Richpal Massih, Rakesh Massih
and Vijay Singh. I also have their passport numbers. They have been in the jails for the last
two-and-a-half years, when the Indian Embassy in Iraq is moving heaven and earth to get
the forty people, who are held captive, released - and the names of these persons have not
been mentioned. When they claim to provide initial legal help and they claim to conduct
visits to jails, I want to know what has happened to these six people. Why has contact not
been made? Why was this answer deliberately kept out of the Starred answer given to this
House on the 31st of July? Also, Sir, yesterday's newspaper had a complete contradiction
in the headlines of the hon. Minister's reply. I would have expected that after she gave a
categorical assurance that all the 40 Indians in Iraq are safe and sound. Why has there not
been a contradiction from the Foreign Ministry that the newspaper report is wrong? And
they should give us some proof that they are alive. Thank you.

Preventing a Saptized sikh student from taking
a written entrance test in Rajasthan

37t AR g HAYR ([TR U=20): IR, H AIB A1eIH A Yo 98 8 TR Fel
HE & ST H AT T8 § b ISR &1 Udh R el Sifa=x 8, BT H JeI=
e wfaR % we1 3R HuTor, 9 R e & Refiforer Rivged €, S8 Ug-Id ToRers &1
M-AfSPHer X 7 & v M7 211, AfHT I Blelst & AT 7 I dSd Bl g8f Ul
T2l <, oTI% BROT 98 M-Afsdha o ft 781 < I 8k S8 ol Rellfor Wgey €,
Sil heMTd WSed 8 ATEdHe 25 P qad, ST Hl qTdele 3l &9 MU AedH H I8
AT B 2 b o= e #feR &1 <1 fifiud 8, SH$ R B & JJAR HRars
81 3R ST 98 1 SIaRT H-AfS®hd <xe | 9 a1 91T, 98 TolH § Gd|

AR, NI YT W Yo% & S_R A ©l. AR 8, S $exvd SISy 3
AIhRel ¥Ceisl 3 <dl sifeed fawafdemea § THifie WIheR 8, I9 SRice &l
Convocation Ceremony ﬁ, STET MRd & TI'%;"T% St A% IRe & dR R Kl ?}, RREal
$]ferg Ut Tt €1 S o5 SR o uee S o

HRIAR, U Sl 9eA1G &, 99 R ARSI H 3RS 1 H1a=1 UaT
BIH 81 H SNYh AETH A I AT BRAT § b $9 THR Bl "geall & forg Sl f™eR &,

I RIATH B b ATAR BIRATg Dl S|

I request the Government to take notice of this and take appropriate action so that
the Constitutional Rights of the minorities are protected and strictest possible legal action
be taken against the offenders. I also request the the Home Ministry should issue

instructions sensitizing the police and the security forces about the religious and



Matters raised [7 August, 2014] with Permission 237

Constitutional Rights of the minorities. aifep <o | I bR P T BT 89 X MY Qﬁ?,
[T g AT H A -FADbR 8 Ab| UAT &1 I 84 FERYR H AT R Pl STR6]d  dAlleh
8T W) 9 MU H YISIR P 1T I8, dlfh SHRT 9 3R TSI TRFD! DR bl

WER YEed e fEsan (4o719): IR, # 39 98 & 1 THIRNe el g
e YR el (SR ISW): He1ed, H W1 39 e & A1 TAINIUE Bral gl

e e S e ) 2y () e 3 s b T
-
r_f-.u*}! S &y
7t AIfer IRIRY ([T U<2N): FRIS Y, § 393 1 39 fAvg & A1 A=Ig Bl gl
37t 3Telteh oAt (STR Ueen): W), # A 59 fawy o 121 T3 1 g Bl g
i} sRfIe AR e (STR uewn): IR, 3 W &l 59 4w & A1) Geig H_am g

MR. DEPUTY CHAIRMAN : I think the Government should take note of this. This
is a violation of Fundamental Right.

AT = 3R AfRIRGr W3t (3 YR T< TEdd): ST #eied,

™

ARPTR TP [FELTTAR FHH ol AR AR G D1 3777 1 AT

MR. DEPUTY CHAIRMAN : Let them inquire what happened. If it is true, then,
action should be taken.

Bottlenecks in progress of various projects across the country

SHRIRAJEEV CHANDRASEKHAR (Karnataka): My Zero Hour Mention is about
the need to remove bottlenecks that have delayed projects over several thousands of crores.
Sir, I would like to draw the attention of this House to the large number of delayed projects
across various industries in the country. These delays have led to losses of an astronomical
proportion to the Exchequer. According to media reports, out of a total of 727 projects that
cost more than X 150 crore, 282 were delayed as on 1.5.2014. This is estimated to have

incurred an additional cost of almost ¥ 1,00,000 crores.

Sir, in a response to a Parliamentary Question that | had asked in May 2012, the then
Government revealed that the number of projects delayed as of February 2012 was 233
out of 555, or nearly 42 per cent of the total projects. This highlights a major problem of
governance within our system. In my home State of Karnataka alone, Sir, there are railway
projects that have had cost overruns of almost 900 per cent, and are in no sight of being

commissioned any time soon.

The problem extends beyond the railway sector. Nearly 60 per cent of the projects in

the petroleum sector, for instance, are delayed. The “Strategic Crude Oil Storage” project at

FTransliteration in Urdu Script.



238 Matters raised [RAJYA SABHA] with Permission
[Shri Rajeev Chandrasekhar]

Mangalore, which was approved in January 2006 and was to be commissioned in October
2011, has been delayed by almost four years, and is now expected to be completed by June
2015 - leading to a near 70 per cent increase in the cost. More than half of the projects in
power and highways are also delayed, with project overruns hitting almost 100 per cent

in some cases.

This Government has received a mandate to deliver on good governance. Faster
implementation of long pending projects will inspire investor confidence, bring In larger

investment into the economy and help lift us out of a sub -5 per cent growth trajectory.

I urge the Government to take immediate action in this regard, including the
introduction of efficient institutionalized processes, addressing systemic bottlenecks and
building capability across industries in order to address -these delays. Not doing so would
prove disastrous for our economy and the costs of our inaction would be ultimately borne

by the ordinary people of this country. Thank you.

SHRIMATI GUNDU SUDHARANI (Andhra Pradesh): Sir, I associate myself with

the Zero Hour submission made by Shri Rajeev Chandrasekhar.

SHRI NARESH GUJRAL (Punjab): Sir, I associate myself with the Zero Hour

submission made by Shri Rajeev Chandrasekhar.

SARDAR SUKHDEYV SINGH DHINDSA (Punjab): Sir, I also associate myself with

the Zero Hour submission made by Shri Rajeev Chandrasekhar.

Special steps for giving social security and protection

from atrocities to SCs/STs and women

1. ARV ST (A8 UGeN): AT IUFHIINT ABIGd, H U dgifcrd ard
IR V&1 o justice delayed is justice denied. SHTE BT 7 BT 81! &1 FTa B a7
BU E, S BRI DI AT HRAT 3R SATH HAT, 375 d1d DI Sl L1 &, SAD] BH BRAT
Q| g ST, AFGad S, ARl 3R HAGR aF & Al & gy il
BT TN Y 8, I DIl BT HIATFGIT 811 &, b SATD [Fer H g o<l 81 SRl
1 Q1 ST 2, S ISP STl PR a1 1 81 A1, BH N Aildbel o # 8 38 & IR
THY ATATTD, 3T, IS 3R e =IRI B d1d B 8, AR HicHe &, g9l
$HD! QRT PR & [T ARBR BI, ST QR RERTY 8, T S0 e § aga o<l 8l
g, S I BN H T AR W, “Tdh AR 48 IR & FrEvor 3 faen § S
T & T 3R 1o, S fem &1 €, S SI-gfe ST, g ferd ST 3R
AiEerail & Ui S AR 81 38 8, I P11 DI AR FSIgd 1 P fIY RGBT
g, FTa S WR S[ITaR 7 81 Wb, ITah! YRaT el T, IThT HREVT 8 Gb| H IRBR
A 5 UBR P BT GTbR ITh] YT BR AR =TI T B b [ J1e! Uy
DR DI HI BT | F=ITG|
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Plight of Sri Lankan Tamil refugees

SHRI D. RAJA (Tamil Nadu): Sir, I draw attention of the entire House, especially the
Government to an important issue. | am raising an issue which is heartbreaking plight of Tamil
refugees of Sri Lanka. A leading daily in Tamil Nadu, Dinamani, published a series of reports
on their miserable plight. Sir, we have more than 2,00,000 Tamil refugees from Sri Lanka
living all over the country. Recently, 157 refugees left India and wanted to go to Australia.
But, the Australian Government did not allow them to enter into their country. As a result, they
are stranded in the midst of sea. There are children and there are women. Their plight is very
miserable. [ would like to know whether our Government is a signatory to the UN Convention
on Refugees. The Government of India should take certain moral responsibility. The Government
of India should act on the humanitarian considerations. The Government of India should see

to it that these refugees are rescued and are given shelter and protection.

Sir, as India - - and as the Government - - we should see how we can provide a decent

living, shelter and security to the refugees.
I urge upon the Government to pay attention to this.

When I talk about this, I should also raise one more issue i.e., what is the policy
of the new Government towards Sri Lankan Tamils? There are reports that some of your
senior leaders who claim they represent the external affairs of the ruling party, go to Sri
Lanka and justify what all the Sri Lankan Government did - - genocide, war crimes and all
gross violation of human rights. And they say that the issue must be delinked from Tamil
Nadu. Rightly so, the Tamil Nadu parties, including the Government of Tamil Nadu, have
raised this issue. It is a genuine issue. How can your own leaders speak that it should be
delinked from Tamil Nadu, justifying what all the Sri Lankan Government has done? It
is atrocious. I question the sincerity of the Government. I want the Government to make
it clear as to what their policy is towards the Sri Lankan Tamils. I am saying this because
recently the Government of India denied visas to the United Nations team which had to
come to India for investigation of crimes into Sri Lanka. Why should the Government of
India behave like this? That is where I am questioning the Government's policy. What is

your policy towards the Sri Lankan Tamils? (7ime-bell rings)
MR. DEPUTY CHAIRMAN: Your time is over. Thank you.

SHRI D. RAJA: Are you going to play a proactive role to find a political solution to
the question of Sri Lankan Tamils? Thank you, Sir.

DR. E.2M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, I associate myself

with this issue.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I also associate myself
with it.
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SHRI P. RAJEEVE (Kerala): Sir, I also associate myself with this issue.

MR. DEPUTY CHAIRMAN: Yes, they all are associating themselves with it. Now,
Shri Ananda Bhaskar Rapolu.

Use of antibiotics in poultry sector

SHRIANANDA BHASKAR RAPOLU (Telangana): Mr. Deputy Chairman, Sir, my
earnest submission in this Zero Hour is the major concern towards the health of the nation.
Now, we are living in the post-antibiotic era. Common infections and small injuries are
killing the human beings. This is happening in our country and in several countries. Though
we are not having the exact data within our country about the antibiotic resistance, there
were certain data in the countries like United States. It is recorded that about 20 lakh people
are becoming antibiotic resistant every year just in the United States. Out of which, almost
23,000 people are dying. With this background, there is every necessity to understand the
antibiotic resistance. For that, the important pollution monitoring lab in Delhi observed
the situation in and around Delhi and the National Capital Region and arrived at this that
the residues of chicken and other farm-breeding animals are having rampant presence of
antibiotics of six types, like the variety of tetracycline, neomycin, ciprofloxacin, etc. With
these things, if these types of residues are present in the non -vegetarian food, particularly
in chicken, then, that is going to harm the human beings, and that is making us antibiotic
resistant. There is a very clear demand from the Food Safety and Standards Authority of
India to think about the ban on antibiotic usages in poultry and other farm - breeding animals.
The Indian Medical Association, in their latest observation through their report, demanded
for immediate and expeditious decision on ban on antibiotic usages in poultry and farm-
breeding animals. I hope the Union Government shall take note of and do the immediate
exercise. At the same time, the Union Health Ministry should try to measure the antibiotic

resistance happening within the nation. This is my submission. Thank you, Sir.

SHRIMATI VIPLOVE THAKUR (Himachal Pradesh): Sir, I associate myself with
this issue.

SHRI PANKAJ BORA (Assam): Sir, I also associate myself with it.
SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with it.

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, I also associate myself with this

issue.

SHRI PALVAI GOVARDHAN REDDY (Telangana): Sir, I associate myself with

this issue.

37t fysaotia SHRY (3RFT) : ITQHIT HEIGd, H SH 37U MMUD] ARG Bl gl

1 T YIS (STR U 2T): SUFHIIRT HEIG Y, H ST AU ATID] T P g



Matters raised [7 August, 2014] with Permission 241

MR. DEPUTY CHAIRMAN: It is a very important subject. ... (Interruptions)... 1
think the whole House agrees with this. The Parliamentary Affairs Minister may kindly
take up the matter with the concerned Minister.

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION
AND BROADCASTING; THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT, FORESTS AND CLIMATE CHANGE AND THE MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRAKASH
JAVADEKAR): Sir, I am the Minister for this.

MR. DEPUTY CHAIRMAN: Yes, you are the concerned Minister. It is concerning
with our environment. Mr. Minister, come back with some action plan because it is affecting

the health of a large number of people.
SHRI PRAKASH JAVADEKAR: Sir, we have asked for the report.

MR. DEPUTY CHAIRMAN: Yes, please take some action. We will all support your
action. Now, Dr. T.N. Seema.

Problems of inmates of Nirbhaya Centres and Mahila Samakhya Society

DR. T. N. SEEMA (Kerala): Sir, I would like to raise an important issue regarding
the disturbing report of missing of two inmates of the Nirbhaya Shelter Home run by
the Kerala Mahila Samakhya Society which is funded by the Central Government in
Thiruvananthapuram. Both are minors and victims of sexual abuse. The two girls were
dropped by the Shelter Home staff at the school where they are studying, on Monday
morning. The authorities suspect that the men, who were jailed on charges of abusing
them and were out on bail currently are involved and that the girls could have planned the
escape from the school premises with the criminals. This explanation is really shocking.
These girls are from a poor background and the parents thought the girls would be safe
in the shelter home. One month back also, there was a complaint regarding an attempt to
kidnap girls from this same shelter. The complaint says the miscreants then tried to kidnap
the girls after locking up the security employees on night duty. They also snapped the
telephone connection of the office. Officials suspect the hands of the aides of one criminal
accused in sexual racket case behind this. This is not an isolated case. Government data
reveal that children and women are subjected to gross abuses everywhere in the country,
in various shelter homes that are made to protect them. Many of these homes are getting
Government grants also. According to National Commission of Protection of Child Rights,
there were 932 cases of abuses and violations registered in child care institutions in
2013-14. There are many media reports coming from many States, U.P., Maharashtra,
Haryana, and Chandigarh about complains of sexual exploitation, trafficking, pornography,
physical and mental exploitation, apart from forcing some of them to work as bonded labour.

Many of these homes don't have proper affiliation and facilities and they are not safe with
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crumbling structures. Many of these homes are not even registered. So, they can easily
escape from the Government inspections. [ urge the Government to act immediately to end
the exploitation of children and women in the shelter homes and ensure registration of all
shelter homes under the Juvenile Justice Act, 2000. All centres should install CCTVs and
other safety measures. Inspection mechanisms for children's homes and shelters in every

State must be ensured. Thank you.
SHRI P. RAJEEVE (Kerala): Sir, I associate myself with this issue.
SHRI C.P. NARAYANAN (Kerala): Sir, I associate myself with this issue.

SHRIMATI JHARNA DAS VAIDYA (Tripura): Sir, I associate myself with this

issue.
SOME HON. MEMBERS: We also associate ourselves with this issue.

MR. DEPUTY CHAIRMAN: All of you are associated ...(Interruptions)... Now,
Shri P. Rajeeve.

Misuse of IT rules with regard to arrest of a young

boy in Kerala for a post on facebook

SHRI P. RAJEEVE (Kerala): Thank you, Sir. I would like to draw the attention of the
House to a very important issue. A young boy, Rajesh Kumar, was arrested and remanded
for posting a criticism against Prime Minister. Sir, we are living in a democratic country.
Every citizen of the country has a Fundamental Right of Freedom of Speech and Expression
as per article 19 (1) of the Constitution. But this arrest was done as per the draconian Rule
66A of IT Act. Earlier one naval ship engineer was arrested in Goa as per this Rule 66 A for
criticising the Prime Minister on the Facebook. Just posting a criticism on the Facebook is a
crime as per this Act. Every newspaper has a right to publish a cartoon criticising the Prime
Minister or a Minister. Every print media and electronic media has a right to criticise the
Prime Minister or the Government. But it has happened on the Facebook. This draconian
Rule 66A goes beyond the Constitutional provision and the police arrested this young
person. This House had witnessed a serious debate on this issue. I got the privilege to move
a Statutory Motion to curb this IT Rule, draconian Rule 66A. At that time, the then Leader
of the Opposition, and the Leader of the House now, Shri Arun Jaitley, fully supported that
cause. But now this Government is also following the same path. They are utilising this
IT Rule 66A to arrest and remand these young persons who have posted some comments
or criticism on Facebook. This is a very serious issue. I urge the Government to look into
this issue. At that time the Government had given an assurance that they would reconsider
this IT Rule 66A and would convene a meeting of the stockholders to discuss that issue. I
along with Mr. Chandrasekhar attended that meeting. But nothing has happened after that.

I request the Government to reconsider Rule 66A of the IT Act which is a draconian rule,
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ultra vires to the Constitution and goes beyond article 19(1) of the Constitution which
ensures the freedom of speech and expression. Sir, I urge the Government to do this and
not use this as a weapon against the innocent youths who make democratic intervention

though the social media. Thank you.
AN HON. MEMBER: Sir, I associate myself with this issue.

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, I also associate myself
with this because this is exactly what is happening in other States. In the States of Punjab
and Telangana, about newspapers and TV channels, the State Governments arbitrarily
decide that they are not in favour of them. For the past seven weeks in Telangana, we do
not have these two TV channels which, as a citizen, is my right to information. We are not

allowed to ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The subject of TV channels is with the Central

Government.
SHRIMATI RENUKA CHOWDHURY: Sir, they have been closed down.

MR. DEPUTY CHAIRMAN: Telecasting and Broadcasting come under the Central

Government. How can the State Government stop it?

SHRIMATI RENUKA CHOWDHURY: It is a fact. But Punjab has closed down two

channels. Telangana has closed down two channels.
SHRI NARESH GUJRAL: Sir, it is a wrong allegation.

SHRIMATI RENUKA CHOWDHURY: No, no; I have the freedom of speech. I
have the freedom to speak here if I want. Article 14 guarantees that. I don't know why he

is getting excited.

SHRI P. RAJEEVE: Sir, it is a very serious issue. Hon. Minister is sitting here. It is

a fundamental right issue, Sir. The Minister is ready, Sir.
SHRIMATI RENUKA CHOWDHURY: Article 14 guarantees that.

MR. DEPUTY CHAIRMAN: What I fail to understand is whether telecasting and

broadcasting is a Central subject.
SHRI P. RAJEEVE: Definitely, Sir.
MR. DEPUTY CHAIRMAN: Then, how can a State Government stop it ?

SHRINARESH GUJRAL (Punjab): Sir, the hon. Member is politicizing the issue. (Time-

bell-rings). In the Zero Hour, she has no business to politicise an issue. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: The State Government has arbitrarily decided

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Now, Renukaji, please sit down. That is okay. Now,
Shri Derek O' Brien.

Government’s decision to allow 100 per cent FDI in Railways and increase
the cap of FDI in Defence from 26 per cent to 49 per cent without

taking Parliament into confidence

SHRIDEREK O’BRIEN (West Bengal): Sir, I very graciously thank you for managing
to include this. It is a very serious issue.

MR. DEPUTY CHAIRMAN: It has been done by the Chairman. You thank him,

not me.

SHRIDEREK O'BRIEN: It has been done by the Chairman, but you are there now. Itis a
very serious issue which is on FDI. Given what is happening in the last 10 days, it makes it even
more serious. Last night, hardly after the Parliament got adjourned, there was this announcement
through the Cabinet: 100 per cent FDI in Railways and 49 per cent FDI in Defence. Sir, the
timing of this and the way this has happened leaves a lot to be desired. Now, for the last one
week, the whole country knows what the status of FDI in the Insurance Bill is. The reality is,
even as the Government of India want to move that Bill and even bring it in Rajya Sabha and
defeat the Bill, they cannot do it because the Bill will be sent to a Select Committee, because
the majority of Members, that is, 150, do not want that Bill to be sent to the Select Committee.
But, there is a hurry. There is an acroplane to catch and some bags to be packed in the middle of
September, because a trip has been made to America. So, there is a hurry to bring 100 per cent
FDI in Railways. Start the auction of India, start the sale of India, because once you bring the
FDI, all India's problems will be taken away. All India's problems will be taken away. Let me
use this opportunity to tell you about 2008. In 2008, in 32 States, the United States of America
did not allow FDI in insurance. Why are we so excited about it?

Number two, this is not my statistics. In 2008, the United States Government bailed
out a private company, AIG, because they went down the chute with $80 billion. They
are coming here. We are giving them a free market. We have put up some nice sale signs.
This is not the way to go, Sir. This is not the way to go. FDI is not the solution for all the
problems. FDI is not 'Foreign Direct Investment'; it is 'Foreign Direct Instruction'; it is
'Foreign Direct Intrusion'. For the last 10 years, the former Government and the current
Government have been playing relay, passing the parcel. The result of that was seen.
The Congress Party, unfortunately, came down to 44. Those people, we thought, were in
fourth gear, but this is in fifth gear, overdrive! They want to go faster to catch the plane
in September. This is a very serious issue, Sir. There should be a 'no' to FDI in insurance,
defence and rail. Don't sell our country. Thank you.

SHRI D. RAJA (Tamil Nadu): Sir, I associate myself with the point made by the
hon. Member.
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SHRI P. RAJEEVE (Kerala): Sir, I also associate myself with the point made by the

hon. Member.

SHRI K.N. BALAGOPAL (Kerala): Sir, I also associate myself with the point made
by the hon. Member.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I also associate myself
with the point made by the hon. Member.

37t JadR g MG (STR 7<) : STFHHLT ST, § T2 DI 5899 g PR ¢l
TR R FellH (ITR U<20): STFHTIRT SN, H W D1 399 Hag Bl gl
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37t sRfae PR Rig (STR U=wn): STFHART S, H W 1 59 Hag Bl gl
37t 3T frart (STR Teen): SUFHTRT Sfl, § @ &l S8 Hdg Bl g
37t forermR gaTe foTe (STR Uawn): ST|HT SfY, § 393 $1 599 Hag Rl gl

SOME HON. MEMBERS: Sir, we associate with the point made by the hon.
Member.

MR. DEPUTY CHAIRMAN: Okay, you are associating, no problem.

SHRI D. RAJA: Sir, it is a very serious issue. ...(Interruptions)... It is detrimental
to our country.

MR. DEPUTY CHAIRMAN: You associate. I am not objecting to your association.
Everybody knows your view.

SHRI D. RAJA: Sir, the LIC and the GIC, which are our public sector insurance
companies, are doing extremely well and the Government knows it. Whatever the

Government has ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Everybody knows Raja's view. ...(Interruptions)...
Okay. You say that you are associating.

SHRI D. RAJA: It is not in the interest of our economy. There is no economic logic
and sense in allowing 49 per cent FDI in insurance sector. We oppose this. We associate

ourselves with this.

MR. DEPUTY CHAIRMAN: Mr. Raja, your view is known to everybody.
Mr. Rajeeve, your view is known to everybody.

SHRI P. RAJEEVE: Just a point, Sir. Yesterday, our hon. Minister, Nirmala Sitharamanyi,
stated that the purpose of the FDI is market access and not to protect the interest of the country.

But this Government is still doing it. It is opening all sectors. It is actually selling our country.

tTransliteration in Urdu Script.
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MR. DEPUTY CHAIRMAN: Okay. When the issue comes, you can
...(Interruptions)...

SHRI P. RAJEEVE: So, I associate with them. We strongly protest FDI in Defence,
Railways, Insurance and all other sectors to protect the sovereignty of this country.

MR. DEPUTY CHAIRMAN: Okay. Now, before taking up the Short Duration
Discussion, I am ready to allow the Special Mentions but it has to be laid on the Table
...(Interruptions)... Those who want to read, they can wait ... (Interruptions)...

M TE PIR I (SR Ta): 89, U dgd T9R qMel 2l uofg H
QI & TBT b STRY 91 BT METH-UST 81 ¥8T 21 H4 39 favg & HuR SR 3ffax
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MR. DEPUTY CHAIRMAN: No, nothing more will go on record. ... (Interruptions)...
Nothing more will go on record.

2 TE HAR HIIT: *
i SgguTafa: 3y W forg afeq S ...(sA9YT) ... Nothing more will go on

record ... (Interruptions)... Now Special Mentions. ... (Interruptions)...

*Not recorded.
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SHRIMATI RENUKA CHOWDHURY :*

MR. DEPUTY CHAIRMAN: Nothing more will go on record. ... (Interruptions)... No,
No ...(Interruptions)... Special Mentions. ... (Interruptions)... Sit down. ...(Interruptions)...
Sit down. ... (Interruptions)...

SHRIMATI RENUKA CHOWDHURY: *

MR. DEPUTY CHAIRMAN: Special Mentions. ...(Interruptions)... Those who
want to say anything more can give notice. ...(Interruptions)... They can give notice
...(Interruptions)... They can give notice. ...(Interruptions)... Special Mentions.

...(Interruptions)...
SHRIMATI RENUKA CHOWDHURY :*

MR. DEPUTY CHAIRMAN: No, no ...(Interruptions)... Sit down. Sit down

...(Interruptions)...
SHRIMATI RENUKA CHOWDHURY :*

MR. DEPUTY CHAIRMAN: Special Mentions ... (Interruptions)... Sitdown. It is not
going on record ... (Interruptions)... It is not going on record. Sit down. ... (Interruptions)...
Now Special Mentions are being allowed on the condition that you will lay it on the Table
of the House. If you have to read, it can be done later. Now you can only lay it on the Table
of the House. Shri P. Rajeeve.

SPECIAL MENTIONS**

Demand for framing a policy for common pricing and proper allocation

of natural gas to all States in the country

SHRI P. RAJEEVE (Kerala): Sir, the pricing structure of natural gas in the country is
highly distorted in favour of the States that have proximity to gas fields. Gas from Bombay
High is sold along with GAIL's HBJ pipeline at around 2.5 to 4.5 US § per MMBTU and
re-gasified LNG from import terminals at Dahej and Hazira (both in Gujarat) is sold around
10 to 12 US $ per MMBTU. At this price, no industry, commercial or domestic, can afford
to make use of gas. In this context, I appeal to the Government to formulate a national
level pooled price for natural gas, combining all sources of production in the country and
imports, as is done in the case of all other petroleum fields.

Sir, during 2012-13, 39,777 MMSCM of natural gas was produced from the domestic
fields in the country from KG Basin, Bombay High, Cauvery Basin, Gujarat and Assam
and sold to consumers at a price ranging from US § 2.5 per MMBTU.

*Not recorded.
**Laid on the Table.
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As the State of Kerala does not have gas fields, it is eligible for a legitimate share of
domestically produced gas. So, I urge the Government to allot due share of domestic gas
to the State considering the federal set up of the country. Thank you.

Demand for giving importance to best brains and minds
while selecting candidates in the country

PROF. JOGEN CHOWDHURY (West Bengal): Sir, my request to the Government
is that it should try to give importance to select candidates who are best brains and best
minds of the country and for that matter, it should explore candidates from all parts of the
country, even those who speak and write any of the Indian languages according to their
preferences. The best solution is the three-language formula.

Demand to celebrate Rashtra Kavi Pradeep's birth centenary

SHRI AVINASH PANDE (Maharashtra): Sir, Kavi Pradeep, born Ramchandra
Naryanji Dwivedi (6th February 1915 - 11 December 1998), is best known for the lyrics
of his song “Aye Mere Watan Ke Logon” written as a tribute to the soldiers who had laid
down their lives in the Sino-Indian War and was conferred the title of "Rashtra Kavi" by
the Government. Shrimati Lata Mangeshkar's maiden rendition of Kavi Pradeep's immortal
poetry at the National Stadium on 27th January 1963, famously moved our then Prime
Minister, Pandit Jawaharlal Nehru to tears. Our current Prime Minister, Shri Narendra Modi
Jji also commemorated the 50th Anniversary of the song with Shrimati Lata Mangeshkar

last year, much before he became the Prime Minister.

The appeal of the undying patriotism of his poetry cuts across political parties and
affiliations. His patriotism even drove him to forego all royalty received from the sales of
“Aye mere watan .. to the Defence Ministry as his contribution to the War Widow's Fund.
His other songs, including “Door hato aye duniya walon ...”, ““Chal chal re naujawan ...,
and "Aao bacchon tumhe dikhayein ... " earned him the prestigious Dada Saheb Phalke
award in 1997 for a lifetime of contribution to the Indian cinema. This being the centenary
year of Kavi Pradeep’s birth, I request the Government to declare and commemorate 6th
Februrary as Kavi Pradeep Divas and introduce his works as literary reading in school
curriculum, to inculcate the same patriotism in the new generations.

SHRIANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with the
point made by the hon. Member.

SHRI SHANTARAM NAIK (Goa): Sir, I also associate myself with the point made
by the hon. Member.

Demand for running the Mumbai-Nagercoil Express train
daily as a superfast train in the morning from Mumbai

DR. V.MAITREYAN (Tamil Nadu): Sir, I wish to bring an important issue pertaining
to the Tamil People living in Mumbai and adjoining areas. At present, the Mumbai-Nagercoil
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Express train (No. 16339) runs only on Sunday, Wednesday, Thursday and Friday during the
weekdays. Moreover, this train departs from Mumbai CST at 12.05 hours (noon) and reaches
Tirunelveli at 1.30 a.m. in the morning of the next day. As this train reaches Tirunelveli at
odd hours, people have to wait till the dawn at the railway station for proceeding further

to their native places in and around Tirunelveli.

There is a long pending demand that this Mumbai-Nagercoil Express train should
be converted into a superfast train and operated daily. This Train No. 16339 should be
made to depart in the morning hours instead of noon so that it may reach Tirunelveli in
the evening of the next day. Passengers will not be in trouble as there would be adequate
transport facilities from Tirunelveli Junction to the adjoining areas.

In order to facilitate the rail passengers, especially belonging to Tamil Nadu, the
Mumbai-Nagercoil Express train should be run on a daily basis as a superfast train departing
at morning hours and reaching Tirunelveli in the evening of the next day.

MR. DEPUTY CHAIRMAN: I think, it goes via Kerala.
DR. V. MAITREYAN: For you only, Sir.
MR. DEPUTY CHAIRMAN: Thank you. Shri Narendra Kumar Kashyap.

Demand to give compensation to farmers having small and medium
holdings of land at market prices for loss of crops due to
heavy rains, floods and drought in the country
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SHRI ANANDA BHASKAR RAPOLU (Telangana) : Sir, I associate myself with
the Special Mention made by the hon. Member.
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Demand for directing NTPC to expedite the process of
establishing 4,000 MW power facility in Telangana

SHRI PALVAI GOVARDHAN REDDY (Telangana): Sir, if one looks at the electricity
scenario in the State of Telangana, the situation is pathetic. The availability of thermal
capacity is 3,100 MW and hydel is 2,542 MW. But, if you look at the generation, it is
not even 50 per cent of the installed capacity. It is all because of either non -availability
of coal or due to less water for hydel power. This is resulting in hampering the growth
trajectory of the State of Telangana. We even have two gas-based projects which are likely
to be commissioned in a couple of years. But, even for them there is a need to have gas
linkage.

To address this problem, at the time of bifurcation of the State of Andhra Pradesh
into Andhra Pradesh and Telangana, the Andhra Pradesh Reorganisation Act, under the
Thirteenth Schedule, directed the NTPC to establish 4000 MW of power facility in the
State of Telangana. The Bill was passed in February, and both the States have already
come into existence. But the mandate given, under the above Act, to the NTPC has not
yet picked up.

In reply to a question, the hon. Minister informed that the NTPC is doing some
preliminary study. If the proposed project goes at this pace, then, I have no hesitation to
say that it will take decades to establish and get coal linkages.

So, I urge upon the Power Minister to immediately direct the NTPC to seriously take
up this project and complete its establishment in a fixed time-frame. Otherwise, Telangana
will become parasite for power on other States and the Centre.

SHRIANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with the
Special Mention made by the hon. Member.

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, I also associate myself with the
Special Mention made by the hon. Member.

tTransliteration in Urdu Script.
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Demand to withdraw the proposal of changing the route
of Kailash Mansarovar pilgrimage

it A R AT (STRIES): A SUFHIILT ST, Jerre #31 @1dt St 7 faa
FHET H U |V H HeATT AFRRIGR JHT-ANT d&el Bl 91 HEhs RIaHhl T2
STRIES & STTHH D] G131 Bl 5 gardl 2l fa I e | AT JT=1-91 Bl
FETT P 1 HEDR Al Bl A B YHTT H3AT Bl GeT B (AT 81, W 5 a1 Pl oAb
TTRIES P AT g SATET IATHIRIC 8

AT BT YHATH GTHD (R0 T QRI0T & A TS H 8, SH berer arar 4
FEIad Hel ¥ Py AFMERIGR T e 12f g I He<d! BT 9uH 5l I8 A1 A 4
PR W folgei X & dier gl 81 59 911 3 a9 1981 3 AT 3RH Bl T5 | I FHY AT
gy 2000 ¥ 9 fEHTIS @ S-SR I T3 AR BT IR 307 1, T ST AFIN bl
&1 TR0 efte A g1ffies HIa=T1a1 & Sl Te1 Tl AT SISl A TR IR ATAT HRA
aTel HET IR ysrs @il gforr= = o sl 910 @1 enfie g dRIfre aam &,
ST TS TSI AT = AT G H 1| HET SRIBRIBR RTgel AIPpeArd = 391 AT
PIGHIUG b TRl R 1 5 HIb I8! I DI, Rifs BeATel AFARIAR DI GRHAT I d g1
I BITT BT T ASH qdd &1 IRHHT 91fidh W1 A SMaeIH g &1 GRS A1 Bl
A 3 DI LTS ST Sl WIEI3 Dl SH TG E1TT| I8 &5 No Mens Area BIH 4
I OR HRINT 7T &

ST ST, WRA-9 & Gl § IR &1, W SIRES J IADT IR B &
TSI IR 9 TS B MR G TR | HATT AFERIEGR AT &R forg i o o+,
I SIRIEE & AN -THM g 1R BT T2 31 B

2 T RIS (STRIEE): IR, 89 59D [OR1Y B &, Yl Ig 98 &l oD
T B ...(IHT)... HATS ATARIAR AT ...(TIE)...

MR. DEPUTY CHAIRMAN : Shri Kiranmay Nanda, not present. ... (Interruptions)...
No. ...(Interruptions)... Shrimati Renuka Chowdhury. ... (Interruptions)...

Demand for resuming two Telugu News Channels arbitrarily stopped by
State Multiple System Operators in Telangana

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir,  wanted this opportunity
to draw your attention to the fact that the ABN Andhra Jyoti and TV9 are two prime channels
that were functioning in the State of Telangana. They have been shut down arbitrarily for the
past six weeks despite their appeal to TRAI, despite the Court giving an order.

MR. DEPUTY CHAIRMAN: Now, lay it on the Table. ...(Interruptions)...
DR. K. KESHAVA RAO (Andhra Pradesh) : Sir, a discussion ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Now, please lay it on the Table. ...(Interruptions)...
Okay. It is over ...(Interruptions)... It is over. Nothing more will go on record.
...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: Okay, Sir.*

*Not recorded.
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"Sir, for the last six weeks, freedom of expression has been curtailed in the State of
Telangana. The Telangana State Multiple System Operators have unilaterally stopped the
telecasting of two Telegu news channels ABN Andhrajyothy and TV9 from the evening
of 15.6.2014 in the ten districts of Telangana State.

They resorted to the extreme step of stopping the telecast of these news channels.

This is against the spirit of Article 19 which guarantees a Fundamental Right to
Freedom of Expression. They are behaving like a super power, who can ban or censor
anything that seems right to them right, without caring for the laws of the land.

Taking into view these above mentioned facts, I request the Government to ensure
freedom of expression in the State of Telangana by using all the powers through Cable
Network Regulation and Telephone Regulatory Authority of India (TRAI) Acts."

DR. K. KESHAVA RAO: *

SHRIMATI RENUKA CHOWDHURY: *

MR. DEPUTY CHAIRMAN: Nothing more will go on record. ... (Interruptions)...
SHRIMATI RENUKA CHOWDHURY: *

MR. DEPUTY CHAIRMAN: Now, please ...(Interruptions)...

DR. K. KESHAVA RAO: *

SHRIMATI RENUKA CHOWDHURY: *

MR. DEPUTY CHAIRMAN: Now, please ...(Interruptions)... Nothing will
go on record. ...(Interruptions)... Now, I am taking up Short Duration Discussion.
...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: *

MR. DEPUTY CHAIRMAN: Renukaji, you are a senior Member.
...(Interruptions)... Renukaji, you are a senior Member. 4f3V ...(=@em)... No, no.
...(Interruptions)...

DR. K. KESHAVA RAO: *

MR. DEPUTY CHAI RMAN: No, I am not allowing you. ...(Interruptions)...
I have not allowed you. ...(Interruptions)... Keshawa Raoji, I have not allowed you.
...(Interruptions)... Don't fight here. You are anyhow fighting outside! Don't fight here

too. ...(Interruptions)...
DR. K. KESHAVA RAO: *

MR. DEPUTY CHAIRMAN: Keshava Raoji, please. ...(Interruptions)... Keshava
Raoji, please. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: *

*Not recorded.
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MR. DEPUTY CHAIRMAN: Both of you are from the same State. Then why do
you fight? ...(Interruptions)... Short Duration Discussion. ...(Interruptions)... Nothing is
going on record. ...(Interruptions)... It is not going on record. ... (Interruptions)... Keshava
Raoji, it is not going on record ... (Interruptions)... Now, Short Duration Discussion. Hon.
Members ... (Interruptions)...

SHRI P. RAJEEVE (Kerala): Sir ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no; no time, no time. You have to come to the
Chair ... (Interruptions)...

Now, hon. Members, we are taking up Short Duration Discussion. ... (Interruptions)...
The time allotted is two hours and thirty minutes. After this is disposed of, we have to take
up the discussion on Home Ministry, for which the time allotted is four hours.

Therefore, I would request that each one of you must adhere to your time and your
Party time. The Chair would strictly follow that. Number two, after commencement of the
discussion, no new names will be taken. Now, I am starting Short Duration Discussion.
Shri Tarun Vijay.

SHRI PALVAI GOVARDHAN REDDY (Telengana) : Sir, please include my name.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have called Shri Tarun Vijay. ...(Interruptions)...
DR. K. KESHAVA RAO: Sir, my submission ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. No submission now. ...(Interruptions)...

DR. K. KESHAVA RAO: Sir, we are crossing over the agenda. ... (Interruptions)...
As per the agenda, there are two Short Duration Discussions, one on the natural calamities
occurring in various parts of the country and the other on the reported attempts to curb the
independence of the media ... (Interruptions)...

MR. DEPUTY CHAIRMAN: In the List of Business today, this is the item that is
coming up next. I have taken it up. That is all. Shri Tarun Vijay, please start. Now, you
have to strictly adhere to your Party time

SHORT DURATION DISCUSSION

Natural calamities occurring in various parts of the country and
relief measures taken by the Government

7 THUI faoTa (STRIES) : SURHTUNRT He I, T2 H U3 BT Udh A< "It ael
ECEGIE]

[Suwwreas ($it f. Treita) Ferv7 57,

9 R 41 YR B 9 U8l § UTdS Bl U BICT W Ifch a1 A1 SHH Pal
2 T <91 BT BIS IRTH 31T USTT BT G 3BT SUER RIT S Fhdl 8, R I8 SUSR &
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Bl 9ohdT 57 I 98 IUBR FFIGT 81 Ahdll 87 U] 9T 98 SUBR fT<1 AT H g Bl
bl & 2 IR T T8 | e 2153 SUBR Sl Bl ITAD U1 UST Bl < Fhdl & — I8
2 GRETT 3R I WS & AT 3 JoTl A3 AR MehHAvT § GRfard g S @t
ILAT I Y T, 01 I8 I S DI TSI B S D BT FG 36T SUBR &Il 2l FAR
<9 ¥ fUwel 2010 9 &1 17 9 1 31eres HATS ATIRTY 3T & — STARDTEN BT Yehu, fherit
BT b, AR BT YhU, DI BT YU, T MR Y ITRIIS DT by, ST BT
GUR AT, Yo BT YT AR FAH SR J SIS TS, AT T2 H Tl 19 BT B
37T, ISP d1G I8 Bl FATSS I AT, AHATg H AT, el a9 HaR1 H 918 &
w9 H U HITTdH TUET TS AR FGIRI AN SGH HIci-ddferd 8l Y1 51d 7 U faaT
AT &, T4 B IR B9 G¥dd © b SAR UIh Sagd IHR, V& TIHR SOIRI AR B! el
I &, e I ST TR F 2, A1 9 ot % &Y, A1 I R - forea e gfers & &t
g1 <Al P PHISIS 8l, I FARI AN P &I PRI & 3R U AT0N BT AGIT I &1 A
B! BT 8 6 AP 3R 3eiife gall & @RIl $I M8d b oY geIr1 wear 212010
PR 37d Tqh 2 ARG H SITGT AR [T ATl # 19T 917 iem b 2|

qgIcy, 398 H 98 IRT el Silkedl, S §9Tel & 3TbTo § YRIIY & 30 JIRG I
AR Y Y, ST A9 T rdbTer o1, ST 3RS ST aTel 3RSl gRT WRd & fawg Ffia
T T ol AT BEd € i TSt ST aTel 99 el SR g& B €, offh three
million people died in a man-made famine in Bengal and all of them were very much
adept in English; they were English-knowing people. 39 31Ul A AP HERATY
SATIET AR 37T gUT H i1 g g, [T 87 3 31 AR & HIR ST BT FHMER &,
J A JATISTS IE qaTH & 1o &H 74T A1 el R H (1901 e gU &1 89! S AfTeh|
DI FETIT oI+t TSl B, 26 AT, 22 AT, 27 AT & AS D MU UV SHY 39 TU<r3if
AN 1 ASTIAT B &l Jaxs b FAISC dffe-e &b. FdIur S A1 Jolell Yad H U
ATEROT bR BT 2, SBI T4 A BT [ AR ICT ATST AT DI J BIF R dTell 2T,
Bl I G | BT AT {6 Ai, § ITIRIES § 1 8T §, BERAT 3 S 8T § 3R U™ Bl
3R H AMIDBT BIF BTl BIF Bl €l goil, Afdh 98 BT Ig a1 o & fog o1 {6
BRI 9TT STRIES ¥ AI-T d1 g2l gU ¥ele 8l 1 gl RE au R, fI8R &
Hofld HHR MISTAETE | TR d 981 9E1e gl

HEIGY, G981 WX 17 9§ SU1ET AF eI gY 3R I8 el a1d © & St 4 vl
BId 2, SP] BTG BT Goll (Hadl &, Sl §feld & @l ¥EIS 8Id 8, S veiQ &I goll
T a1 I &, TR Y I UToll @t JMgHe < &, i J SI8Tad I ol ol & forg agi
R STET o1 €, Sfets R J11 31 HAT bl Fam b foTy a8i IR 1T & 3R S 31ae o
1 U8 el BIdl 2

HEIGY, A THH Sl SN §s, STH WL I8 AT © b WRA & a4 N 9
IEd B RN fHY &, WINd! Aed 981 U ¥, ISR Whdd 69 & AN 981 T,
TR URAR & T g8t 7T, T TRRI0 RIS & T a&f 1T, 9167 IHad & T a8
Y| AR B & ] 71 9 g8t uR ed 1w fhan, afed reifaasor §t e #§
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AMYPT BIs Heg MR, I H ATTH! AEE & [TT MG I AT 9 1 DI S & AR
SR D! HH1 A1

IS, Yol ST YHY oI 98 &1 HIHS 27| I 30 TR AN AR MY <, 10 A 4
AT HBTH U T Bl MY AR 4 ARG F SAIET HDH GRI ORE I T &1 MY 2, VAT
HITP YU AT ATI I81 IR G MIST I8 & B gY, AR 9 & ANl fdy, 39
31 71 o, TN R | 1 WERIT M o, oifdhT 89 R & AR 7 S9 FHY TS
BIPR Udh QT AT Yof 41 1 b ForaapT q@ahr @1 =icdhd 81 7Y fob < a1 fAHior
fPr-fr... ST gead St &t URIg HiadT 8, VT S=8i- 39T I18d &l B fharl I8 9Rd
I U197 20H 8, b S 9 a1 1 8 b 2005 H 5P folg ST A1 §18 18, Foraa!
UTSIRIRYT Gal STl &, 98 &% U 9T H &H I8 STl B

HEIGY, 396 IR | d1 Bhal 91 © f I8 Reras A &f Udb uIfh T iy 99 7137 81
U1 i1 87 SMIST T8 Bl Sl 2fh ©, 98 Sl W16 8, I FaY Ul gud BRATs & (o7
EEENIEIRY

HEIEY, St @t R, S tEivay & 9R # st af ons off, 39 # g & iy
BRERCRICIERINE

“The performance of NDMA in terms of project implementation had been abysmal.
So far, no major project taken by NDMA has seen completion. It was noticed that NDMA
selected projects without proper ground work and as a result, either the projects were
abandoned midway or were incomplete after a considerable period ,” the CAG Report

says.

It also says, "In many cases, the NDMA realized midway that some other agency
was already executing projects with similar objectives. Timelines in most of its projects
were absent and wherever they were given, they were not adhered to."

This is the condition of the NDMA which is the primary agency to take care of the
disaster management, which is the primary agency to provide relief and succor to the
suffering masses. If this is the situation, how are we going to change this condition?

IUFHTEIE He IS, § 3TYD! I I ATEd § (b <3 H e AP Sl YRIeTT 3R
39 UK Bl IMYSTV 37T a1 2, d [EHTer &1 H 377 &1 &1 TR USTTel I by T00ITae U2
TP BT Sl AT &3 &, I8 IR P R YT BT 16 U 8, R T8 TR0l IR BT el
&3 B, I9P! AH¢ AT <2l F el €, S9S 91 11 9w e € ok 59 ol &
TG Tl §H aRETT Seil SY| 89 STRIES H &1 4 of, 981 336 ¥ SUTG] 919 § 981 UR 3fdvel
AT foTet H IR ATl BTggl-galfae® UIotae a1 81 1t is a four-storeyed hydro electric
project and it has twelve kilometer tunnel. 39 39 & # 12 fretHer ot R @,
3ATY 75 W STGT S $H WRIRT 3R Sfeidb1aT 3 SA1G I 3HDT 312f T8 AT [ T &
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IR fHeiHer W 3T Uh sSl-sdfded Uoide 947 38 & 3R fhx o9 I8 9=y f&
Upicl 8H dRET < | HEIGd, I8 $ 81 Ahdl 87 §H W1 b gIRI 4l $I JaTE dad ol ©
IR IBT I WA I7IE ATST Bt &, SHH I 1T M B &1 I8 89 78] &g Iz,
3ITY 3 ST 9 Y9 llfY, d Bed & (& Uil -&JRIshe b1 VAT aqd & & i
Rax 71871 8, ST aoig A 12-12 fhotifiex T Afeal &1 yarg oo Siar g1 5id At
BT YITE Ieof ST & 1l S0P &= § ff2d w0 W BT 7Told 3R Uedl &1 89N I&f 91
T 98 F 3T B, Al IR B Y 81 T &, 19 WIdhd &1 7Y 8 3R 100 75 F$b a1 & B
HBIGd, U S 18 A$d a1, T 919 g1, I oY G 711 3R I7eh Ty 984 1o
VARG AT faehlcd SRIHTE [haT SITYAT 3119 YR UeTs H favhicd o <3l 3R S
G T ST HEIGT, §A 9IATR) 3iR sTeid-aT el & Rax 9 goIR| 981 9 21 9w,
qfce 89 Al 1 I8 QX1 IRE 9 G a1 S BU H S 51 SARBIRI H 1T ARIRE 7 26
PR STat-aa i Rax 9 &4 fawar & @1 g w- 9 o arel el a8 sed
TR U 2 5 A | T F1 I8 97 BT R 72 B2

TRy, TRY <dT BT W Tdb 37T YhRUT Bl STBI ISTHY g8 Toie 3T 3R AT
o 7 AT et HE1e Y, I8 OR1 fedTerd & ferd & fiefdn 2 oiR el a8 81 S ©
ﬁ-f?g <, ST R Bl T e — we got the name India from River Indus. We are

Indian because ther is a River Indus. No other river in the world has ever given an

identity to a couty, to its people or to a civilization that Sindhu has given. Indus has given
—37q 78] 9 q1g 371 718, I8 H 918 371 718, IS € T¥C 81 T 3R T8 U= |l | SI1aT1 Al
AR Y1 B9 YA I8 < [P R g8f U= Pis ugdn I 4 Ao qgd| 98l W FEl s9dh]
fSRITERR 3751 AR 319 AlTDT & A AR BI T8 IgaN [T & dl SIS H Bl
TR {37 FHIER SRR AR &1 S Far =11 @ gY ez 81 qeled, e 81 fawad 2
B9 I 5 TDR DI (8 Bl FaRelT 3R AUl f1 78] v W8 87 fSoTRex a1 3 38 &,
AT &b HHIA A DR BERAY 3R YU § YIS P BRI ST 87 AN AN Y, SAR
HATAR 31 T &, clfh T I FaReT 89 T B I8 27 PO 18| PR 32 ol ...(JEM)...

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Tarunji, you can continue your
speech after the lunch break.

SHRI TARUN VIJAY : Okay, Sir.

THE VICE-CHAIRMAN (SHRI P. RAJEEVE) : The House is adjourned for lunch

and will resume at 2 o’clock.
The House then adjourned for lunch at one of the clock.

The House re-assembled after lunch at one minute past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: Shri Tarun Vijay, you continue with your speech.
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it Tou1 faor: Iuwwf weied, g1 W H HRady 81 Q9T 9% 8, S disaster,
calamities 3% ERRSEIN P ng)l?ldo IR &HIC!)IT‘M) IT man-made disasters BT T ES)
RreR 51 § w8l v Ruld & aier g arsdm § O & J29 94 shocking 21 "India is

vulnerable to different natural hazards. About sixty per cent of the country's area is

vulnerable to earthquakes of different magnitudes. Eight per cent of the total area is
susceptible to cyclone hazards. Sixty eight per cent of the area is drought prone. Twelve
per cent of the area is susceptible to foods. And approximately fifteen per cent of total
area of the country is susceptible to landslides." oifd ggeil 10 deadTg Aerslt d@
%g?\_-ﬂ—ri # ®I3 Disaster Policy &1 @1 2ftl Only the Tenth Five Year Plan (2002-07) for
the first time had a detailed chapter entitled 'Disaster Mangement'. This was the very first

year when the Government of India tried to evolve some kind of Disaster Mangement
Policy. Another shocking fact is that India has the oldest Famine Relief Code that was
created by the British in 1880. S &I &4 TlTY ST I8 &, U1 H 2ATSI-98d REldad PR I8
g, I 2014 | BHG! T feoTRey 9o I1 feoex uiferdt @nfau, $9 u” 3t d&
THY Y W @R T TEl gl 81 Weley, BT &5 H R < B STe &7 AT Sl 8,
fEATT &3 QU Q¥ 1 gplalloll AR IHP STol-HHRUT &3 Pl YT PRAT &, ol
fewTera &5 # = farr B TfRT, 39 W faaR T2 gar 71 981 wed, aid, SHRGaeR,
vecfeererie T g1 918, 31 O $¥d fofv Himalayan Region Development Policy
qd -8l a1 2l Heled, ga-l el e, 3 fSulRed H AN S dTel @l & 9T 89R U
HIE B Hrer uiferdt T8 21 oMy fored 31 1 @rg <9 2, {5 @ 2 e <
el 1 5 og < 21 31l FTAR TR YadlS e # AR Y 11 & R 3 9 HIS -1 T
o &Y IRISR B 75 AG BUY &1 Med el a1yl He1ed, Yad & Bls H Jards 4
TRG BUY IATAT 7T 21 379 fhl DI 3R Fle o Tell & dI ¥old 500 $UY &1 Refih o<t 2,
15 B9IR BUY ! Rellw <t 81 I8 Refiw & Yow a8t | =ell o1 81 71 a1 399 uRaciH
DI IMILTHAT Tl &2 MY Hel 75 T 31X Hel 500 BT, 15000 FUY 3R 4 AR TIY &6
HRTIYE <o Bl 39 R H TS G Uiferd! 81 A1faV @R A1 & U Yaitsce
ST giferd Y @Rl

HEIGY, STRIGS H AR Y AN & YRIRT A B8 7 o 3y S afefthae i,
9 HRRIE e a8t ARl &1 SU Afcfthde o & foy 10-10 HEH o911 {as & |
IRIR T 3T T S Afcfhdhe & fol Tahx Bred Y81 S Afcfhde o § gHd! Th-
T AT ST STT &1 s IR ST Bl ST & [ Bl ofTad 2, Al A1 ATl &b 918 qardil|
319 ST AT ATet $ 91 HUTAL i, A1 SHGBT T 312 X2 WR B 379+ feviRex
HoTE, BoffeTst HoHc iR Reflth adb a1 Aoiqd -1 @12y & 7 hadt wRd 4
il ¥ S8 a1 & HY 9 R R18d Ugary dfes g &t TRRm # Refld ik
ST 80 &1 U Gad 91 g MR 9+, i Sfaor YR & o feeiRex fveric
P IR F YR BT IR @ &1 7Y 7 IR I J8dR feuiRex §9orie, Fhfrod ST
B AT 21 981 R I8 qRa Weex IFMI, IR [SeIReR Relits & foy I18d ugam &1
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DM Y& IR AT 81 59 &F § R Hel Hl MMUST IT BT 317l &, a1 9Rd I
I T8 I8 Fhell B

STAYTIfT FBISY, S9TTeT bl @ISl BT, AR BT Sl WX &, g8 TfI9id a9 o 9T 3l
AR @t T A 98 &1 81 3FR 98 AR &I STeReR U HIex §¢ 7T, Al oIl O
foparey & & WaxT UgT 81 ST 3R S99 YRd U9Tfad 8T 3376 folv R &l U
U giferit 99T &1 JMTTIHT © IR VAT Ab{~1oH g9 BT SMIeIHhdT & b Pl ff 0
3ITIST MY, A HaH Ugel [EGHIH F fSSIReR F-ioric & v&d 98! ugd | His 1 &1, og
&1, A1 W 7ee X IS TG BT Ud 1IRT I8 81 & & og argell o A o ver
SR HIg Bl A Uil U g1 S9! A &1 W1 fEgw™ &1 & g1 A1yl
feel $o aui § WYl e TR A 1S g | SATET AR dhadl UTdiid TRl § 7R
T 81 9 feft Y 3R < 2 9 HRA B 3R < & [ URd Sd! 7ag BRI, Afdhd
MRA I7D] AGE DR & forg T e 4 |erd T8 81 urdl 2

SUGHIIIT FEIGY, H STRIES W AT g1 g8 & A9 fAWRT 7 14 GRIF 31 9iftd
PR AT foh YITFh SMUST 314 dTell ©, 16 B 0 BT MYST 31 TS, Ifhd 4 ASS e
TEA? g 18 3R 19 BT ug Ricr fesiRex Fomc &1 ABFoH o1, a8 el 3R o)
CEIUh &1 Gagn 98i hadt Siieliic IR 51 37 HedT &R dhd & o Q41 uael, et
ST Uh BRIS & IR I8T Ts BRIs Rich AR i omd 8, sal gof 9r 9
e W AN 31T § 3iR T B eI, BIRATS, T, AT, FFvanT, e
S &, offd Bl Al feoRex #siie @ U gfiie a el ol I8v1gT 4 Y, avell §
ClIY 71T, 19-20 ARG 1 T81 A Ugd, TCITh B! Gen daet Siteiigic J &t {4 41
TeIT= 2T ga18 18 S &1 BIF fhar fb uem= 5301 ST, SIS SR S ©, S+dh! arad
TR REIT & foy Silefldic ST gsdl 2, 3119 UG & Gfagn SR $Rar I
IR R I W HRATS BIP Ba-Ic Ashesl Bl Hal R IqF a8 - e & TS|
fESIeR Hiorie dedl & b f &3l d yard SR wefed 9gd SureT i 8, d8f &
BT HEl Scold 78] BIAT 3R WM WR W fIuRex Fviie df IR fby oM & forg
DTS HepfToH 1 T F1T ST 21 S BHR drex URATS €, 9 R fererg e # Rafis
S H €, SUD [T 39 UBR B Bis AT e &1 STl i Te] & ST ?

e T2l U ? H-T YT & BT had g AN B, JHRT BI, Td187 &1 IR I9-99
3MTSUTY 3R ER BRI B BN 87 1 GIEROT YTHI07 379 &1 H, 39 Mig H I8l &
B A SAD! ST 99T & AT 48-48 ©S o ST &, I Ul daildbIex I8 IR Saxdl &l
U 1 BT &, STafd I8 GAeT Fa 31d &4 o DI AMaeIHhdT 87 Jed B H Sl
feurcHed A od €, 9 17 feurcie €, afdd S9! |1-31 |rat da HifeT =181 gl
fESTRER FioTe & H9eld H TiFd g%y ¥ ofdR Ul alel 3R Blcihed] ddb Bl
fora a1 & St IR1-faferd) vk & o 8, SR qevig A sfeas fAfard goreHt &, frferdh
e B, MRET ST 8, B I8 © b 3! g7 #4301 & |1 iR fESiRe Fiorie ot
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ST 31 TTATY &, S A1 93 8RN, oifdh |ret # 9fedhel & U IR 98 BIell 21 98
I & 91§ GH 8l Kl 8, SHTY JE 6% a8 H§ HH I $H IR IR 1 120l S
Terar g9 fAferest 9 o 8, IR fafere 9 o 8, 98 I8ridl S ° BRd 88 W
Hp{~1SH 1 ST Fgd =1 a1y b GRa 9 @R T 4 81 U= Feri <l

R, g8l cdrge A 81 A1l H T @Rl AR AFHANT H A1, G981 B
eIl X8, I X8, US8-Ugs e o & U <oflhIF did B H| I8i I T Hd
3mu? fHsl & Mg § 9P AT 9 <7 drsT, 396! U e el a8 SHd7 sifod dvhr
TE B DT 7 B S | ST AT BT 91 AT, 31 YATE AT b I=iH =t & A1 I
feTQ o 37U T2t &1 qaThR X A, i1 ST AT JdT8 H A DI e I SHD] 1]
fIPadY 98 AT 39 UBR &I THISI BI 9= Gl | @B Sl g3 317 %2 o, 39
T3t BT FAHTe & oy, Ed <9 & forg, @9 &1 dicelt 3 & fog @i o 8w 97
P AN 3T, Afh BH U ST BT Hb ToH ST FSIgd FT o] PR UIY? HRAT A2Y
o7 3R IRTST, BRI UH.S1.TH., 3 YdT8 /o1l BI [8d & {1y STl -9 eI 81 T,
IABT PIs TH b Tal 5ol 39 TPBR & 3128 AR Bl ey Hl A AR 2

fEgaTl €1 WETIdl A7 T8 & 3iR fEgwarl €1 Fe # €1 3R U WRRI WeRIel & forg
AT &, 1 H8 (3T ST 2 T TeR Tellhies Bl J&i S dl gollord el ¢l I8 Ferdl
& foTg 311 ¥&1 &, 98 $8 381 & [ 3 7 wRel o Har I8f F< 4 8, § 373! 748 HA
& U o1 R8T §, AR 98 dlel fam 11l 31Tel fas Ia! Urel & <IdT 31 8, gelldblex
SJART ST & 3R Ip] URT Hferes BIAS & ¥ H SR Sl 21 SUGHIIf Sff, Y
ST &4 fob 89 HIUH, dLOLUL. A1 FArSdIe] OS] & ©, 89 fegrl di & | §ART fEgwr i
BT AR 9151 $B 4l 8H 1 991 81 TRy, d7b! $o I g | Sarer g4rd) 3R grdl
BT AR & o ST A1feq 6 &I fond faames, wored, o a1 urct &1 7, J&f af
Teh &1 13T &€ 4 1 b 81 STIRM, 981 3 I U &I STail, Ut # a1 Uab &1 Siredl| agi ot
3119 91T BT fAUTST B 8, T1 8 WY 3TYST BT b BRI I STl &

STFUTYRT Sft, G 91 919 © b 39 &5 9 fSuiRex A-orie & forw va uifordt
ol fedTerd & forg ofik e uiferfl dled TRar & fog 8-l =1feg| sredm-feNR &,
JETET & — BAR 39 g1 § FR $T STARR ged oI 9 9gd I @ax U&7 81 1Y &
AT BT UF 98 G9T SETER0T 8| &F AN SIS AR 7 A UTY, §F AN adh 3
T G S &, g8 7 b U7, AfhT I S THA BNl B, SHD! B B Bl 1 HH
H P B Bg IR BR o, Blg BT Hbf~od a1 of fd S Egwar ARy giram & ga=n
QNP TSl B, AT B, ffaaad BT RIGR BT T, 3R F81 W g AT Tai
TR, 1 et FEA? STa 9 8 HIRaUI §a AR A @ 91 B ©, ol § ST at
I PRAT I I8 TR Sl GfaerR fSOe” 11, O Rd 99 Al $I F9d IR FeRIl
ugdl BIs fIedree, Bis 994, SIs Ud g8f Tel fhar 7311 3R SRl § ARl &l
IR ST 8, §ATg STalol H @l &l of ST 8, A1 984 & R aRid ¥, STRmiid aiid
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H I8 g8 a1l 89N I8 A1 8 OB ABRI-THN 81kl 81 Uob RUIE © fb U XA &
TRiRST H Uge Ukierd ¥ St Yot IR bl 99y UR 18 UgdM & SR SR ST
FHAT AT| Ugg AT I 99 Fohdd A1 3R ITRIES H FBRIAT BRI a8l JwIbrRi,
AITSRITT 3 AT B, TTSIUAY B e 81 U= Bl 3R g a8 ’1e<d ugdrs S, al
ORI AT 99 Whd 1 Ao Al 2@l b SHbTdd ggi feld g1 AT a8l IR U -3
REAERI & 23 olhx WS Y& 8, Yod & b Fa1 g 3] q@r 8?

i} ST T S ...(Fae ). .

2 TB01 faeTa: U aga AR AN el A1 L..(FFT @t HEY)... TS 1 B8 <W B
RAifh I8 Hpfor T8l 97 fob Sdh ReASRI BT ...(=GLM)...

MR. DEPUTY CHAIRMAN: Mr. Tarun, you have only four minutes. I am just

cautioning you.

£ 7301 fasa: 9), H I gar =edl g b o1 89 379 IR A B qer iR
JET BT WIEIERT S BT §&d I 87 39 ANl A BT ST 319 Jei & oy o1, U
AT 18 Y, TEI-HER & I H T IS TR G B I8 & (b FIT AT §7h] < 57
A Q@ o1, A 981 W AT A & foIT MU 9 mudh! et Ard, d wiitsl Hd! BIF B
ST, T8 ART B aR &1 T BIg ITch gad Bl da-1 AHSl bl & (b 98 Tl 4 &g
T, {6 97 varg | 98 TR T 31 Hi-91, 3791 9T, S96 81 | il 9 JaTg H Fell
TE..... ISP AT BT ARG H W1 ¢e 32 8, oifh 919 981 R FHabret fArefdt 8, 99 AT I
g, ..(TT B €. P I IE R I BT Hhrd A &1, RrAapt # <ifcw TR a@ &l
HX FDT| QAT FT 872 TUTEd U2l 4 Y 9 I8 8, AN SFDT [IRIY B 81 IRYRM
P H 919 99 I8 ©, 981 IR AN [IR1E B T2 © (b $89 T8l BT GRT AP Icd AT 477
ST, a1 & oIQ I8i 91y A g1 &RIT Dls I d1d DI N2 U (AP Bl
N T+ A1V {6 Bl R IH 99, Bl W BTSS! Sifded Hlolde 99, Hal IR SH 9+,
2 fEgalt ¥ 719 1 Tiara, & fEgRlt =1 719 1 @ 1 I S JTURTE BT el HRRT?

MR. DEPUTY CHAIRMAN : Please conclude.

3} ToU1 fISTa: I8 STURTY §H [EHT WIS URTY 21 3R T GTs, JHAT Pl el
T 91T, fETera Bl G e drs T, a1 ST IR 89 FGh! SHGT STel T
ST BIg T -T81 B8 DT b F < H o1 T § <7 | e o7, § 59 Ui § &1 a1 7 99
et § 81 o7 89 P! IDT 219 feid 71 U1 9eied, 3id § § I8 He-r argdl
& 1% &= a1 & q1e g4l 811 8, S QAHI0 31 Hdhed I8 Fad | I8 =191 89
T EM < BR YRR BT FHT Td 81T, 5T STdb AT ) IeqT & forg a8 Hepfod g
SITQT ST QR BRIATE X, St RIS @l &1 Ifd T wid &1 1T 7eled, H ofd # it
BRI 1Y g2ai Sl bl AR Ufhat e Aredl § b SART gad, s &1 FEir -y
BT BT ART Ahed, ART 9@, TIR 79 B oRh BT 91V, 981 YRd ufh srf
..(TTET)...
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MR. DEPUTY CHAIRMAN : Please conclude. ...(Interruptions)... No, no. Don’t

say this. You have to stick to your party’s time. It has already been announced.
it T601 faor: TR, H Badt U WS 3R M .. (ALTH). .
“Arg @1 frafor -, 98 @1 srear -]
g oI SfEl B AW H BT W FEAT IR,
gt R ared d, g @ gw Wi R,
S RET o7 3@ T BN 9 e @1 R e,
R & IA-9I I WS-, I o=y,
fbg o & SW @ AR qreE -l
e &1 o R-fR, e @1 fFHior hR-fhR

MR. DEPUTY CHAIRMAN: Shrimati Rajani Patil, your party has given six

names. So, you have only ten minutes.
SHRIMATI RAJANI PATIL (Maharashtra) : Sir, I will be within my time limit.
MR. DEPUTY CHAIRMAN : So kind of you.

Sl o aifeen: SuqwHIair Jeied, § el ggare ol § 6 Ue aga &
Feeaqul fawg W F=i & fog &9 99 I8i i) SufRd 21 79fie omuft ve Ui ge gkl
2, T8l IR HId I8 HEYd B © (&b g8 fha1 WRiaerd] &, a1 e/ g 81 81 §
HERTSE & A Tia H, S gl fefegae & f1dl &, S & €9 S 9, el 81 9
URT BT YRT 3G S &b A1 Il 71 B db b Sl A[bs &, STb ATAR 152 AR &
g fYaTel Y &1 981 TR QX & YR BR SHIGIS 8l 1 8, S| Bl Pl AAT-UdT 8] o
3ITST T T8 IEHRY AT et W81 51 AR, &I fa Ul [9eR 3§ SRl &l 18 4 Ud waras
fRfer ¥ 81 1T ot o7l EHR W1g TouT faor St a1dl 78 91, R grias 4R off 3
371} M T I Y IIRIES B Si a1 off g8 R I A I, I8l W AT HIHH
RIfT 891 wa <t off, 5781 9N FeRT; & ¥l 980 AR @R 1 I 3R TgRd fSsiex
T TGP AT BT M ol & <1 SR AR Bl 89 T8 Yol Febal| 1994 3 fhel ™l 1ig H it
AT AT AT, IFH HS] AN AR Y 9, I R a_a1E 81 MY Al BT & H fSHM-
IR # AR BT 78 Adhe AT IHD 18 ORI 5 Yol 7 YaTel ATAT AT U 98
IR SETER0 7, e 7o & 8 udT o § % Ara 989 orE ® SR B9 3w
SITHAT BT STaTd < P fIU agd HH T 81 IR, § 319 ATegd 3 Teb g1 I g
5 A W TR | T IR-YT TS | STeT-37eT d¥8 &I 49iid i ors 8,
St o #49 anft wnfer ifa 1 forss e # w_TeareT & 9 okl €1 a8t W S1-F 78m
UE 3Tel IS U1 I Al Uob ke I TS el 8 ATl T8 WR 3iTel TS S I 89R IR
SR R U | J 3Tl 34 g I f S 9RI SHIF WR19 81 T IR 9N Wdi Bl
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ElECIESEIRISE]

THAT ATl ST8T Ao HERTE ¥ JIRTT 81 JE! 2, cifdh 89N &3 H q1Rer 78] 81 I 2
IR 7 819 & BRU A 8H 3[dhTel bl ATHT BT TS Y8l &l AR 5T § My A<l &,
I fHAR EHLAT 1 311K &1 I 91¢ BT IoT8 H TR 70-80 Iid THLI §RATE Bl 114 2

TR, 99 Al BIg VAT MR ATl &, AT 5T ARPBR Bl AT $hs IRBR Bl, I8 HHI 50
TR, B U g, BT &1 g, B Ui oRg $ud &) TETIdT fS ik B <t 81 38
IR FERTS WRGR 81 IT Hg &I IRBR 8, 98 b T <H iferd! &f 8] g9l 8
ORI {3 T qRATC AT 9T Tl ST AT S Al $9 AU H &1 &, ITab!
PBH H B TS IRE H AGE Bl SV

qIRT & R oSS BIAT &l R, THRI WY H U o, &l o, Iid aRg S9 Bl
T S | BIS A9 &1 Bl 81 3RTERPR Bl AR 1 721 T B I8 Jea © {6 395
IR F TP giferdl g9 A1RY| 3¢ J1egH F 8% IS H, o Y PIg Muf ol §, ol
MU & 918, IHBT R B & oIy, Al & 7eg o7 & foly U WRATC i <H
RIRSIEEICIEY

IR, FESTRER AT WIH 8% Udh RTel & foTT 99137 7111 7, oifoh S =701 314t
T B 7ol H IR 81 g 21 ¥RT I8 He © b SITHY @I & AFAR &R el H Iqab!
IFOIT AR BT A1MRYI ISP AR B el Bl 3R 8 T Pl AUAT BIYA T Bl
JMATIHAT & 31X B I I I A¥E A I3 S B MaeqahetT Bl

TR, AR BH (SRR HITHe BT ST ST 8, AT 8H SHD! 03T ol A B
HPd T, Bleioll A B Fdbd ol 3T GoId & 6 4 Tpail | 3R Pleloll H fSoex
Ao & oy Fefeg Sriemer SmAafTd & SY| S9H oida™ &M arey e gRT
JMfT 31 UE el ARIR iR AFRIS w9 | EHAR ART TR 81 SITY)

TR, SN BARY TR ©, TR IRY< €, HEFTR UIfeiard & ReH feoer foiie
I B TR BT I1RT & 3R BIs maf 3l 8, 7 89N &N 981 IR JIRI & 91
HGE HY P [oT0 ST Ah|

AR, 39 AT DI BHT ToTaID A @1 2| S UPicl &b I AR AR | BSBIS DI
2, 98 W 3UPI U BRYI 51 SHD] IRT AR BRI UThierd Tafiai # s8Il 81 IR, 3R
T 1Y T B9 9S-9S US| Pl BIC 3B 8, B UBTS] DI FHAHHRIT BR I8 &, §H STHIT
DI BIS 3T &, BH ACl & $HUR SIIGT 9R < I2 & 3R §7 99 DI g B 91T, AT SHH]
3R BHR SR MY & w9 H Bl &

R, ST TTSITHT 7 TR S & foly WM §9141 2, 98 98 37287 99107 2 3R a8
Igd AEcdYUl &1 H 3P HIEH | HE1 A [P I8 SRR HASHE Wi b SISl
U 30T %, execution ﬁ, it is a big zero, siﬁﬁﬂ’ ﬂ?{ e © fp oreet axE W TUdh
execution plan A} g9 %rri%rm
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W, TISITAY & IR | At st @ RS s 81 S9H! H 39 AgH & a1
g 6 ST TASIUAY Y o1ta STl §, 98 Wa¥l SATa] ineffective in most of its core
areas, Q?ﬂ Wﬁ =T RIS & el 81 79l fSOTREN executive BHST Bl I¥ 2005 &
are A U ) HIfET 781 g3 81 a9 2004 H AT 377E 21 3R 2005 H THSITH W 4T 21,
AP ISP 91 A W W H DIs Wl 98al1d 81 gall ol fSSRER HAoric &l STl 99
311 T operational &1 G311 §1 SHDI operational HRT BT JALIEHT 51 H ATTDI TSI
1 frileror Rure qa1 T gl

AR, H i H ga1 1 FEr gl b &4 S 8 1P natural calamity AR a9 &1
I &1 B 3R B9 ATS! AT AraeT= a2, I SHART JTHAT HH ¥ B 81 Aol &l 8 g1
[IEYT! A1 94 &1 Aebel ol FART S weather forecasting @1 BRITCICT &, g8 SHIIT YRNT
B! =112, s ITch AT A &H I8 YT Il T [ da AT 81 Tl §1 8H HHl-Hl
oTar & fob 1ReT E1F aTell ® i weather forecast &, oifd=T ST 89 BIT oThR S &,
AT qTIRET 37T 81 81 51 SAIY HHI-BHT 89 AP H dleid o 1 39 Fged H Sl
weather forecast %\’, Eﬁmﬁlﬁﬁiﬁmmw, Wﬁﬁgﬁmmgﬁﬂm

AR, NDMA &1 &I &% foTel § Wl ave 4 USTage 8141 =12y, a4l 89 39 TgRa
HAME] H oS Fbhd 2l AT I8 HEAT & b A9RTh & I 89 SITST BeBTS el Bl
MY, FIfh 3R EA- TARTD Bl SATGT STl A SADI Aded I8 BN [$h 8 O
T4 &b fAuRId ¥ & 3R &4 SHBT SIRaGe JHT 8Idl 2

R, § IRe ¥ I&! g Argl f Sig 9§ Ig we gedl &, 91 gqR) TdHe Feii
I g Irel1 ST © b 31d 3al Hieg BNl ...(AHT Pl HAY)... IFR AT TS dl 3o+l 9eg
PR

MR. DEPUTY CHAIRMAN : Please finish it in two more minutes. &I fA=<|

Sl ST Ui : R, STd AR T8I 3iTel TS, Al 3iTel IS+ & d1a I8 gl fdp 3
e 3! fSRgae o a9l T AR B TSt el el 81 BIKADBRI Bl FHI UR F3TST 7
SR ID] THUAT (AT AT 81 31 11 & o BAR Usi fESIRe” HoHe &l =1 <4
Ul G111 I8 ST & [SSTRER HASTHE I AT TH Yol & felq S 3741 ST &t
JETERT (AT 7T B, <ATSAT BT IITER AT 77 B, <ifeh 89 I <20 | 39 Al 4 98
o 81 89R I8l feoRex 81 5T & 91e Rith s1gioifer & folv 99 gag 81 8, oifehT S99
Ugel &9 I $B W TE Bd &, IT FI TSI IHATE a1d 21 F MIdD AT F T HEl
g S 59 W | I8 9gd &1 Fecaqul HeT o1 AT 21 89 i ardf @l 1 <
Bl Fhd, TifpT TRTH MITRT BT MR BH HH SIX B Fhd & 8H 9f[D MU &
AT SN ATSTS TSl &, S ST Bl oS & foTy 8H dIR 81 Ahd & 3R SGH HH I HH
TSI D1 BT BT, &H g1 AT Il 9= &1 Aol 2l H a1 8 B8 B, AIDH] gId1G
PR, AU T FHATG PR gl

MR. DEPUTY CHAIRMAN: Thank you for keeping up to the time. Hon.

Members, before I call the next speaker, I have to again repeat that Members should
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strictly adhere to the time allotted to their party. When the time is exhausted, after that,
whatever is spoken will not be recorded. Secondly, please don't send the names. I have
already said that once the discussion has started, names will not be accepted. Please
cooperate. Don't put pressure on us. I CRINERE Wﬂ'ﬁl M drer & forg o fimie
BT B

7 AR g HATGH (STR U<20): MY U8l &1 e I I |7 goiT, § 9 firee
H & G B M TR, 37 A& TGl HAI! & 97 W discussion FX a1 7l i@
TR3I A I8 USel BT AT, “TGT % GT1 197, 77T &¥T HEd”| 3R 84 1541 Aal Bl I
I & HUR T ol AR & D 36 FHBR U Jail bl &7 B, YT B & B,
Wﬁ?ﬁﬂﬂﬁ@ﬁ?ﬂ?‘cﬁiﬁ?ﬁm,ﬁWEﬁWﬁWﬁWWdiswssionW
I SR e TS| 3ITST $ discussion Pl Paxcil JITIST BT 1 &7 7T 81 H FHeIT §
% I8 S el 3MUaT 8, S99 Wl Bl 9 Hel Ad &1 ANEH &, S99 &1 INEH 2
3ATST B9 $9 Pavcl] IMMIGT BT HUR US| STAPR discussion PR I8 5

ARIAR, ST 89R <91 &1 fRARY &, S9H 29 States 3R 7 Union Territories &, I disaster
prone area T ST &1 BHIRT ST 58.6 URMIC &R ©, SHP IR H IS I & [ STH
eI BT AT BHLT g1 Y& 7, 12 TRUC &Rl IR Fole & 3R 8l 8, 68 UR¥C,
ST IUSS G &, I W FIST BT AR B &, 7516 fhARIeR Bl 5l dRed A8 ©,
I IR A ATSF BT W1 947 X&dT & 3R 1 fell TR &, 98 ek devaigs
P R¥p IR BT 21 5D NIl ST H 31 e ®, S ot § Y 37T &1 e 8l &
gat TR RIRT 89 & arasie o, R o & o) Hee ot 9ga 81t 7, afe gar
FIT AIGL 81, I W UTIR VeI el Bl 1l SR ATs 41 T2 faorg i g4 afear
arel, I 980 WIgd A1 I {h ITRIES H ST P! IMUGT 3775 ©, SUH SIH-H1e BT e
R JHA g3l 21 Helad, H{ FHSI § b STRIES H &4 Sl faxd] All b ale [l
&, TETS! % W1 9T ISATHT B 7, T S Bl YT U818l & 39 fory Bs Nfrfedmer
fopfeRre ox= & fofv =121 ®wed €1 S urfedl Y 98f IR IRGR 9 &7 AidT e,
cIfeh el ANl & aI8d B b & oy ST wfeal 1 SareT defie T8 fawars) §
AT AT <1 AT §, IS 1l 3T AL 4 AT 18l g fob o7 e A 9 A
UR fEHTEe Yo H paxdd! Al BT Gle 81 X8l 81 89 aTed [ VAT Bls geTh [ A 7
e, offthd 3@ GYTa-T 7, ST 89 Id Y8dy M dg-1 91U fb Hel STRds
SIft 3mueT fRHTae # 7 <Ee @ el

&9 981 P $© 1Al § 7Y | -1 5l UBTS &, I8 [bdl Hl 99Y g Ahdll &, 4 Fehall
2, T 71 & 7Ta a1 81 Fobal 21 T8T IR HHe B Bidedi €, ifpd TaraRdie &1 ol
BIS 3 S &, T8I IR SHBI Tl T8 81 X681 81 JOIRI, [d81R 3R T -HTHR 4 uig
TG AT 599 HIRTET { YA §U &1 HERTSE & goT H Sil g1, BH 3141 Iq! i IRb
B¢ 21 g8 W a1 g 1 ST -A1e &1 Jha gan gl gn i T M e W EfF 9w
AR A FESTRER AToTHT BT ABoH TR SR Bl STRxd 51 31 HeRTS; H I8 gan
T oS | T o7 718, T8 BRI foiTs 718, <ifeh BRIR fSiTs &1 uTgy a1 91 et o
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e HUR T, STET 31T <1 oY, F-1 e UG UTT| STd 3119 S+l Gl (Ao T Pl uRfFe &
T €, A1 981 B S HHST &, ST IADRT TR IR BRA 8, HIT I I Jg G-I el
Bl 5 &9 S-v=d e @ $ART & WY 9% T §2 IS el et a1 fadt
3R "eHT & HRUT U RART Ica=1 81 A1 84 T-a1 RARiST a1feq? 78ied, H i
HIETH H AXPR A I8 1 I b Pa<dl A&T AN 7R I8 & IR SIH-HIe Bl
THA B X&T 2| 314l BN AR Uab 3Tl 81 2011-12 H 1,530 @RI &1 ST T8 3R HIq
6,976 T D1 I 81 75, T T AT e 81 37757 S 9IS W1 H 1S 8, I8 Al SHD]
SITET &1 S Fahell 81 7 TR 11 AA3H B GG BT T8 | ...(FAHTH)... FGPHT B8 Aot
SIfeh S 7 &SR 711 ATCIRAT &1 9T &1 ATl S TATdT Yo ATl H DRI AT A g
ST TR # AR S &1 A ] UR S MY el &, I HRT 1 984 Yadised Bl
2129 3% S W B A B ST 2l

MR. DEPUTY CHAIRMAN: Two more minutes.

i} sraar g FHIG: §9 ®e1 o1 6 # 41 e J wara o) W81 §, olfd v
ISISEEaGIE]

it STHTaf: 3reeT, 31 2
7} 3R g HAYRY: 78 R =R Ra1E U

ISy, § I8 HEl A {F ST, SFdSHY AIEq 7 oMl & I Hel o7 fh 59 39
DI AT BT R HT 31 Aidl| b 91 QAT AT+ ot {6 3R S aeh AT~ a1 T
S, IFSHR AT Bl [T TT BT, Tl 3T AR g1 H b FaR b fqepiRa <21 9 11
BIdT, IfhT 1. TSP AT B SIfaare! ARG & BRI I8 Hibl el fodT T R
IF Cale, STd! HUfIferdt &1 S BraeT 20 ®I et T o1, 98 &9 81 o Tyl

# 3iR SUTeT §HY 7 o Y Ie! el d1gil [ g4 [SSIReER H-ohic &l 4RI Sl
Ao 8, ISP HoIgd HR1 d1feY| R dex fSurcHe A Rl odx 84 gl 8l 37
aTel Y & fe1q 37 31aep! fUaR =1 =nfey iR divee URAT & fofg, fedrery & ferg,
Tddl BT TG b Y IS Aifers TRT bR &4 T gg1 A1 A0 J3 9 =T,
ESEREIMERCIE

it SUHHTI: T=IaTGE | AT ST TIH IR TeH PR (ST 376! 914 B
7} SR g HRIAYR: 371 61

it SUFHTII: 319 ST q1aT fhaT, I fHram)

it s R HHAgRL: Iy

MR. DEPUTY CHAIRMAN: Now, Shri Vivek Gupta. You have got seven minutes.

SHRI VIVEK GUPTA (West Bengal): Yes, Sir.
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Mr. Deputy Chairman, Sir, I would like to begin with a very small story. This happened
in Bengal in a village which was affected by floods. One man was sitting on the side, and
was a little sad. Some people asked him 'you have survived the floods, and why are you
sad? He replied, "That is the reason why I am sad". So, that sums up the story and the
condition of the people who are affected by natural calamities and natural disasters. The
affected people look up to the Central Government for support and rehabilitation. But
none is to be found.

Sir, 40 million hectares or 12 per cent of our geographical area is exposed to recurring
floods. But there is something to which I would like to draw the attention of the House, i.e.,
the changing course of the river. Technically, it is not classified as flood, hence, does not
qualify for any rehabilitation measures. All people who are affected by it are not getting
any relief.

Sir, when we talk about natural calamities and preparedness, I would like to state
that only 192 dams, as against 4,728 dams, have some kind of emergency action plan in
place. The Central Water Commission provides inflow forecasts to only 28 of them. Sir, I
don't know how much time it will take before we have the Standard Operating Procedures
for deployment of the NDRF. Sir, my other colleagues, before me, have already said that
the NDMA has not been holding meetings regularly. Even when my colleague spoke on
the Uttarakhand Disaster, it was pointed out. So, it shows that we have not even learnt

from our mistakes.

Sir, I would like to mention here the situation in Bengal also. Sir, almost 40 per cent
of our area is flood prone. Sir, 111 blocks, covering 37,660 square kilometres, are prone to
recurring floods. Sir, some of the steps that we have taken we want to share them with the
rest of our esteemed colleagues. Sir, we have now 24X7 Emergency Operation Centres in
the State working round the clock. A disaster SMS alert system is there to send warning
signals to all officials up to village level to Gram Panchayat. We have disaster management
teams in all our police forces. All district headquarters have a quick response team under
the DM. There is a close cooperation between the disaster management, fire fighting and
civil defence. Sir, there is a core committee under the Chief Secretary which meets during

the month to review normal situations and preparedness.

Sir, | have some suggestions to make. The National Disaster Response Fund and the
National Disaster Mitigation Fund must be created at the earliest. The source of each fund
and its linkage with the respective State Fund must be specified in the Act or Rules. Sir, the
Advisory Committee which had ceased to exist in June, 2010 has not been reconstituted.
It was recommended that this committee should be reconstituted at the earliest because it
forms a significant organ of the NDMA giving it expert advice. The National Institute of
Disaster Management should function as an autonomous body in respect of its activities
and human resource practices, and not as a subordinate organisation of the NDMA or
MHA. The disaster management set up by the district authorities can be strengthened so
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that they can be the first effective responders in case of a disaster. Sir, I do not want to
take much of your time and just want to end by saying that we suffered from Aila, and we
have suffered from so many other things. But our efforts need Central assistance. Even last
week 60 trawlers had gone missing due to sudden storm in the Bay of Bengal near Sagar
Island in West Bengal. Hundreds of fishermen are still reported to be missing. We want
that the National Disaster Force come to their rescue and financial assistance be extended
to the next of the kin of these people. Thank you, Sir.

it SuwruTafer: 57 .. T rae ur Rt AT fiee 2
1t .M. @t ([9ER): ¥R, &4 Al rebel 2, T fAC WIelq 8l ol

S Y g8l R HIS[E 2, Sl [0 &1 THIRAT Bl G981 99 U8l &1-< g qabx
SEEIEIGIN OGS

WRT UE N G I8 6 59 999 e foiRe Hoiic &1 dig Wl W6 diea
&I 21 JETTAT Sl $9h TIRAT 8, Sl Uh o1 IRE P P4l b 41 H B gY 2 7. NG
PI STH H BT ST DT 81 I AATdT TEX S 3R FRR U, d 99 I SKIBI S b o
AT <21 H 1S -217E el gs &1 H Fwsi § b <wr ol (R b1 <t gy arfera yma |
S BHCI BI YIS BT A1

TR, W1 GERT (N9 I8 § P 76T & 3ie% Ugd Udh Ao o, R a1 § @
HAT # gael g T f7 UR G <2 B W AT Bl STl B [THER 8,
B A BH IADT U 3Tl HATSI A1 g1 &1 1SV UTdhfres 3T o1 Sl faferad wHet
2, 2008 ¥ oIdX 319 TP, B: AT &1 1Y, TAfh TSl Th ST Pls AT &1 721 312008
H TIHR 319 TP FOIRI JATGHT T &, fha €1 8- IRa1E g 8, offh 59 6 a1l &1 76 H
18 ¥ B SfrY #RT TIRT e 31ueT gded & oy U 3feltT H3Terd 991 STH &
RECKE]

AR AT e I8 © o fasTelt AR &1 W) aepfcres smaat A1 g fastedt R
A S ART AR &, STDh] AT 379 A 1200 A W G181 bl &, SHD ST SIH-HTA
Td 3T BT BT 3Tl &1 S 4T 31T UTpicreh ATIT H et B, AT a5l 3T 81|

R, f[IER Ui JAURT BT WAFC $5 8, gd! 9978 [JeR 31 yq9 e g,
SR Te, S8l W AR PN 3l HelGd AR &, INTHIT, DIIT, HHA, JLART S| 37 T
el o1 I TuTe 9 g1 ufcra 28 Rtet 7 AT H o118 9T¢ | UWIfad B 21 b T
JATHR H 9 989 Bl ol 8] HRAT ITEdll H S A1 Q-0 GId <A1 18T gl b
TRER 3R U7 TRGR & d19 adl & gRT S AT b ITH el R e A0 39
il # STt vare ol FEfa e 2 eawe g A1) $hadT FRGR oTvTd TEdT Bl de
TRBR Pl TUTd GRBR A Tl PR $9 TBR DI e FHead A1 a1y o 39
il # STet yaTe o1 A, A1 F STl WR B AT U4 Al 7 e} [t o ga
S8R WRER Bl P wY I ST &1 Gh| I8 39h] Uh 991 BRI B & 8 91 918




268 Short duration [RAJYA SABHA] Discussion
[ .30, T

IR & 3R B Wil BRI AN AR &, BRISI ANl BT JHA BIAT & 3R 15-20 ARG
M TS B &1 59 UBR A 3HD! A1 &1 S, [T [T8R ARBR B 91 ATIET
BT AHA & v i TRt & fore w7 Y vred 81 |eh| AfSAT & STet U8 84 |
YT AU A A AT 4R H Il I8 8 AR I8 Blg s dIol e 38 s &l Il Al & ST
FUBOT &5 | U N A9 AT BT I & TAT™ 8141 ARG M1 ATGT P SR 7
il & STeT HUSI & H B dTell gui B AT & G [T8R TRBR Bl e IToA 8l
AP

TR, 3 19 A 9 AT WSl BT S 59 IR Ul S TNE B =@red g fb
STt ST UepTeT TRTIV Sft &7 7T R faaRT 81 S @t S 3tieTer # ieft %2 €, ST
WIEATH D T A S8 STRe) BT e I8 qaK] gU B © 14 39 T g8 IR 918 3Ms
TS © 3R 3 US a1 el afcsh U Wpi Bl MR b I -3a1a bl i Wefwy U 81
1 81 A H ST A Heledl | bel drsdl g b R SR U g91 79 81 39S oo
TR 48R & 31 Fa1-9RUT iR JRT H 8 3R $8 [ZW IR U< & gierdn 7 4 8,
STET ¥ ofd g dh gd TeTTHAT S dEeRaR Sif Al o1 371 g9y Ife werd Jid & forg
TqhTA AP H&H IoTY SIY, Tl 39 I DI 21T ST Fbdll &1 BV H31 AE1eT IR
KT U, Al H STd! SR H SIFRT A DTe] g b S8 TR Sl BT e ga-l & DI
2 3R I8 R Ta g T2 B, 39 29 B Uop faRrad 21 1 figR WaR 4 S9d I8ai
BN, Afh Hg IRBR BT 1T & IH 79 & SN 2 IR U< & Iferan aid AR
IR JIRTH 31 &, $7Th IERWTT BT SASH {1 ST

R, I8 Al 980 WIBR ©, ifb § g0 ey 3 g arsdl gl il ORI Bl
TP AT, I 25 TR AN AN AR 6.3 AT AT S8 3fhacs gUI BAR A TS
IO BU E12004 B G H 10,749 ANT 7R MR 5600 AT 31T eh AR 21 H gan avar §
o5 9 f7e1 811 HIHR # Srfadd M1, SHH 86 BSIR AN AR 2005 H AERTE H Sl TFels
AT AT, SHH U SR | SATET AT A | DI &5 H @ dR A gaR 91 f[egR & ...(a9g
PI ). 73 HEIGT 9 B

it SuyTafer: g1 iR el
SNt &30, @rlt: TR, smer e d s st H wR1e B fem

AR, IAH 527 AN AR | ATl "’ 31 o1l 9%, g1 I vaRTSt B 3 foram
ARFA &, STAT SiT, 7 A1 Al IR g1 'R’ 9 3R 'Tol' ¥ oax TSy & Sl
- faRTeR $31 & SR # AfTrell Bl R 3R Tefsd & I B ofdx Bs Silad G o
I AT ST U St Bl 2, Q1 +ff 39 ue B 9forg 397 1 ft agal o
Bl

SISTH & AT g H FATSS I¥C aTell TeT B Hfl 91d 81 7R Hgw &I Adeld I8 &
o 519 <91 & 3R A1 IRATS] 81 Xe! 81 3R BIs Wl 79 feoRex H-oiie voidl 9 &l,
1 9% 9gd gyl 21 98 BIS TSt A1 IS & fRd & TE 21 D! SHHT dalaw
BT RN ST ATGSIT aTell 91d #7 Hal B, I WIdhidd el # SikeT eyl IR,
< ST ST < & IR S I HIGH &, 74! IR WA A IR SIE101 R I 91 el
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eI &, AN 916 H 7R @ & 3fR Uall & foy a1 21 81 # 3 #Ae81ey & $e aredl §,
freell IR W 959 # H7 B #4301 S A Fe1 o1 P T8R4 916 1 & &R oo Wi g 3R <1
P B T W 8, T Ued 67 Arell § WRATC A8d AN AR G&T AN, 1
3TN 971 §U &1 T8 T U 2T & HIS 7 ...(9 &) Ed))...

Y STFHTIRY: JAIHT TTSH YRT 8T 7T

it &. 0. Tt 8% A1l G 371 I 2 SR B A1 1R | 916 YT, I8 7 2
SP MBd HIALF 9 gY & W, § fu 91 3Ny e § FHIE BT e gl
..(TAYT)...

Y STqTafer: TEl, T, ofg 49 L1 8

3t &30, =R R, I8 s eyl 4wy 8, ifdh oo g9H s o wE faan
gl..(aEH)...

i SgquTafr: § 1 $6 2 A9 A A 8 99 fSargs fhar 81 sae arg gu) ==
ff Y =Rl ..(caem)... § feurgs T8 o=l g .. (aem)...

ot &.3f. T TR, T8 92) B b 59 AT & sHd! fSATSS B B OR, $9H 3]
Wﬂ?ﬁ‘lﬁ%, Eqﬁdisasterfﬂﬁ%\;, but this is not...

MR. DEPUTY CHAIRMAN : I have not decided it; only you have decided it that

after this, there should be a discussion on the Ministry of Home Affairs.

ot &3 @R : W=, B9 S IHY MY 989 HRP S¥dIG B B, that is man-made
disaser. But this is natural. g9 U disaster ® 1%1'2’ SIEEARIIS) IR HI ST T gy
..(FLT)...

MR. DEPUTY CHAIRMAN : Okay. That’s all. That’s all ®9dT g 319 FHTK
By

st A AN IR, WHR 39 R TERTT I R Hb S §99¥e 6T $H 2,
IAPT IS1T d1fh THI-THY R B9 Tl ...(THI B TdY)... TSl TN g+ 9 Us I8! 8,
TET IR UETS & 2R il 2, R St & ol I HUR P s5arh & areft 8, S1gf 370 o i
TS ¥, SO S fArad & o iR fifdms & o €, a8t UR &% A1l I & a1-
G % gl 81 981 9% ¥ &9 DY AN AR ..(FHM)... I T W AN 793, Fifh 3779
Y DI QRGBS Al 941 a1 Ahd & ..(TILTH)...

it SUHHTI: HUAT 379 ATY FHTE D IToTY |

it &30, AT TR, SHS oI M9 780 & AR B G &l .. (FAYH)... I,
U fAw| o 1T 3170 A9y Dl T3V 980 -agd g=idrg|

it TR AT (JTR USL): IR, WTHUT AIH AT T I ¥ AT AL g 872
...(TTETH)...
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MR. DEPUTY CHAIRMAN : No. No. The reply to the discussion will be by the
Home Minister. But the hon. Agriculture Minister would like to intervene. So, I am

allowing him. ... (Interruptions)...
i} R IEATS: AR, 37 WP A1 qRI &1 g 21 ...(FaET)...

MR. DEPUTY CHAIRMAN : That can be permitted. The Minister’s intervention

is always permitted.

B FA (37t <ren A Rre): STl Heley, o 9wire g8 ) g W f[IRR
q Tl gs ol 3R B AFIY ST 1 370-31e Y1 Hl 3T 9 3R 99 a8 IR faT
AR ol 991 H 1 39 IR Faf g3 1 #7199 a7 S9! R & Hey # fIear | == &t
ofll HIH ¥ ST 21T UReci §aTT 8, SHD Hag § H SIHHRI <A1 d1gal S JeH 4 il
qIRET 43 fTerd oY, T8 31 TS Pl -22 HiIRId U= 317 175 21, 01 3R bl -21 IR, 03
IR BT -22 UL AR 06 I DI -18 URTL R RebIS DI 5| STATIT H HSRUT Bl
ST I off, 98 14 S b ATAR 36.87 FferaT agde HIex o1, ST 27 TS Bl 54.05
fHferam TR Wex A1 98 <9 auf o3I BT 113 Tirerd o)

HEIGA, PV FATT - GET AT JdgT AT DI IR Bl 8 AR H W a1
RTT & J= |31 Bl U o © {6 9 ol UR A u-3710+ 1y | Y G SMruaT
TEE IS AR & | BN AT T CRIDA & AT ¥ 581 & SN 7T 3R Ro7et & S
BT YSIHRI &, ITH GYPH Bh 551 Al BT S contingency plan TIR BT 2T,
IqD! G S8 U BT AT T B

ARG, Tl & ST Udl gel fh J1A &f 5 RIS &, F IR fedior o el 8 a1
36 FETSAISTT & TS AT &, T4 Fel el el 81 UIdl 2| 5id A1 Fewdl
3T -3T &1 Bt FRITT gAY, 79 I1eT FH | 317S b I8 #gH BT o1 3T §, I8 S b
QR (BTG ATh D TIDhC IR VIS [bRITE [ [TR50T TR ASATE TRl Pl
fRafcr &, Afd St RUIE &1 i Id 7, S 8l &1 -50 UfTeTd el g1 #4 Wem=sa oft 9
9 91 B 7l Dl

AEIGY, VN ISl & U qAie U7 B S UASIRTRUS &, S dad ISl & urd
qaie U1 81 14l 9T IR Idi & ST SR MY 3R f9ER &f 7l 81 @ o, fierR &
U 39 < H 1848 RIS BUT 3, T 75 UfI9rd $hg & 3R 3 3R 25 ferd I &1
3R ¥ 81 IR UG b UM 2129 BRI © Al d GEBRG AT IIGU &5 1Iftd dxeh a4
@l B DB =, i M) T fhedl 57 =1 ey &1 fopan 81 H9 e #30 Sft & ==t
o1 fob S RuTeH 3 &Y &, 7t # A1 o1 & Sl fIaR o7 W= €, S99 I8 W & {6
w3 el oiR &% a3l # g o FRIRT S 81 718 2, 3fory orer & ) o IorgrIen
SIRY B! AM12g) 59 (1077 & 916 g8 Rl 99l §g AR a1 o fora § b o/ IR
ISl # g Y 3R A IRy FEIdT SIRI &R <) T8 § — 7R el ot v am &3 7 15
{1 & afe” qul #1E79 50 §% B, AT 15 Jells ¥ 30 RIcaR T VAT BIT 2 ol S 50
fcrerd ot AT <1 SY1 &9 A< SN I8 o 2 o 89 St i 3 €, 9978 & a1
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a1t 1 g@ e B, <1 faf A1ormeli & ded 89 dig R Sl Afe st o 8, ST 1137 50
WIFET 3R 9T &1 S| <RI, BRI Sl " IRT [JaT A1 8, SHG d8d gud Sariad
B dTel IR & 4191 & fhe gua 3 g1 sy 1Y, e Faer g8t 9 faw 1 € iR
IqP fory 100 BRIS TUY BT A WY Ffa ot 18 B 3ft axe 4, ""qrrari faee" & dgq
JREARI IR B! # 37 G@&T AT 916 F SR IS Hel Gl (RART a93<h 2 1 ITB
foru ot &9 T BacaR 35,000 U b BT ST IBT I < Bl a9l faar 81 39 TR,
VAT IR ST & G907 894 91 1 § 3R g8 9t a3t o1 (g far &
T ST 3 1 A5 50 I HH a9l 81, IDI A ST &1 ]| § FHeian § b af
) Bl eIy R a1t & A1 S &3 ! GRITIR A1 IIG U &3 It reh 11 &b
T ST U7 eFRIT &, AT T d S AGE B Fdhd & AT ofd S9h] I8 o Tel & b fRufa
P =101 F 91ex 8 91 R 7 gt R 491 o 8, oI 3R R g8 &9 98i o
Gl Bl AR G B H a1 arg b i o= g8 HA S, foxy #@5) off, 3 A
BT FH B v BT § IR 981 | S R 3Mft, 39 R 98 Hic! R w3l &R
P 1§ TTSIRTRUE B 3R 3R FERIAT <1 Sl Adel! 81 Ul ORBR & UTd ave] §
3R 9 Hay # A1 8 #A1 Sff IR | = i1l .. (aem). .

MR. DEPUTY CHAIRMAN : No, no. ...(Interruptions)... It is just intervention;
reply would be given by the Home Minister.

7} AT SETE: ARG HA! Sfl, T8 U1 A9 I bl SR T 8 AT AR ? R,
3T ITAT BT UAT STRT B BT IT SR IGT 82 R IR TS DI 3T FId HH
BUAT STRT R &, STdfh I8 A g1 T 8 R SHDT AaTe! Wl e SATST &1 331e1T
3 Ig W g7 < foh U T BT MR RITR?

sft <1enm Hied RiE: O {6 899 TSRS @f 79t @Y, SHE d8d SH¢ U Sl
IR U el ¥ HIN[E 7, 98 B 9araTl I8 U S U 2, R & 75 forerd @ @t afd
2 3R 25 Tfcrera SeTat IR 21 &9 ot g TVOT 1 | 6 &1 39 YR &1 AR SRy
PITY 3R v 3T &H S Wd &1 &RT IITT, B9 I8 TR 1madh! <31

MR. DEPUTY CHAIRMAN : Shri T. Rathinavel. ...(Interruptions)...

oY & A AT TSB! e Bie 30 98 fha+! 82 381 TR I8 8 fo b o8
Tl PRIS BT B M ....(FTHTH)....

MR. DEPUTY CHAIRMAN : Okay, okay. Mr. Rathinavel. ... (Interruptions)...

ft <1en e R 9R, I8 g9 STelT I I F1 &1 S THSIIRUG & 3iaiid &,
IP TN H IR AT Bl Al 8H IHD] AR X1 T UG <31 BAR YT I8 FaweT 3T
ST 900 RIS B B B, oIfhd 50 A< H Wd B! o1l A RUIS eel), SHH! &9 A Sl

P AR HRUTS PN

MR. DEPUTY CHAIRMAN: Okay. That is all. Mr. Rathinavel. ... (Interruptions)...
SHRI BAISHNAB PARIDA (Odisha): Sir, in Odisha. ... (Interruptions)...
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3.00 p.m.
MR. DEPUTY CHAIRMAN: No, no; you can ask ... (Interruptions)...
SHRI BAISHNAB PARIDA: Sir, please allow me to speak. I have given my name.

MR. DEPUTY CHAIRMAN: You must have given your name, but it is not there. You
gave your name after the discussion had started. ... (Interruptions)... No, no. I had announced

it a number of times. You could have given your name in advance. Now, Mr. Rathinavel.

SHRIT. RATHINAVEL (Tamil Nadu): Mr. Deputy Chairman, Sir, I rise to participate

in the discussion on the natural calamities occurring in various parts of the country.

Sir, we face the problem of droughts in one part of the country and floods in the other
at the same time every year. When we talk about droughts, floods and cyclones or the natural
calamities in general, there is a huge loss to lives and property. We know that our Indian economy

depends on agriculture and that whenever there is failure of monsoon, there is drought.
[THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY) in the Chair.]

And whenever there is more of rains, we have floods. Both cause tremendous damage.
When we think about natural calamities, a few that come to our mind immediately, are the
Uttarakhand floods in 2013, Tsunami in 2004, earthquake in Bhuj, Gujarat. Droughts and
floods in India are perennial problem and people suffer because of both. We are not able
to channelize the excess water due to flood in one part and take it to the other part where

there is severe drought.

There are solutions to this problem. Here, I would like to say a word about rainwater
harvesting scheme that our Chief Minister Puratchi Thalaivi Amma is implementing
successfully in Tamil Nadu. Due to rainwater harvesting, it is seen that the groundwater
table increased, and the saline water entering the ground in the coastal areas is stopped.
Here, I would like to remind the House that the hon. Prime Minister of India appreciated
the efforts of the Government of Tamil Nadu, when he was replying to the Motion of
Thanks on President's Address.

Over the years what we have seen is that whenever there is rain and flood, the
entire water inundates the villages on the way and enters the sea. If the course of river is
streamlined and inter-linked, this huge quantity of rain water could be used for future use.
On the other hand, when there is drought, we do not get water even for drinking purposes,
leave alone for agriculture and irrigation purposes. We are always at the mercy of other

States which have surplus water.

First of all, the Government of India has to nationalize all the rivers of the country
for the benefit of the nation. So, interlinking of rivers is absolutely necessary to tackle

constant drought and flood problem. There may be some problems in doing this, but they
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could be resolved by mutual consultations. When the NDA Government was in power
earlier, it constituted a Task Force, which submitted a detailed report on this subject. It
could be taken up again and see whether those recommendations could be implemented.
It requires huge funding, no doubt. But once done, it could permanently solve the water
problem of the country. This only needs a courageous and bold step. I hope the present
Government would take this step for the benefit of the nation. As far as Tamil Nadu is
concerned, our Chief Minister, hon. Puratchi Thalaivi Amma, has been urging the Centre
to implement the interlinking of Mahanadi - Godavari - Krishna -Ponnar Palar-Cauvery
under the Integrated Peninsular Rivers Development Programme. This linkage would
solve the perennial problem of farm irrigation and drinking water needs of the people in
the southern parts of the country. So, I request the Government to kindly allot sufficient
money to prepare a Detailed Project Report for this purpose. We could also think of having
a separate Southern Water Grid. Here, I am also reminded of what the hon. Minister of
Water Resources said in this House last week. It was said that the ILR project would not
only provide electricity to the tune of 34,000 MW but also help in implementation of
ambitious rural irrigation scheme, irrigating 35 million hectares of land on the way. This

will also prevent and control floods in some States.

In order to avoid the natural disasters from happening, we need to protect our
environment. We have to take afforestation measures; we need to stop polluting the
atmosphere and the environment; we need to nationalize and interlink the rivers of the
country so that floods and droughts do not happen in our country and we can see the overall

development of the nation. Thank you.

ITRHTEAE (31 GO IR IR): 1. IF T A1Gd | 319D 7Y 6 e &1 a9y
fgiRa 2

. M MU ATed (IR I): S, 9 8 N Wi AMUST &b fav ov ==
PR &1 379 U8 I8 916 b WU 4 8, dTe W $ w4 81, 39 [ W 7= &% 99 I &,
P 916 3R G& & 1ardr Al s IR VAl TG BIell &, il 984 [AIRIBRI 8kl 8 3R
PaRd b §RT I8 G AN S HUR AR &1 AT AR H MY Yebd, YT H MY Y AR
I g8 -8 B T 21 EA SN H MY YUR-AS T AR ST §Y JHAM Bl
A <=1 81 T, AT A QR STSHM - IaR A R d=Ts d 3118 Ua 2l & hIed gl
I TRE YA gUI I8 fohdl 9 fosdr 81 B

TP AT Bg IR 19 [HAT B H¥el IH+ B Bl & AT TR 7 dTell Bl 8, By
wé@w%ﬁﬁsﬁa@%aﬂﬁ%ﬁ% W,ﬁ@@?ﬁﬂﬁ%,ﬁl%naturalcalamity
AT ST ARV, ifh Sv2 TA=HC o natural calamity & 37T WBR 8! fhaT &1 37
SR UTelT gl & R I1ai-31d Biel @ &1 Sl 21 #1919 § Uiidedr dHct &t
R T, AR BAST 7 g IR RIBIRY &Y {6 SH natural calamity AT ST, offd=
3141 b TaHE - S WIBR T8 [$a1 51 29, Haxd Bl 79 & fb CUNER Sil Bl SR
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& | T 71 2, 1 Y @ ST AT ST Uclell-gdell HIRIGIY STH Sl 81 39 HROT
I8 IS 78] fHerdr & 3R dlem 1 wR § T 8l ST &1 W AR 9 377, 3ReX-Y J9
Hfel SRATE I S 2, offh S TgRel BelfFc] o JfTd e A1 STl &l

$, U feamd I8 1 2 o5 o9 i 91 9 g &1 919 31Tl 2, A1 Wiidear [T
DI T JHAM BT THFHS I ST 8, Afhd AGE I $T BM I8 HATAT Hal 2l 71
QT & T &) SMaTdal g1 STd 91T &l | THidear & RIRAT & <1 STl
2, I T8 WA F AMRBRT /|1 MY, A AR DI <1 ST d1ell Aag # faeid SaraT
Tl BT S99 914 &1 ATl I@T ST 1Y S, U 3R FHRIT & Ford Qi) Sft 3 gav
HeH o De1 AT, ifdh H gl b B3 ATISTT man made W1 &1 &S BT Il Paxd BI ol
B 31T &, i o7 A8 | W | AT US| & BIC ST DI golg A JHAM gl &, 98
31 man made &1 81 U 99 89 A < < [ STRIES H g1 qaTe] s (b S IAD
Hel BY ¥ 1 b forg SRAT g9 o7 S| 981 Pavd | 5o+l a1 qd1el Bl 8, difdT 39
TqETE] | ATSHT BT B AT| I8T UBTS! Bl dls b [T qSI-TS! ALMAI BT FRIMAT aTl,
TR e & Ty SISTTSe B gRHTd g3l 3R §R-4R I8rs oot 81 =el Y1 fhx
SEATSS B3N IR T P& I b A1 1<l SMTHR AT BT Il AT 3741 89 <l fob
9Ol & U Yeb YR-<h1-YXT T1id &1 T AT I8 g1 avTe A gall b 39 agi #efi+ oy
UETS Bl T A7 HR I I

Suautee (3t a5 AR I[): I AT S, 39 R 2 fiefe w8 T gl

1. IF NI Iea: Feied, § g e § 37l 91 WoH PR 8] gl weled, §
AT H30 St & I8 o1 A1ed] g b U 98 a1 WaRT <% b HUR HHT 491 37 Febell &
ifes TuTeT 3R A1 H g1 BT A o A7 -9 $H FH1Y 7Y &1 AN ARSI 7Tl §
S 'S YT OR U7 377 BT © o 3R Al W ) IS SH ge AT AT SR AlS fadr
AT AT YIelid & SR TEIYR, WY, I-FeERel - A RT ST FRT &3 JHIId 81 S|
IR ST P GRETE BRAT © Al AYD! 3 b oY b Tlell 81 Tl 99 b SH Bl
TS 1 1 AT I RAP+ b (oI FAT PR T8 87 AT AT TTSITAY Bl 41 WeH R faam 2l
JE I BIAT B, S19 & SRR F-otic &1 STod Bl 2 31ROy 31y 7 &
I 3TY TS

AR T8 #H3AT S, 317 I SATH H &, 3MMIDb Il BT < BHL I§ PHedl & [P
MY TAR < &1 faw 71 wfasy & 9ot foodt fo ug anforer 81 wachl € fr S S 8,
feR eTRET ST A1 FEIYH H U1 371 2, 3R IHD] Soi dIs [4I1 Al < BT T 9ga
g1 2T T WA 81 ST, S S99 aTell Bls el sl 3¢ v 3y 3nfY & saoimd
DI T8 § I ARG BT T8l g, Rifch B T HH T8 HA-HS AT 81 Fhell
21579 ¥ DI VAT [9are gorm a1 Uil 1S 91T 8, Al I8 B8 7 [ 399 aa Q4T 8l
AT, T S RIT B Tl £7 39 A8 Al < Bl IRRAIE B <3| Ig Hdhe 37 Fohdl 2
SIFIT 3T UST BT I BT SASTH BTN R IR BT foh ST 3T 377 aToit
T 3MUSTV &, ST 10 Ugel I TR BT 1t muas! &1 921 8, 1Ak fesitea
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<IeT Y&l 21 3717 39 915Y 3R SRV b 1531 3 H'i-dal fha1-fha= I &1 va1 2
AR IR TS W <Ry, qReT 81 T8l &, Ifeh d1e 311 TS| 31d $HdT a1 foham Sy ?
G &, cifep AT H o a1 o1 711 © o qatae 4 are o1 w1, Sfafe ariker 781 81 98
I belfSaedl &1 Ta-He el P e 8, R Ta-iie I8 Heiil f& 91e 1 8 3ik 3y
Pl b g8 borfedaed] RUlS €, sl 89 Aaa B3 $y| Al 39 IR 3119 fIaR & 3R
A= 3 fSSIRER & 991d 31 TAR) @ & forg H-isiie &l gowd IRIY, a1y i
31T 81, ST A1 81 WehdT &, IHD! Ugal A ST HRSP (Ul ST T 3R Hde B &t
DI BT S| Y B Ddfed ga=r & fofg gHe AR QI g=are|

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Thank you.
Now, Dr. T.N. Seema. Your allotted time is six minutes.

DR. T. N. SEEMA (Kerala): Mr. Vice-Chairman, Sir, we have witnessed a terrible
and horrible tragedy in Uttarakhand last year. Those wounds still bleed. But, Sir, we know
that that is not an isolated accident. There are chances of accidents like these in many other
parts of the country because large townships have grown on, or too close to, river banks
in many parts of the country. A proposed River Zone Regulation, along the lines of the
Coastal Zone Regulations, to regulate construction, commercial and other activities along
river banks has been under consideration for a long time but has never seen the light of
day. Through you, Sir, I would like to know from the hon. Minister whether there is any
plan to consider the proposal for river zone regulations.

Sir, hon. Members, Tarun Vijayji and Rajani Patilji, have referred to the CAG Report,
which slammed the NDMA for its inefficiency and failure. I am not going into the details
because of the time-constraint but, Sir, the NDMA is supposed to be the nodal agency to
coordinate all activities regarding disaster management in the country. Is it a fact that the
problems of non-procurement of equipments, lack of proper man -power management, poor
infrastructure and deficient training are hampering the functioning of the NDMA? How
is the Government going to make the NDMA functional? I would like to know from the
Government as to what is the performance of the State Disaster Management Authorities?
Are they functional? What is the mechanism of coordination between the Central and the
State Governments? Is it there only at the time of undertaking relief activities? What is
the status of preparedness or training programmes?

Sir, the disaster management policies must incorporate programmes to protect the most
vulnerable segments of the society - the poor, marginalized, women, farmers, agricultural

workers, SCs/STs, elderly people, children, who are the direct victims of all disasters.

Sir, in this context, I would like to highlight here a few types of natural calamities
specific to my home State, Kerala. The region of the Western Ghats of Kerala is identified
as one of the major landslide prone areas of the country. During the rainy season every year,
now also, one or more places in the hilly districts like Idduki and Pathanamthitta witness
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sudden landslides causing heavy damage to houses, crops, land and even loss of lives.
Kerala is also a place of high incidence of lightning compared to most of the other parts
in India. Weather patterns and placement of Western Ghats together cause formation of
more lightning clouds. It is estimated that approximately 70 people die and property worth
millions of rupees are damaged in the State annually due to lightning. Sir, more than 300
kilo metre of seashore of Kerala is erosion prone area. Extensive seawall construction has
failed to arrest the erosion in many cases. The tsunami of 2004 brought a new dimension
to the disaster in my State. The sea has been erasing the coast rapidly over the years. We
have a very high population density in the narrow coastal belt. So, rehabilitation is a very
big challenge for us. Houses in the first row on the coast take the biggest hit leaving the
poor fisher families homeless during the rainy months. Even during this monsoon also,

hundreds of fishermen families are in relief camps. (Time-bell rings)

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Madam, two
minutes have left.

DR. T. N. SEEMA: Yes, Sir.

Relief measures and compensation are being allocated as temporary steps. But what
is needed is a permanent and longlasting solution. Unfortunately, coastal erosion and
lightning, two disasters that often strike Kerala with fatal consequences, are not mentioned
in the Central Government list of natural calamities, despite repeated requests from the
State Government. The Centre grants financial support to the States based on this list. A
high-powered committee had recommended to include sea erosion and lightning also in
natural disasters in their report. So, I would request the hon. Minister, through you, Sir, to
consider the long - pending request of Kerala Government and the people to include sea
erosion and lightning in the list of natural calamities.

I have saved one minute, Sir. Thank you.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Thank you. Now,
Shri Kalpataru Das. Not present. Shri Y.S. Chowdary. Your time is four minutes. Please

maintain the time.

SHRIY. S. CHOWDARY (Andhra Pradesh): Thank you, Sir. Today, there is a news
that the State of Odisha is facing the threat of a major flood in various coastal districts.
Sir, this is not the first time. Particularly in Odisha, it has been happening time and again.
Unfortunately, though one after another political party has been governing this country
post-Independence, none of the Governments has ever at least attempted to do a proper
planning across the nation. A report last year warned India to stop viewing natural disasters
as standalone 'acts of God' or of nature and to recognize that the country's development
policies are increasing the number of deaths. Therefore, there is a need for our every policy
to address safety. Written by some of the academicians, aid workers, scientists and analysts,
the 'India Disasters Report' said that development works carried out in pursuit of greater
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economic growth such as construction of dams and deforestation are putting people and
the environment at a greater risk when disasters strike. Everyone knows that even driving
a car also generates a lot of pollution and affects the human beings. But we have no option
but to reduce the pollution and manage to see that developmental activity takes place.
Similarly, while constructing dams and other things, we should see whether it is possible
to relocate the people and also minimum damage takes place whenever natural disasters
take place. Recently, a landslide in Pune, that has killed more than 100 people and left
scores missing, may have been a manmade disaster caused by deforestation to make way
for farming, experts say. Hopes of finding survivors are fading after heavy rains triggered
Wednesday's landslide, burying dozens of homes in the village of Malin in Maharashtra.

There will always be two types of arguments if the landslide was naturally induced
or human induced? Some geologists say that the current landslide is possibly due to human

activities like farming and road construction.

Whatever may be the reason, we should stop blaming each other. The country should

properly plan for the entire nation and prepare a blueprint to prevent this kind of disaster.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Two minutes are
left.

SHRI Y.S. CHOWDARY: We cannot simply say that natural calamities are the
makings of God. Today, we are at an advanced stage of scientific and technological
development.

An official of the Geological Survey of India said, "Relentless rain naturally was the
trigger. But the use of heavy machinery to flatten land for agriculture may have aggravated
the crumbling of the hill top.

Sir, I, through this august House, want to make this appeal. To prevent future landslides,
there must be very strict regulations on cutting of trees and forests for development in the

region, especially in areas that are vulnerable to such natural disasters.

However, the panic of the past week has brought into focus the haphazard development
being undertaken in this geologically unstable region. It has also served to highlight the
negative consequences of unmitigated construction along the river's embankments made
by the Bihar Government.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Your time is over.

Please conclude.

SHRI Y.S. CHOWDARY: Hence, the solution is to prepare a master blueprint to
avoid or to, at least, minimise this kind of disaster. Thank you, Sir.

SHRIMATI VANDANA CHAVAN (Mabharashtra): Sir, I know that I have a tough
task to finish my submissions within four minutes.
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Sir, at the outset, I wish to express profound grief with respect to the incident of
landslide in Malin village in Ambegaon Taluka in Pune District where several people
went missing under the soil and debris. One hundred and fifty one dead bodies have
been recovered. The rescue operations ended only yesterday after an eight-day mammoth
search.

I am sure, Sir, the whole House will join me in condoling the deaths of the lives lost
in the fateful incident that took place early in the morning on 30th July when people were
readying themselves to leave for work and small children to their schools.

The State Government efficiently handled the rescue operations. Now, efforts are
being made to provide relief and rehabilitation to survivors and attending to health issues
of survivors in the adjoining villages. The steps to identify vulnerability of villages, which
are similarly located, have been taken.

Sir, we have all witnessed a spate of natural calamities in our country in the past. It
could be Odisha, Jammu and Kashmir, Gujarat, Sikkim, Tripura, Himachal Pradesh, Bihar,
etc., and the list is endless. There really is no State that is spared.

Uttarakhand deluge is still fresh in our minds. Even today, Sir, several families still
live under the empty hope that their near and dear ones would return one day.

Sir, the question whether such incidents are acts of god or acts of man or acts of man
aggravated and triggered by onslaught of nature still remains unanswered and unattended

leaving us practically with no lessons to learn.

Traditionally, Sir, it is said that India is vulnerable to natural disasters due to its
unique geo-climatic conditions. We have witnessed recurrent phenomena of floods,
droughts earthquakes and landslides. This we see now is compounded by the incidents of

cloudbursts, cyclones and forest fires.

A study shows that the sea level is rising and the glaciers of the Himalayas are
melting. These incidents are becoming more and more frequent. The UNFCCC, Sir, has
identified India as one of the hotspots for impacts of climate change. We can witness it

and it is a reality now.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Two minutes are
left.

SHRIMATI VANDANA CHAVAN: Yes, Sir. Secondly, in our pursuit of greater
economic growth, we are tending to lend a blind eye to environmental impacts in the
process of development. Development that sometimes happens unmindful of environmental
consequences naturally results in social and economical consequences. Each one of us
here has now realised that climate change is not a phenomenon which is to be restricted
to the North and the South Poles, but has reached our doorstep. Sir, we are very fortunate
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to have a very senior Member in this august House, Mr. Sharad Pawar, who can be termed
as an expert guru to handle disaster situations efficiently and guide this country. After the
calamity of Killari in Maharashtra and Bhuj in Gujarat and many such disasters, that he so
ably handled, the need of disaster management policy and legislation was underlined. First,
I want to make three points and suggestions. One is regarding the Disaster Management
Act which came into being in 2005. The CAG Report has been discussed earlier by my
colleagues, Rajaniji and Seemaji. So, I would not like to speak on that. But the deficiencies,
which have been pointed out, have to be made over. Sir, the Central, the State and the
District Disaster Management Authorities have to be put in place. The important aspect is
that the immediate response force for any such calamity is the local self government. The
local self government disaster management cells have to be strengthened. Local colleges,
students and youth groups need to be empowered to make sure that they can handle such
situations by volunteering at such times. Second, Sir, we do not have to wait only for the
disasters to happen. We will have to reduce the risk strategy.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Please conclude.
Your time is over.

SHRIMATI VANDANA CHAVAN: Sir, only one minute. Last year, our former Prime
Minister, Dr. Manmohan Singhji, opened a platform for disaster risk strategy. I suggest
that it goes down to the local self government. Sir, my last point is that we have to see that
adaptation and mitigation measures are taken up. More awareness on climate change has to
be created. We know that these are anthropogenic regions why this is happening. We have
to go out to the people to make them understand that these are the consequences which
are going to happen and we have caused damage for the next 50 to 100 years. Therefore,
they have to be prepared for such contingencies.

Sir, my last submission is that these incidents are not stand-alone incidents. They are
SOS calls for us to wake up and do something and, therefore, we need a multi - pronged
approach to see that we need to ensure a bright, healthy and safe future of our coming
generations. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Before I call
the next speaker, hon. Members, kindly appreciate that we will have a discussion on the
working of the Ministry of Home Affairs. Ten to twelve hon. Members are left to speak
on this subject. Therefore, I will request all the hon. Members to confine to the time limit.

Now, Shri A.V. Swamy. You have four minutes.

SHRIA.V. SWAMY (Odisha): Thank you, Sir. I come from Odisha, which, over the
last two decades, has become an epitome of natural disasters. As Shrimati Vandana said,
natural disaster is a hotspot in the country. It is increasingly becoming evident that rapid
seasonal change and climatic change impacts are increasing the complexity of disaster
vulnerability of the people and posing a big challenge in front of the State Government
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and humanitarian actors in managing preparedness, response and rehabilitation processes.
Every year, the gap is increasing and the current year is a burning example of such a
situation in Odisha. Let me put in a chronological example of such a situation. I will
share the current situation in Odisha in this year, 2014. From May to mid-June, because of
heatwaves, 22 people died. From mid-June to July, because of drought-like situation due
to delayed monsoon and sporadic rains, 29 districts were listed as vulnerable and seriously
hit. Nabarangpur district received normal rainfall. Out of 29 districts, nine districts were
deficient in rainfall. Kharif sowing dipped by 38.33 per cent covering 0.387 million hectares
against crop coverage of 0.628 million hectares last year. Paddy cultivation, a major kharif
crop dropped by 43.56 per cent, to 0.239 million hectares from 0.425 million hectares.
Then, from 2nd July onwards , flood like situation develops. Immediately following that
flood waters have so far affected 9,94,965 people in 21 districts affecting 1,553 villages of
408 gram panchayats and 48 wards. About 1,39,023 people have been evacuated to safer
places. In order to provide cooked food 429 free kitchens are operating. So far 27 people
have been reported to be dead. They have deployed 11 NDRF and 30 ODRAF teams for
the rescue and relief work. My concern is ..

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Two minutes more.

SHRI A.V. SWAMY : During the last 105 years, Odisha was declared disaster
affected 95 times. Between 1963 and 1999, Odisha had experienced 13 major disasters. |
was associated with three of them. These 13 major disasters were estimated to have killed
40,000 people. The frightening situation in natural disasters can be highlighted, how it has
aggravated. Between 1834 and 1926 floods occurred with average of 3.84 years interval.

Between 1961 and 2000 floods became annual phenomena.

Regarding drought, during 1950 only three districts were drought prone. But by
1980, 25 districts out of 30 districts have become drought prone.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Mr. Swamy, please

conclude. Your time is over.

SHRIA.V. SWAMY: Sir, I only want to appeal to the Central Government, other than what
has been said, let us not look at floods and droughts or any of these events which are happening
as one time thing, and, therefore, give some assistance to the State Government, and forget about
it. As already explained by my hon. friend, Odisha is the best place to make an experiment on
climatic change, study and amelioration also. They have got indigenous knowledge and techniques
which they have approved on management during the Phailin disaster, and it was a zero mortality.
As far as drought mitigation is concerned, West part of the State is the worst spot for a drought,
we have given a national programme of watershed development on the basis of the technology
used by the people in the KBK district. But I would only request the Central Government to take

up a pilot project to control climatic changes as a measure. Thank you.
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THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY) : Shri Rajeev Shuka,

your time is Six minutes.

it Tl YA (FERTS): SUAHIIE Sil, $9 Q¥ & TG TSI AT YT ferdh
3MMIETY € 3T IMTSIET & 65 ATel dT8 Wl &H 39 FHRT BT G 21 $x uTe 8| fodt &7
F Ud1 T8 b bl BI Ul MMIRT IS HUR 37 Y| I§ I8 ST 8, ST61 a1 AR FET
SHI U A1 31T &1 I8 I8 S 8, R AT Y 371 ol 81 I8 98 <% 8, R by
BT fl AT g1 off TET &, facell S e # J9fie 99 3 R & iR Iafied S 4 &)
3R 96 V8T &1 Yds Aie S 3 IR 2 AT F0E Aol © (b I8l Wi A< A
fhaT 9T Hehe 21 TS X1 I <@d gY ST, J9Ie (8 &l TRBR 7 2005 H "<l
fEoIReR Forie JATRE" g91s i 3R ITB! dRB AR &1 B, Sl 2012-13 H 632
PRIS BT IoIC AT, SAD! IR 835 BRIS [hAT AT 519 §9 ¥ &I GRRATAT 377 &, al
I FHY & [ A8 A S U1 iardh mugiail 9 F1ac iR 6 &1 S8 abTacll d ? 31TSl
B AT AT T ], ST g wuifad € 87 & 39 91 o1 g 2 Ve § b gy A8
ARBR $AR! TAHHAT B 81 § Xa! 81 S TSI 7, It 99 feoRex #9vHe
SITRET G1S B, IPT JT10+ &l 7o gal ol Rt 39 a1d &1 STeaaroil off f& S wi &
AT IS &, I9h] HY U [Tl S| T SWIHT by IT8x BRI, IS d1g s a8 9+
1T T, PIs BT 81 7 81, 3T DIs AT Tl &l 5 A Bl UG 9gd WD &l T
U ISl €, T ORISR 81 BT DY MY ATehierh JAMIGTST IR TSI T8l B
Hhd &1 RIT AT ITRIGS ST 90T 91¢, 1 aRE I G, by 3f1fe o= Bid iR
HTSTT SERI? &H 6H 9§ & 3 Aol IR Al ST 9 R Y81 2A112gl H ST =med §
e 3ITS1 T g1 YAHIa i T8l gan? H Arsd g b 3ATST I TSI AN BT G0
&1 gar Bl R a5TE © P VN WRemd, I A1 A AT B, AR UASIgHY B, S
Hadh YIS 9l T8 81 X8 &7 STd S94 AV 81 78] [4oTY Sff I8 © Al B H¥ 81?2 3l
BIs TADBR YT $8 I8 ¥ & Ui 991 & 918 TTSIGHY & SRR IR dTell T8T Il 8| a8l
TR AR ol F 91§ BIs A 81 721 &1 SHPBT TRR & 98 2 ..(FGHH)...

it IS BT (AERTE) : SUTHIEIE Sff ...(FGLTH)...

Syaureas (st YO AW I): YA Sil ATIHT ah 8 dTell B ...(TIEM)...
JTIHT IR 3 ATl B ....(FGET)....
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282 Short duration [RAJYA SABHA] Discussion
RINEIENCE]

5 P& HH W &, Sl IRBR B 59 Al H IS A1MRY| S Sh! ST HSTIAT &l ST
g, to protect the rights of those threatened by disaster. It should not be taken as you are
doing some charity to them. It is their legal right, which must be given to those who are
affected. I8 T84 STRI dIoT 21 59 WA H =T F1 A1f2Cl gA AT I8 2 b &4
precautionsWE@WWWWIW&W&WW@WW
precautionary measure UG, 1 9 ARE B AMUQIG HH Tl MY PR &
precautionary measure ?b"[EbT% Aohfaod Sdo1T fha %‘raﬁgﬁzﬁﬁrﬁwso-oo WQ@[
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7T fAfesT e ach g & rTem=t Ford JANT 3 o 811 ST Tt F A1 d
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specialpackageWWI@@WW#WWMWWWWWﬁ
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THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Two minutes more.

2t ST YSd: ISP 91 BT Yl Il f I8 T <9 AT &, TS Td G 81 1T
Bl 91 H IRGRI AR ST iR GT1-9R 8¢ & 918 g8 doder fSRede AR e,
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e ok po SHeIRAl 9t <1 1% off {6 g8 YR 81 Fadl & 3R 4R 91k &l
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JETET ITeAT TUh T &’ 81 AT 39 U &9 fSoRex #oiie BN 991 ©, U @d
FA ©, <lfb 59 VT HeT Bl 8, 99 89 SN &1 Sfd 9 I8 BRI R 3R
ATIRATE! d5 T2 81, 99 I U B1e 8l <&

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY) : Please conclude.

There are a lot of speakers.
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SHRIMATI NAZNIN FARUQUE (Assam): Thank you, Sir, for giving me this
opportunity to speak in this august House on the subject of natural calamities. Natural
disasters strike without notice. Now, with the changing climate, extreme rain, tropical
cyclones and variable weather, events will intensify. All this will make our world even
more vulnerable and more hazardous. The question is why civilian India remains so
unprepared to deal with disasters, to forewarn people, to handle the crisis and to
rehabilitate the affected people. Every time we have a natural disaster exacerbated by
human mismanagement of the environment we are caught on the wrong foot. Worse,
Government agencies make every possible excuse to pass the buck about their failure.
In all this, we lose precious human lives.

We know that Himalayan Range, the world's youngest mountain range, is lashed by
heavy rains, prone to landslides and flash floods. In addition, it is located in a highly seismic
zone, which makes the region ecologically very vulnerable. Each year, with increasing
ferocity and certainty, this region sees disasters from landslides to earthquakes. We know
all this. Therefore, clearly this is a disaster hotspot which needs attention and focus.

(MR. DEPUTY CHAIRMAN in the Chair.)

Disaster Management demands, firstly, scientific knowledge to understand and map
our vulnerability. It is always easy for agencies like the National Disaster Management
Authority (NDMA), set up post- December 2004 tsunami, to fluently talk about a new early
warning system. But the fact is that we do little to plan and prepare ahead. Predicting extreme
rainfall and cloudburst is possible. Scientists talk about "now-casting" technologies, using
Doppler radar and automatic stations to predict in real time, events to happen. Secondly,
understand that instrumentation, however important, however sophisticated, will not save

lives. Science can merely help us predict natural disasters, but that's only a warning about



Short duration [7 August, 2014] Discussion 285

our vulnerability. In Uttarakhand's case, the regional meteorological office had forecast
extreme heavy rain up to 200 mm. This is clearly a dire warning. The disaster management
establishment should have swung into action, issued weather warning, evacuated pilgrims
from the most populated sites and stopped others from proceeding to the hills. But nothing
like this happened. Instead, after the disaster, NDMA Vice-Chairperson has been quick to
pass the blame on to the Meteorological Department, saying they did not inform them of the
quantum of rain. And, when told that they did, he went on to say that the exact location was
not told. This is ridiculous and unacceptable. Thirdly, Sir, floods do not kill. Buildings and
bad planning does. Therefore, once we understand the vulnerability of seismic, landslide
and flood-prone areas, we have to use this knowledge to ensure that structures that come
up are not in the vicinity of waterways and are earthquake resistant. But this is precisely
where we fail completely. We do not need new science to teach us that our Government
agencies must strictly regulate building plans. In Uttarakhand, construction has happened
everywhere. Kedarnath satellite images clearly show how settlements to house thousands
of pilgrims came up in the direct path of the streams emanating from the mighty Himalayas.
This should not have been allowed. Safety is always an afterthought for us. Until the next
disaster strikes, agencies like the NDMA will temporarily shift gears to talk about the need
for better preparedness and coordination. This is our real tragedy ...(time-bell rings)... In
case of a disaster or an emergency, before any Government machinery or outside help is

galvanized, it is the community which has to respond immediately.
MR. DEPUTY CHAIRMAN: Okay; you take one minute more.

SHRIMATI NAZNIN FARUQUE: Sir, I want to place before you about the issues
of North - East region - - Assam and Arunachal Pradesh. We are a flood -affected area. Sir,
lot of people gets killed every year due to floods and lakhs of acres of land is destroyed
by river Brahmaputra.

Sir, you also know that world's largest national park, Kaziranga National Park, is in
Assam. In Kaziranga also, because of floods, lot of animals and cultivated land is swept
away by Brahmaputra river. So, my humble request to the Government is to take some
serious steps to control natural devastations in Assam and North - East. Sir, one more

thing is ...
MR. DEPUTY CHAIRMAN: Okay, okay. Now, please, conclude.
SHRIMATI NAZNIN FARUQUE: Sir, please give me half-a-second.

I hope the Government will take serious note of these mattes and help the people of
Assam and North - East as soon as possible. Thank you.

SHRI BAISHNAB PARIDA: Sir, thank you very much for permitting me to speak

on this subject.
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Sir, natural calamities are a regular phenomenon in our country. Floods, drought,
cyclone, cloudburst, landslide, earthquake, Tsunami create enormous devastation and loss
of life and property. During the British time in India, this country was visited by famine
once in every decade by killing lots of people. In 1866, there was a great famine in Odisha
called Na Anka Durvikhye, Sir, 1/3rd of Odisha's population was perished and lakhs of
livestock killed. It had devastated the social and economic life of Odisha. Till today, the

impact is not eliminated.

In 1943, Odisha had faced a massive famine along with undivided Bengal. Sir, flood
is a regular feature in Odisha. After Independence, some measures are taken to control
the devastating floods of Mahanadi, Brahmani and Baitarani rivers. But, a lot is still to be
done even today.

Sir, Odisha has three natural enemies — flood, drought and cyclone. It is because
of these, Odisha is now the poorest State in India. In every 10 years, Odisha faces one
cyclone. Last year, there was a cyclone and the entire coastal districts of Odisha destroyed.
Now, Odisha is facing, after drought, massive floods. Sir, about 300 Panchayats flooded
with heavy rains. It was reported to the Central Government and the hon. Home Minister
has promised to provide certain relief and even helicopters. For that, I am expressing my
thanks to the Government and we want permanent solution/measures to meet these natural
disasters. Some other disasters are man-made. But, both the disasters should be faced with
some concrete measures. My suggestion is to strengthen the National Disaster Management
Authority so that the Authority can meet anywhere in India, at any time, when such disasters
take place. Then, we must utilise the advanced technology, weather forecasting, advanced
warning systems in our country so that the people are informed and warned about the
coming or sudden disaster, whether cyclone or flood or cloud burst which is coming. We
must also stop the deforestation process in our country. We should also stop digging of hills,
which has created a natural disaster in Maharashtra. The States should be provided with
relief and rehabilitation materials immediately when a disaster takes place, which affects
a particular State in India. A proper plan to meet the natural calamity or disaster should be
prepared by the national Government with the help of States also so that we can stop the
national loss-loss of property and loss of life. With these words, I thank you.

it STUTIfaY: St YHET sreTde | 3MU I Rt IR e B

i} ISR SToTae: ST TURAT AR, R <% H 3R Y1 g1 4 natural calamities #
T8 AR AN @I Hid 81 W81 8 3R 39U 9gd g1 JHAM ¥l 81 8T 81 #X IR 2013-14 &
Hips &, ITH I8 2 b Us ATl H BH A B4 2,964 AN b 4G B ©, 1,02,330 HATH A
g 2 3N 3FR 31T the number of houses I é‘@f, ar 13,16,805 S destroy gU %,
61.25 TG Uth'$ ¥ T BT JHAT Gl &1 S Sai-1 981 T 81 X861 81 374 HERT &
qUI o AT A T H qRIAT G &, ST81 H 3AD Ygel 1T AT, T81 AR UIST Bl
gy Y &, G871 150 AN B 7Y 1 TS &1 981 IR USTS Uhad Sl 8| A1 TR I I8
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4.00 p.M.
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G RI BR DI AIDHT 81 SUI URAT F I 3G ATl H 54 g €, g8f W
WWW%,WwiﬁqﬂﬂﬂwWEﬁnamral calamity@ﬂ—cb_\-ﬁ%\r,?gww
il T A BRP ITP! F81 A BT B YR WM IR o ST 13N R I8 A1 & fb
ARG DI 3 G H DI BT AT

Helqd, 1o ia ¥ 59 151 AR & I g5, 9P TR Bl I TRBR -1 5
g By U 3IR $hg IR 7 2 og BUT QU 8, oifdt 71 771 U8 2 b S aRori
B HH A B 15 ARG 3UY A A12Y iR ITH1 [N STeg | STeg BT 1oyl
UTSITRUK b S STaT dg&f Ux 7T 2, 14t ST BT 0TSl b T B

[Suwrwreas (sht 3t 4. Rig 9e=R) a7+ 50,

3T ST & o AERTSG H 1994 H by Y 3T 27| I AR o STRIEs 7 f ufg
ER ¥ SITGT ANl &1 HId g5 ATl Natural calamity & W9 H S 918 31T 2, BH g&@T
BIT 8, I Y AT &, 1 S RIS BIdl 2l 918 AR F& Bl b & forg il bl
Sire &1 a1 gs ot e IR arorit Sit Stg v #=241 91, 99 I Al Bl Sie &
T Tare o fa el <1, a9 R ared = W) 39 forv oS! SIfdrer &, «ife a8
BT YRT 81 B3TT| 37 S B Pl YRT B BI THER] 38 TRBR W &1 q16 3 B Bl
gAY 1 STl & o AN 1 Siien &1 Sl B &, 98 STea ¥ STeg 841 913yl i
B SiTe A ST81 918 ATl 8, I U1 Bl STel HH qIiReT 8kl 8, I81 UGl ST Al o
U1 R 918 Pl T ST Fhdll 8 AR $9 ARE W 916 | 81 dTei] AR Bl 7 bl Al b1
ST \ehd 2| SAlTY el oIl & b ATl &1 S &1 Sl & 7, 98 31 5, Rifh I8
SIS qTG Bl Db B ATIIHAT &, AR DI g Bl b B ATILIDBT §, B! Bl
T DI ATIDHAT & AR ST T THIIT glTDi 3 W1 IT+1 Ugd Fehall 2

3l B9R A3 gaet St a1t ¥ O b s o 81 gal, SHBT TS T8l gal,
Ifep BRT BT & o Usel 319 8 UeH dl B+ ST, Tgel 84 Xes! BRA Sy, 918 §
BH TG BT U UTE AT B4 TS DY BT BT B B ATIDHAT & AR Il T §
for 39 faw & IS 1 &M DY AT Sl Tal 81 FHG! HidT el & O 89 B B
MU IRTH B BT HidwT T B, 31T 3R BHIRTT, B HIH B ol 31K 3Mg Y &H
MgS BTG IRBR BT 3rf I8 BIaT © fop fARweft g ff ero=m € giar ®1 9167 |red
TSP SIl 7 BHAR AhdT H SR &I IIRAT <f 21 3T 3o+ ST db a<i1 | 9, 31d
BH AT H 37T TV 21 519 311 < H &, I9 §H ST H 5B 4T BRed o, 319 3
TN T PR IS &l ...(A9T Pl €©Y)... I8 3P 91d 7, &H e $1 9 faar &1 8, oy
ST BT, RATTD AThe= BT T P fT7 EIHT BRAT B BT MY S ATl 3TRTH
fopaT 8, SHAfIU 319 3MYBT 2ATST ST B DI MATIHT &1 BH AT 3T B B

P T I, SAMIY 319 & AMTR! Ui ATl | ABTT &1 MY g1 3fiia P, s
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3ITaTST 3318 b &4 Ao 81 o faRIE aet aret Y Sfrarst SO €1 =1 A1 & b sa
RIS A @1 32 81 8, dfct TgRal PpellficISl & AMe 4 89 |d Al ®I Vb
BT A1V 919 UTfh_aT™ 8IR R &I TTST8 Bl 8, A8 3R SfSu1 BT oT<T8 8kl 8, a9
B9 99 Ud A1 B &1 59 FIe (g Sft 9em w31 o, 99 H I7ch a1 & o1, 3l H &1
AT H $ER M1 E I 1 oIl © {6 TRt Bl & a9 U= 89 |qaa! oI T8l
HRAT AMRY, B9 | ART U gl HBRTE & gl H S 151 ART AR Y &, SThb] H 71
SGISIeT MU BT g 3R $H TIRE DI el 7 e, IqP [y ARPR 1 — AN 84
faferex dree, o Rig S I8f 8Mv &, he is the king. 3MT% U7 8 Al &,
SAfTY ST BT <& SR & fIU 3179 |G ANl & |1 J8dHR W Y| Ge1 oIl © b
IRAR 59 TR 07 oY 3R &9 A9 AN &) SATST A SATET HEE HR- BT BIH B o
0|

SHRI AVINASH PANDE (Maharashtra): Mr. Vice-Chairman, Sir, I thank you for
giving me this opportunity to speak on this subject. Sir, as we are all aware, the landslide
in Malin village near Pune on 30th July claimed the lives of over 130 people. As we speak
here, Sir, the National Disaster Response Force is nearing the end of its relief and rescue
operation in extremely difficult marshy terrain and harsh weather conditions, rescuing
survivors and making sure that the victims of this tragic disaster are given their last rites
with dignity. The extent of devastation can be gauged from the fact that the NDRF personnel

had to excavate and remove many of these bodies in a decomposed state.

But, this is not a story devoid of hope. Soon after the landslide occurred, a three
month old baby and his mother trapped under the mound of cascading debris were
successfully rescued after being trapped for more than eight hours. The NDRF personnel
located the mother and the child in distress, thanks to loud, incessant crying of this infant
which continued for almost eight hours. Over a hundred youths from surrounding towns
and villages trekked across the hills to assist the relief and rescue operations and provided
access to medical aid to the survivors. There is an unmistakable lesson in these stories, an

old saying that we hear time and again, 'God helps those who help themselves' .

The role of armed forces in relief and rescue operations has been paramount. Our
brave men in uniform have risen to the occasion as first responders and protected the lives
of our people in distress, whether it was in Uttarakhand cloudburst in 2013 or the heavy
rainfall in Mumbai in 2006 or the Bhuj earthquake in 2001, to name only a few. However,
we cannot rely solely on the military for such crisis situation during the natural disasters

and divert the forces from their core functions.

We must take into consideration the strengthening of our civil defence system as a
'first aid' mechanism in times of such catastrophes. If quick action is taken immediately by
persons who are in physical proximity to the location of the disaster, much damage can be

mitigated by training and empowering civilians to act in times of crisis.



Short duration [7 August, 2014] Discussion 289

Presently, the NDRF unit in Maharashtra is based at Talegaon Dabhade in Pune's
Maval Taluka, which affects its response time during emergencies. It is imperative that the
Centre initiates the process of providing technical and strategic know-how in order that
the State Governments may uniformly constitute and train a strong civil defence corps for

swift action in times of emergency.

Sir, this is, probably, the most important lesson to emulate and implement uniformly
throughout the country - the lesson of preparedness. In this pursuit, after visiting the site
of disaster on the same day, hon. Chief Minister of Maharashtra, Shri Prithviraj Chavan,
announced the formation of two emergency response team units for the State of Maharashtra
along the line of NDRF.

Sir, I hereby would like to mention that between January and April, 2014 this year,
there was a heavy hailstorm in different parts of Maharashtra. Barring five districts of
Maharashtra, all other districts were badly affected by the hailstorm. I would also like to
mention here and commend the decision of the Maharashtra Government who has made
a provision of about ¥ 250 crares for relief in the calamity fund, which earlier was only
% 150 crares, which has been raised of ¥ 100 crares. Recently on 30th of April, it has been
increased to ¥ 2,500 crores.

Sir, I must commend the hon. Home Minister and the Government of Bihar for their
timely warning and successful evacuation of over 60,000 people from villages near the Kosi.
Though the threat of impending flood now seems to have subsided, the NDRF personnel
deployed for the evacuation will continue to stay in these villages for some more time as

a precautionary measure.

Sir, the Government must focus on further developing the prediction and timely
warning systems for information dissemination so that the loss of life and property can
be prevented whenever possible. It is also extremely important that we learn from such
experiences to strengthen our response to such calamities if they arise in the future. There
has been a speculation that the Malin tragedy may have been triggered by man-made causes.
I'am grateful that the hon. Minister has commissioned a scientific investigation and analysis
by the Geological Survey of India to delve into the root causes of the disaster. If it is indeed
a fact that the line between natural calamities and man-made disasters are blurring, it will
then become imperative for the Government to take appropriate corrective measures, and
a re-look at the model of development that we intend to pursue. Even in the past, there
has been a concern that harsh weather conditions, which take the form of such calamities
are expected to intensify as a result of global warming and climate change. It will then be
indispensable that environmental and industrial developments are not treated as mutually
exclusive domains which are at odds with each other. I hope that the hon. Minister will
undertake further action and re-formulation of policy if required to ensure that man-made
causes of natural disasters are identified and their effects minimised. Thank you.
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DR.K.P.RAMALINGAM (Tamil Nadu) :* Hon'ble Chairman Sir, we are speaking about
natural calamities. Our country, India, is a crown in the world map. In the North, it is surrounded
by Himalayas. Other three sides are surrounded by seas such as Bay of Bengal, Arabian Sea
and the India ocean. We can say, India is a gift of nature. First, Man started worshipping nature.
During the time when man worshipped nature, nature did not disturb him. Later, man shifted to
idol worship. He stopped worshipping nature. The result is natural disaster. The recent example
is Uttarkhand. Uttarkhand may be a natural disaster but it is a man made disaster.

Our population is more than hundred crore. We have many diversities like many
languages and many cultures. But we are united by nature. Two thousand years ago, a
great grammar book is written in Tamil by a wise man called 'Tolkappiar' and his book is
known as "Tolkappium'. He did not merely address land as land. He classified land into
five categories such as Kurinji, Mullai, Marutham, Neithal and Paalai. He addressed forest
land as Kurinji. He addressed the hilly regions as Mullai. He addressed the plain valleys as
Marutham. He addressed the coastal region as Neithal. And finally, he addressed the desert
as Paalai. Thus, nature was divided into five categories and men lived in unison with nature.
No natural calamity happened then. But now, we have none of this category of land. We do
not know where Kurinji is found, we do not know where Mullai is found, we do not know
where Marutham is found, we do not know where Neithal and Pallai are found. We have
destroyed all categories of land to such an extent that we can not differentiate them.

Man has gone to the extent of destroying all kinds of nature for the sake of this livelihood.
Today, landslide is happening at Kanyakumari. Men build houses near coastal areas. He drops
stones at sea and thereby diverts the direction of seas. We change the direction of flow of
rivers. We construct buildings at the banks of rivers. Canals, lakes and ponds are destroyed
to construct buildings. Permission is granted for that. That is why, a twelve storeyed building
had collapsed at Mouliwakkam in Chennai. ...(Time-bell-rings)...

DR. K.P. RAMALINGAM: Sir, now only, I have started.
Suayreae (it f.f. R ge=v): v e g Rl

DR. K. P. RAMALINGAM: Sir, I have started speaking just now. A member from
Trinamool Congress is not speaking. I request you to add his time also in my speech.
The main reason for natural disaster is that our lifestyle has changed. Wherever we build
places of worship, wherever we build industries, and wherever we construct house, we
take nature for granted. Therefore, sir, I suggest, whatever step we take for development,
we have to live in unison with nature. We have to live in such a way not to disturb nature.
Only then, can natural disaster be avoided. In such a way, we can protect ourselves. We
can protect the country also. Prevention is better than cure. That is history. Many efforts
have been taken by both the Central and State Governments to manage natural disasters.
We have to cooperate with them. We have to prevent disasters. At this juncture, I appreciate
all my colleagues who have taken part in this discussion. With these words, I conclude
my speech. Thank you.

*English translation of the original speech made in Tamil.



Short duration [7 August, 2014] Discussion 291

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE) : Shri Bhubaneswar
Kalita, not present. Dr. Sanjay Sinh.

S1. G g (orH): G JR 1Y, 1T dlel &1 99 T, $9 fofg e
IS | SH e 1 $B B 3T ugel gor & WIfer TIia @ g H gad! ol e srgieifer
31 @1 211 g A1 99 91 B & [ Hel qITaRoT 3R G H3ATerd 7 2013 H Bl I8 ARIf
@1 oY A1l Tia B ART HdaTeiier Giffd PRdb g8f W bl At TRE &1 by drf 7
T ST1Y, b ATSG d81 UR a8 WRT GRIS §all, I8 ART W1 g31T 3R ST aore A
HIT T7d T g8 TR fehel

AT HEIGd, 95 AT Al & SeT 9d1d & fb AR Q9 § 8 Al Y&y 9,
TS 81 €, ST ATl o RaeaR i Wt gifd Bl €1 'R 3w W fed 9w
ATl H T U 8SIR @M 1 ST ST gabl & $hald ARBR 7 2000 W I R A
TR T IR b ATIGT Jag o [oTg AT a5 | SHS (ol Ioe Yalhe gal, THMH
AR FIRATY S| $ER AT H 8% ATl F&IgS el A AN BT g JH4AT BIdT &, BRI
QRN & AHTT 98 S 2, ARET AR D1 S JHIT Blell 21 §AR AT 98 o¥8 & 0H
SICT &, il §d & 915 I8 901 & (% TAR S HI 39 914 &I SR & 6 o Ffeai &
G 3T &, T F B 22 51 # U | FATGT I 3MMYET & Tk F YHId 8 &8, IR
IS TICIR Y T1 & foreToT A HaeTeie 8, 57 TRIT ¥ W R TaTe! &, 3T
P Hhd I T8 B, 68 URUC A SATET Wl A YA Y& & AR A y1fad gl 51 g &
U 6 FdeTefiel TN § 79T YR 9l U &1 3157 B8R U THH debiidh! gaver Y &,
ISEREIRNCIRCIRE

A HE1ed, § HET dred g b g9 T9H 9 9wl 7, ¥ 9ad H 8% ulel &
AR <1 378! a1 Del, S a1 Hel, AP 1 Hell TAR I8l 2004 H AT
T AT, 2011 H S # WY GAHT AT ATl H I8 U a1 Hedx Ik HT Bl
UDRITE HRAT A8 §, STAT & FeT=31 = He1 1 {6 7 84 U4 &l o4l 8, 7 gqR < |
HiACHE B HH 8, T TAR < H AR # MH-FIZar @F wHt g1 H sue! g8 9™
FTEdl g 6 A A IR FEH 3 S A §9IRI fhaAHIeY TS, BRI [haRes Xe arg
3IR fTetl, Uil &1 |l gt o off ol H d ATegH A GRBR I I 3MMUT HRAT
ATed g b HeTl Pel IR 87 WM &I W =94l g3 3MMId! H U ISRV < § 6 80 &
TR H IR U H AT BRI BRIGH AT AT, STd SHBT H ST AT T 9T el
o iR I+ 81 T, It agt SiF €1 981 71 39 a)E &I a9 Y-t =l § 93
B FHT g1 SR THIRAT A |l 7Y, AN AR < H Vb Holad © (b TPiT P A Sfg
B4 Racdrs o &, Al UPId IHBT daal ol 5l 3TTST 9T 89 $HP [Ty IR 87 BAR
qoic ¥, BN TaCH §, BRI BHCIST €, BAR @I &, specialized departments &, SAA
B9 BiHCS 87 T H 37T 59 IS 9 IR 52 A Ao Tid &l @<l ¥ |&d - B
T W D! TG BTl 519 2013 7 I 3ffT Hag-refier aifva fam 121 o1 &fR arfr ot f&
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TEl IR $B |l [9H &1 S 7 81, 91 89 1 R I8 A? g4 U1 Racrars i fharn?
TS BRI Al [T i i are 81 %! & 2 foafey ? swaferg s g4 et fire Sran
21 H 37151 JATIP] T g, o FAcT Al fESTRER AISTHe &l goic Bidl 8, BARI RIS
I UHeH Wi BT 1 A1l 81 H RN F q9d Bl R ==l P 8T g1 gsi W iel,
RIS, IRIGD!, Fed YR |TERT el | YA Bl 21 I81 IR a4 8l 7, 918 311! 8,
FARSITYR 9 3R Y=l & g frell A IR 1 8, 981 Her b & o IeeR @I S
2, Uil R &) a1 2, R J8] e gal Sl 8, R SR 9 g1 S &, q_1
AU &1, 99 dist &1 3491 forar Srar 2, O 3 9 g9R) S SwfEai €, F Aeaeita
BT &1 H ARBR A Hddl U 9ISl bl a1edl § [ God YR RTel H & A1l $b a1
TN &R HEIM /T 3 9159 AN Sfl TaiTSed H A4 §, 37 fofg # Hde1 &wh el g,
SIfSp=T QT A1 81 R8T 82 A AR ol A1 89 ST ¥ 21 89 31! &t wifcras aRfRufoi &,
DI BRI &7 TARI 16T BT 97 BTl 572 FIT 8AR Blciorsl, BART ARSI, AR
freafaerne... # sMReT # va 3 & Igi 78 38T o1, SHG! TSl Bgl R 1l 514 I8
Bl IR I, O W 3 w1 75 &6 ST dF ft Sta a1 7, B S9aT U Wt dd
BT B, B Rars W &30 €, hedging W =11 81 ST H $Is W) aafth w&ar g, a1 98
3 ST, ATe 1T U &1, fraed! | 81, 918 Sl 81, 98 319 $UR of oidl & & I8
TR e 81 ...(A9T &) §3Y)... A1 981ed, H 3Md J1e9H I 3+ AU HRA]
el § 1o 3TTST S Ha¥ e SaTIDBAT 8, T8 SAD] ST GhR WRA P TR, 379
U FIHERY BT Ued BRI DI 51 I Sl BT, Jo Ugell ATTeIdhal ol ol
FHSI1 g o ST g 1 $HT, ST 31U 20 SR 371 Uepfcl I U BRI Y,
A1 R ol R B ff <&, A1 ) TART BIS T & &1

it fasaofta AR (319H): WX, TR B & IR H il == I8 R 9 W& B,
SHH 31l 2R A1l Iorg g S 7, S IE W 314 8, Seid NH &b IR § hall 3TdH
Teh QAT I &, Sl 8 ATel HThicrd MMIeT | Hifed giar 2 gt Vit a1 9 997 & forg
T S GRET D LT & fofg, MTST T SIh 1 | Bl HH el SoIY Y &1 I8f W)
Igd AR Tfeat €, S ugTel 9 /& a1 & WU W g8d 3N Sl 7, o9 o a8t ke
BT 81 gal Wi # ofrell € o S7a1 uril Ryt wicil-arst a1 =) 4 €1 8l g, dfeh
I U H 9R BR, STHIF TIRE 98 S 81 30 U 9hds 19T §, ST AT bl ST
Udl eI 2 1 g8 R 916 b T, VAT WIS ATIGT & GHY fhaT JHar slal ol a3
AT A 1 Sl TSIl SATDI &, SHD! UlecTH 984 o1 WaRATD o1 ST HTPIcrdh ATIRT AT
2, S8 Ed P o0 S ol @l == & foru Rra=r €Y & far Siar 8, fesmey
HoTHT Bl AR & SIRY I8 FdRAT ST IRBR P SIRT, Tl & SIUH & SIRT B
ST 81 999 IR fal, S dieioie SReIRTS BefRicl & salld &, 6 9Rd &
HIGET &b YRS el & STRY TS g1 73T, S IR f7ell § $Hqa! Dl T 78]
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g, Al Al 98] W BIs fSSIRER FIoHe I1e] 781 21 drelels cReEIRIT Hrefie § IR
AT BT TARE, fSUTCHE BT ST & dT § T8 S (AT T &, Afhd $olT TRBR & SIRY
Ul AT feres Tag1all o fofq ST AT 918 STl 81 S 981 IR Briff=ad $H & oy
BIS MESASd el & T dreleie SREIRTe wrefid # g8 gfaer i e # w41 it
T IRIY HRAT ATEdT g [P i e Ae[e TRATS 2, i iR S SR a
SITH BT BIS BT 7781 BIdT 2, T87 U= U1 3MUST &b T9I B B+ & o7 IR feurcde &
TN ST A1y S9H fhd dRE A 39 feuiRex A9oiie & SIRT 8 dTet |aR BT 6l
T STIQ, IHDBT BIg Hb(-SH [FbTeAT AT, ATl RYaRer Yegel TRAT &b AR bl
I Giem e b, I8 RIY H TRBR A HRAT AEd1 ¢l SHD fATd] UTS] SATHT B &b
PR &1 UR e IRE W HeRAT T8l B <Al g1 UThiereh AT A g81 b AN Dl 8|
AT ST AR 1 FawaTd 2 {6 § STRIe ST o IRPR Bl TR ¥ $Hdb HUR WeTell
& [T 1Y, [IRTTHR 3TFAH DI Sl G718 Bl UlecTd &, $9 UIeatH DI G DR b (oY ATl
TaHE B IR% A IS SEHTS B STTY, AT DI STY| =TS |

it wes FiE AR (STRIES): ITFHIEE JEIeY, AU 1 dia & fofg T
feraT, 59 fIQ AT g=ydTe AR, UIplcd AT IR HEdqul gl H | ol Bl AR
T B & forg § et SR €1 Wi et o1 gRvmH, 918 91e 81, [HeR aut
&, AT fISTell 81, Y@ 81, 311 A1 Y& &1, 984 & WG 21 I 7 $had Al
HITE Sl Pl GeH PR <l &, UG g1aTal &fd Bl 1 aRa1e 3R T HR <l 8| A0 &
A1 I JHIA &3] & AR B ST 1R GATaR0T bl HI HIfad Hal g

TR, B A AHd & S Al &b IR H, S AN fIgR § q1g § g91fad §T a1 HeRTS
& A 7Ta oY I FAGIRR & IR 4, [ STia 9 YR Bl YH1d I$T| 57 Ihidd
3Tl § s 3TAT FoTe iR W 8) Tl

HEIGY, AR T8 XS STRIGS B Wlfeld IRRART g 21 T8i IR ™R
auT, YRITH 31K 918 B HTeT Ueb WATS eI a4 115 1 HaxMRI H o avf famerer) aea
e & TS I A a1t B, s i = 1o fore i wiars siiR s @i ot ot <t
2197, 399 Jd 89R Ud (A5 9a <, 411 T901 fasia Sit 7 o U aTd Pl b J1 31151 S99
g BT ISl & [ 5 J F&T 961 B U, T 9 SIR-R A 4B/ B a1 PRl 1 37751
I 3R 93 © a1 {11 &) 91 Ped &1 HSRATT B 31 go! S g1 "el, S8 39
AT B YT Bl GG Sl B AhlelF IRBR AR JEFHAT €T, FHIe g Sff &l
THTCI TRBR - G5 ST M (BTl H 37T e A g=garg <1 Iredl g, gd
T ST, AHIE {98 Sft 1 3fIR faRIT AR 0R i ol ISy sfeziert sweht |ifsra et
TIT SUTeE 1t e ST 1, T8 R, 24 € & ey Wl driare! o, foad 20 i &
3feR g g8l B PR H Akl [Helll 981 Ut BOR BRIS SUAT R HOlT 111 G Qs Tid
BT I THI B b Tel= BT TRGRI gRT a8T IR Fham 111 ..(Faerm)...

it g% faer: § Us a1d HE1 aredl § % ..(@agm). .

Y W= g ATERT: SR G & Y patience WY 3| ...(FGHTH)... 31T AT9d5 HATEH
q ...(TagM)...
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S TS BISHTE MRS (OIRT): SUTHTETE HeIGd, A1 GaR] & ..(dET). .

Y o1 for: SUGHETe HEIey .. (Y ). .

37t e TGSl i (FORT): SURHIEIE HE18Y ...(TEM). .

Syqureet (st 9. Rig ge+1%): sy wrifar IRaul g wrife IR ..(=@aem)... 3
91 H 91919 & <A1 ...(TLTH)....

it 7~ e 9 319 patience W?ﬁﬁﬂ;’l ...(aTdYT)... 314 patience N N
...(ALT)... TS 3T Tg SITGT fABTH BT 1T HcT A1 37T AT HE © fob USTSl § T8
EERI %\;, ar explosives BT use BIdT Bl ATdR, 3R UgTS! H explosives Pl use i fpar
ST, A HiF A Aot WY 7, ST URTST Bl dke <72 MY $H &l 91 Hell MY a1 981 &
& dTel 21 3MUS! a1 GABR H T8 A= gl AT Hel & el S $7 a7 fam wm
I8 gd a9 ¢ & afe feed <H Mod ad &l 8Idr o 8RR 3R 3AH & ia, e wev
TETE B ST, ST 90 37T 2] fhaT .. (HaeT)...

St Tou1 fasT: oy T 7 Byl #4 fegd) &1 99 781 fora 1 ...(aem ). .

Y s R wexn: S 9 o .(cmaum)... § o' 381 § % fdt o S0 ot ard aw
& 8l ...(agM)...

Suauregsl (1 AR Rig 9e4R): 961 ST 9340 S S S ...(Faem™). .

it 7w R ATERT: 11T IS T S 7 6000 HAMETE fSTel S aTet Uoear
$H PI 91 Bel Bl AT SH Pl 9 PR & o .(FAUH)... 3T STd A Aol
..(FAH)... IR, TS ART AT ITRIGS H & IR (5Tl & Hiolae ITRRES H ol
BU B 37T 3621.98 WTETE foTell ITRIES & &1 gl fhda! faorell < BT 7, ITRIES
379 9T fasTel T g YT 1 ...(AW Bl T)... TR T HRIaY Bl fIsret < 87121
I8 .41 Bl fasTell  XBT 2, T8 foetl Bl fasTell < 81 g1 vl SIRIES & ds Hiolae da
BU | 3G [hAD! THA &1 YT 21 3771 37U I HE [T [ SH =11 81 <71 72T B

Iuauregs ($h A f. Rig ge4iv): 8

Nt g g 9rexT: Suaureney geiey, fawy dimfaes R & HrRoT srfdrwier
JeTeT Tl TSt & fhIRI IR a¥1 81 fUse &S aul § 991 &l &Ie+ 819 & R Y, 916 BT
WART 9T &

Suaurege] (3 AR Rig 924R): 39S Iie &1 T9I WA &1 AT

it s RiE v A Ber a1dt, STRarf, e, W), aRger, T,
HEDIC g Sicroid! &3l 3 31Ts 916 & BRI, 8T & Tie I IR 9gd -1 YHd Il
39 99 & fUoel <1 7EM 89N N & oY ggd R 4R I €1 #R ffRITg &5 &«
7 BTel 81 ¥ MY YRIAT H 71 ST Tfar <1 8 iR Saugel, Hietl, fead), Saramref g
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JEITIR S =Y &1 § Yl SHBT BB YU TOR 37T BT &1 ...(THT Bl °Y)... Bs Tob 4
ol 98 T & e g7z fmfor & 7 o s

TR 759 & AR el I1, urdt 7 foea 9 99 99 € < 99k® efee 9 oda
RECERICRS

Iuauregel (2 A H. Rig 924R): 9ST SIa BT T GATE 81 =T B

it 7= g ATERT: 919 31 s faRRar] if & T YR B R o dTed
AT H Vel g FSb| BT D TR &1 81 & U TAR A1 & Bl i § fTep e
SIERIHAT TS UR, B MU GeiH ASPI U &M T 3 Gl g a1 dgd g2
BT STRIES BT BT AT qHH S F 31T B ..(AHT Pl €. Y +Ff &t
VAR Y 371 Wbl & Sil 3 feaTer § AR 81 8 uRad™ & HRo7 gwifad 2

JIST P AT HdGTINT W] & i SRl Ud 39 HH B+ & foI YIRT 181
Bl I 1T I3 7 IR T 1 1T, R SFTHTd & HROT ERITS IR Tal SART S
NEAl

JusrTege (sht dtdt. Rig ae=iR): A1ERT Sff, 9ga-9gd g=aK|

it wevs FRIE ATERT: URM® SMdher & 3MYR IR 3MIST Hae & foT 1o B dehred
2500 BRIS U B AAIBAT | YT S Jeed d TdHIBRol v T T
e I BT Yoy neTRd MaTIhdIsl BT URbeu- IS §, Aftfard ®u & 596
fIT AT B9TR RIS BU B TTIhT 8T

Suqureger (3N 9191 R 9e9IR): IRex ST, 3MYd gia BT T8 a1 81 17 Bl
AT, 31T T BT ...(Ge).... T TS 1 TlTSS el &, 319 9T B Vg 87

2} s e 1R STRES $9S (AU b A ASTIAT 1 AR R & JeY 39 P
B dhicqd FSTIAT UTT B3 8, UG AN @I 8 G-I B A2 &l Helad,
R IRGR I {479 G3rd & 6 NDRF & A1~ AR DI AT AN BT Geb el
BRicd Tfed A1 @12y, S g8f & gRRURET & dgav &1 | d91em & forg
...(CTFET)...

JusrTege (it dt.dt. Rig ae=iv): O g 3 w9l

sft wevs Rie ATERT: I8 FRice AR AIfed BN Rifh S AT JETeT 3R
WIMIfores FRAMT BT S BT IR TE SATUTTDT § T8a & I BRI B H Ferd 8Nl o
&9 AT A1 B 91 IR ST B Al &, Sl 89N V&l gl b g Tep gadl ufth &
9 H BRI B ...(HIT)..

Suareaet (s A dt. fig geHiR): 77 G S
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Y wws g ATERT: B9 3R AU MMUST GARAT & Ioie BT 1 aole IR |
P, A1 3 ARE & BT P (oY IE 98 8] B B

Iq=ruTeget (31 A, Rie 9eiR): wews e SfY, U veT varss el 61 9 g a-1 Al

it wews g W 9 99 © {6 SRR WY 39 999 geia ) &g <, it
TR SMISTIRT AN &l AGS &b foTT Udh a1 IR T BT

JuaHTee (st 3t 4. R ge9R): SRR guad e e

it gafaex Rig Y8 (USTE): Sir, please correct the name. Faffdax g Yev| fésa
Sft 93 & 8l
IgqwTege (37 9. Rig aei0): & gafder g 4=}

3t gaIfder g fsv W, 1 9eT # S 989 9 W& 7, # Ul 39d foy
ggaTE ol Gl SISTT B USITE TT S P AN Bl AR H Fa ST TS - arel]
we Bl e gl I8 & fob g 1 sl doT H 9avi SI1eT gs 5| UoTe 3iR s
DI Sl I B, 399 G STTE JA©T 7, ol doiid # 1 Ga¥ SATaT 2| 3Maa! e off
qart 2, oifch #RT1 &1t © o ot 1 ot Samer ©1 H o1ret Y 71ia | E1hs e 2 I8i W)
AT 1 3 <1 & 1 aoTd H 60 WRIT I 1 SATT 1ReT HH S 8 SHDT AR <% WR Al
JSTdl 1 8, oifdhe UoTe W e & forami 9x Y TedT 21 89 fastell ff SuTeT W &1 gsdl
2, Siofel WY STQT WY HRAT1 TedT &1 S HJ1aT-fUdT 319 920 &l UTerd 8, St YR 89RT
o At ool Bad ST foTg SO BR aTell & T8 Wl d9dH) Bad Bl Tedl gl
el I8 © fob S8l g usl €, 98f IR I9d] Bad &I Sl Ne Hadr 2, 98 4 &1
T 81 59 av8 I S R I fHa 7RT S %81 21 W), § 31d SIRY Ta-die I I8
ReeRe & o ..(@aemM)... 31 9d1 & 16 1-0149 e 81 81 H Raawe & 6 do7q
% & § Rt a1Rer B B &, 3 ur ff SHB! I B, H IR-IR SHBT 1eh B,
el JT2ST TE1 oIl 3H(CTY AP T &H Slotel IR, foTell U= 3R AR AeHi iR 81
el =i &g Y, d1fe dSTd & Al Dl o T8 A bl #RT =T & b 25 9 30
EIR U1 U U o [o91d & fHar &1 Wi gall © §94 [ &l 99d &l dl dls
I & T2 81 ST HHTHE B & foly STaf fqoTelt a¥RE & forg we &1 <1 2, frae
B W W b HROT SATET WA HAT TS, SAFTY SHD! W J3fTaoT <7 AR ..(AHT
P HIY)... TSTE BT AP A MY U S RFILE 31Ts &, GoId Ta-He & oI 3 ard
2,330 W ¥YV T Centre's Special Assistance DT proposal 1 ST 2,400 crore 49U
P Radve e Ta-He 7 3 81 TR =TT § I8 W) BF &1 21 S8 a1 BRI e
fou 81 4 g feam g1 ...(awa & 9. fHam &1 a1 surer Joa ga &, 98
T ST & (BT BT T8l dfcth g8 < BT JHA &1 STd GoTd H I el erfl,
S H 3T & HSRI H WY BT M S| FAY 59 HHI DI <@ gU, H AP SIRY
SR BT § 6 Hget Taie Uora ol g3 7 <1 ST 37+ @ IS gl 7, U ol a1
H gHETE o €, W H 59 Y a4l Redvwe Ral g b e Tamdie 3l a4l we b i
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AR BT U1 U1 g1 8, [ ! @d - & oy Ig Ui Reliot &1 oy, sifiece
qre H TG H ATYh! gydTs ol g b MU G351 drer BT Hiep feam

Juqureas (3ft NG Rrg 9eR): g S1pR i, | w1 arsdn g & #4301 Sft &
ST | Ug 3777 Y e &I Adad Yo e 2 39|

S fareera oTgv (fameret waen): Suxwredet Sft, § Sar1eT 81 $el aredl g, 4
Rt w31 St 9 v Redee AT A8l g b a1iRer & ureil & IRel & =R R O g,
JHEM BIdT &, 3AfTY SHH Sl #-gdl Refith IE &, &H I9H o1 o1 A12Yl b
IRl IHP! TR FIdh 9141 8, 98 Sl el ol Fifd 1y 1 T4 4 s gV &,
eIy ST & b 9% 9ga faF o <1 81 519 7= 9ds 99 Sl & SR Jfs T§ 40
BOIR ®I 1 8 Al ISP ol 20 URACT IT g0 TR H=Yarel Reilh @ 11 81 #40
¥y 7' Raawe ¥ 5 oma 39 Relle A=gerdl # 9giadl Sy, S9H oot $If,
RTa9 fb S9d! BraeT e 96, SHdT (0T 86 e Fb| SRS H 8- 9471,
fed TR & gar T, foRex # ger T SHe g T oft 7 B, R e
D] FIEART T T | A MU 5T oIy G4 g1 Radwe © 6 a1 Refiw d=ygarat &
TS BB TP 9¢19Y 3R W HRA ¥ Y a1 IRIYI 37U 31 $9 UR dlci Pl AdA
faen 2, 39 fofy 9gd-9gd g=gars|

SHRI A.U. SINGH DEO (Odisha): Sir...

Suqureger (it 9.9t Rig 92+1R): g 91 § 9id SifTY ..(@meme)... Y §i 9 |
U1 7 BINAY ... (e ).

SHRI A.U. SINGH DEO: Sir, before the hon. Minister speaks, I want only one
clarification. While Odisha is drowning and we are debating her on these matters. I would

like to know form the hon. Minister sitting in the first row here whether anybody has
visited Odisha. g81 UR 374} T DI 8 UGl & IT -6 Ugd| 2, [l Bl AIH & T 8] b
&l BT T BT 87 Sir, one million people have got affected. Rivers Mahanadi, Tel,
Baitarani, Budhabalanga are on the rise. The Odisha State Government has evacuated one
and a half lakh people there. Sir, the Government of India should move fast. They should
send a Central team for investigation. And the hon. Minister should go there.

THE VICE CHAIRMAN (SHRI V.P. SINGH BADNORE) : I will ask the
Home Minister to intervene on this.

SHRI A.U. SINGH DEO : I am concluding, Sir.

Sir, were spoke to the hon. Prime Minister this morning and the Prime Minister has
said that he is considering going to Odisha and he will let us know very, very soon. I would
request the hon. Minister and the Prime Minister to take it very seriously, go to Odisha,
see the affected people there and send help very, very quickly. Thank you, Sir.

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU) : Thank you. Mr. Vice-Chairman, Sir. First of all, I extend
my gratitude to all the hon. Members who have taken part in this very important and
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serious discussion. Altogether, 24 hon. Members have taken part. H | o g=garg
<< gU, 94! B individully respond &l BRI g 39 AW Bl $© Wiged ¥ qicl 2
IS Ta-Us B1 Redis w1 1 I8 Reclls 9gd a1 81 SIrgn| #4939 fwa &1 anjfed
wY F T 4 39T 8 3R § A1 f2ee 4 Redis =1 arear g1 H 999 ugel Ig ad 0
gTEdl g & UTSITHY B dIdx 9gd A AR 1 Y87 ¢ & I8 95 i - faar
27 39 48T © f% National Disaster Management Authority &1 §& @i 7@ g3 57 H
B! FIRBTS HIAT A8 § b I8 d8 8] 5] PR gao 4 IS9P RReH 98
qhdl B, olfh a8 FeTTH31 BT ederdl H gl 3R &) IRéT a1 fhd 9awy o
ST AT 81T, A1 $9®] Aderd I8 T8 © (& 98 § &1 § I8 ATedra o1 d1edl §
% AP re-constitution BT I UFHAT T, SHBI HTH HATAT & §RT I8 ATGI I8 A
BT 39 R REiE 7 F Ugal ol Sl i 81T 8, § S99 W $& BRI a1
ATEAT 1 TR FBT U I[E HATAT H DT 24 AR BT 6 21 320 7 fAfi= el
Ui JAYGTST B Sl gV Bkl §, I8 ITD! aRIER G- odl & AR S )
BRIATE] PR BT J&¢ BRI 81 J4] Tb ST HIST 3T 2, ISP AR &% b Jaldd
ST meteorological sub-division &I Rure %, I9H 36 meteorological sub-division i)
16 sub-division # normal rainfall §S &, 18 sub-division ¥ deficient rainfall §S & 3R
2 sub-division & 314 T scanty rainfall §_f§ HESRRESIE ﬁ“cﬁﬁﬁ 3 ﬂ—ﬁf %,
% moderate flash flood, cloud burst, landslide anfe &t geRl & N | WTQ
TS g% &1 W), H 379 ) Ry qaran e §, A% 1 3Rar § ST $81 8, about 10.5

lakh cusecs of water passed through Mahanadi river system at the delta head

Mundali near Cuttack around mid day yesterday, affecting 21 districts. At noon
today, water discharge at the said point was 10.81 lakh cusecs. 9, AT A& 7
UG IR | Sl BT 7, H STP] a1 A8l § b g9R 8 #41, o {8 S 7 98f &
T w3 W HUE fan feser Reaid BRI S9aT ART Tag &) gat g1 S &l
SNFELM 9o & forg i1 ) yaier =1 2. g8 qR7 b1 131 21 -2, § I8 Y &
aredl g f #fe g 3§ S g g8 §, S9! @R A & gid 918 89K T8 w43,
RIS [ ST 981 39 S8 81 31 §, 1T [9avvr 9+ &I a1 51 ga7 2

(7t SgwufT Fe7%17 §7,)

ST I TIfee: BH ST I & R H T8 Y8, gl US| ygdl 379 a1
A 8, I8 YOI 8

Mr. Deputy Chairman: Let him Complete the reply.

7} ozt RIS # 99 oR a1 R81 €1 § a7 STard gl

X, Hsqdh gm Pl g1 B BT %’I The total food-prone area, as assessed by the
Rastriya Barh Ayog, is 40 million hectares in India. The flood affected areas in a year
varied from 1.46 million hectares to 17.5 million hectares with an average of 7.14
million hectares since 1953, 3?1%5 g B H TS Q’@W & NI & IR § 9T
=TT g1 3741 b Al &b HUR 35,200 fhellHer Tefe TRidHT BT B4 g3Tl &1 H Tl
BRGRST & IR | IdET AT8am gl The flood forecasting is possible based on actual
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hydrometerological data as well as weather forecast with limited accuracy. The Central
Water Commission is issuing river water level forecast for 147 locations and inflow
forecast for 28 reserviors, dams and barrages. el Id ERESIE PY S R 34T§ %\’, D
AR ST TR (SRR I AHBac §U &, S the total number of human lives lost is
249. The number of cattle perished is 3,280. The number of houses damaged is 10,920.

And the crop area affected is 0.37 lakh hectares. In addition to this, these disasters have

damaged infrastructure in some parts of the States and have disrupted road, communication,

rail links, power network and drinking water supply system.

TR, § I% 919 I ATEdT § {6 919 B fSoRex g1 &, 1 S9& gRifeye R
DI TSR I AXBR BT Bl 81 g WRBR I FAKRI 1 R [SORex #votie
Uiferfl s ARPR TN 21 I JATdD g I FSAN o Bl Teb ishdT 21 3 Ufehar &
JATd BHAR R (SRR R he H I DI Sl R & ST 2, g8 75 URHCT af
SR € 31 25 TRACT Il &Y 3R & < Il 81 S WIS HSRY Wl BId 7, D!
UTSI3TRUE BT el bieedH 90 URIC Bl & iR THSIIRYW P 10 TRYUC &Il &l

TR, 39F 915 § we feumex R s &1 Sl cled sFse faan T g, S9¢ an
H AT ATEC §1 98 &1 9T H & —2005 ¥ 2010 BT bUHC & 3R 2010 ¥ 2015 BT HUC B
2010 ¥ 2015 T I HUMCT B, SHH Tgal &b 21,333 HIIS BYY A T¢T BY 33,581 HRIS HUT
BT UTGET T 17 81 5 I8 W) SIPRI <1 aTedl § b [SSTRex & Aol # il gergdn a1
S %\', dg iﬂﬂﬁﬂﬁ el 8l 81 1t is not in a way compensation to the loss caused by
the disaster. But it is an immediate relief. X, 3@ Ufhar § 89 Al Arse AR
B & AI1d National Disaster Management Authority & HATEHH ¥ Uifersl T8 Bl B

TADT STFHRT S U § g1 @rer g & it g1e 81 4 89K T8 941 St 3 J2
Thailand # Sixth Asian Miniserial Conference on Disaster Risk Reduction ¥ HSIT 21|
BART Sl $SIRMA dHiAcHE B, IS9P Jdldd B community-based vigilance
programmes 'Jﬂ ﬂ?ﬂﬁ %\r ST\R' awareness programmes “ﬂ EEIG| %I ENSEY 1%1'(’ gHIXT Udh
institutional mechanism &, TIH 3fex IR &R UR 'National Disaster Mangement
Authority' ¥, I759 & ¥R TR 'State Disaster Management Authority' € 3iR fefgae ofaa

UX 'District Disaster Management Authority' 21 §9 three-tier institution & 3rermar
community-level resilience % R ¥ W TR 980 AR HRIHH TA ST &

AT 911 BT feoey Jex :1—5‘ ool & g %, ST 3faiid National Institute of
Disaster Management 4T 3fTcTT 2 3R AY-IHT TR IS ARH H IIIRT B
ESIMSINE]

9P 916 H PO 3G9 BI RIS BT AT 1 Fai Ugal H e 7 3y et
FehdTd I gl &b IR H Ha-l drad] g fd the Odisha Government had demanded a total
help of ¥ 5,832 crore and I must inform the hon. Member that the long-term
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rehabilitation is a process done through the State Government in a planned structure. It
cannot be in a manner of relief and immediate response. So, I would like to inform the
hon. Member that the Central Government has already approved and released an
amount to the tune of I 934.61 crore and there has been a further request from the
Government of Odisha, which is under consideration of the Ministry. Sir, with regard to

...(Interruptions)...
SHRI BHUPINDER SINGH (Odisha): Now, there is flood. ... (Interruptions)...
SHRI KIREN RIJIJU: That is what I am saying. ... (Interruptions)...
SHRI BHUPINDER SINGH: Release the amount. ... (Interruptions)...

SHRI KIREN RIJIJU: I have already stated the present thing. We have to receive the

memorandum from the State Government. If the problem is causing, ...(Interruptions)...
SHRI BHUPINDER SINGH: Memorandum is there from the last year.

SHRI KIREN RIJIJU: I have responded to the issues of last year. ... (Interruptions)...
But it's okay ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... Let him complete.

SHRI KIREN RIJIJU: In respect of Kerala, I would like to inform the hon. Member
that the National Disaster Response Force has permanently placed a team of NDRF at
Kozhikode; however, the accommodation for setting up the unit is yet to be arranged by
the State Government. So, the hon. Member can kindly pursue the State Government of

Kerala, and we will also do that from our end.

Sir, the Chief Minister of Uttar Pradesh had made a request to release the entire
assistance demanded by the State Government in the wake of floods in 2013. I would like
to inform that the high-level Committee has approved I 230.60 crore as assistance from
NDRF subject to the adjustment of 75 per cent balance in SDRF. The position has been
explained to the Chief Minister vide letter dated 30th July, 2014.

Sir, many Members, including Dr. Sanjay Sinh, have made a suggestion that we
should have some kind of collaboration with the Government of Japan. I would like to
inform that during the Sixth Asian Ministerial Conference, I had a bilateral sitting with the
representative of Japan and we have planned to take up and work together so that we can
exchange our experiences. | had the privilege of chairing the plenary session in Bangkok.

So, India has been involved very actively in the disaster management activities.

Sir, some suggestions have been made like inclusion of erosion, lightning, sea
erosion and some other items like bamboo-flowering in the items on which claims can
be made to the Central Government. Sir, through you, I would like to inform the House
that it is the Finance Commission which decides the items to be included under the
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provision of disaster. The Home Ministry has recommended all those items which were
mentioned by hon. Members to the Fourteenth Finance Commission. T \_rﬁ, MY ST
HBI1 8, SAP! Al &9 Rpws HR g ¢

ot 3. @l ez aren

ﬁﬁﬂqﬁﬁﬁj: Ei RIEEEE BT ¥ B9 14th Finance Commission & RbH< {3
21 B9 AT SR #Rd € T Finance Commission S UR STegl ¥ Sleal 379+ BRATS
BT AR S AN AP AGE UgaT 4 &4 e 8l

On the issue of utilisation of funds released from SDREF, it is informed that the
provision of the SDRF provides that the Comptroller and Auditor General of India would
cause audit of the SDRF every year in conformity with approved items and norms in
terms of purposes of SDRF guidelines. Sir, there are possibilities of mismanagement, and
there are cases of misuse of funds. That is why I have to mention this.

Several hon. Members have mentioned about the problems from neighbouring
countries. I would like to inform the House that we have several agreements with our
neighbouring countries. First of all, many Members have raised the issue relating to the
Kosi. I would like to inform the hon. Members that we have a comprehensive
understanding with the Government of Nepal. Because of the constant effort from our
side a disaster was avoided. A few days back there was a danger line that Kosi River
was supposed to deluge northern parts of Bihar. But our team has contacted with our
counterpart team of Nepal, and they have blasted four detonators IEH I8 W IR 99
BIS &1 g8t a1 H Ut &1 Ue {2 AR & St anfEfhRret afer & T o oiR 39 9t
T STHT 1 17 AT, <1 G981 S8 IR a9 BISHR I S a7 3R IHD! 9ol F 8N
MR & [I8R 350 & &7 | Sl TolS 37 Fahdl T, 98 < 17 g offh 3t it &1
constantly monitoring & I8 g1 34! fdgR # = i Reflw v 9911 T €, 981 9 3|
PB ST AU -3 BR A9 ST ol 21 39 ThR AR AJHIRIT &b §RT I8 IR U ke
D alertness B aoTg | U Wax] <ol 1471 21

TR, YT &b W S TAR TN TURCH B 3R Sl e 42 e ¥ g4 Sl

oAl Y&l &, we are getting constant information from 42 stations in Nepal, and those

stations are funded by India only. This is why they were binding to give information to
India on time.

YT &b AT o BHR 3FFH AR el TR IHBT Shae TSl &l YT & A1 BHAR]
Ud comprehensive  Scheme for establishment of Hydro-meteorological and flood
forecasting network &1 a1 g, foTI% A1E99 A 35 Hydro-meteorological stations are
located in Bhutan, which are being maintained by the Royal Government of Bhutan with
funding from India. The data received from these stations is ultilised in India by the
Central Water Commission for formulating flood forecast of rivers flowing from Bhutan
to India. S &H ANl ®! g8 #aq e BT & 3R AR HIS WaRT M1 4 & A1 IHDT &4
Tge HY IR U] Il ST 2



302 Short duration [RAJYA SABHA] Discussion

[t fpe RIST]
5.00 p.m.

AR, AT 3R AT b I H UP UHSIY AT 2, S 2013 H TIT Bl A
Memorandum of Understanding & HaTfde s&rqa Rav, foryep! feaa # |ival et e
g, gai 3R AdST @R, these are the two river basins of which hydrological information
is shared by the Chinese authorites with us. We are looking for more possible information

if it is a necessary in other areas. cIfe anft Q1 R IRT=T & IR o A1 & g 5t
TUHT BT 8, SHD! goT8 A FHI-THY UR BH Sh AL Wl Y81 81 UTfdh¥IT & A1 Sl
THHE 8, SUH 89 UIfhdT™ Bl §7hiH9H <d 8

AR, D AATET AT HH 7 Igd-GR @Ieed Y 21 1 do not want to take
much time of the House. However, I would like to inform the House that i have noted

down all the important points and suggestions which have been given by the Members.
We are very hopeful that this kind of cooperation will contiune to receive from hon.
Members and respective State Governments so that in future we can respond to any kind
of natural disasters coming from the country. With this, I thank you for giving me the

opportunity and thank all the hon. Members.

it Tou1 faoT : 97, =9 1 fed # 9819 T W Sl 9iY 91 7, IHBT I
Y9 IR I FRT BIT 87 ...(TAET)...

MR. DEPUTY CHAIRMAN: Thank you, Mr. Minister. Now we are taking up the
Discussion on the Working of the Ministry of Home Affairs. Shri Anil Madhav Dave to
raise the discussion.

DR. K. KESHAVA RAO: Sir, | am on a point of order. I have before me the Revised
List of Business, in which it is mentioned that after this Short Duration Discussion there
is another Short Duration Discussion. After that, there is the Discussion on the Working
of the Ministry of Home Affairs. I can understand it. I am not really pressing for it, but the
rule says that we cannot gloss over what is written here. It is only the House which can
change the Agenda. It is not at the whims and fancies of the Minister. The Minister did
say that we will take it up tomorrow. We are not disagreeable. But it is the House which
must have its say, Sir.

MR. DEPUTY CHAIRMAN: Yes, there is a point in what you said. The House can
always decide it. In the Revised List of Business, after the Short Duration Discussion-I,
there is Short Duration Discussion-II. The point made by Dr. Keshava Rao is that only
the House can change it. I agree. You have made a valid point. Yes, it is for the House to
decide. But before that, I would like to inform the House that in the morning meeting,
when all the leaders were there, it was decided -- that is only discretionary; the House
can take its own decision -- and there was some consensus that after the Short Duration
Discussion today, we will take up the Discussion on the Working of the Ministry of Home
Affairs. In the BAC also there was a decision, which has not been announced, that today
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after the Short Duration Discussion, we will take up the Discussion on the Working of the
Ministry of Home Affairs and discuss it as much as we want, maybe, for one hour or two
hours and then tomorrow, at 12 o'clock, we will take up the Short Duration Discussion
and finish it and after that we will take up the Private Members' Business. Then further
Discussion on the Working of the Ministry of Home Affairs will be taken up on Monday.
I am talking about the BAC decision. I admit that the House is supreme, but it is my duty
to inform the House, even though it has not been announced here. The BAC has decided
that now we will take up the Discussion on the Working of the Ministry of Home Affairs
and sit as much as we want or as much as we can and at 12 o'clock on Monday we will
take up the Discussion on the Working of the Ministry of Home Affairs and dispose it of.
Then tomorrow, the Short Duration Discussion, which Dr. Keshava Rao has mentioned,
will be taken up and after disposing it of we will take up the Private Members' Business.

If it is agreeable, we will go like that.

DR. K. KESHAVA RAO: Sir, I have no objection. Once it is written, you have to
explain it. Now you have explained it. We take it and say 'yes'. Now you have talked about
the BAC. That is what [ am saying. The moment the Chair says it, all of us agree to it. But
the House must decide it, not the BAC.

MR. DEPUTY CHAIRMAN: I entirely agree with what you have said. Once the
List of Business is published and given to you, it is the property of the House and only
the House can change it.

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, you

can take the sense of the House right now.

MR. DEPUTY CHAIRMAN: | agree with that. But I am only informing the decision
of the BAC so that you keep it as a kind of guidance. Now you can decide it. If you agree,
we can take up the Discussion on the Working of the Ministry of Home Affairs now and
continue as much as we can, maybe for one hour or two hours. On Monday, we will
further continue with it and dispose it of. The Short Duration Discussion, which you have
mentioned, we will take up tomorrow at 12 o' clock. I would like to have your views. |
hope the House agrees to it.

SOME HON. MEMBERS: Yes, Sir.
MR. DEPUTY CHAIRMAN: So, that is the sense of the House.

SHRI BHUPINDER SINGH: Sir, my request is, please allow Zero Hour tomorrow.
With all respect to the decision of the leaders, please allow, Zero Hour tomorrow.

MR. DEPUTY CHAIRMAN: I will convey your feelings to the Chairman. Zero
Hour is admitted by the Chairman, not by me. I will convey it to the hon. Chairman. I will

convey your feelings to the Chairman.
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37t ST AT T (HeT TR eT): AR SUGHTART S, WRA &GN I g [I91T,
T8 HATTT TR =l B YRHAT B & Ty Ma 31 ST oaw f&am 2, 9% forg # ammuant
IgA-98d gIdIE Qa1 g2

ST 78 WA, O 89 gAEy A dEd ©, S96 Sl W A9 €, S96 R |
AT | DHRAT ATl gl b B U fd=gall U= § YUl g el Ar8dl g, fod
T § 37 1ol FaT § 84 IR &R &1 SToxd &1 56T S Fa ggoll fawrT forr
2, I8 fSurdHe oifts a1y Aot 81 47 I8 vy ool-uRal & QR U9 # Y Io7a1 o1
3R 31T R § SHd! FE IT § [ qiex &1 7dad dHelel, dles 1R $I HRGT 413 81 8,
BT AAAd dTes dIIR A AT BT IGTh ) 8, dfcd ol WRES 8, 98 Wd 8, 9¥gs H
T B B, WRES b ey f27en B, WReEs & 3iex =y [ 8 3R 99 a1 IE ® f Weg
3{U 31TT 3 Qb ST %] &1 5T 8H ARES B H-ISTHE PR © ol S d 09 d1oi 317l &
ST AT & qiex Bl ol §Q RIS ¥ o, Yforar Bl &, a8i I+ arel dART # et &1
TfIerd T &2 JISHIR BT 87 S FghT A-oMc 81 giex Jviic 21 89 dis¥ S-oTie
DI B I, T, Aol MR g FAeraii T AT PR &A1 81 q31 e 8 b qrex
FSTHT P 3 371 P! fahRid BT a1yl

PR : FTER A BT Uclieps BIAT 81 b STHTAT AT S1G IR DI IS BT &
I IR I Y, el -Teld I8 BINRAT b §9 ¥ 31 AT 3R 15 3R, 1947 Bl
g ITORATT Th 31 7T e AT BT Uil gidl 81 IR g ST 8ial & af ST
SITATST SHTel | ST&T T STl &, a8 ddh SADT AT 81T 8, Aifdh od a8 g &1 oIl &
T DT IR TP U SHD! FHAT T8I 8| qrex A BT Tolid & 3R 3R diex &
1T BHD! <A1 HRAT © I 981 hdel MScI9l, SITAUH AT $H THR & T+ 6 &,
P! BTH THR 81 BRI R T8l 81 Fhall &

1 T © o <1 1 Sl gt &, TaH gae SR Jail G191 311 7Y &, I 69 DI AHT
e =nfeql "AmT-a3H" a1 "IRES B IO, I BRIPH B PRE &4 ARl Bl AR
Jap] B A€ T A8 [ I8 I8 S8 T ARES Ped © %l a8l AN Y P PR I
g7 <@, g8 W an fea faudia aRfRufort § &M a=a €1 919 d6 8mg At |
TS Bl &1 SirSl, ST b AHA131 A a1 Wl dl T8l Sirsil, 59 da JaT Uil I8 el
THEEA o5 T BT Fderd w1 BT &, T9 TP AT hact I8 Y&+ ardl STgi-1d a1 JAfdh
Il & gdTel B T2l 21 T & b fandt off AreiaT 1 Y o1u ST % Al i, 3Ta
97 B B U BT AT &b IR H g1 18T gl Dl BRol I UMl U o STH]
MY 3R I I A1y b S@l, I8 WRES &, I8l IR dlT 24 e, 365 37 U ¥&d &l
TSRTA & Jdh D FYRT & 8 ST H of ST 912Q iR I gar1 a1f=y {6 3@, 9Res
N P €, I§T BT B AT S TET B 99 B9 ISR 9 fH aafh B IR &
AR # o S € 9 S 99T 7 o1 2 o wEs w1 Bkl 7, RIS 1 211 71 g9
1 & b &9 ool A1ell 3 90 fawy 9 g &1 81 891 WISl Bl I8 78] aard] b wRee
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FIT B 81 BA d1S) HIoHC & iR g9 A9 I 9ga Ifd wd H FHSI 1 931 o1 &
b 9T} A-oie Bt TRYTYT BT IS HR- Bl STORd &l AT I &1 Al Bl Sredhr 81
AT A9oTHe SId Bl AdhdT gl HHAT IR Y 9e1sy, Riifeh aredaH afth, |meadH
FATST ¥ GRIGT Ardr <1 &1 A1 99R by R Tedl 1 g4l AHT & 1S Bl
SITSY, Rifh TS H S IR & GAUEY &1 I8 Sil 99T & foe! 89 arex Ao
BB &, SHDBT B 37U AT H Igd AR &1 ST R 3T oI & b $0h Hde H Bl
o<l BT PIS TThT B Fehell © 1 U IR TREE SR TR o] A1V 3R I8 IGXeg Uh
<f1ef 81 SR TR g1 ST <A1 8 A1 wREs ST A <ol 81 I8 91 S1d 89 gadl dl aargi
ql T S AR EST BT B D Sl WIS SHhaH ©, d 984 SAIGT B, TP Hdg |
fIaR &= B SR B

feuTcHe 3ifth Sex-Tal RIaIIREl, I8 ST G-I [GHHT &1 SUHIRT Sil, 4 SHM
ol TV ST geAT Bl oY, 99 fawhle B1aT 97 3R 987 SR IR e fofoid fSucHe g o=
fEuTciie wer & 3ieR W 99 F AT DI g1 DI BIRTE I I 3R I8 YLURT &
T Bl Y& 3R STThdTe Foldl X7 3R Sex-ol RIFIRET U 89T g1d Hr-1 & d
H IHBT U 473 S&T8RY[ Q1 <ATSd g1 ST8] 8 ATl Al T8l Sff UIdl §, HHI-HH! Sl g
SORTSA | 9/11 BT ABR &b I72] Q] § HISeY SR TR Th AHAR Bl 81 39 Hrees
RS & AR H 99 SFIE & AN 3 &, Jolflr, Hfed $%¢, 3eR-SeR & 3R
PHIICR IR W AH-IR &7 I g 4l Bkl 51 T81 & Y FeTTH] I HHAR &b U
HRIHY H Fah] T BT &b {77 3TT| 579 ST 1 dF § Y 918% Frepott| #4931 fh
d BR P X B B bl A1 J1YT H SHT U R C AT, Th RIRITRET &1 fh
AT 3R FIgaR AT d Tel Y1 GIR & 59 T81 &b Ueb 3MR SAEIHRI 311 il /TS b T
= <, 1 H BT [ 3T ST JETTH3T Sa SRR dTdTaRoT 3§ Feld ©, ITh] Dls TS
TET o I SM-WD BIg MISAT T1 &Y, IHABT BIs AR 8] g1 ¥&T1 & o1 U1 a2
IS TBT & BT I§ BT SIS 87 $HD HUR I8 Sl Sd19 [T, T§ B
R 21 I8 Bel fh gar fod) urga fAfTe & SR IS 31ch HRdT & df 88 Uae
H 8T AT B9 9 UaRTT H 31 & Sid 39 UR 3ACh B DI AMSHT &l BOIR [HAMICR G
fpdt PAR # 99 Y& Bl Bl B9 99 BHY WR HAT BRd 2| g d9 WU Bl § ol
gcforoid &1 iead AoIgd BT 81 THTIT &I B Sclofoid & ead bl Holqd d &l
21 37 AP AT BT M I8 6 AT &1 ATl SXRSH STy Bl AT 81 81 H AR
H1 IAIT T &b Tep SMTciepara] e+ f4eq &b 3faR 700 47 gebicil Pl SH <3 P e
BIR [T BY &, 3TT-3TT Q2 H, Bel S W1 Uid 2 Al Hel Al | ITD! YHE BRal
2, d BIC-AIC T8l, I9-T< AN &1 91 g9-F8! BT it Y ST 5 S99 Hedl © [d
I <3 BT Sl oS 3B Al &, 81 BT Sl BT 8, SF DI b R IR A dparad
DI GRE & (7Y G81 b QTSNS g8] P 3Tl -37elT] HISH, I W[ BRI 3R ITh]
HE! b $0 BT & il 98 M Tad =1 81 B Sl IR1 FAfers) wRis 2, S Ak
TS BRI 9P I I YHS B 2l 31T {999 § BIg-iRRe <XRH Sdov 81 -7 7,
oot SRS STT 81 TR 7, WIeT SRSH Saeid 81 -7 21 Yol & 3ie¥ 59 I9Y el
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DI 1 Hel f what is this o fT8TE? T8 &) TSR AR FEIHA! A Y81 & Fellsr HRY
o5 g5 =1 fowa 81 I8 et eXRoH 21 sexado RraRE) & 9ot § 3R 8% 997h <91
ST AT © 3R GHUEY B 191 Haifers e fueit fawer o <=1 anfeq af 31 o et &
e 39 a1 OR <1 AR SIS &b AHY H Yeb-47 AU 81 &, Gl &1 dU 81 el 9 TR
FE! AT 984 T91 94U &, IUAT IR 907 IR 21 Fel §HT W FEl Gal Hadt iR
P SClefold W 3T 21 JATABATE Bl TR d8 H BRI IR WHWR Al 8ol Gy
IT BIF I8 § &1 82 B W ST 8, fh T&T B ST oIl 8, TeT o 91e% v
Al A el ST 87 <21 3R GRIAKT W1 2, 3119 JATeH] 91u7 2md 1 fefth ol
R AT SIY, g2d1 ¥pl F d199 BR 9ol 1Y, Al I8 gciorord fSurcHe &1 &M & b
AT BT BT B 3R 9 AT B YB3 B H 1 I8 e gY 984 5@ % i,
BAR <9 P 3fEX B AU GIh ool T8 g¥ &l

T Qor! el Torelt IR E el el ¥, T Goiedt 1 s g Torel & s
gl form <o & 5 7 w1 o< o, 98 a7 &x feA1? I8 a7 =R 82 JMUdT 3R
ThoAIh 8, I 3fex JSHR 91 HINTYI T HSIT & A I8 T4t a1 B I8 82 AfhT
U BT fa9Y 2 o QX T2 & dIATaRUT & 3iER it hHeATgorerd 8l T 81 37T 8 3MaHT
B GG AST 8, BR SIS Pl IATHT BRAT & AR B ATGHT DI TSI H AT 81 376 3R
W B9 T 1 TR I Elé_?ﬁl 3??%1‘(’ counter terrorism b HTHA H Department of
Internal Security BT G%&H B STHRd &l

31 H fEUTcHE 3R S, US. & hI¥ TR I1d Bt HelGd | TS WIRA T &l
THAT T 7, S8 BIs Al o0 & A9 F IRome} 8 Srar 21 g3 T o &
fRgesiRele # ®Is 81, g1 781 ord & fIa=™ 4 Big 811 A1 Bls fth AFHal 39
RN 2| P DI T 0 7 T2 I8 o], I gAY 2R H 81 09 SH U &b
3fex d1 fth 7o €S2 o 3fex TRUNef 71 SR 3R HeHR # I8+ arel 4fSd orue & a1
& 37Ex TRUMET ¥ 3R S IRV @5t T g2m &, 39 facell & 4TS & oiax & AT
fopam T a1 81 Ay 1947 | UIBRI & S RIS S Ugd 9| I AToT T Ry
2, I8 g & foy Rt IR A6 UgHR YAl &1 "Unfortunately, those who migrated to

Jammu in 1947, continued to lead wretched life even after 65 years of their stay in the

State of Jammu and Kashmir numbering, approximately, 1.5 lakhs, an overwhelming
majority of them Dalit. They are Indian nationals, but not the citizens of the State. They
have neither the right to immovable property, to Government job, to vote in the
Assembly and local body elections, to bank loan nor even the right of higher technical or
professional education. Of course, they have been participating in the Lok Sabha

Elections since 1967 when the jurisdiction of the Election Commission of India extended

to Jammu and Kashmir. 3 ¢ < o7 314} ot %8 %8 8, oIfeh= A YRT & ANIRG 8] &
IR DI Ja131 H 9IT T8 of Aebdl | STd 390 FHRIT &b aR H {1 e 3 U Yo, 1 g9
IRGR - 9419 H HEl P, "India is not a signatory to the 1951 U.N. Convention on the

Status of Refugees and 1967 Protocol thereon. There is no national law on refugees at
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pressent. The Government has ciculated a Standard Operating Procedure for dealing with
foreign nationals who claimed to be refugees. 3R BT dT8% A AR P b H REGSH §,
Al 8 91 A ol SITQ, AP IR &1 g e Hen b 9Ra § Rugeil g, a1l 39
B BAR BT DS Al 81 8

1. WIRTG AFSHR il 1 Sd AGET G121 BT 79 S8I B4l T8 Aral 81 b
S I P 3GY VN dai-gadi AT, T & 19T & 3SR T 379 B <97 H fawenfud 81
S, 9 € <9 # eRoneft 81 9o gufey SN 9 aR # 3 el wel S
fIeger i faarml sAR 181 SireT a1 fdegel T8l SireT ATl I8 BIs HY iIe Abhdl ol
ST € B 3 Y Pt € vl €2 SNy - iR 25 artpa 3 < ¥ e o
SRRd 21 I8 984 e 3iR Haeeid fawy 21 39 dax uifafeaw T8l g =@nfeyl a'
T <27 I 3T 3SR 1 AT BT (A9 81 B 3 UR IeT-37eTT 41 4 dlefel 41 &

He1ey, § 39 W & 3SR Yeh U3 37 dTcl gu1 & foTq BTs 81 §1 89 Ped &, "'IId
AP HER"'| HTS "'UTh AP HHR'' B B Fehdll &1 T8 UTeh AP WA 8 R
TS F U MR B Bbis YA 2, AT 98 AT 1Hd ItRige IT A8 Af¥ghd HTHR
B Bl Fhdl 27 I AT IMAPHT R 1 BF U T F TINT IR T2 872 gAfeg
WHR F I8 FaeT o g & urd ifigd wRa &1 a1 e g, a s i g 9 &
I A &, SAB! SoIdeF BHITE 3% $f$aT BT 9drar v & g8 Wimfers &85 2
IR B! A ST B, $HP 3919 H MY garsy b ot i G491 ®F A1 81
TV iR fHd= 5T FHT B B AMRY| SHDB! TUFET B I+ e Jgi IR @lell
IRIY 3R 519 <20 &1 I A1 <1 DI a9 FHel T, 99 g8t & gfa=ie agf o= 3y 37|
ATt d, NfSAT I I el Wi I8 Id1e K&t fob IR BT I8 3w 3} 91eh! 7, Sl
TR MR H YT 51 98 9 781 8191 912Y, 98 o1 da8l 841 912V 98 S el 81,
31T arett difeat s S 72t g <3 ety ffeaa fe, a=iifes o aren St gar a7t 2, a8
9§ BRR B, 9ga Y9l 21 A & ag © % g'l & Sl 1 99 deq |
gfafierea g anfey, Fife a8 vRd &1 2 2l

IS, S 918 Sl fSUTcHE 2, 98 B feuTcie 81 9IRd Td g <31 =1 I8 V4~
U SSTER0T 379 &1 8 el E1 MM & 65 WTel & 918 {1 IRd & MRS Fof foha &,
SHBT Bls TR T8 ) gHeImell 8, FRTa! 3261 8 a71all, e 2o & ad STl ois
T aTe1 8] ©, PIs T2 oy el | e |1 gamd | ST1el, A1 AdeTdl g4l Uh
ST BT & 3M1R &l qHT T H ST, TN SR HIGTI X 2ER H Gadl I8 § 3R
BIC T, AR M BT AT G TS AT TRIRID SATDHRI Geb SGe TSI P b+l TR
T 7 T PIC T § R T FT AT HSHAT W6 B I8 gty B © 5 g I
21 81 I8 912y f6 o &l HTEy (MHA) & fdt 7 & 3ier I8 S1el Jivdrs 81
12T b AT 99 & 3fex g ged Ul Y 3R 3791 < H o+ 7R Y, 99 $ Sled
TR T BT TR IATST g1 &1 STd ST TS Tg-1=7 BIdT &, I &9 FHTeT Uil 21 § I8
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T ATARD &7 &b [oTY T2 &8 Y81 §, hacl gAfely Te] HE I8 § dieh wleea,
AT, BTSRRI HoTHe, HHTERT & fIavur & foly ®E I8 & &9 Sed © b Sared 991
BT, NTST BT ATBR &, 98 918 B! 914 8, THRAINTT IR FHIAIST BIdx IaR0 B+ &
forT =T 9 Y oY {6 A <18 et foha € &1 favd= &Il # dieq 1 8RR et oI
|9 vl # $7 9 R Ag-Heisiic W$1 8Id1 8, A1 S9dT HIRUI I8 2 {6 39 <8 &7
DI IR 21 1 I8 ST fSuIcHe 31 81 &, ISP U UIc ol $8H 98d 9RI 9Ioi o,
IR 9 DI LT H T §U H $9 THY hddl SHD U -Ueh (g & SHUR 81 U AR
Ih PR BT |

HEIGY, 396 a8 H fSucHe i BRI otds R A gl 4 & 4
FRIfee aret & w9t fird =rel 19 2, 9'i 318 8 da1 8

SHRI P. RAJEEVE (Kerala): I am present. ...(Interruptions)...

3} ST A1ga 39 : 37ST A9, A MY B BRI BIRT H v Aifore
ARDR 2| 981 &b e 2191 A0 Sif 21 fureHe 3t ATfthRrrer ofvast & afaid #
39 914 1 ¥ V8] gl fobdl ff uiferfeRiam & forg Is smeel vs aried 81 31l WY d 319
DU BT €T &, ST Tt 3ot WY R A Feoll o SITell 8, O <91 & FeTH1 B
AT S RFN F ToHR AT ST STt &1 SHBT AT BRI vt A RiT Hder 87 39 W H
ST ATET §1 S2i PeT b AR Wi Bl |97 Dlp-aRIP IV &, $AfTy ! I8i )
T HRAT 81, FOTRIDT I81 IR 3ITH AN I FaTg HRA1 &1, U YT 31ferep Ry Bl ik Uy
T HHATRAT BT BIb-TRIB 9T JRI-1 TSIt b oI I8+ <919 U1 781 fha,
IAP FoTT I=-I UfRNeror & HrRIHH 9917, SHG v S| dld SR fhar, Tedfieer”
A HEl [ PId-aRIE ARG, TSaRI | Bl & BIdb-aRIe A, St derde & Far fe
PIh-IRID AT 3R 57 X8 I DIb-dRIdb T DI 3 Y P IR yaferd foar ar
31 T g8l b (A B GART WAk, SHIF BT BM I8f B 81 I, HerdTe™,
3N, ARTST AT H T TE &7 ST 8T 872 1 &9 S dAldhdl oldel R BN el hx 38
21 39 Padt 3R wael foueft U foras oivast § a1 oFoh # & i feam <= anfae? firsn,
IHBT BRI Y8 & b STd < 3TSITE T, TG TR U Al Fel MY, oAb Blel AT MY
I2i7 Bl fb Th eiche Narell dd S=iH a7 Gu¥ &) 9Rg Td 9T Juy fHarer sq
91 3R 3MTST W Wl ¥ATel U8l AT ARYTH AT UR SId o, BOIR WTel U8l ARETH AT
UR ST | TR ¥ IAT AT A fch STd d 1912, b1 Ugad AT 1 S Tgaret] HIT
1 AT o1 3T TR [HTeet UaeT BT <Iell gall &l Sid gIRGBIEeT Ugadn o7 dl 39
ORI &1 37Tci off, oifhT I8 3R | ARYM T B oIl 271 T8 AT B B ol
AT? 8 STAY TAT PR ofdl AT Rifds Id UifetSRIaT T8l A1 J9 Iqa! g =et Sl
off, TN ] AT WY A1 <l &, I8 Tl WY SIIAT T, & 1 il T, R BIar o1 <l &a
A1 foreT STt 2, IS ST AT ART Al T8 BRaT AT, SR SgaT 8l ATl AlSA3A b
Wﬂ%ﬁﬁ%\',ﬁwaﬁgﬂﬁWWIThe society was civilized,mgﬂﬁfaﬁﬁ, Gﬁ@_T,
safey feurdHie 3ifp siifthRrae St & wae § oot 7 B9 g% g8 qHeT €1 geT fb
HTST 3Tdvell el 3Nl &, I8 37U 1 WRHR 3R el HT Al Bl I8 3Tdhell T2 ATYH,




Discussion on working [7 August, 2014]  of Ministry of Home Affairs 309

37T |1 AR Aol AR AT 81 AR, § 59 IR-GR B8 § ol AN Dl 36T T8 |
HRAATRTIT, TR T 3R RIS} HIT SEH JHIIT BT HHF H HH 65 ATel 915 I 98 B
QIFSTTI Let us not impress with the colour of the skin and the language. 3R YHTfId BT
2 a1 foaR & gwIfad 8ISy, e &1 $ars o u9Ifad 8ISyl -t § Aredn g fb
BIUF B 98 Ha B BN — TIfdwe dear¥ Ud, WRINF Thg, IRER e, el
W—Wﬁwmwering personalitytiﬂtl’\féa_cﬂﬁ I

3 g TGS (FERTS): MY &% Sff BT 9 R Tl of 387 ...(FaHH)... S~
TR o 7B B

2 et A a8 § SUD! AT HR V@1 1 3 Y A1 FeT| HAT AT —
el towering personality o T G311 BRI A1 ITch BRI &1 WA b TIRI H T §Y
SR SRl W a1 o €, 9 sifery ford g0 € wiifds  9gd 9 @l 91 39 98 I
T &) U Brar 81 o/ W BIC 79 % Sl U A1 GHWIT W) 81 S SivesT b
AT H VIR HTY13T & <A1 A1, R WTS1RT 6T Tder iR AT TRIT & 3fax
IAGT TN, T8 AT B W AT &, Hol DI WY 7177 oY 3R wfasy ot off 7w &+ ag |7
G HA TS, TE @I B & AR G I 2, TAYEY F RT3 feurcie oifts
TGRS olas § 39 I W =R A1 A8Vl $HB! 95 Texls A A B bl
3Dl &l fEurcHe i Te - g9 F91Y, BRI U1 gfaer & fog g
TR 5T 1T 8, OI¥ AL TS B 7eg U<¥l & iR a3 iy fhat € — uab Areran
2, U 99 8, TS FEThINId &, Uh §olads &, U (98 & — YN 991 4 Q9T 51 519 fohdt
T & i} STAIHC BT A1 IR &5 BT EHT1 A1RY| I & e BT W) ZHLAT I8 &1 T
1R fob 519 fadT 81 a1 R AT 61 871 A1RY| A7 $%¢ B fAdmr v i =121 gl
2, I fpeil GO IS 1 81 81 &2 e &1 [ I i 721 81a1? # da] a1
TS ¢ S 519 = &1 HAT IR 31 3l Afth, TRAR BT GRIAT, FS BT W, TRBR
1 AT 01T # partiality BT & O USIT TURTE B9 ST 1 U= 3TARTY BT YROMH I8
BN 2 &5 &1 &9 TUY &7 Ale | BYY &1 916 Il T &, |l TIY & IS Bl Jrerd &
o I8 1 <9 BUY BT & — IS UM AR B 59 07 o= aTeT afh Ui 7URTe HReT &
AT I 3R T § JH T BIAT 7, 99 o0 3R $g § IHR UST Il 81 87R ]I
TSR el ), B 59 BRCICRA & 3faR Iy &Y gaver &t fora € gwferg
FEUTCHE 3iTh TTH o 3ER TTRT g Bl SIRexd el &, AFAUSR ST ST aef Bl
SRaxd e Bl & 9 991 1R &, W WRd Bl U FHSIHR To Bl SIRoxd © off b I8
RTaT fecet & THSH BT STHRd ©, ST ATl Bl W TS & SToxd gl ST | 9iared
HE BT § dl 9P Aded 29 AR & AT A &1 H AT safory &g a1 § [ 31
gooll a1 HaTQI Fiifdh |G 3N e & AT H| q31 DIs a1 T8l 8 6 $o JAaea®
goell 81 SITQNT| H bR a1 d1edT § {4 89 59 9dY 3§ 99T 79 YEHR Fct Bl STRaxd ol
IR 65 Tl H Bl BHI G 8, IS G 8 15 &, 1 I8 [0 o d1ell & gRT Fe! Fokg
eI foran ST, T2 WA BT Jol BRYT 21 Y AU 39 3iSR 3iR 2, &9 S gfor
ot e faan, dfee F8i R § I IR IRIN® SRIvTehT Hg| dRIuTfreT,
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[57) 31feret ATerg )

JrIUTfeTeRT 3R fAGTRIT 89 9 W1 &8 21 A Sl SR & dde H 984 o fafers
I1d 21 EH IS M & 91 A5 A1 AT, A1 167 A2 IFISH - IR-TF Alel HegTdl
PR gHD] H3 &aT| I=BH Hel [ ! I8 WRd &1 ARG 1 T8 A AN &b B B
BT HF B, ST ST 8T, S99 B1H &1 S 3R I 85 H5 S ol TT| &9 o W
el ey o1, &9 O3 WY U1 ARy AT, 1 89 T fhaT? g9 IRIT & <2 Bl g
GBT:E‘, W%W—W@W@Wm, 3UDT preface or back-cover
BTST, SHBT Hax BT 3R SH IR A YT HaR oW f&AT| ggel ICS T, TA7 ISP
TAS &R &1, ugd sIRwe gfers |fdd o1, 89 ! [PS $R (31, 3D 3iax &1 el
91 &1 T XdG H B 91 fpan, 981 fpanl ofs Ravre 7 ga 1 fova, a8t faam i
fafeer @2 Mg, I B &9 BRI Fof MY GG WIF R B YA W IF MY, TH
JATSITE] A1 il 18 2, oifehe 89 3 &1 W efidror 2 g A3, 991 oFr © 6 537 wdy
H GUR B B SR 8 AR §4 A8 H FEIR DR D1 DI 91 88 51 1AS H GIR B
& AdY H 35 HHIT I €| FIH UBAT 1947 H Aol U HHIYE, T HHIH, 1948 H
Economic Committee Recognition of Machinery of Government &1 A TR Civil
Services Reform 2004, The Second Administration Reforms Commission 2005. oifpe
WWWW,%EﬂﬁwglﬁﬁmﬁmﬁﬂﬁDharamveera
Commission ¥ SR Alell ARTFSH, Aled Yo Uae, Wad g 81 g9 9 fh gfer
DI VP PGSR < &I, Uob 3761 I & al, ST Gfeld Sl BIdl 1 HIs AIed, I FAeT &
IR FareHl | fI9rT S & i1 a9l & St B & ot wourdr | |1 oSl &l
T Q9T &I © o S aN H A1 ey a1 3171 W1 89 1860 I MSUIAT BT gRTY
T 8 AR I fIFera gRIY 81 91R7 304(T) & T 3R YaRATSE 81 G Al $hae &l Al
D T &, A8 A aTell 7 1Y, R 1860 § R S & I 21 Bichl &t et AR
S, A1 $Is gRT 81 8, 3R el 9 Q1 a1 MU B &RT 294 T I 21 I8 $AfeIg 8
o 3 TG 3! W1 B, R 3T S T&T &, Al 31 I Tell HhRI, T8 TRT 294 T
AT & 3R I8 AL STURT B TAT| 319 3MH! o fh) TMRT BT 15 AR dTelT el T, MRT
B o5 ARG T, T I8 ST 7RI B T BIYA P S fAATRIA & HUR &H €17 &1
TS

# 3ifcr a1 P8 PR U IT FHIG PRAT 1 TS S SIS 84 el & I8 174 &
foq 721 firer 2, I e a9 & fofg fiyer 81 591 1 89K Wl W OWRNT R 7 SR
ST &9 R e AT HdRE™ Sft &8 Y 8 6 w1 & 9 Ua g9 fafs g g —
"IV UTEl, BIET 7S TSI WY1 BT qTh fhad! 78 el sianl by 3T el a9 Sft
HEd & b S I BT Heh BIAT 8, S G e BIdT| O &1 98 BIT 2, I & MeH! S |
T Bic HUR oIdl & 3R ATTH H 81 o HR oIl 8, ISP 7T & b mqa R
SITQA, 3R #8121 &1 & 41l 918, I8 =18l AR T81 &, I8 U4 &1 387 aTell 81 89 IS
T $ v ufdeg € 3R g9 S9 feon # 9g41 € U I8 9N 98T T3] §, I8
TANT IfIRIAT 8 3R I8 uRaas &1 SRS 81 T 899 URade ared g1 gRad+ &1
AAd 8, 1042, 10+1, 11+3 e § 39 YeR &1 uRaas 78! a1y, &9 from top to
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bottom G:~rHT01 F1ETI I9 uRaa & foy St BIRIET &1, 98 B & ST67d &l I8
3Tl < 81 H{RT BT Al YTe T I €, b HaTS P HBRIS Bl Ta e T S|
351 B9 Sl &1 IR IAS X1 &1 Iehr fadTe R I8 &, o] BIRSY, il I8 uxler I B
o1, U U9 BT 31R BRI B §el T 3R S99 qo1 fdb #R1 1R 1 A8 diferg, a1 9
il 411 S Yl b HIRT & A H AT BT RIST D14 A1, Al G214 @i § 3 3R g
Fed W Fa A A1 R e B Ul <7 B JIR gl AT B ITe & ©, TG Bl
IIg Y 8, b S 9T d&id$d TR BIF TSRS 961 AT, SHh! IS Tei 36| T8
3rofla <91 81 ge! g fRiyer 8, gufery 89 wash! gHel Ug &aTe &l gei b &d
G- H, TRA a9, Retee siiRdee, &1 & aRom < €1 3 aRoml & forg g1
HET 3R I EH WD 3R IWAT 1 ZA(IY 519 S | FHI SI11 81T 2, A1 31 980 9@
BICT &1 931 I & o SRR 84 P8l off X8 €7 Ueb IR Mfera o foran &, H el dieiahv
ST T T PR § MR T8 WIS 41K U Bl D beTl 4l & —

miferd eIt W FE ol dRaT @
gol 98y UR oY 3R IS Ah R I

Y sHR! SWE fHAT Bl 3o fhed W S Bl 8, S el 9 81 77, T AT
AT O 81 1S H9 AT & 39 IR Bl $B GO0 frar g,

"qig Y9 Wiell W BH  Fel Yokl PRd Y8l
gl Jfea & faeedl # ff, 89 i @l =lurel A1t $HRa Bl

Igd-98d Igarg|

it geiTe foramdt (SR ueen): o IR |A1Ed, ST 931 A19d g4 918d 9gd gl
TR B ..(IEM)...

it 31feret A 39 31y & 7 BRY, g ST & AWRPR S 370 § 6 H 39 o4
H B9l gl T8l B

it g far): AeR, # I8 e FHel Gohd1 fd B9 Q4T fegwrl 2, o
T R AT 7 &, W 8, i g8 U IR Y DT G et fopam| oy <,
3mae! fJegpd & Faifea T2 foam I frl @ed 2, a1 98 40 fFe arell @l [ 40
e aa =il U] Ua ey ot amg gt &, swforg | a1 A 8 H#3 Sft 9
BHE 6 o RIBIRY B <, Tl € 1 AT HET EXAN AT Y| ..(FFET)...

1. ARV AT (AL U<=0): 8 6| Fab! ...(FFEM)...

37 srE framY: H ST 9 T Yo AT AT, 7Y Al IS Sl bl GRBR H H3il | H
3MaehT W 3 qHS bl g1 H Rith I8 w1 aredl g b M9 59 <% 31 Hl fafers
HET, U 3759 HET § BT B TG | I Hel d1adl g (b 84 370 I8 TR 191 8 3R
T HEM ST 7, BH 59 W I &1 7 I Rt T8 Hehv U] a1 WeH Bl feb 9
TToRTd &1 fT%6 BA-HR... ITAUMRT Sff, S/ Pal {6 ugal arad &1 e o9
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ERBT ST 2T, ORI ST AT, AT I8 JARF A ST AT, (F g8 a1 Sff Tl ORI 3
TRTS 1 8, W AS? T I8 $E 72 & [ ugd gt uifarfeRri 781 2, o@ uifafecRriw 2
S BTG DI FIT QN 87 3T 15 GTeA F Al B &, 14T I ORI bl WRTE IR (24T,
A H R HEH?

it srferet J1erg 29: forar) i, w9 9% & {6 et are a8 W S, FoR a1
Hi U= B IE<H B ..(FaLH)...

it wIE foramt: § R4t 311 9 T 2011 3771 A U ATl Ul b 19T dhis ga 2Tl
I 99T faeelt # Hiwesht e d< 81 78 ol 3 IR) "mefia STar sreft oft sy
FEd I T TR B M 1S Y, G N AT SUHTIRT Sff, H 37751 &1 BT 3GaR g 8T
o1, 34 I TR €1 ygell WaR & — fSHY FIail] & Yob Ipdl Bl g AT Bl AIGH
ged] BT Fefcl] cadl A RIRS Y07 81T XET| 3779 89 <1 I B_1 & o B8 I8 I, FIT
3ITqehT T4 37T RET 87 AUk XIS, M D1 ISTET ool H Uiz Arel B 7RGH =1 b dd
e I BT &1 MY GURI WaR UG AU — g8 ged] 1 ufd |iel Bl oY, 3ge! ¥of <l g
T 2, ! faeelt # 82 ATt @} Al F WY TAHR HRA S IS § T B I8! Bl H
SITAY e =ATEd] § IS g1 e ST ol S 11 AT IATST & DT IGIR TG SAIOTQI,
RIfEU # U AfEell Pl STaail bR S ath, SHD A IR AN I R TARDR B
&1 8 BT 56 §9 BT AT 61 H AU BT T8l g 15 H I8 g Rt 3777 b JGIR |
UG Xl El

o) TIRAT ATEd, Fal 99 § T | AlcH T 3R O B Selifasi @herr af <wn
fop TR-Uia @I Geb aedl Bl IRI IRB A HRPY PR A IR PR I8 8| IAP] Al aR a1
HRT 1T, J Mt exTd §¢ =l 11 H+ e 6 I 2mig <2 & {6l U i 4 81 &1
BT, ST&T IR {TSTAT T AT Tl I, oifh Sid =1 U= o1 af Il 9ol foh I feee!
P AR gl H 81 X&T 81 3T 1 HEI H qg 7S] DI Fawll IR ol & b fa-
TBTS, A¢ I of fSeell & ASTIR el § Al T AlordTd Bl o8 IR BT AIRT
T QT AT8dl § b daf ot 3Tyl ferd, Bl 1 JATIHT gharel? WIS S8R $V HH
TS AT §, MY TUal 7T, HEl MBI AT 56 $9 54 9 a1 el & 71 872 MY
BT S ST S1F ol RUICY W Bk B 17 41 ST dfed 7 Rith Ua 91 el
o are fa=1 o 710 €1 o f&=1 s¥fery 8 71y € & a1 #, |1e i 91, el 9 9sa )
U FIoTd Hag & {10 feetTel X&dT 8, ifh Aag < aTetl IS T8l 81d71 T8 3 3
ol B H 3o R4t a1 €1 HE1 aTedl g & MU O P 2l SId AU R8s Bl
RTS8, § <1 ST 81 g b sl &1 HEH1 H AT aR AR o ufg=ar drs! T
2, 98 |rail H 1 T2 drs! STl o1 I8 U Aogd ARBR BT $haTel § Sl 3Tk WY H J3T
BN B

3T SORTSA ST Y& 81 319 Ped & fb .. 47 Ju9 7121 8, BH 319 91 & 3 fh
pforei= % U5 |9 1 81 Y81 81 31U 8% ATl SuRIge ST & 319+ B8l fd a8 IR U.%.
47 qUAT TET /ET ST 81 31 $9h! ST o & fb a8t fore ax # a1 81 3871 81 &H ot
TS H ST o6 319 W14 ST i vt €1 fep ST ST 81T & b AN & '- # &R
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BIRBI &, H3 Sft & ER H, Fi9E &b O- § I 81 ¥8T 7, SV 31T D! BRI & 31} I
B U H-) Fo7eT 3 72T TS off, <l oTsT §Het # 311 718 21 98 a1 1 31 g

31q eRomefl & IR H e X2 | AU HET 37oie <91 2, fafes <2 @ b g &
SRT IROMT &1 519 MU HIHR DI TRE TR STell § Al ORI TR |l ToR STd SR,
Rifh g1 IR BRI 1T 2002 374} Y TROTAT &1 319 Y8 el S ol S1eh &R H Ug= <l
# 9% 721 wadl, § $© TEl dedl IEdl g, dfed § I8 91d ST g o4l 12 91d 914 8,
HTET TH D1 3T H 14 AT 11 & 37T : 371 & AT AR 7|

SRR Sf, # 3770 ATETH | §9 <2 B ST 9181 g b 319 ST Yoiel 9a e
AT 81 $7d1 A IP BT Yoiel, 38T & 31 dTel &' o1, W IIRIES F i gA1d
RO 3 & 91§ MY &9 7T &, il T &, Muedh! o7 38T § fh 3re &7 | &M g
Il 81§, SAfTT 31T FiuRibdl & Toie TR by F ofic oY 21 &Y SHIg, STai 9t
AUSTRIGAT 9¢ Y&T 7, 519 89 SHD! TEXTS | Ol &, A1 84 S9H 3MUBT B8l 7 Bel, By
T PIs WY AT PIS 7 DIs AT fewdl 81§ o g1 H19or §, g1 w9 H gl ad §Y
PEd1 g I § T8 A1 B 1 31T AHTRISH 961 X2 2, SHD] o1 78 o H ATIH! 39
<3 P e YHTTHAT B1 3R A HEI TS d1d P IS faell g fob FiuaTRiese Y € Warrd
BNl 21 98 T8 A1 2, I% dreel € f <91 &, TAIST BT Ufed STarevere e ot 7wl
o1 & 1 AR BT ATy BIcll &, 98 98 WaRTd 8Kl 8 37T T8l HR B &
WA 39 <2 P 1Y STA|

AR, H MR Rt ST STRe” a1 AT, <ifeh 31T el {3 o1 foe amaR
TR %E I2 Il 519 MY fauer H 931, A MU /I $ AR 81 Fohell 2, IR 519 59 A
HRA B TRBR 3MYD] 81, Al AT Il gael ST <TG 3T ATST Al gaet oAl 3T
3ITYDT| 319 B4 A g& ol BT THIBd d 81, ifhd Ga al 9ac STl § 379 3] &I-<f1
IETERYT ST §, AT M 5T §1 oTrh_7R # ST gl €, ARG H il g 7, I8 SIBIb &l
FHT B VP BIC A WS BT SHTST AT I81 AdTgd 9= S il 37T 2, THUATH iR
THUHTY & SIRY, I8 98] difdl &, ST Ueb ST H 2002 H SR ¥ =Tl 27| I8 $<BTh
Bl Fhal g1 H T IR goToT™ dl <1 81 781 FehdT, oifhT SIBTdh 81 Thdl &l I dal AT
3R SUF a1 I IS 21 Fferg, 98 Y 81 T § F' T o {6 # Srucs A e
319 H H1ed < Y& §| A H3A1 ST, 3R A9 B8 A, Al HI2Q §4 F97 Sl 8 43 &,
H I IR U9 S G HA1 &b BY 4 ST g1 d oG MeH] 8, T8 H3il H 7T W8 ©,
Af e 2 6 Ioidd SUR | Al $8 SId 81 9d 81 §, gafey ot I 31
SRS e § e 3y &, f5r1 fa 3 i, Siep g1 g # oy Ry gef €
PHEAT AT § [ 3TTh AAHID, IR U9 F T IS YRTMIBRI, § 3IP] I8 EIR
RISTaT S, ST FAT 21 S 1+ BT [ AR ST UTe] JRIGHETE Bl b fag qrgl|
T ATSSWIBR ol IT 7 o, JAMUa! YT &1 I HE &1 ¥ fh S g fdg aeme)
R g fdg a1 R 3T A1 fpa? FRIGTETE, SR, 3RS 3R JOIFhRTR ¥ d 78
AT, 76 Raels Aiveriyddr @1 arcieiic SRad 8, 7 9N J9-93 AeRel qRIEER
% DR Y| HETTETI | =g 8141 2, 1 T Al et BT ATSSHIHR @l T, 3R 981 b
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20-25 ©R & AN 98 S, A1 7 81 ST OFHRAIR, 3RS, ISR & T 98i 9l 1?
3R Y, I S8 i T fpan? 9 <1 wrifrga &, =iy wnfi == 7 91 R4t e giRoms
T g SAMIDI| Teb SIUH, ST el BT Fad g1 BRI BIT &, 3MMTD g7o| BRI Bl
ToTe ¥ 37 Rl wR O off | w1 T8l <=F QT Jifh gap! goie o ITd! AG
BIS 1 T | SIUH D1 3TRG| (bR T DI RUIS 8 e 3719 g8 B4 71 <3d UTgT| 39 U
HeRNfIgd g8 I8 B B ¢ 1 iy 981 R, R A IR /@dR &, H 3fIdh
a7 FYSTaT S, § $¥ B FhdT g, 319 81 WY, A1 § 81 Hgl, I8 $el {d &d A0 Bl
aRE, TR 1 STeiell Bkl &, S Pl [ &9 AR &I aRE 3791 il H Rl adiR
91 o 8 3R BH Faell ol BIed o 314 AT AN &l IR o fSEmdd a1 9Rd &l
IRBR 1 & P 91 AR P IS BT AT BT, T8 Bl 3T B AT Afp=T 3
eIl Bl §, #9 &1 3780 Ay €1 9fd d F=Id 9ee & 9e 76l 5, 3R
39 AR <, AT H T 9 901 Fpall §, TR W G401 Fhell g, IR Al 91 el § AR
AT ) GAT Ghll §| SRITRI b FAT I HHI-P¥] Teld b8 ST ST 81 I8 STIT= Bl
3TTed B & o ST a7 e 7 DY, Al U8 PE  feb {1 VAT T8 B8 AT| Tl gIBId |
e TR T Y &, Sh RIS el ST &, SATY Sh] ST SIRT Jf¥ehel BT 2
Al go1 AN <1 I Ul 2ATeT |1 Ard o1l H SR de1 drsdl § o gar) fagm
47, Fores T Fev 3TeRuig T8 w4t Sff it 2 €, Jmexofiy dworTst st off ot x=
g, § M 81§, 9ga I SRaRI ¥ 98 A U2, 3fale gU &, 89 fQIaThIRAl & BTl
T3S, $S TP A1 X 8, b <Uaq BT T8l <xd I 59 IR Ysell gR U1 gar &1 R
SART el B8l I A2 I & AHT U ST gl Bl 9aT &, ST Aegerr AT
BI 2 3R g8 Al B 81 I8 IR Sa1 UIet & Hraferd 9 3R <! 99 el 3R
Il A WXBHR TG I T BEN? ...(FAH)... 9 IR ST 519 I8 o7 b asf
IRTSTHAT el aTell I WISTdT BT Pls IIAT T8l ©, d Teldll A 8T g4 MY | 5id 3179
ST AT & TET AT UT RS &, Tl TAR <0 DI RIT AHTer 12 Rt g1 81 GT <rea
g o R SIgH B ol B iR faem 991 & ame S 99 e, I 19 HIS! ARAT A1
TE17? I8 o H 319 uR BTe < §

TRIGTETE H Al ORI ATSd AR S B IR gS, T81 T o BT IR STl Bl
BIRML Bs, I ERT GBI DIRM 1 3R g8l W $B AR STel ST AT 9T BI?
...(TIHT)...

Y TS HiouTE M (FORT): 3T TMERT B T AT HRY, MERT T A9 &

AT AT ...(FILT)... TS T FAT 1T DI 22 ...(FILT)...

MR. DEPUTY CHAIRMAN: Dont disturb please ...(Interruptions)... Don't disturb

please. ...(Interruptions)...

SHRI PRAMOD TIWARI: I am not yielding at all. ...(Interruptions)... 1 am not
yielding. ...(Interruptions)...

AR, 59 T (2 & FaRI IR MERT IS, IHHT 14 61 98l ST, a9
qP I TERT BT M ol BT ABR S| § a7t a1 A1 el ST, 9 AT ol STl
A 71 2, <ifth R U8T Fe1 9ar 8, “IR Bl el & fo e | §9 MeRT &1 91 form 3iR
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MY Fereet™ ¥ I RedT § 9T MeRT A2 H9 I8 6 BT fh I8 MY STy 1?2 3
TABTS < P FoIT I T B 7V fob B9 &1 STefrt o1? ....(Fae)...

37} TS FHISHTS Tee: S MY Bl AT STATIT 11 ...(FFLTH)... IHD] YR ol
3T BT D1 AN ... (aET)...

it v foarY: S S o o S1u+ o e
7 FAITS HISTTS el S AU B ST Tl

sit yie foart: A Suwwdfa S, # sudT wRevr FrEdr gl need your
protection. ...(Interruption)... 1 dont want to yield. ... (Interruption)...

MR. DEPUTY CHAIRMAN: Sit dwon. ...(Interruption)... Sit down.
...(Interruption)...

it arferet \Tera 29 Ig THUAY B L(@aHT). .

2t yie RrEar: 4R @1 9, <9 9189, I gaRT UAUEY $ 3R Bl AT 2l
.(FAI).... S AT TAYEY & 3R &1 AT 51 H 3P P8 W81 § 7! ..(Fae™)... 35
AT A | YEI PR &1 g, A9 BIfSY! ..(Hqe™)... 98 ST

H 4t o1 €1 HE1 A8l § (b WRBR 941 o & d18 o B SRERT 4T 98d
STl &, 3! ITe MY AT 7 311G, cifeb H AT g1 AT il X&T g1 #R 1l A JATIeh]

TS AT SI1 A1Vl H Ryth 1 81 P11 dredl g b AT &1 0k A 9feyl 3R
31T I AR &3 ol T8 <3 AP T8l Bl

AR SUHHTYIRT S, H 3119 /e H $949 U FaTel Y81 d18dl §, Sl $ gaTl,
R g9D! SHERY, AfIEM & JJAR 975 §s b5 TRBR N2 R J8[ & AN a8l
MY, SIYH BT 3G G, BT Fawer fTet, IqE 918 @S, H S3-H¥Ie gy, O R
3T % FoTT ATHT AFRI? 31T S9! FTRIGRT ¥ IT &l o117 3R ol I FRT <97 310
T ST I1EdT © b 31T 9= I8 NSd B BIe? 3MYDB!T BIHT dTell M oI Tal
& B ...(ALM)... § 39 S1-UP 914 AR HEA1 T8l g

IYFHI ST, T SRIBIH 81 Fhdl &, H A8l g b I d WE HR &I IR Y H
12 RIHT R SY-FAMG B &2 AR AT TG S8 SHTEl IR 41 thellg off 32 &, STai
IU-FAG B 87 Bic, JRIGEE, FeRAYR, JOFHRTR, 394 $B dl Rl T §
3Tl #RT Rt T8) w1 ® b 31uehT ToieT 9o TRIT Bl STRIES 816d & 918 ol S¥
3R WEH gV U, I A U % ST §9 A1 B, v 319 S9! o o Tl © b &1 &
HE § BHRT 3RTell TERT ST & M 37 77 8 3R 319 31w o= & 99 R die fiyem
dTel T8I 21 379 7 Yois TR Ugel TR IR ARSI 1 15 8 R g ST g1av
TIald fhaT ST 8T &1 JATSTHIIG Bl ARG Hal ST 8T 5l AT g HHadrdd dt
TR &, BBT SATSTH! BT TR §1 < Bl 3MSTG] H ATSTHIG Yeb He<aqul $s 8] 2l
3SR T8 #H3AT Sfl & & <glell | W g8 &1 §37T 21 98] BT A8+ sier 2l S9
ST =1 JATAh G el §, STh] MY 3P ARG ST B

H AR ST SR BHEAT AR, ETiih 39 FHY 98 HEAl $B ol el Bl,
Ifep R 1 # &8 <l &, 31T STBUIMael b AT Bl &1 Al BR I8 o, WAfeh ATSThe ol
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Bl T 2 b qaiR & Sl @1 8, 9 FShi IR GRIG T8l 87 31U 37 & a8 g b4l
AR d INaaT gorl 2 o et 89N T8 59 #301 Sff & &3 4, 8 I5d A3l off &
AU & TSl & AT IR faeell § MUd! AREGR 3 & 915 8Hcl 81 X8 &7 J& 319 &
& M TR, |T§T & 7 4R, &3 F T W S R o7 78 &, $9 31T H 3R g STeim
1 317 AT TET TR 1| H STIA BT ATS § [ AT I8 A DI

AR, Qe HidT Blal o § &g <1, dfd ©:-|1d a1y U &, gafay # S
HEAT AT STAHTART Sff, H SR T8 TR HE1 a1 {$ Ui A1t Bl gt o1 o15p
T 711 <9 S ST 7S] ARE S 81| §7eh AT b d1S 3« Al Woel H BIC T HT
R T8l X8 Bl & I 2er 1 fIeell § 81 %8 €1 I8 B9 -3l AP 8, HERIS a4
ST, SIRT 39 Haa H T HR ST o MU 3T & 918 I8 &R Yo 81 AT 27

H ATURY ST STER HET AT, GoId & w7 A, 6 smaast S RifAferd v 2, 39
TR Bl B I2 1 AN B BRI U IS T &l el v gY -Ial # 98 7 iR
IfFEITT B TR el T 1 AT D! MG TH SRART 4 sfaaes a1 e o= @ 87
3R 99 W G A fIwdic B €, I S aM &1 SaoT 319 RN 81 3% 3= 8, o 3
I TR UEd MY 3R I AfSddl e firet 9 ?

F e aredn g 5 o S Sefoie @ 919 $Y 7, 1 oFR Seforoid hedR T8
BIT 1 BTG H TAR 0T HI F e BT THIAT T8I 81Tl HE| 7 el il Aaat
TR off, 31T gRer < A e Y 3R SAR THH d HEM A1 AR T 3R BAGTE H
BIIS A 7Y e Sid1, T B ST@! ST 7 SITH | BTG 4 [hadh! IRBR 2, IS 3110
STl

R, B ¥ T e 81T, PV b fa@ 1 /it a1 2 foddt o1t & a1 81 R a'
I U1l BT UM HRaT 2, U <% & (P 7 U UR 377 3 & g1 STl Pl
fareqrg feerm 211 & fob 89 9% 21 31hel 3MReT & faeer 9=t o) fawary feam @ &m
TET T, < DI 8 AW P fAvarT fEam™ & ST =l 319 Bad & & 65 A1el § I8
<37 9e 81 AT 3119 Yol 1Y o sfed [T arstuil Sit ST He T 1ot A1 $9eT g w21
BT & A HH IAPT Al 319 I &1 HIY| I A1 ©:-31d A1t 399 3 Frarer fean
BIYI 31T ITH R RIS 87 TR SADI Ueh A<S] IRART 1 of ol | H I8 $9fely H8
BT g, FITP MID] AT TS, ST TG H! I8 TR B8R S I I TS b 89 G
2, 9P A1 B TH S-SRI DR ol Al S BT GO Wreft | 81 ST, AfhT Ueb Ha 9l
AT ST, ST Ueb IGRET B W1 &, I8 G2 BNl 89 el oy 41 &, I8 dasr o |
3ITT PITE! BT H 1 $H IR &A1 A8 g (P RIS AT 71 3 g &1 81 MR AT Ig
9T T ATEd 81 6 37T &9 o1 M B, JH AU AT g8 ANl TS I I & ol TE
YT 37U AT & Addh ARG T b Terel! &1 TR o 3y a8f 93 €, 319 <% QHRT
TSt DR dTell T8l &1 Sfh S-SR 7 B M- A3 I fe=m

TR, iR ot a1 R H g1 & Fe @ned g 6 RRRE ot o2 srevd 8l
I &1 911 I8 Ry ol HRUT A T 8| H I8 Rt ST A B8 V8T 5, Rl
T3 GRT R4 1 <lfehT Uep dIsT <l <t o], 579 §efefolq &l 1 3179 &_d & fb ar
a1 & T 519 9 3119 371Y 8, 3MMueT a1 Red1 8, A ¢ & Yailscd $B Sa1al i 81 38 8,
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6.00 p.m.

3 TRIATS S 1 VAT PR I8 87 T Tl MRl o 9¢ 82 Tel Is7 af s o,
Ifeh T TSI TRIuNT 991 75| 98 fohea off T ag 9a 751 39T fAfee offp 8
TeFAaTe] TRIATRRT a1 €, JATIeT FRIF0T T 3l & 37 9 qR AP I BT - FaeT
TR @ H A7 X IR Y @ # wiag 8 98 €1 Sl I8 WY MY G4 IeqaeId] ol
a1 2 B, B0 JIRTe 1 a1eli Bl fa=aT &, 1 1S 9 Q9 & I Favel] Ger 1Y,
§ TR I8 Al SR PET ATl gl

TR, {1 U8l Pl AR B SHEG AA & © [ PV URI W 40 gY AN BHART UfIieed
&R &I § @ AR 4 gl g, ST &8 Y81 §, aRA1 el Hedll 317 31T H Pl 7 bel
YT © 3R <97 1 S A A et B, S et 21 # amexofiy werre w5t Sft
qETS 1 AT § b STb! TS 131 Ahed 21| d uTe Y, ATl AR W@ 7
2, MU Ik A1 Rt S1Y, I S1esT fohaT| 9 YST-1TS &Y, 98 Y 98 37287 fasa|
3T 2500 fepell Tas @1 cTebs! |l Fgl <1, g8 AT 31U I8 <ol (&aTl |9 i (bl
.(AIH)... FI o T A IT RAT fpar o1, T MY S+ 2500 fhell ded B dAds! o I
FH F AT L of S Fabodd A, § ITH &1 ISl ...(FAYH)... GG JF A% &, BUT 59 BT
AT 1 TR, H U aTa BT AR §, S B TEIGT DI G H T B gY, T H
BY H el dredl § 6 5 o fafs <1 9 &, U= 91 o0 <% & vElal uR 4 81 8H
A & {3 991 & 8% SR 9 Rl 7 {59 @@ &R aferer™ &1 aR=y f&an &, gin
P BT H SHBT AT T8l feldr &, oifhT Y& |2t St a8 UR T dhg TU? S8l Hal
3 Tl 71 g1 a1 © 3 a8 Hia A T1 S=aTl A7 A1 9 didl J8T 2 I RN 81 TRET
JEIGR 81 7, § I BTG Bl FeATH IRl §, offh Skl d1.%. g Areq 98 gu g, 9
AT o 5 AR 1 3191 7Tl 1 aferaT™ {3 &, 91 74 BaeiaR 3 gHIe JaadM
TET T, TRT AT? § AT Y& 1T § (b R HIR DI [FHISTA B drell TSI
ST TRGT 2T, T FOR A1 TR T, R IRAGR Tsh IO FIST Ui MR o472
2. fpxor 1S 211, I U8l IR VR oI Bl AR FRIIT o1, /7 98 MRET 2717 3 s
HET AT b MU MRETai T T <t o iR 9 ) S orueht simarst &1 enfire
PR 8, TR IGH Bl 1 Bl AU WRd & R FYA! BT A A1 2 3R H g9 forg
3T e ATIE B b AT H 1Y SHHT AT BT I | ..(FALH)... Tg el JAT
&, e T ®8 BT § 3R I & |12 $8 Y61 § & I8 FdIc B §Y SIRel B A4
forar T 7, S 91g | fhR 717 9971 SdT SR b Bl T 2l ...(FaHH)... § B8 &7
% % a8 &1 U6-Ta AFhve &1 RPT$ 7, 98 feramic of wie 81 3R 3177 81 <@ 8,
T 3MTY STThR <G THNTY| ITIE JAToTdhel 3T T8 4 X8 &

31T TATDHR D1 FT Bl &, SIS DI GTd DR & IR Y HIATe BT I8 o7 IR 32
2, TR AP YR1 Te] fafiaorar Ryg Sft 3, 9 gardiy, o # 1 R4t Teb 91 a1 <11 areelt
T, 9 T3 SN, 3 Fed & 6 F1o |e AUt & 93 §U 8, SHfoIg HIuTd &t a1 died <aT § f
6,655 A3 DT IS IR BBl AT © ... S B [ABTH H AT HE| IRaD! DITSTY IT 78T
DI, TAfhT 7eg T $HH T UR 81 I8 e Bl SIaxd el o [ d81 IR 15 HTel 3 ATIDBT
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RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. DEPUTY CHAIRMAN : I have to inform Members that the Business Advisory
Committee in its meeting held on the 7th of August, 2014, has allotted time for Government
Legislative and other Business as follows:—

Business Time Allotted

1. Consideration and passing of the Labour Laws Three Hours
(Exemption from Furnishing Returns and Maintaining
Registers by certain Establishments) Amendment Bill, 2011

2. Consideration and passing of the Securities Laws Two Hours
(Amendment) Bill, 2014, as passed by Lok Sabha.

3. Consideration and passing of the following Bills, after
they are passed by Lok Sabha:—

(a) The Railways (Amendment) Bill, 2014. Two Hours
(b) The Factories (Amendment) Bill, 2014. Four Hours

4. Discussion on the working of the following Ministries:—

(a) Home Affairs Eight Hours
(Insterad of one day
allotted earlier)

(b)  Women and Child Development Five Hours
(Insterad of one day

allotted earlier)
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DISCUSSION ON THE WORKING OF THE MINISTRY
OF HOME AFFAIRS— Contd.

3 TR AR HIAT (IR TT): 8IS, T8 HATI BN <2 Pl g He<ayul
9T 2 ofR 39T fIeaR =il 1 9 39 fawrT & R U el R |HaTTa & BT T8l
ST ATEdT §, <lfh 8 Ayl Jal IR H GRPR BT L Biwsd B b oIy a a1
1 AT AT AT

[Suwreae ($it f. Treita) Fe7+7 57,

H 37Tt AT AR 9 & gl W @ A8l g1 gl fowg <% &1 GRe &, i 5
AREHR B MAFHAT 7 3R 321 o ff fiiesdT 81 37 T8 #3916 & SIRY &F <9 Bt
GRET Bl JARIT B BT DI AHRIHD YA B BT ST bR 31T & 2 T AT B
S RIREELINEN B R RS N R R VG BRI SIN B I ER | AR
TSIl SRl P SIRY SfRTET WMl & ATea™ 3 89K 91 3 AT 9 B B DIRAL 8
I 2 IR BT VBT 2, S99 IR 59 fa9TT &1 3ra R of 3R afikar 9§ o 1 gl

AT #3A ST, § F-T STH-BHIHR BT [0 3R T -HeR BT FHAT P 3T
IR HRAT FATET §, R STSTET $ a8 W U SFYes! Ugell $ AR R TH-HIAR
P1 T 3 AT &AM Sgd BT 81 WRA b ARG H 30T 335 $9 1A Bl
TG <l 8 o <% 31 WRBR B I8 RrHaRl & {6 98 <97 & AT BT GRef b1 &
Y, ofps] SH-HeHR ¥ ORT aRE A AR USRI s <9 & SIRY Sfcidparat
TR BT JgTeHy STTify UaT B &1 FRAR TR gl 7, 99 YI WR + df Ugelt
TRPBR 3R 7 37T Bl TRBR g Fdg-12iel TolR 378 B

SUGHTETE He1Gd, 3R § 3fdhel STH-HHR ¥ 10 qUl b AR §s SI8I B! qr
B0 I T8I 2156 AN B AN §8 &, T4 F 778 AT el Y&l ol H1D ol

FIT TAR] ARBR BT LT SR < b I A 3T B ifT qR &1 8I41 =13, S
a1t ot 3TeTifer & ATES  Sia S & forg Fo1gR 82 RIT BRI €79 S Yol W e
BIFT AT T T 1 S BT @ el Sl 87 Feled, .40, B WHR ¥ 3ifd
are] SferterT a1l <21 & qd & #All, ITe! FRHAARY H SferIe a1 w9 gal b A
SRS §U, I el 1 ST T AlpT e e A1ed 9§ H A1 I8 H3i1 Sil Pl 37aiTd
BRI T8 § b S ad 2011 P SR H Sfg 89 HHR MY, F&f Al [ TR HR|
S AT A SATET AR B geg g8 2 HHR & ANl Bl 11 Al eisl gl A 3R
&I 81 8T 11 I BTA H T8 ST -HIHR Y&1 8, AN P A g] Gl Tel &l 89RT
UEell WRBR F ARIIBR BHS! gTs, SHD] RoTee Tl 37T MR BTl I8 8 b AToT 4
STH-HTHIR S THM il A [oR 81 & N1 el BT 8l agd Usel 81 ST MRy
o7l HEIGY, 3T AU WBR & goic § HART UfSal BI JRATIAT B Fae 3 2
AfpT aTfertT=l RUfTal & 31 RT & qR 3 3191 Th ARBR BT Blg 3 W Bl §Y
&1 e 21 faewa w1 € 6 S-% R # 5+ aRE B FaweTg &, o [JuHan &
o agt wiferearit RRgeh g9, & oy 3o die ST Wbl 2, TA.TA.Y. & forg T8l
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el ATl a8t g+ favAard & o agt &1 8= arer a1t W) &8 IR 7= uract &l
SIABR T8l B AhaTl H U T8 Hll A1ed | HEA1 aTed § [$ TH-HWR Bl ITBI
RS Y S P [T 3R GG B T #_1 Fa1er A1 &, #_7 e o1 & b Uap affe
g1t SferTer wers dR & g1, |9 urdt & Admsit & #idT |1, SHdT T Afgad a1l
T WHR B T8 RFAERY 07 HUR o+ AT fF 1 TRER F T&d-3&d g9 S1H-
DR P TG 8A DI BIg AN AXDR Y, AMMch STH-HLHIR ART 9T SATFT I 37T
STIa T[OTR Feb| HEIG, AT AdIS, Taaerdla, H3idre UAT Tl 8 89N <97 3§ Oy
BT BT IS B § JURTAT BT, ATABaAr<Al bl, TFaedIadl BT 3R Asiar<di b
NI SATET 21 HEIGd, H ITqh HIEH I 379 T8 HA1 off § g fdiel =1 are § b
3T B TR H §HR T P 205 Tt MTddwdrg I AT Taierars & I7 ARNATE 3 JHIId &
TARI ARBR & IRT FT IUFIT 872 BART TRBR & T B4 A7 b1 8 fdh i 37 200
I ST FTlt # 2MifeT 1 RATIHT BN, I SMTdharg, Taaeidrg IT HAATE BT THATE B
BT AR B, 39 W) A 3R TRER BT @ W 8l SY A1 IS §HRT 3 Hel-9-Hel
379 AT GRIAT HEGH SR BT YRR 1921 H AdPpara] 3R Tagetarg b 4l
Tesl # =R gfg 81 3E 81 R U S -G YT B 7E ISy, H S AreH
el dredl § b 5 yakR i d 1887 N 1 Hid g% &1 3R fUwel 10 aui § 255
GRE g HID AN &1 HeIG Y, 1887 Al R 255 JR&T Tl BIHDI Bl Al Ahel YA
TS W g8 T RIS, # A1 <% @ it % IR H A1 @7 E, S H I & IR ¥ G @7
g1 IR 9 & diw Il o Raraa 781 81 3 3rq |19er § fhl g’ ard 1 8 o1
1T 1 H 3 91 W 1™ BT AT § b SRR ARBR 5 Al I faes & forg
fpr TRE e AMUHT? HEISY, AT dgHd Bl AOIgd ARDR BT 3T a1 &, clfb
HOTge ARBIR P AT H HOIGd HHAldel BIT STl d1d 81 FIT WRDBR b YT Hlgel Wi I
27 991 I TRE P! dhd §?7 FT 9 oRE B fewId 87 § §HeIT § {5 ST mandate
JMIHT <31 7 foT &, B9 axE & femd 8N A1fay, O drdhd 8191 A1feT, SHdT T+ ™
B §Y, S THE &I IR B4 N g A1yl S FHAEN dTadT 2, <91 i 9l &,
< b AN G A S A8 &, I &P S 8] (el Gl &, d SAD] AT I 8
HEIGY, ATGIONY T8 H1 Sfl, s TAR MRTITETE | g 72 2, 3l 9 s, 9l 1Y
g, T8 3T 91 8, olfdh SN SHEIE S99 Ugl W TSl 1 3MST 3BT ad_er I
ST T AT a9 o1 Hiet el 2, i ot &9 7 o B fF e RIwr & e #A €
IR AT 3T 1 BT STHY ATF [ {h FART <91 T TRE 1197 3Mefbarg, TRIedTg,
HI3AETE 3R TR Geehall & Al W BT 3Tl &, NI A A b A1 §9 <2 Bl
I A A BT BT B TR Bl

G, H STell a1 UR 371dT 1 3ot W = 3R FIART F gRT THRI M BT
Ieete B DI g9l Al GHT H W Bl 5, 190 [T 4 1 Bl 2159 91d W e 9 b
DI S & S AT 89N < DI YA TR AP BeoTl BR Bl [T 3 I8l & IT B
AT B AT F Ig W FTATSRN I8 MM & AR UM B el ST &1 BH U B el
TerdT {6 I H9 AT IR B Tl TAT T 1 39 a1 B W TSR 8 fF B8 IR
REMETAS SATGY I GI§ AR 9 3 & AR W Pl AU I H Il S 21 AR
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ST TR X< €1 ST ARBR o A1 &, Al &4 39 4= <30T bl $9 a1 T SATHII BRI
IET fF 3R AP Tl XIS AR I BT I IR AT B 8, Il 89 (bR STHT
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ST & <21 ¥ 2IRIS 0 <51 81 dTell &1 ! &b d1a ST -H IR &b 3R.UH. T Haex §
I ¥oR F gqell {1, §o # g9el fan, |iar H gdal gafl, Sa WY 4R Y,
fpAT 4t STl gU, Wifeh ARBR BT Dls A STard 84 G-l b forg el frer| 89 @re
2, qRT I TSI &, 0 TG 31 Sff & A1l BT SI1 A8 8, ISP {27 Bl @1
AT 21 ST BH 37Tl Bl b STR] HeHR & ARTH &l Rl & aR H 37151 SR I8 HAT
STt T U1 9T A1 AT o & Y 81 ST, BH STRL-HTHIR b Al OR 3@ e 3T <]

HEIGY, § AT B ATEd g b bad STR] -HYHR HT AHA T8l &, TAN <2 H
7 a1 1, f7 TED1 BT 16T WIS FLSHR - WRAI AIGT P eoal & A I
GRE UaT Bl off, AICaR &1 o1, 3ITST I @R Al 379+ MTaeh! rgRIe 7894 &R T &
F 3ITaP ATETH | TRBR P & 9 ORG (A1 TR § fob 59N 20 H g S,
TG SIS P AR IR TSI AITAR §6 & BHl 9¢ o, TAhR Bl TS 96l &,
AT B FCHIY 61 5| H D] T8 W AT A8 § [P <2 P &Y 2008 H 2012 F
e, g 99 99l # 1,67,295 THR STURTE BF TS Gofidd g8 8, M-S A |
gferdl @1 U &1 drg 1R el § ghaH &9l gy §, ST 37l 7,285 TR Bl
HeAN 5 g8 ol ZUIT B! WRBR W &1, TTSIU &1 ARBR a1 iR T il A 59 91
PY =Y B fh g9 feral & o_1 H RRET S0, g9 <fordi & 9= & She B AT
| S U ATl b 3SR 7285 HSEATSHAT P A1 TARDR BRI &, Al FAT S/ &lAdl BT
R 91 87 S b A1 H S1d Ui 1 oRT 3TURTY Go1 g 8, <l AT Sfefdll BT T deT
27 § Hadl USos DR B G 8| HRAl AT, USeS SISes] &b R ¥ Wl FTT FTad
¢ 1 GaSt @ & ST & |17 S "eHd '9el §, S 28,570 HaH &of §U ©, (914 3500
qPHEH 3Tl TAPR P & H AU Ig 74Tl HRAT A8l g, YN 92 $ Sford 3TN IR
BT ITEd & 1 MY STeh] <IF ST, Ih SHUN Sl 3URTY B I8 & ITeh] T8yl I8
PaS WYY ¥ &I 81, BIg AT 19T, AoIgd SRI&T 918V MR S9! g7 Jehall 4
T et &1 BIfRrer SifsTel R # fYR ®is g, ot # deie dis gafl 3R
feeell ® aTcHIfe THTST & Th Bl, AHIs BHT Bl TdIrSd [haT AT, TIRT JHSTE HYh
HR 1| TR areHifera & AT o gafT, UoTTe H Sferdl & a1 T gail, SR Yasl §
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JFARIET o 3SR Sferdi & 1T AT Tl all, B el Sl 87 | STl 82 59 I o1
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HIT BT &, PIs S dTell Tei Bidl 2| gAY § e S g 6 WRA & $9 23 HIFal
USYS PIC, USYcS CI5e0 b AR Bl GRaTT MR AR P IR H 3719 AT 320 H ARl
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BU &7 3R 3 R ATST &1 9 Bl DITRMLT Bl Al FRIf &R Al Tee 81 SI7get| Hele,
AT ST & SR BI AT T16 U 1 T 8137751 B ARG <31 81 T2 21 MY STH-HeHR
H Y, g8l S IR ART-AR] 81 TE! 8, 3T IR <91 4 A, § 8 BT X8 drell g, a8l
3TRTIY T AR 21 JMRER 81 RIT TRT 82 JMMRER FET & BART ARAT, Bl & THRT BIL,
HEl § BRI AU $af 8§ SR TRAR ? FEIed, § AU AeFH I A1 8 HA1 Sff 4
BT AT g [ 3ol STTH-HR ¥ sl Ale Ui ATl H 3 Al A ST AIEIyD
&1 gV B1 91¢ U A1l A ¢ 41 WIEIyd <3 3R ¢ Al 9 SI1eT | 98 AR T g
I TS i Bl 535 I WM 2, = 98 AR A ©, fhedars b1 Al e 8,
TN T AT WS 21 3T HIAR AfaRe 3nifr & IR F ok 38T Bl FARY
W PHeH IO ANyl HeIed, H W U ulfelfchel QIel 4 g8i &1 Y9N g1 H a8i &l
AR A, 81 B el A SHL SEIT §, oY ST g, AT Plg KT T8l Faheta
21 H ST &ral g 6 9 A9 | DI AT Mdel, IRME HRal § b 59 WhR |
IRT e, Sy SRI-BeHIR & AR &1 99 & oY 39 $IS 7 His VAT IRl
SR 1oy YR |faem™ § S 9RT1-370 U &l TRV off, S9dT Adeld dhdol i
BT T2l B, SIBT Add had ATETRIG Fgld bl [T 78] 8, SHdhT Adard I8 W
2 6 S v & fore fooiy YT o) gaven o3| dfaem & 59 919 & #9H fhar wn g,
werT w301 ST bl diaRd <1 i) € o e1RT 370 b Sl <=1 b wern 3l S ywli @l afden
Uepst 31, ST faepT W GR &1 H MUk A1 3 A1 8 H3ll He1ed J Hel aredl § (b
SR -HER b [T SR FHy {4t &b forg ger #57 Sit ¥ 42y Ydbet <1 & forw
IR B, A1 g8 IUR yer f[adr @l fawn # o1 9 qeh| g8f W 3o ggd Al
qdel &, 981 IR 984 Al faahd gafoy Wl & Hiifdh R & HIITT BT A3 Pl a8l
R AT Tl a1 ST Fehel1| 27 qRAe RSTRM < &1 WifdsT, IR e & srfeve
340 & SR TR I RN & GRT AN fomar 721, oifhT SR]-HeR # 27 WRie Rerder
&1 fHeld 8, g8 UR bael a1 IRYCT Herdl §1 g <3 & 3faR gEe! &l UHdl 3R THUaY &
g1a 3 Rofaer e 2, dfed § w17 78 #4301 St &1 SHaR! H§ T sl g &
ST -HIHR H ASYeS FTgeo] &4 URWC &, fOTTH ook 3R qrdTel A &, eifeb a8l
W TATAY R THd & AT § I o Wl aRde Rorde e fadr 81 39 vE @1
2, T ISP U TSI H T g1 BT ABR 781 57 ATDBR B, oAfh I Bl TWBR
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37} T M (JISRAT): 981 €1R1 370 2, AT 81 Ferd] 5| SUb aR H Wl $©
AT ...(aLm™)...
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3 T PAR HIIY: IUGHIEE FEISY, URT 370 H P8l 91 Ig Al T8l g1 3
T G B ST, 9 AT STaTd ST

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): He is not yielding.

2 TR HAR LI W21 off 93 2, 9 95 AR AR €, 9gd Perer a1 8, |
Tl ST §, S5 URT STa1d 81| STd AT H3T G711, T 3777 STdTe ST WS, -1
T DI FA Ao

A} faor Marer: 987 91RT 370 oft, Sl ...(aeT)...
3t IR AR HIAT: T WIed, H+ Afae ger 2, § gaia 9 § .. (agm)...

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Mr. Kashyap, please address the
Chair.

# TN AR B9 § S W ST g, § g ) S g, s3fery witst v
A HRY| STFHTEIE FEIG, STH-HLIR H AT §AT &, IITAR Y & SUFHEIE
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SH-HIHIR H B ...(T B °S)... STGHIEET 15, 3l AIH © [ AR dle &l 99y
Tgd B I91 8, Tlfh 3T AT F1IAT & o o119 31 ATST A1 SATET FHA <, Al AT
g HeRAM 8111 A 95 TR 21 <% A ST §31 A 2

SURHTEE HEIGd, 3Tl el H SR UG 2l & A1 ST ITadl gl IR TaeT 3 31To
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FRIGTETE BT 914 HRY, T2 TG Bl 914 HRY, e @IS, DI a1d BRY AT fHAl iR
STIE B G BRYI SUAHTEIE HBlGd, H AT HAIegH 3Ry I8 #3l1 St 4 fde
HRAT TR ¢ o 7 I IR U< | BN aTel Areifyes <7 & Wie fomdanT g1 &, foraat
HIRTET &, BI ITR U Bl qd18 B b oY 11 3Nl &, 9T S| Alaiars AT fudl
TR 3 ST HRIFAT? H A8 © (b SR U< daaTell | Mdhel, SR WeeT H 72y &1
ATEIT W B, T8 S Uifeifcdhol ITSH BadT 81 IT AR BdT 81, offh Jars
AT 31T 2R gefifery gARt urdt @t offeR sexvfia g8+ AR AR St 3 eMd
IR 39 10 IR THIRT STell, TSR A A1 B b IR Ie H B el 98K T2l 8,
IR §¢ 2, AFIQTRID ST 9¢ T, 31T ATGH! BT Siia WX H ST &, SH(eTY B IR A
331 b g8i R ISEURT BT S| ..(FHT Bl G)... Al 59 WR Big @R T8l gl
SUHTEIY FEIGY, H ATYS ATH F A T8 HA1 S I Pe1 Iredl g (P TR IR
TR H MUY AT T H Plg IISTIeTd AR 3{Tach AR 2, Al SR IQe B
ThTel H= HAT el 98 HART ARITE! Sft 4 SHST 8l ¢ol ATl FARI UTST §IRT
B G061 T [ ST U ¥ 2, B FaReT Bl glel HRA1 YRl B &, [ Bl i
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2, MY ITRTES I1T 7, A Tl T 99107 &

IqFUTETE (27 9t I5h): HIIY S, T FATE BT

# T PR HTI: IYAHIEIE Heled, § TP AedH | Bl agl b IR
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T A1 IR AT MG AT IR T Bl ST BReb IR 151 H fawiforg | it o
T AP TS T, IFH 4 Uep TR {077 SR 81 S1MY|

IUGHTETE FEIGY, TIeeH] IR UL H 8T8 PIc o9 Bl AT BT &l BIhI FH7I A
TACHI §AT 21 § 1984 BT 1 Bl ITSC g, H 1987 W YSdIhe gl BIHI oI FHY I ufegHl
.91, P gDIel, TAM (BT, HOTGR, A ST 5 d1d B AT Bl 3] &1 8 b afeaH
.1, b AN Bl T A, AW A1 AT gyl ufeenwd) god). 7 818 B §9 Bl
ITYT 81| ..(AF DY ’eY)... AR 78 w31 Sff, 39 gieend) IR Yol &l SId o
MIRTATETE A SAT8IETE B g3 700 fhairiier &1 81 ufees) @Y. & <l ol T, g
=1y feem & forg sy ufeeHl SR waer H 81$ I &9 B ATIAT &I =9 A, A
AT Ig TSI PHUT BIN TFTERT . AT, b AR BHLT ATIh ATHRT R

IuauTegst (2 9. Iofia): BT S, T FHI BT

2 TN PR BT I8 AR 8| SR STIOMAT BT BIH 2013 H YR afT 2T,
I TS AT 21 © o SHHT Tl RIT 72 <IN S &1 U132 & b S9H 1 gar 872
MRV T8 HAT ST AR Bl Yo IRIIG STt Y o ST 3tfdrs S0 &R 1S & fch
DI A WAL BT ST BT et e Rorder A &1 /et frer, <ifd wgi man
IE, T U TeI B, SAfTY 317 39 IR ) foaR o | facelt org ugel ORY feelt 781 w8 18
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B Ugel S faeel a1 ...(AHT B ... T&T IR IARDHR el 81 A11RY, TG el
M2y, oI -SATG el 8 ATfeg|

Suqureet (9. Iofia): 8f.&. TRe e
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IuaHTeget (2 0. Ioha): Sy It & 9 W 81 T B
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M s AR B9 W, § Fadl v e grear g1 3R sifcr a9 I8 8 i e
T DI ATSURAT TRT H BIRA BT GG 81 AR < §9 97 DI S & {F SR It 9ga
AR AThaTa! el U 21 95 IR STH (W1 8T &, PIc 3, ~ATITerdl 3 B! d Foll
TS, WX UTH 9 a1 & FE101 ) E, A H IS It T TG wivd ur arer @afd e
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o1 &1 B 39 Bidl B G BT Aclerd a1 &1, 59 YRSTager gl T8 &, dl ol Bl
Hfold FIT 87 | MUY I8 Bl aredl g [$ 39 Bidl & g TR TRHR B 01 RAfy
W PR AMSYI ..(AHT DY E)... SR I8 BT T &, <N YTarger 4 81, 1fep <21
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IR #H 3MTUeT SAMURT § b AU 31 dlei D1 T T, =T A 91 AR I8 S|
SITERONY TJ& HAT Sil, H fTaehl Wl g SMHRT G 579 M9 AR $ FaTell U= Sfard <l
EESECESECRSEIE]

# YEIvg IR I (U A ): W, B GHI P A & IR HIF S 63 Tt
I BT 9&l SIS Sir, we are discussing a very serious issue concerning the Ministry

of Home Affairs. The first issue that strikes my mind is the atrocities on women,
Scheduled Castes and Scheduled Tribes. We are not on a blame game. 7 ST & & g9
ARPR DI A H AU TS HE I Y &1 $HDI responsible SERT &b [T &H IS SoolM 8|
M T €, AP S IR B, FDIBd ©, H S IR H SI-9R W el dredl gl S
National Crime Bureau @ Report 318 & 3R S Home Ministry &1 2013-14 &1 Annual
Report el 2, S99 g1 goAdT & fh 30 U At | compared to 2011, in 2012 there is
10.9 per cent increase in crimes against Scheduled Castes and Scheduled Tribes and

robberies involving the households of Scheduled Castes and Scheduled Tribes. There is
66.7 per cent rise in one year and in crime against women, we are all deeply concerned
with rape. It has become a social menace. No political party or no particular Government
can be blamed for that. It is high time that everybody should pay a serious thought over
the social menace. Some radical measures are required to be taken to minimize the
crimes against women, particularly rape. The incidence of rape — the All India figure — in
2011 was 24,206 and in 2013 it rose up to 33,707. That is more than 36 per cent rise in
two years. 3T &1 BAR T[& X1y HAT Sff 48 §U &, 31 Tl T &1 IV 23 JATs Bl 54
e H I8 STa7d T, I &9 & J1dd I8 36 URWT X191 8371 81 It is all India figure
when compared to 2011 and 36 per cent rise in 2013. 1% f&eel! # I8 fR, S 2011 ®
572 91, 98 2013 H dgdhX 1636 Hi TI’a‘l That is more than 300 per cent rise!

i wie garl, 9gd PO gall, BgRM & AR Tellfdo=1 1R 9gd WRI 9491 gs,
YT AN DI AT M7, IHD drasie A 1 7l b e faeel b Y SIS § I8 =T
572 X GEBR 1636 TD Ugd TS| H gh 1T S TRDR Pl &l T8l bR V& €1 8 IR-IR
B8 8 € b I8 U AT o1 & 1S &1 TR H g1 U 81 &, fR1ereh b urey feremelt
I TE B, BE BIC & o9 F A fSRgae o1 A% el ¥l AR g # v
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qraTaxoT Y57 81 AT B1 UE RIT BT &1 272 SIS O U SIS o 2T, T HETHRS B S
TSI g off, WETHIRA BT Y& g3l ATl I8 FAh T SIUC] IR oATo o7 A gl T, cfh
3T BAN <3 H g9 S1UfSdl UR TS+ o¥ I8 &1 & 31H SIId1 Bl 9T STaT1d <17 &H
RIS 4T § SRINGE DR 81 31l &, clfeb Y WY BARI e RT a7l 8 fh 39 1)
& ¢ S TS Relfes HIeRT &, That is also increased at the rate of 36.5 per cent
within a year! 2011 H i1 2T, 39 {2919 § 2012 # 36.5 per cent $=hIoT &1 7| HEIGY, &H
AR G &1 98- 3 7 8, 9ol 370 d9Td IR 4t ATST TolR STelT d18d &1 Here,

we have decided to have zero tolerance policy so far as crime against women is

concerned. As per the last published National Crime Records Bureau figures, the
incidents of rape in West Bengal, as a proportion to population, is lower than reported
from, at least, ten other States of India. But, we are not satisfied. We are trying to
improve the situation. That is why, we have set up five new Police Commissionarates;
over 40,000 constables, out of which 6,000 are lady constables, have been recruited,
apart from 394 Sub-Inspectors, including lady Sub-Inspectors have been recruited; 48
new police stations, which include 28 women police stations, have been set up in the
past three years and 10 more women police stations are in the offing. We are trying to
combat with the situation. We want to fight the menace tooth and nail. And, that should

be the approach everywhere throughout the country.

The second point is communal violence. I am not going into the figures. But, it is
true that forces of communism are raising their ugly head in different parts of the country.
Only Uttar Pradesh cannot be singled out or any other State can be singled out. This is also
a menace to our society. When we speak of secularism, what is the idea of secularism?
Baba Saheb Ambedkar, while introducing the Constitution, when asked by reporters, he
said — being a student of the political science I have read this — and I quote, "India shall
neither be religious nor anti -religious nor irreligious. India shall be totally detached from
religious dogmas". This is the concept of secularism we are pursuing with since inception
of our Constitution introduced by Baba Saheb Ambedkar. Now, where are we standing
today? Why do we have to discuss about communalism in Parliament? So, I would appeal

to the new Government to look into this problem very seriously.

My third point is the Left-Wing Extremism. West Bengal was the birth-place of the
Left-Wing Extremism in the 60s; the Naxalite movement started there. We combated that
menace there. Then, again, after a few decades, it re-emerged. In many States, now they are
dominating and according to some reports which appeared in some quarters—I don't know
whether that is correct or not—about 200 districts in our country are being dominated by
the Maoists. In our State of West Bengal, three districts—Paschim Medinipur, Bankura and
Purulia—in the densely forest area, which is called the Jangal Mahal, the Maoist-infested
area, my leader, Ms. Mamata Banerjee, visited that area time and again when she was in

the Opposition and even after she became the Chief Minister. She visited the area, time and
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again. She knows that only combat force or helicopter will not do and that developmental
projects are to be taken to the doorsteps of the tribal people and the poorest people of
that area. This is why, she has taken up a number of welfare measures, programmes and
schemes. That is why, now the situation is under total control. Peace and tranquillity has
been restored in the Jangal Mahal area, in the Maoist-infested area. I am happy to inform
this House that in addition to the special measures taken by the Government of India to
bring the Left-Wing Extremists to the mainstream of our society, our Government in West
Bengal has sanctioned and approved additional fund, over and above the fund allotted by
the Central Government, in declaring amnesty to the Maoists who have surrendered. Sir,
this way, we are trying to address the problem.

Sir, in curbing the incidence of crime, we require some assistance from the Central
Government. It shall help us because West Bengal, among some States, is having high
density of population having low police-citizen ratio. The Central Government may consider
assisting such States like West Bengal which are having high density of population having
low police-citizen ratio in defraying the recurring expenditure on new recruits of police
force for five to ten years. This is my humble suggestion to the hon. Home Minister to

consider.

Sir, we also suggest and appeal to the Central Government to consider seriously the
proposal for modernisation and building of additional capacity of correctional homes-in
other words 'jails' ; but in our State, they are called correctional homes. The Government
of West Bengal has already sent the proposal, for modernisation, for a sum of ¥ 237 crores
which requires due consideration of the Central Government.

The second is the safe city project. The safe city project at X 158 crores for the Kolkata
city has been submitted to the Government of India, which may also kindly be considered. Sir,
the Budget for Border Area Development Programme be substantially raised from the existing
levels of ¥ 158.35 crores in so far as West Bengal is concerned because, Sir, our problem is
that West Bengal is having 2,216 km. land border with Bangladesh. The cross - border crimes,
although, have been tackled both by the Central Government and the State Government.

But reports are pouring in every day about the rise of smuggling activities in some
areas, which is a cause of concern for the people living in those border areas as well as in
other parts of the State. A Special Task Force should be set up - this is our request to the
Central Government - to control the movement of the cattle, particularly the smuggling
of cattle is rampant through the West Bengal borders to Bangladesh. If it is done, then,
I think, the smuggling of cattle to Bangladesh will be considerably contained.

Sir, the Government of India should also not levy charges on State Governments,
not only West Bengal, | am talking about all State Governments, towards the deployment
of Central Armed Police Forces in the Left-Wing Extremist affected areas. This is very
much required for the States.
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Similarly, Sir, for all the States of India, I am requesting the hon. Home Minister to
consider that the Union Government should not unilaterally remove existing Central Forces
without consulting the State Governments, particularly in the Maoist infested areas.

Sir, [ have a few more points to make. On 14th of July, in this House, the hon. Home
Minister, while replying to several questions put by the hon. Members of this House, whether
the files have been destroyed or not, on the reported destruction of some Government files,
said that so far the files relating to Kashmir and files relating to Netaji Subhas Chandra
Bose are concerned, they were not destroyed, even though he assured the House that he
would ascertain from the Department and let the House know about it. Sir, the reason
for my raising this issue again and again about Netaji Subhas Chandra Bose is this. Sir,
17 years ago, a mysterious disappearance story was spread around. Three Commissions were
set up. Till today, no finality has been arrived at. What is the stand of the Government in
this regard? I would like to remind the hon. Home Minister that this year, on 23rd January,
when he was paying homage at the birthplace of Netaji Subhas Chandra Bose in Cuttack,
Odisha - - the hon. Home Minister, at that point of time, was the BJP President — he is on
record saying that all records relating to Netaji Subhas Chandra Bose should be classified,
and now he is the Home Minister of this country. Can I not request him that he should keep
up his promise and ask the Central Government to declassify all records relating to Netaji
Subhas Chandra Bose? Sir, 70 years have elapsed, and what tribute are we paying to our
national hero? Sir, with folded hands, I would request you to come out with a statement
before this House whether this Government is considering declassification of the records.
I am saying this because all the time, a plea is being taken by the Central Government that
if it is declassified, then, relations with some foreign countries will be strained. But, if the
Government's stand is that Netaji died in an airplane crash at Taihoku Airport in Taipei
in the year 1945, then, how can a foreign country be blamed for that accidental death?
Nobody can be blamed for any accidental death. Then, what is the dilemma on the part of
the Central Government? Let the Central Government come out on this.

Sir, a very vital point is regarding Vodafone. I am not supposed to name the company,
but I am helpless. What happened is this. It is reported — not by this Government — during
the previous Government. What happened is this. "It is reported that objections were
raised by the Home Ministry against Vodafone Group which was first crowned with 100
per cent FDI in telecom, and, subsequently, allowed to buyout its Indian minority partners
for 310,141 crores. .... notwithstanding the fact that Vodafone and other leading telecom
firms are secretly collaborating with United Kingdom's intelligence and security agency,
GCHQ, and passing on the details of their customers' phone calls and other communications.
They are known as 'intercept partners'. How it could happen, should be inquired into and it
must be stopped because it involves our national security. This is my humble request to the
hon. Home Minister. Similarly, how many telephones of Indian Ministers, how telephones
of State Chief Ministers, other Ministers and politicians in the country have been taped
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7.00 p.Mm.
by foreign agencies and Indian agencies too, that should be disclosed before this House

without further loss of time. ... (Interruptions)... Yes, it should include of the past years also
...(Interruptions)... Sir, finally, because my time is limited, only three minutes are left, ...

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): You are always sticking to your time.

SHRI SUKHENDU SEKHAR ROY: It is also reported that D-company — Dawood and
his company, known as D-company— is operating from Pakistan and other countries. Now
it is reported that they have established contact with one Nigerian terrorist outfit and very
alarming reports are pouring into media every day. The target obviously is India. We have
experienced so many incidents of bomb blasts and other terrorist activities perpetrated by
the merchants of death, which is described as cross - border terrorism. Even Gujarat is not
safe. Gujarat's coastal area is not safe. Everywhere they are trying to invade, everywhere
they are trying to infiltrate in a manner that they can create a similar situation as happened
in the past. I need not go for elaboration, but this Parliament was also a target of those
terrorist groups. Therefore, I am sure that the hon. Home Minister is quite aware of the
developments particularly after the blast at Gandhi Maidan in Patna when Narendra Modiji
before becoming the Prime Minister was addressing a rally. Our eyes are opened that we
must not go to the bed without thinking of this problem. Every time we must be in incision
of this matter because it also involves the question of our national security. Therefore,
I hope that the hon. Home Minister is aware of all these developments and will take all
steps to curb all such activities. I would request to keep the administration abreast of the

latest developments. With these words, I conclude, Sir. Thank you very much.

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Thank you for keeping time.
Shri Paul Manoj Pandian.

SHRI PAUL MANOJ PANDIAN (Tamil Nadu): Sir, I thank you for giving me this
opportunity to speak on the functioning of the Ministry of Home Affairs and to offer my
suggestions with regard to the functioning of the Ministry. Sir, at the outset, I wish to state
that the main problem confronting the nation is crime against women. The statistics that are
available with me pertain to the year 2012. But, however, [ wish to state that the offences like
rape, kidnapping, abduction, dowry deaths, assault on women with an intent to outrage modesty,
insult to the modesty of women, are taking place in spite of the Immoral Traffic (Prevention) Act,
Indecent Representation of Women (Prohibition) Act and Dowry (Prohibition) Act. All these
offences are against women. Up to the year 2012, about 2,44,270 cases had been registered.
It is my duty to point out that in Tamil Nadu, under the dynamic leadership of hon. Puratchi
Thalaivi Amma, who is the Chief Minister, Sir, Mahila Courts to try offences against women
were established in each district. In the Mahila Courts, the public prosecutors are woman public
prosecutors. Sir, after the incident that happened in 2013 in the national Capital, several orders
were issued by the Chief Minister to prevent offences against women. I wish to state that some
of the orders are: The sexual offences against women would be considered grave crimes.
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( MR. DEPUTY CHAIRMAN in the Chair,)

Investigation would be conducted by the Inspector and supervised by the Deputy
Inspector of Police. Sir, for a heinous crime like sexual harassment which is against public
peace, the offenders will be booked under the Goondas Act. That is another proposition
made by the hon. Chief Minister. Fast Track Mahila Courts would be set up in each district.
Sir, in order to complete the trial and book the offenders, the trial will be conducted on a
day-to-day basis. These are some of the orders that have been issued by a woman Chief
Minister to protect the women against harassment and also against the other crimes

Sir, my next point relates to the crimes against children. I wish to state that the total
number of cases of crimes against children in the year 2012 was 38,172. So many crimes
have been committed against children. The crimes against children also pertain to murder,
infanticide, rape, kidnapping and abduction, foeticide, abetment of suicide, exposure and
abandonment, procurement of minor girls, buying of girls for prostitution, selling of girls
for prostitution and other crimes which also include child marriage. Sir, the total number
of cases against children in the year 2011 was 33,098. There was a sharp increase of 15.3
per cent in the year 2012. Sir, what I request to the hon. Home Minister is that stringent
laws must be enacted to book the offenders against women and children.

Sir, I wish to state that some of the important issues that are confronting the nation
also include internal security. Several internal security challenges which include militancy,-
insurgency and terrorism have been faced by the security forces in the country. Sir, I would
submit before this august House some of the information about the details of the incidents,
the casualty of civilians, security personnel and the number of terrorists and extremists
killed. In Jammu and Kashmir, in the year 2014, up to 31.3.2014, the number of civilians
killed is 04 and the number of terrorists killed is 24. In the North-Eastern States, in the
same say, in the year 2014, up to 31.3.2014, the number of civilians killed is 36. In the
naxal-affected areas, the total number of civilians killed was 254 in 2011 and the number
of terrorists killed was 85. Here, I would like to submit that it is important, Sir, that we do
not let up our efforts to root out the menace of naxalism. Another important issue which
I would submit to the hon. Home Minister is that there are instances of smuggling and
infiltration that are being reported across the borders along the Indo-Pak, the Indo-Nepal
and the Indo-Bangladesh borders.

Sir, in the year 2013, the number of infiltrators arrested on the Indo-Bangladesh
border is 209. On the Indo- Pakistan border, Sir, the number of infiltrators arrested is 16.
In the same way, Sir, the number of infiltration attempts made by terrorists along the Line
of Control was 7. Similarly, Sir, the number of arms and fake currency, the narcotics and
cattle seized along the borders has to be taken into consideration. In the year 2013, Sir, on
the Indo-Bangladesh border, the fake currency that was seized is almost about Rs. 71 lakhs.
The narcotic that was seized is about 298 kgs. The number of cattle seized is about 12,131.
In the same way, on the Indo-Pakistan border, the narcotic that was seized is about 38 kg,
and, on the Indo-Nepal border, Sir, it is 5.15 kg. Sir, I appeal to the hon. Home Minister to
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deal with them with an iron hand to curb the menace of narcotics and the infiltration of the
persons along the borders.

Sir, another important issue which I would like to highlight in this august House is
with regard to the border fencing along the Indo-Bangladesh and Indo-Pakistan borders.
So, in order to curb infiltration, insurgent activities and ensure effective policing, the
Government has undertaken the construction of fencing along the borders. The border
fencing and floodlighting works are important to protect the borders. Sir, I would only
submit to the hon. Home Minister the amount of fencing work that is pending along the
Indo-Pakistan and the Indo-Bangladesh borders. Sir, on the Indo-Pakistan border, in the
State of Gujarat, about 79 kilometres is pending completion. In the same way, Sir, on
the Indo-Bangladesh border, in West Bengal about 234 kilometres, in Assam about 1.78
kilometres, in Meghalaya about 115 kilometres, in Tripura about 65 kilometres, and in
Mizoram about 115 kilometres of fencing work is pending. So, on the Indo - Bangladesh
border, a total of 533.31 kilo metres of fencing work is pending completion.

In the same way, Sir, floodlighting is also an important aspect to protect the borders.
The balance of floodlighting to be completed along the Indo-Bangladesh borders is about
325 kilometres in West Bengal, about 94.34 kilometres in Assam, about 283 kilometres
in Meghalaya, about 76 kilometres in Tripura, and about 297 kilometres in Mizoram. So,
a total of 1,076.94 kilometres of floodlighting work along the Indo - Bangladesh border
is pending.

Sir, now [ would appeal to the hon. Home Minister with regard to the coastal security.
We know about the coastal security after the 26/11 incident. India has a coastline of 7,516
kilometres bordering the mainland and the islands with Bay of Bengal in the East, the
Indian Ocean on the South and the Arabian Sea on the West. Sir, the Coastal Security
Scheme (Phase -1) has been completed. And the Coastal Security Scheme (Phase-II) has
been formulated. So, I request the hon. Home Minister to expedite the completion of the
Coastal Security Scheme (Phase-II) in order to protect our coast line and to see to it that
there is no threat on the coastal side.

Sir, while the issue of unregulated floating armouries must be addressed, our internal
inadequacies and unpreparedness pose an equally grave threat. For instance, plans to
establish a comprehensive coastal security mechanism, drawn up after 26/11, are yet to
materialize. Out of 46, Sir, 34 proposed static coastal radars have been set up and the
construction of coastal police stations is far behind schedule.

Sir, I appeal to the hon. Home Minister to expedite the establishment of coastal
police stations.

Sir, talking about the functioning of the Narcotics Control Bureau, up to the year 2014,
there have been a number of cases in which narcotics have been seized. Up to March, 2014,
the amount of heroin that was seized was about 97 kg and Opium, 201 kg. Therefore, all
steps must be taken by the Government to curb the menace of drug trafficking also.
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Sir, as regards the Intelligence Bureau, I would submit to the hon. Home Minister that
there are some vacancies in the Department. The UN has proposed a minimum sanctioned
strength. The Intelligence Bureau has 18,795 persons on its rolls as of now, against the
sanctioned strength of 26,867. The overall strength of the Research and Analysis Wing is
40 per cent short of what is required. I appeal to the Home Minister to expedite the filling
up of vacancies in the Intelligence Bureau also. In the same way, the vacancies in the Indian
Police Service may also be filled up, because in a number of States, vacancies in the IPS
are short by, at least, 33 per cent. For example, in Maharashtra, it is about 33 per cent, in
Nagaland, it is about 50 per cent, in Odisha, it is about 45 per cent, in Kerala, it is about
35 per cent, and in Karanataka it is about 34 per cent. Therefore, I make an appeal that the
vacancies in the Indian Police Service may be expeditiously filled up.

Sir, as regards Police reforms, modernization of the Central Armed Police Forces
is an important aspect. A modernization plan for the Central Armed Forces was approved
earlier. I wish to urge that the modernization plan for the Central Armed Police Forces
must be implemented expeditiously in order to increase the strike capability of the forces
with superior arms and ammunition, modern equipment and efficient transport vehicles,
to provide state-of-the-art communication, surveillance and border guarding systems,
which are the mainstay of any operational strategy, to continuously upgrade the skills of
the troops by providing training facilities and to keep the troops operationally fit as also
properly rested and recuperated.

Sir, in the same way, the modernization of the State Police Forces is also an important factor.
Assistance may also be provided by the Central Government for the purpose of modernization
of'the State Police Forces towards construction of secure police stations, outposts, police lines,
for purchase of vehicles, security, surveillance, communication equipment, modern weaponry,
forensic equipment, upgradation of training infrastructure and police housing. The scheme had
been formulated earlier for the purpose of accelerating the modernization of the Police Forces,
with focused priority on States facing problems of terrorism and Left Wing Extremism. For all
other States where there is the presence of extremism and terrorism, it may be done on a priority
basis. Also, all proposals for the State of Tamil Nadu may be considered.

Sir, another important aspect is with regard to the National Earthquake Risk
Management Project as well as the strengthening of the Disaster Risk Mitigation
Programme. (Time-bell rings)

MR. DEPUTY CHAIRMAN: There is one more speaker.
SHRI PAUL MANOJ PANDIAN: Yes, Sir.

Sir, for the purpose of the protection of the public during any calamity, the National
Earthquake Risk Mitigation Programme that has been sanctioned by the Government needs
to be implemented. In the same way, the National Cyclone Risk Management Project, which
provides for undertaking early warning and communication system by improving the last mile
connectivity, also needs to be implemented. Therefore, with all these submissions, I appeal
to the hon. Home Minister that my suggestions may be taken into consideration.
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Sir, in order to protect the nation, to protect the borders, to stop crimes against women
and children and protect them, stringent action may be taken by the Government.

Thank you, Sir.

SHRI T.K. RANGARAJAN (Tamil Nadu): Mr. Deputy Chairman, Sir, speaking on
the working of Home Department, I feel it is a very important portfolio for the Minister
with a job ...(Interruptions)...

SHRI DEREK O'BRIEN (West Bengal): Sir, since he is a senior person; he wants to
speak. ...(Interruptions)... Sense of the House can be taken. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: The House can decide. ... (Interruptions)... The House
can decide. I have no problem, if the Home Minister agrees to it. ...(Interruptions)...

THE MINISTER OF HOME AFFAIRS (SHRI RAJ NATH SINGH): Okay.
MR. DEPUTY CHAIRMAN: Home Minister also agrees. No problem.

SHRI T.K. RANGARAJAN: Sir, this is a very important Ministry and the Minister
is taking a very challenging job. At the outset, [ want to thank him. Before elections, there
was firing in Neyveli Lignite Corporation. The Central Industrial Security Force shot an
innocent casual worker. He died on the spot. I wrote to the predecessor of our Minister. After
elections, we were all very busy. I didn't think I would get any reply because the Minister
has been changed. But luckily on 14th July I received a very appropriate letter from our
Home Minister. Whatever I raised in my letter, he answered it. Having said that, the CISF,
the Central Industrial Security Force, is sometimes very brutal. Without any provocation,
they shot an innocent worker. He was a casual worker. I would like to request the Minister
to consider that security forces should be mentally strong or mentally sound. If there is any
unnecessary firing or lathi-charge with peaceful working people, it is unfortunate. They
are not criminals; they are producing energy for this country. So , I request the Minister
to see that security forces behave properly with the civilians.

Sir, before going to the specific issue, let us not forget that we live In an era of
neo-liberal regime which has gifted more unemployment, sky- rocketing prices, cultural
degeneration, terrorism, communalization of politics, casteism, identity politics and created
anew challenge to the peaceful society of ours. Sir, today, our society is engulfed by crime,
drugs and narcotics, which are generally in conflict with law. Today crime against women is
a daily affair. Every hour one crime is happened in this country against women. Children is
future is questioned. Sir, I would like to draw your attention and of the House to one thing.
I come from the State of Tamil Nadu. There are a lot of saints. One saint is Ramalinga
Adigalar. He lived near Vadalur in Cuddalore where the Nayveli Lignite Corporation is
situated. When he was living, he fought against casteism. In one of his speeches he said,
Vadiya payirai kandapodellam vadinen. What is the meaning of that? Meaning of that is:
When the crop withers, I am saddened. In the field, when a crop withers without water, |
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am saddened. Sir, in our society, we sympathise for cow, we sympathise for monkeys, we
sympathise for donkey, we sympathise for every thing, including dogs. Pet dogs are there.
But why do we not sympathise with our own brethren? He may be a Muslim, he may be
a Christian, or he may be of any faith.

Sir, I would like to draw the attention of this House towards the crime rate. If you
look at the crime rate, in 2013, the total number of crimes registered was 66,40,378. This
was 9.9 per cent increase from 2012. If we compare it with the last decade, the crime rate
has increased by 20.8 per cent. My friend has mentioned as to how the police forces are still
very low according to our population. And, key posts are not filled up. Sir, Kerala reported
the highest crime rate per lakh of population under IPC, followed by Delhi and Rajasthan.
I would like to clarify that in Kerala, they register all the cases. They don't leave any case.
The crime rate is actually very high in Kerala. If you take the type of crimes one by one,
in crimes against women, recorded incidents were 3,09,546. In violent crimes, including
murder, attempt to murder, rape, theft and riots, the recorded incidents were 3,00,357 in
2013. Sir, in between 2012 and 2013, there has been an increase in cyber crimes. This
is a modern world. There has been an increase of 63.7 per cent in cyber crimes against
children. Today, children are not safe. And, there has been an increase of 26.7 per cent in

cyber crimes against women.

Sir, out of total juveniles involved in various crimes, it is shocking to note that as
per the National Crime Records Bureau, 8,392 were illiterate between the age of 6 to 12,
and 12 to 16. Their education is only primary. About prisoners, 13,984 prisoners have got
only primary education. The two categories, somehow, accounted for 51.9 per cent of
the crimes. What a pathetic situation this is? These children are homeless. Some of them
belong to poor families. Families of many of them are living below the poverty line. How
is your Ministry going to take up this challenge?

Sir, according to the National Crime Records Bureau Report, over one lakh suicides
are committed every year in India. This is a figure from the Government. Highest number
is in Maharashtra, followed by Karnataka, Andhra Pradesh, West Bengal and Tamil Nadu.
Among the cities, Bengaluru and Delhi have the highest number of suicides. What is the
reason? The reason is unemployment, drug abuse and other factors. I am told, in Tamil
Nadu, the Plan allocation has been reduced towards modernisation of police. I request the
Minister to consider this aspect. If he has to meet all these challenges, he must help the
States. Communal attacks on minorities are going on in different States. It is shocking to
note many innocent Muslim youths are in jails for months. You don't register the cases.
You don't produce them in the courts. Nothing is proved but they are still in jails. In the
communal clashes, wherever they took place, the Muslims lost their lives, Muslims lost
their properties. For example, a team from the National Confederation of Human Rights
Organisations visited some places of Pune to enquire into the attacks around 31st May.

Sir, as per the findings of the team, forty houses were burnt, twenty masjids were attacked,
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and, out of these twenty, five masjids were burnt. In total, thirty-five two-wheelers and five
tempos were destroyed. Twenty-nine bicycles were burnt. Ten thelas were broken to pieces.
Many people were injured and one person was killed. According to them, the estimated
losses were to the tune of X 4.5 crores. They are very poor people. When communal clashes
take place, very poor people are attacked, no Agha Khanis are attacked, ordinary people
are attacked.

Sir, I would like to mention the incident of Muzaffarnagar. After all, it is your State.
The people there are our brethren, they are part of India. Riots have killed many people.
Sir, 50,000 people, internally, have been replaced. According to the statistics of the Ministry
of Home Affairs, 823 fatal incidents on communal violence have been reported across the
country. During the elections in Uttar Pradesh, 247 incidents took place in U.P. alone.

Sir, again, I would like to quote something. Some of your Cabinet Ministers say that
they will see that Article 370 is scrapped and Uniform Civil Code will be there. I am not
against the Uniform Civil Code but whether the country is matured to have a Uniform
Civil Code. Building of Ram Temple at the disputed site of Ayodhya is also mentioned by
the Cabinet Ministers. A Minister from Goa has said that with the BJP's victory, the
establishment of Hindu Rashtra has begun. The national media has reported that on the
basis of official statistics, within 10 weeks from 16th May, 605 communal incidents took
place throughout India. Sir, the BJP has given a go-by to its electoral slogan, 3w oA
3 arel €1' 1 don't know much Hindi. Am I right? '87= &1 31 aret €1' "Nalla
naal/vandhuvittadhu". Good days have come. What happened in Muzaffarnagar riots,
brought up conflicts of .Jats with Muslims. The Saharanpur riots brought up conflicts of
Sikhs with Muslims. In Tamil Nadu, Dalits were attacked. Luckily, the Government there
is protecting them and giving them compensation.

Sir, I would like to draw your attention to some more points. We respect this Government.
It was elected by the people. You are the Government for five years. All sections of the people
voted for you. The votes which you have received did not come only from Brahmins, Thakurs.
Muslims were there: Dalits were there, everybody was there. After independence, most of
the Prime Ministers, including Shri Atal Bihari Vajpayee had followed a tradition. During
the Ramzaan the practice is to greet the nation on Eid. Our Prime Minister, Shri Narendra
Modi, was evasive in giving party the nation on Eid. Is it fair?

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND THE MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI M. VENKAIAH NAIDU): If you do not mind, shall I produce the
documents widely published on social media across the country ... (Interruptions)...

SHRI T.K. RANGARAJAN: No, I am not yielding. You can tell in your reply.

SHRI M. VENKAIAH NAIDU: If you don't want to yield, I have no problem. I
will yield for you. I will sit down. No problem. The only thing is you don't want to hear
...(Interruptions)...
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SHRI T. K. RANGARAIJAN: Yes, Sir ... (Interruptions)... Yes, Sir.

MR. DEPUTY CHAIRMAN: The point is ... (Interruptions)... No, no, Mr. Rangarajan
...(Interruptions)... He was correcting a factual mistake. That is always allowed.

SHRI T.K. RANGARAJAN: Whatever I say, I am subject to correction.
...(Interruptions)... The newspapers I read, the TV I watch, nowhere ...(Interruptions)...

MR. DEPUTY CHAIRMAN: All right. You have made your point. Hon. Minister
will say what he wants to say .

SHRI M. VENKAIAH NAIDU: Sir, I wanted to put the record straight. If he
is insisting on that, the rule we will follow subsequently. ...(Interruptions)... He must
understand why I have intervened. If he is insisting that what he is saying is a fact and
what I am saying is wrong ... (Interruptions)...

SHRI T.K. RANGARAJAN: Sir, I am not insisting. You please speak. Sir, let the
Minister speak.

SHRI M. VENKAIAH NAIDU: Please understand that we have a Parliamentary
system. When a Minister stands up and wants to give a clarification, you must have the
patience to hear it. If you are wrong, I can tell you. If I am wrong, you can correct me. It
is a fact which is widely reported in the entire country. Please take note of it. If you still
feel that this is wrong, subsequently you can ...(Interruptions)...

SHRI T.K. RANGARAJAN: Sir, today's 'The Times of India' says (7ime-bell
rings)

MR. DEPUTY CHAIRMAN: But your time is over. You have to conclude now.

SHRIT.K. RANGARAJAN: ‘Unrest linked to coming polls in UP’. ... (Interruptions)...

Sir, in my final point, I would like to talk about the Sri Lankan refuges. Sir, between 1983
and 2012, about 3,04,297 Sri Lankan refugees entered in this country.

MR. DEPUTY CHAIRMAN: That is Raja's subject. ... (Interruptions)...
SHRI T.K. RANGARAJAN: Sir, about 99,000 refugees have gone back to Sri Lanka.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Raja, your subject is being taken by him.

...(Interruptions)...

SHRI D. RAJA (Tamil Nadu) : Sir, it is your subject also. It is our subject.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Yes, I agree, it is our subject. ... (Interruptions)...

SHRI T.K. RANGARAJAN: Sir, today, these people live in refugee camps. About
113 refugee camps are there in Tamil Nadu; one is in Odisha. Sir, I would like the Minister

or his representative to visit the refugee camps. I totally agree that you reimburse all the
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money spent by the State Government. But they don't live a human life. People wanted
to go away. Recently, 140 people tried to go and reach Australia. We don't know what
happened, whether they reached Australia or they died in between. We did not sign United
Nations Refugees Accord. But is it not necessary to treat a refugee who has come to take
asylum in our country, as long as he wants to live here, as a human? (7ime-bell rings) Sir,
that is not there.

MR. DEPUTY CHAIRMAN: Now, please conclude.

SHRI T.K. RANGARAJAN: Sir, I would like you to see the plight of the Sri Lankan
refugees who live in Tamil Nadu. Thank you very much, Sir.

MR. DEPUTY CHAIRMAN: Thank you very much. Now, we want...

SHRI BHUPINDER SINGHL (Odisha) : Sir, [ want to speak.

MR. DEPUTY CHAIRMAN: Do you want to speak now?

SHRI BHUPINDER SINGH: Yes, Sir.

MR. DEPUTY CHAIRMAN: Monday you will be the first speaker.

SHRI BHUPINDER SINGH: Sir, my whole State is under flood. I have to go.
MR. DEPUTY CHAIRMAN: Okay, okay, You please speak. Agreed.

3t yfiex Rre: STl weiey, IR-9R I8 HaTel el Sl &, IR-9R 9 qaid
B A/ < Bl 2R T8 Bl & {6 <w a1 g TN gueSd o1 b e JiR
eI 1 <% &9 Y| 98 1 Uob SfTsT™ B ard Al JAToTe] [Hefl, I8t 4 37U 1Y 3R
3ITSITGT o 18 84 Si foRTHd fiYefl, I9 faRI™Id # 8% 9R I8 |aTdl ofdl & b gl <=1
AT Wde fAfes €1 IR Leader of the Opposition ¥eX # 9 3R # we # R
fAffeeR o1, Stg WY &9 @ ®El Ofd 2, A1 1T 899 I8! gud o b g @e g,
SfEaT HEl 87 89 9 HEIH SiSAT | oA, 81 U Al SfeT el (A1l 89 Pl Bl SfSAT
forett, B1S demelt firetr, @S weat @1 e, BiS [orTd e, afeT & va g &l
e, g9t STare § Aradr o7 f Al | I8 99e < Fhi, Afe 39 IR-9R I8 a1
T 8 aruet qoorl W, Sreri A, f8 1 84 Wpel 3§ Ugdll &R R f 3 Sfarq g9 78]
T Fhd| B T8 Fold B © (b AT H SN I8T a9 T91 Al s 7, Al dlldbdd &
%I'Q NENICEIRERN! HIET Uchd] BT B 39 dTot fe=1 # absence of national intergration
would be the weakest point of country's democracy, 39t P UHT & forg 7 ra= Erexi
P HEl fh 3y T Rieies 9180 R ared 811 Sir, [ confess it here. Right from my
student leadership days and in these forty years, whenever I have visited a school or a
college, I have told them that I have not come there as the Chief Guest. I tell them that I
am just a student who has come to beg one thing from them. I tell them that whenever

they give their introduction, the first thing that they should say is, “I am an Indian first
and Indian last.” My second introduction is that I am an Odiya and I am from Odisha.
My third introduction is that I am born in Bhawanipatna in Kalahandi. My final
Introduction is I am Bhupinder Singh. That is what is needed. The Parliament cannot
give this answer. The legislature cannot give this answer. The answer is with the teacher
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in the educational institution. Heads off to the first Prime Minister of the country, Pandit
Jawaharlal Nehru, who said from the Red Fort that he sees Gurdwara, Mandir, Masjid,
Church, Buddhist temple and every religious place in the premises of schools and
colleges.

No teacher has asked me, and I am sure no teacher would have asked you, Mr.
Deputy Chairman, or the hon. Home Minister or the hon. Members of the House, when
we entered the school for the first time which caste we belonged to, or, which religion
we belonged to, or, from which place we have come, or, what the status of our parents is
in the society. No teacher has asked us such questions. Now, a big question is before us.

Hon. Home Minister, I am confident 3R 3725 fa 84 &M &, AT 310 faa a4t omdar o9
&R 9] B, A, I /i, 98 fOR UhsHR Sl YR & map H 991 8, 98 AT <7 8, I8
H AT 2, T8 ARG $© 2, T 3120 T i, =1E a1 7E <

Sir, I would like to confess this here. I faced this situation in 1981. I want to remind my

hon. friends who know about Odisha that there was a time when families of Jains, Goyals
and Agrawals were in danger in our Western Odisha. There was an agitation against them.
They left Western Odisha and settled in present Chhattisgarh capital Raipur. Immediately,
in Raipur, the real estate market was showing hike in prices like anything because their
houses were burning.

I have personally experienced that as a young MLA in the year 1981 in my own home
town of Kalahandi Bhawanipatna. I did not allow a single family of Jain or Agarwal or any other
family to be touched or affected. I never allowed the Collector and the SP of the district for nine
nights and ten days. I was all along with them. We were everywhere. I have seen that.

Sir, we take oath when we file our nomination for election before the Returning Officer
and we again take oath here in Rajya Sabha or Lok Sabha or Assembly. Why do we take oath?
Sir, the only answer to stop riots and communalism lies in politics. If the politics of the day is
determined and it decides that, no police and no force would be required. This is my personal
experience. | have experimented on it. When there was attack on Sikhs in 1984, when there
was attack on Muslims in my own State, | have seen that if the politics of the district decides
that, there cannot be any riot. This is my personal experience. I am not talking anything from
a story of any film or from a book from library. I am not borrowing this statement..1 have
personally experienced this. Believe me Home Minister, Sir, this can be possible if the politics
of the day decides that no vote is important for us. It is our people.

AR, B I S S ARG &, S8l W Fdl, Gl R a7 5= foran 51 7 o1
<2 ORI HRAT g1 HT 2 H S Fora & SR AR WRa i <@ g A wel 81 51§ |
wel 4l @el g, a8 gfar & et ot <o 4 721 €, H 8% S8 719 9 370+ THARSATSS
Il g, H ISP AT BT, JoT faxarall f B I Al Ul Gwial 8, STgl a3 4TS & A
BICT HTs RIRE &1 YT, IRTE 1 G, S A FS 1 T8l DA, Hi-arg & qrdi
UR BT TR SITUAT? &9 ARG ] IET BT IR 371 V& 8, 394 98 go! SHIE
3T TS P! IIET BT & U 21 I8 bl ol R, Tt M g b eer A 781 &, o
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X QY ARG 4 g1 SHAY HRT R HETH| 3R 81 Fhall 8, Al 84 TT1 Gl I HUR
ISHR, HETCHT TTiei it = S < 91d- non-violence, peace and truthfulness Pel AR IR
AT HETHT = ST SIS B 1 Fal 8, It is only humanism. If anybody has contributed
to world humanism, it is my country. \X, J® FTTH g ST 7 ST o 97 Bal B BN
1= ft A 9811 €, S8 Bdcl SATAT B! 91 Bl g1 37T I SAT=ad B B4l B
8 B T BT Ha¥ T1 <iiex a9 Fahdl &1 I8 <81 fhe A &1 fafsar a5 waan g,
3R & 3P SR TR B IR, H gIfery 1987 5, 1 am not talking this only today.
On the first day after taking oath, my first Special Mention was on imperative education,
quality education, to all children in India. At every Panchayat level, schools with quality
education should be there. If education is given perfectly and if quality education is given,
there will be no riots and there will be no child crime. 31157 37X 84 dATgcs PR hIgH &
3Nfdrs ol ATet 3iR 31T & <% A1 SHH 52.5 per cent growth 81 H 3Tids! | Tl ST,
RANP TR I FHY I8 B4 51 TR, HRT GOR]T FaTel UTgele & HUR &, India should adopt
the policy of one-child family. farea H 7= Sied S B, S9! 2.3 IRAT R S H
HESKE GEEI H17 per cent of the global population is in India. 37X 3151 TAR S R
TITAT ©, 8H 19 law and orderiﬁaﬁm?%g,wg%ﬂ%Gﬁngmm
GRI&TT ST ATe €, Y I8 A9d Bl WehdT ATl 3R SHR 20§ g1 &F g1 H 1Tt Sit
S available ¥, 1 23 BRI I SITST B AT I&T 181 V8 Thdll 5P SR ft 4 ==l o1
21 3R 31 &I |aTall HT ST el 1Y, Teb FaTfIc] GO, U UTgetel & 3R q2TT
ST, T IS <2 A DI <% I bl 1 a7 DIs [N 81, ATe AT B, TS &Ml
21, 99 Pl b g8 WRT WIS ©, AR A © 3IR R U1 21 I8 418 Bl & S 7 &,
o 11 STTcT 1 1, Fopedl Y &3 T &1 31TST WIRT 99T S99 91 &l 69 ¥, 39 AR 4 3R
B ffRex § ST HR 8T 21 AR 3120 fae T 3113, a=1 370 o 781 3 |ehd! &
g <2 B $9 A1 Bl el Sl 9Tl © b e, fhd are el ar et 2/3
AR frell arew fasT @ 9ra 981 2, Sl #9 o1fl $el &l J8Ied, AR e &1 Sl
anféme 21 %, I would just like to refer to article 21 of the Indian Constitution and draw
the attention of the Home Minister. X IJg 3T T & b 126 m ST, you have
to give security to every individuals life. I quote, Protection of life and personal liberty -
No person shall be deprived of his life or personal liberty except according to procedure
established by law. ¥%, T8l 0¥ Right to Life, Right to Livelihood...

MR. DEPUTY CHAIRMAN: Only two more minutes.
it ‘ﬂ:ﬁﬂ'\’ e WX, IR ﬁ;laﬂ | Sir, four minutes.
MR. DEPUTY CHAIRMAN: Your time is only two more minutes.

SHRI BHUPINDER SINGH: I have to speak about my State. Please give me four
minutes. ¥T%, § 31T AIRME & ACHHAT Ted TR 91 HHIM| 519 31T ER o, T 3
BT o7 foh 519 9 T § MY AT AR B ASHMET I il 39 39 T Bl
ST I13Y1 399 SI HRAT 8, ST & S9h] SRIU, ifh i 91d I8 8 fb I8i v
TEHT VT BT GRS SAREIRM &, IR SUG] I8 SIHR 7 81 fh 98 I 31 §gHY
T STotie WY T ¢ R, fUwel fe 9 Bréex RS Aex 3R SRNGeX 3Tsd! &l
ST g1 YUY ARBR A ST 2T, TSI SATST AR T H301 &, d S axh ORI b G HAAl
o, B G | 7 BT A7 [ A9 T P 3G FHIET H DI ATST H U FeTT
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HA, &7 A Al Sl 1 g=yare <<l § b S=i Hel & b Gl YT D1 UhaRWBT <l
ST 3R [ID! SIT SIS a1 &, BH IS4 IR EWIEY Tal Bl § IRIG Bl § o 37
BT T G|

J ST Bl ST AT HT © 3R NS BT I TS BT v AT 8, 319 399
Rawm % o w<iivTe &1 SR qeifee < €, of: sad fSRGeqE axe arex
T BT W I & geTfora= SITY| §9 Ud 3R Ieifolds a1 ]1 gelidbled df A
B B & DET & 6 7 gt 3 Yo W &t Uw 3iR getfora R sas are €
TART 457 fhariier &1 St <t §r9 2, 98t it 3109 §i= 2, Mg 39& fog off a9 #ee
BIAYI MY TeTe FESIRER HIoie 3IATRET DI A BIRTYI Tpel | Sl ATelicad B
PR %, SREAl ﬁﬁ"T Eﬂﬁ'l'QI Modernisation of State Police ...(Time-bell rings)... EARSIISIG|
¥, S9®! dX% &I < Thirteen minutes have been given to me. Please give me two more
minutes. Sir, on 26th July, 2014 my Chief Minister, Shri Naveen Patnaikji has written a
letter to the Prime Minister of India asking for a supplementary SDRF and NDRF %hs &
f3TT Vide Letter No. 1179, dt. 10th June, 2014 has sent another memorandum. It should be
treated as a supplementary memorandum and ¥ 621.79 crores. IR, IAd! BT fUwal
AT IR H g3 2, b 8HD! IHBT UAT T2 el 51 31751 ART ST Fere H g gall
2, safere # e # diefm & oiret it SNfeen @5t dSte 81 W& 7, # 39% forw s
HEI P T8T IR TR B B Ga¥ AT Tl © A1 98 (59T B 51 g8l W Al BT
T 319 A ST A€ BIRET BT RS 8, I8 3 B Bl U BIeT 81 I8! 81 S5 Sl U)o
of, IDT JHAM 81 81 81 TRId] &b B I & 81 AT Sl 714 ¥ 8, F379 e A urgast
TG ST RB &, SP! AT Il gY H B ey A8y | e & 6 3 S 9r=i &,
STH MY 8000 FYY TR BFCTR & foIg @1 & I fhAT Dl U 2acaR & ol 8000 TUY
forery, e IfTead # oISl SaTeT ¥l &, e BIReT & o 2000 93 ¥ €1 W%, §
HEAT A8l § [ S8l W 3-3, 4-4 BIC BT Y HIRCT 8RN, IAqh ol AT G © b
I WHR TCTH ¥ 91d HN... It is very important for you also. T8 ST, Bl TR 4 BT
P 1 g8l TR HI] T¢d T & foIg SHIM 1 SIY) T H ST 1o 924 & Us W&,
ITh! GREN I8 Ga& X | He will take care of that H I I8 I Rl §, 39! 9ga
SRR B ...(AHT P EEY).... 3T 3HEG A B ST A BT

TR, BIR BT dIUFTATS BT U Y STaR TS 47 81 31 SHBT &A1 & 9 HY Il
TR SIRTT) e 8T W= RIeRET S 7 3,500 Aeelise BT § & R 416 Aerse
B T g1 SERICS TN W (IAP) ¥ 89R I8! Sl e &1 137 7, 319 SHBT AT
IEIZVI 3P AT & 3 RIRIRET Relcs e &I WY 21T 931U 31U ST MU Hhs
T 8, SOH 319 UHUTS B $died HINTY, THUAY I Udled HIFNTY| 31T T Mhdcs
WS & THUS BT gAY, ST a1 S, F 3ot fid 8 faes o ared g
Thank you very much, Sir.

MR. DEPUTY CHAIRMAN: Now, Special Mentions. Shri Kiranmay Nanda — not
present. The House is adjourned to meet at 11.00 a.m. on Friday, the 8th August, 2014.

The House then adjourned at fifty-one minutes
past seven of the clock till eleven of the clock
on Friday, the 8th August, 2014



